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l,OK SABHA 

Monday. August 12, 1985/Sravaua· 21 , :907 
(Saka) 

The Lok Sabha met at Elevfn ()f the 
Clock. 

fMR. SPEAKER in the Chai"j 

ORAL ANSWERS TO QUESTIONS 

[Englr~hl 

Implementation of IRDP, NREP and 
RLEGP 

*284 SHRI BRAJAMOHAN MOHA .. 
NTY: Will the Minister of AGRICUL· 
TURE AND RURAL DEVELOPMENT be 
pJeased to state : 

(a) whether Government have evaluat-
ed the implementation of Integrated Rural 
Development Programme, National Rural 
Employment Programme and Rural Land. 
less Employment Guarantee Programme 
in differet States and Union Territories; 

(b) if so, whether the guidelines given 
for implementation of the Programmes 
were complied with, and if not, the reasons 
thereof; 

(c) whether any deviations and draw .. 
backs were po inted out by the s aid evalua-
tion and if so, the States anj Union Ter-
ritories where such deviations have taken 
place; and 

(d) the ISteps taJcen to improve the 
performance? 

2 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SH~J CHANDULI\L CHANDRA· 
KAR): (a) 10 (d) A ~tatement is given 
below. 

Statement 

(a) The Central Government have 
commissioned a numher of studies to eva-
luate the implementation of Integrated 
Rural Developmenf Programme (IRDP) 
and Nat ionn 1 R ural Employment Program. 
me (NREP). Two studies on IRDP have 
already been comp1eted : 

(i) An ev;:}uation study of the dis. 
tlicts of Alleppey-Kerala State 
and SambalpuT-Oris~a Stne by 
National Institute of Urban Affa-
irs. New Delhi. 

(ii) Evaluation Report on Integrated 
Rural Development Programme 
Evaluation Organisation (PEO) of 
the Planning Commission. 

None of the studies on NREP have so 
far been comp1eted and work rcJatit"Jg '0 
other studies on IRDP is in progress. In 
so far as RLEGP is concerned, a study 
was conducted by the Punjab State rnsti-
tut e of Publ ic Administration at th e insta-
nce of Planning Commi!'sion, which is 
under eX.1rninat ion by the Planning Com .. 
mission. 

(b) & (c) On fRDP, the study conduc-· 
ted by the National Institute of Urban 
Affairs, New Delhi. covered two districts-
AUeppey in KcraJa and Samb;;tJpur in Ori· 
ssa. It was conducted in the year 1982. 
The results of the study indicated that the 
coverage of SC/ST families compared favo-
urably with their proportion in the tOfal 
population in the (wo districts. 
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The study by PEO has been completed 
recently. The studY covered 66 bJockb in 
33 districts spread over 16 States. The 
names of States covered are as under 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

s. Himachal Pradesh 

6. Jammu & Kashmir 

7. Karnataka 

8. Kera1a 

9. Madhya Pradesh 

10. Maharashtra 

11. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

1 S. Uttar Pradesh 

16. West Bengal 

The findings of the study have shown 
that the IRDP has had a positive impact 
on the income and living standards of the 
beneficiary household surveyed. 

One of the more important findings of 
the Evaluation Repoot is that out of the 
868 sample beneficiary hOllseholds initially 
baving an annual income of Jess than Rs. 
3,500. 49.42 % were able to achieve an 
annual income level of Rs. 3,500 and 
above after their coverage under IRDP. It 
has also shown that the general awareness 
of the plogramme was high among the 
people. Nearly 90 % of the selected 
sample beneficiaries felt that they had bene-
fited from the programme. A little over 
88 % of the beneficiaries reported that 
thoir income had increased as a result of 
their coverage under IRDP and almost 
90 % of them expressed the view that the 
programme had Jed to an increase in their 
family employment. Alain about 77 % 
. of tbe selected sample housebold stated 

that their consumption level had increased, 
and 64 % felt t hat their overaIl social 
status in the viJ1age had been elevated as 
a result of their coverage under the pro-
gramme. Another significant finding ot 
the Evaluation Study is that 40 % of the 
Sample beneficiary famiJies belong to the 
scheduled castes and scheduled tribes. 
'Keeping in view the conditions of poverty 
existing in 1he rural areas of India, these 
achievements are :-ubstantial even though 
poverty st jJl remains a major probl em to be 
tackled. 

The report has also revealed certain 
deficiencie~. These deficiencies mainJy 
relnt e to administrative ~nd organisationa 
set up like frequent transfer of Maff and 
lack of int er-sectoral linkages, low level of 
per capita investment, non-preparation of 
perspective pla'ns and wrong identification 
of some beneficiaries etc. 

ld) Following steps have been taken 
to improve the imp'ementation of IRDP in 
the VII Plan : 

(i) a highcl invc~tmellt per family 
including pa(.'kage of assistance to 
enable a proper return on invest-
ment; 

(Ii) a supplemental dose of assist ance 
to those fnmities a-,si,ted during 
the VI Plan who have not been 
able to cross the po\erty line, 
for no fault of their own; 

(iii) the approach of uniformity, for 
physical ar.d financiLJI achieve-
ments, has been changed to one of 
set ect ivity; 

(jv) the identification of beneficiaries 
must be rat ified by the village 
assemblies, as per the guidelines; 

(v) efforts to improve the linkages 
through identifying bodies at dis-
trict ) eve]s for this purpose or 
through the establ ishmept of Dis-
trict Supply & MUlketing Centres; 

(vi) a High Level Committee has been 
appointed to review the exhtinl 
administrative arranSemcnu for 
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rural development and poverty 
alleviation programmes; 

(vii) a new system of concurrent eva-
luation of current and two year 
o.ld bencfidaries is beina intro-
duced. 

The State Governments have als) been 
addressed in this regard to look into and 
remedy the deficiencies pointed out in the 
report. The implementation is, thus, be-
ing streamlined and procedures being re-
viewed to obviate these deficiencies. 

SHRI BRAJAMOHAN MOHANTY: 
Sir, ( am sorry that my question has not 
been answered. I am inviting the atten-
tion of the hon. Minister as wcll as the 
House to part (b) of my question. I will 
repeat it here-

'"(b; if so, whether the gu idelines 
given for implementation of the 
programmes were complied wi th t 
and if not. th e reasons thereof;u 

So, thi~ part of the question has not 
been answered. Nowhere in the statement 
this particular p.:>int has be!n dealt with. 
I am sorry for it. I would like to know 
the total number of persons benefited by 
these programmes. According to th~ 

statement, the study by PEO has been 
completed in 16 Sea te \ and encouraging 
conclusions have been arrived at. But the 
pres~ reports give different conclusion. 
May I know from the G Jvern!11 ent that out 
of the 868 sample beneticiary hou'ieholds, 
what is the p ~rcentage recommended and 
W~lelher the PEO has determiaed the lotal 
number of persons be lefiteu from the total 
programmes 1 1 wvuld also like to know 
how ma.ny p~rsons have been benefited 
State-wise. My submission is whether the 
report will be laid Oil the; Table of the 
House. There is no secrecy about it. Will 
it be placed on the Tdble of the House? 
Only Oile study has been made for onc 
prolramme. 1 would like to know whe-
ther any other study has been made for 
other proaramm eSt 

,SHRICHANDULALCHANORAKAR: 
Tho first thilli which you h,ave a$ked is : 
wbctbot tile Huidelinc$ for j.uplolD04tatioD 

of the pro~r<lmmeS have been compliod 
with and how those guidelines have boon 
foHowed. 

SPRI BRAJAMOHAN MOHANTY! 
Ouidel ines by and large have been given. 
But I would like to know which of the 
States have not followed the guidelines and 
which of the guidelines have not bern foll-
owed by the States. We are interested to 
know th e most vital programmes of tho 
Government which are implemented. 

SHRICHANDULALCHANDRAKAR: 
In facti all of us know that the bene-
ficiaries should be sl ected by Gram Sabha 
or Village Sabha. In 9 or 10 States there 
have been no election of the Gram PaDeha-
Yell for so many years. We do get report 
from every village. But we cannot be sure 
whether the Gram Sabha has done it or 
not. Hence we have written a Jetter 
recently to them that it should be approved 
by the Gram Sabha and unless jt is finaHy 
approved by the Gram Sabha, we are not 
going to accept it. This is one lacuna 
we have found and we have been insisting 
that it should be completely approved 
by the Village Sabha. Now, wha tever 
the reports we have got from the- PEO, 
those reports are of 1980-81 and 1981-82, 
that is, first two years of the impJemen ta· 
lion of this programme and in earl ier two 
years, there ~~ere some shortcomings. 

For ex~mple, infrastructure wa s not 
ready, there WdS not much of preparatioD; 
somewhere, the adlllinistratiye machinery 
was not geared fully and at other places 
wherever some money was given, there 
were some lacunae like the money WI8 
given Jate, or sometimes the complaint has 
oeen that the full money had not been 
paid. All these lacunae were there for 
the first two years. The hon. Member want-
ed to know how many persons had been aff-
ected by this. In the 6th PJan, the number 
of beneficiar ies is 165 lakhs. 

AN HON. MEMBER: In the IRDP 
alone? 

SHRICHANDULALCHANDRAKAR: 
Yes. And the number of villages covert4 
under tbi$ is 5.85 lath s. 



MR. SPEAKER: What is the total 
number of villages in India? 

SHRICHANDULALCHANDRAKAR: 
About six lakhs. And this has to be cove· 
red by tbe village panchyats. The total 
Dumber of village panchayats - in some 
places elections Inve not been held - is 
2.25 lakhs. Fifty thousand village level 
workers, gram seva kas and gram sivikas 
are involved. You can just imagine the 
enormity of the task. It is a tremendous 
task to find out from everybody whether he 
has been benefited or not. But as I said, 165 
lakh families have been benefi!ed and if 
you multiply it by five, taking on an aver .. 
age five members a family, the total num-
ber of persons covered com cs to more than 
8 crores. 

AN. HON. MEMBER 
believe that. 

We do not 

SHRICHANDULALCHANDRAKAR: 
Does not matter. 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. BUTA 
SINGH): This is what the report 'lays. 

SHRICH~NDULALCHANDRAKAR: 
Whether you believe it or no~, the fact 
remains that about 8 crores persons have 
been ttft'ected by this programme. This 
popu]atlon is bigger than tlVlt of France, or 
equal to that of Germany. But I agree 
that there have been certain lacunae; I do 
not say that there have been no lacunae. 

But in the last three years, that is 
1983,1984 and 1985, Jots of improv(-
ments heve been done, and, therefore, 
none of the reports, the evaluation report, 
the monitoring report or the implementa-
tion report, which pertain to the earlier 
years 1980, 1981 and 1982, and about 
which we have talking, would give the cor .. 
rect picture. The reports, which we would 
~ getting later, pertaining to the subse. 
quent years would give us better picture. . 

Accord ing to the Evaluation Report 
. available, 49.48 per cent persons have 
~rossod the poverty line. 

SHRI BRa\JAMOHAN MOHANTY: 
According to your report, 50.42% have 
not been benefited .. 

May I know, whether the Government 
has taken notice of the observations of the 
Reserve Bank of India? The Reserve 
Bank has commented that the beneficia .. 
ries under this programme have not been 
correctly located. The Reserve Bank has 
said that corruption is eroding into the 
"it~ Is of this programme and bribing the 
officials is quite ram~ant, These are their 
observations. 

May I know wherher the Review Com-
mittee, w'lich you have constituted or are 
going to constitute wi}] be monitoring the" 
programme and whether it will look into 
these Jimitd.tions of deficiencies of the pro-
gramme pointed out by the Reserve Bank 
of India? 1 would also like to know, 
irrespeltive of any consideration, as to 
which of the States are faithfully imple-
menting these programmes nnd which are 
not imp} ementin8 it. Why should it not be 
placed before the Parliament ? The na-
tion should know about this. I am saying 
this because implementation is not your 
rcsponsibiJ ity. The Minister is a good 
man, but he is handling a bad policy. 

SHRICHANDULALCHANDRAKAR: 
The Reserve Bank has brought out some 
deficiencies in this programme. We also 
do not deny the fact that the money which 
should have gone to the person, had nOt 
reached him fully. If a person has been 
allotted Rs. 3000, he should get Rs. 
3000/., There are some reports that they 
have not been able to get the Whole amo-
unt allotted to them. At the lame time, 
we should not say that all the time, every 
beneficiary is not getting the full amount. 
It is not so in each cas e. It happens in 
some cases only, and the percentage varie. 
from State to State. In some areas the 
amount is spent in S\ better way and it ia 
properly utilised. It all depens on the 
beneficiary. After all, when a person sUeidenly 
gets Rs. 3000 or Rs 4000. he cannot becomo 
an entrepreneur immediately. He must 
utilise it properly and make full use of it. 
For this, every effort is being made through 
TRYSEM also to train the people for somo 
vocation. At tho same time, mOMY il 



beinl spent otherwise and there bave been 
deficiencies. That is n fact, and at the 
im.plementati;Jo stage, steps are being taken 
so that such 1acunae and such weaknesses 
will not occur in future. 

SHRI P. KOLANDAIVELU: May I 
know from the hon. Minister whether the 
National Rural Employment Programme, 
which is being implemented by the States, 
is a Centrally Spon.,ored Programme? 
When Janata was in power, it was a cent 
per cent Centrally Sponsored Scheme, and 
it was actually named as "Food for Work 
Programme". Later on, when Shrimat i 
Gandhi came to power, the name was al-
tered into hNational Rural Employment 
Ppogramme". Not only the name, even 
the ratio had been changed to 7 5 : 2S in 
1980. After 1981. it was again altered 
to SO : SO, i e. SO per cent from the States 
and SO per cent from the Centre. I want 
to ask the Minister as to how many man· 

I 

days are generated from the National, 
Rural Employment Programme. 

PROF. MADHU DANDAVATE: He 
has built a good case for our coming back, 
Sir. 

SHRI P. KOLANDAIVELU: How 
many mandays have been generated under 
the NREP? Your criterion for this pro-
gramme is 60 : 40, i.e. 60 per cent labour 
component and 40 per cent material com-
ponent. The State'} want to have an alter. 
native arrangement of SO: SO, -SO for 
labour and SO for material. Is the Govern-
ment taking steps to alter it to SO: SO, 
which ia what the States actually want? 

SHRl CHANDULAL CHANDRAKAR: 
Firstly, about giving food to them, we have 
found the circumstances changing, and 
now whatever ("ad has been allotted to 
various Stales in the Jast few years, at the 
rate of one kilogram per man, has not 
been lifted even. This is what we found 
from our experience. We have now increase 
ed it to 2 kilograms per person, though it 
is not being ltfted. At the same time, we 
are thiokinl of giving more, if they want 
it. So, so far as foodtjrains supply is con-
cerned, there is no complaint. If any 
State wants more food under NREP, they 
,,;U bo aiven ooouah. 

Secondly. rc.~garding this 60 : 40 
rat io~ we have already brouaht it down 
to SO : SO. SO per cent for material and 
SO for labour. Virtually, the whole thing 
is this. We are thinking that this pro-
gramme is mostly for the employmeot of 
the poor people. 

The average expenditure on material 
is coming to 60, but now we find that 
some of the roads have built, but small 
culverts have been built. Hence those 
roads are useless. Looking from the point 
of view, we have accepted 50-SO. So, that 
is the programme which we have and the 
man-days generated are I think about 
1800 miIJior.-J7.79 hundled million or 
1800 million man-days. 

SHRI ATISH CHANDRA SINHA : I 
would like to know from the hon. Minister 
whether there is u circular, specially now, 
that this is the way the programme fROP 
is being implemented. In my area, the 
total number of beneficiaries per year 
sbould be about 1000, out of which 750 
would be old beneti£iaries, and only 250 
would be new beneficiaries. Regarding 
these new beneficiaries, )OU know, every-
body wants to come under this programme. 
This figure seems to be very meagre. 1 
would like to know from the Minister 
whether there is any circular from the 
Central Government to this eff:!ct to the 
State Governmt:nts or, are they doing 
it on their own? 

SHRI CHANDULAL CHANDRAKAR : 
We thought that out of the large number of 
persons who were given money, those old 
beneficiaries have not crossed the pove-
rty line for no fault of theirs. In a sense, 
quite a large number of people were given 
very low amount of money in the initial 
stages; some were given Rs. 1500 or 
Rs. 1000 or Rs. 2000 which was not 
enough for them to cross the poverty line. 
Hence. we thought that 'hose persons who 
have not been helped financially to cross 
the poverty line, should not be iBDored. 
Hence we are giving this in the current 
year. We have sent a circular or a letter 
to all the States that we will have a sa)' 
about thiS, in the sense that out of 
4 million beneficiaries, under programme 
in 1985·86, about 3 million will be lb_ 
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who are the old beneficiaries. And about 
1 million will be new beneficiaries, so 
that they should not be among beneficia-
ries, people those who have not croesed 
.the poverty line. That is our view and 
we have asked all the State Governments 
tie do so •....•• (Interruptiolls) 

MR. SPEAKER: Next ques'ion. 

SMT. GEETA MUKHERJEE: rose. 

MR. SPEAKER : I have spent 1 S 
minut es, I cannot do anything. It is 
impossi hi e. How can I go on .] ik c this '1 
Either have a discussion on it on •.. How 
can I do justice '1 Is it in my power to 
do it '1 (Interruptions) 

MR SPEAKER: I cannot carryon 
one que!'>tion for aD hour. No. That is 
all .... I can consider a discussi<?:1 later 
but not Jike this .... Now, Smt. 1< ishori 
~inha. 

Conversion of P.F. Scheme and Gratuity 
into life long Pt'nsion for Re tiring 

workers 

ate 285. SHttlMATl KISHORI SlNHA 
Will the Minister of LABOUR be pleased 
to slate : 

Ca) whether there is any proposal for 
con\lersion of provident fund scheme and 
gratui t~ into life long pension for retiring 
workers as an option; 

(b) if 80, the details of the scheme; 
and 

(c) the reaction of employers thereto? 

THE MINLSTER OF STATE OF THE 
MINISTRY OF LABOUR : (SHRI T. 
ANJIAH) : (a) to (c) Suggestions have 
been received for introducing a pension 
scheme for industrial workers covered 
under the Emp]oyees Pro\ident Fund 
Scheme. These sU8ge~tjons are being Jooked 
into. The question of drawing up a scheme 
wiJl, however, arise only wheD the pro-
posals have been examined and accepted 
for implementalion after tripartite con-
sulhltions. 

SHRI MA TI KfSHORI SINHA : Mr. 
Speaker, Sir. May I know from the hon. 
Minister from which quarter, has the sug-
gestion been rc:cdvcd nnd could he give 
us scme of the d etai I cd suggest ions 
received? 

SHRf T. ANJIAH: The ~urge)tions 
have been received from the Trade Unions 
also. 

SHRIMATI KISHORI SINHA: I can"t 
h !ar the Minister •.. (/flfetruptions) 

PROF. MADHU DANDAVATE : Is 
it a private conversation between the 
Minister and the Member? 

MR. SP EAKJ!R : Looks like that. 

SHRIMATI KISHORI SINHA: Now, 
the second l:Iupplementary; I would like 
to know fro;n the Minister when the tri-
partite meeting is going to take place, 
and how long the Government will take to 
finalise the scheme '! 

SHRI T. ANJI \H : We have already 
told that in the month of October or 
November we are taking up all these 
issues-provident Fund, bS[ Schemes and all 
these labour law, we are going to amend. 

f TrnanslationJ 

SHRI GIRDHARI LAL VYAS : Mr. 
Speaker, Sir, they arc, DO doubt, formula-
ting a scheme, but lakhs of cases of 
provident fund are pending which have 
not been settled so far; there has been 
no verification as to how much money 
has been deposited. These capitalists and 
rich peopJe have swindled lakhs and crotes 
of rupees and have not deposited it in 
Provident Fund. Thus, how wilJ you con-
vert it unJeu you have complete details 
and as long as the amount in full is not 
deposited? 

SHRI T. ANJIAH: It is wrong to 
say tbat the people have' not deposited 
money worth crares of rupees. Only an 
arrear of Rs. 100 crores is due to the 
Management, which we have to fl.. cover • 

SHRI GIRUHARI LAL VYAS: al 
100 crores is a very biAC amount. 
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SHRY INDRAJIT GUPTA: He says 
that Rs. 100 crores are outstanding .. t ••••••• 

( lnterrupto;ns) 

SHRI 1. ANJlAH : Out of this, a sum 
of Rs. SO crores is with you, in your 
State. 

MR. SPEAKER: It is not with him, 
it is with those from whom it is to be 
recovered. 

SHRI T. ANJIAH : A total of Rs. 
J 1,612 crores has bern deposited, out of 
which one prr cent is outstmding which the 
people have to deposit. The Manage. 
merlt has r.losed down the factorilS and 
has obtained stay (lrders from the Courts 
in connection with realisation of arrears. 
Anyway. we are taking suitable steps in 
this regard and, mny be, that some amend-
ments providing increased punishment 
might be brought forward. 

SHRI GIRDHARI tAL VYAS: My 
question has not been replied to. They 
have swindlrd the contribution of the 
workers. Criminal cases should be insti-· 
tuted against them. (InterruPtions) 

SHRJ T. ANJIAH: The cOlJtribution 
belongs to both Workers and the Mange-
ment ... (lnterrllptiom). We are filing 
cases •••. (r"trrrupriotl.d 

[Ellglish 1 

Fishery Schfme in Orissa with Assistance 
from Norway Government 

*286. SHRI CHINTAMANI JENA: 
Will the Minister of AGRICULTURB 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether fishery scheme to be exe-
cuted at KASAFAL in Balasore District of 
Orissa with the collaboration of Norway 
Government is yet to' be cleared by the 
Defence Ministry; 

(b) if so, the reasons thereof and the 
efforts made to get It clear~d by the 
Defence MinistrY ; and 

(c) the approxjmate time by which 
the ~cheme will be start ed/ executed? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. BUTA 
SINGH): (a) No, Sir. The I\cheme has 
already been cleared by the Defence 
Ministry. 

(b) Does not arise. 

(c) The scheme will be started as sOon 
as the agreement is signed between Nor-
wegian Agency for International Develop.. 
ment (NORAD) and the Ministry of 
Finance (Dl"partment of Economic Affairs.> 

SHRI CHINTAMANI JENA: I am 
greatful to the hon. Minister that he bas 
taken expeditious steps to have the scheme 
clrared by the Deference Mjnistry. May 
I know what is the estimated cost of the 
scheme; when was the scheme scnt to the 
Defence Ministry for their clearance, and 
when did they cl ear it 1 

May I know whether, due to delay 
in execution of this project, the estimated 
cost has increased very considerably? If 
so, what act ion is Government taking for 
getting the agreement signed by the 
NORAD, and for its early execution? 

S. BUTA SINGH: The project wiIJ 
be implemented in four years, and the 
estimated project cost is 20.6 milJion Nor-
wegian Kroners, i.e. the equivalent of 
Rs. 300 lakhs. It is at this stage: we have 
now sent a draft ageeement to tbe Nor-
wegian side. As soon as the draft agree-
ment is signed by them, the project wi}) 
be taken up for implementation. 

No doubt, there has been some delay, 
because tbe idea started in 1980; and 
there was difference of opinion. The 
mattfr was sent to various agencies of the 
Government of India. The certain condi-
tions have been put. Now everything ha: 
been sorted out, and we hope that soon 
the project wilJ be ready for implemen-
tation. 

SHRI CHINT AMANI lENA: May I kno1. 
from the hon. Minister whether it is a fac 
that ~fLer the ~eC\ltjon of 'his project 
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the Jioore .. t of the poor of the society, 
viz. the fishermen community win be highlY 
benefited? If so, wha! is the number of 
beneficiaries of this project 1 Is it a fact 
that this project will be a foreign-exchange 
earner? Ir S 1, what are the expeditiou~ 
steps to be taken for the comlpetion of 
the project; and what would be the expected 
foreign exchange to be earned through 
this project ? 

S. BUTA SINGH: No doubt that 
area will benefit out of this production. 
A large number of road:; ]inking '/ariowl 
villages around that area will be constrllct .. 
ed specially helping poor fishermen who ale 
engaged in the tradit ional fishing, and 
also it will help in setting up ice plant, 
co'd storage, also it will improve market-
in~ condition of lhe area; ·it will help in 
providing drinkiny waf rr jn that nrea and 
construction of fish curing centre, service 
centre, construct ion of fish landing jetty, 
housing and m .:dical facilities to the Joc") 
fishermen population. This way, it wilt 
go a big step in helping fishermen of that 
area. As soon as this agreement i~ signed 
we will take in all seriousnel!~ the imple· 
mentation of this programme. 

SHRI DIGVIJAY SINH The 
bane of fishery industry in the country 
is over exploitation of one specie!- only 
which is prawn, prawn, prawn. There 
are projects for developing prawn culture 
in pens, but, we have, by and large, 
failed in it. I would be keen to know 
whether under this prC'ject (Norwegian) 
are we going to evolve SOme methodology 
whereby we could succeed in prawn cui-
cure, producing prawn in pens? 

s. BUTA SINGH: This will be mostly 
for the traditional fishermen who are 
very large in number, but they have 
very poor equipment with them a.d they 
have no marketing system. Whatever 
they get, they bring the same day? 
they will have to carry it for miles to-
gether to a market p1ace. This is for the 
benefit of the smaller fishermen, and this 
prawn is also a fish for the traditional 
fishermen, but most of th, prawns, bulk 
of it comes from deep sea. Therefore, to 
that extent. it will not go, but simultane-
ously, we are developing some kind of 

culture in the brackish water especfany 
in this area where the prawn cou1d also 
be produced in tanks, and that scheme Is 
at an advance stare. 

DR. V. VENKATESH: In this cou-
ntry, protein is not sufficiently supplied 
to the common man. The fish is the 
main sourcee of protein, but, unfortunate-
ly in our oountry, this fishery is not 
upto the mark and thereby the production 
of fishery and its product is not sufficient 
particularly for a developing country like 
Ind ia. Wbat steps the hone Minister is 
going to take to see tha t the fish ery 
which is very mllch rich in the protein 
content may be supplied to the common 
man of th is country 1 

S. BUTA SINGH: Though it does 
not arise out of this present ques tion, be-
cause this question re]aled to only one 
group in the District Balasore of the State 
of Orissa. I agree with the hon. member 
tha t there is need for provjd ing much balanc .. 
ed diet including fish and milk. We are 
trying to solve thi!': problem through the 
agricultural policy; we will spell out how 
best we arc trying to increase the intake 
of milk and fish in the country. 

MR. SREAKER: You want to make 
us non-vegetarian ? 

Loans and other facilities for people 
of 8astar under tbe JRDP 

*']88 SHRI KAMAL+ NATH : 
SHRIMATI USHA CHOUDH-
ARY: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be plea-
sed to state : 

(a) whether a special scheme is under 
preparation for the benefit of extremly 
poor people of Bastar in Madhya Pradesh 
to provide them loans and other facilities 
under the lntegratl'd Rural Development 
Programme; 

(b) if so, the ou tJines of the new 
scheme; and 

(c) how much time will be taken to 
tina lise the scbeme ? 



t 7 Oral Answrs SRAVANA 21, 1907 (SAKA) Oral AlUwrs 18 

THE MINISTER OF STATE IN THE 
DePARTMENT OF RURAL DEVEl.OP.' 
MENT (SHRI CHANDVLAL CHANDRA-
KAR): (a) The poor people of Bastar 
are alreadv being given IClars and other 
facilities ur~der the IRDP. Under the 
IRDP, no special scheme has been receiv-
ed. 

(b) and (c) Do not arise. 

SHRI KAMAL NATH: The Prime 
Minister on 15th July when he was in 
Bastar had said that a special scheme for 
triba)s was being formulated. On the 
basis of that, 1 have posed this question. 
I have with me a 11 the Pre~c:; cult ings, 
which also says thal the Prime Minister 
had made a statement in a pubHc meeting; 
it was not at the Press Conference; it. was 
not a private statement; it was well pub .. 
Jicsed that the special scheme for triba 1s 
especially in Bastar was being formulated. 
Perhaps the hone Minister docs not know 
about the Prime Minisler's pronouncement 
because he very catn&orically says that 
there is no specia 1 scheme and for the 
other Quec;tion he says, 'it does not arise'. 
SOt I woud like to draw the attention of 
the hon. Minister to the Prime Minister's 
statement, and in the Jight of what he has 
come to know from me, will any scheme 
be formulated '1 

THE PRIME MINISTER (SHRJ RAJIV 
GANDHI) : Mr. Speaker, the hone Mem· 
ber is totally misinformed and I do not 
know what he is r cading. He also has either 
deliberate1y or inadvertent]y not even 
understood the answer which the hone 
Minister has given. The hon. Minister 
very clearly said that "under the IRDP 
there is no special scheme for Baster" 
and hc--i1J absolutely correct. Under the 
IRDP there may be no special scheme. 
What I have talk ed about in Bastar was 
a special plan for Baster which is being 
undertaken under the State Plan, by the 
State Government and that is taking pJace. 

SHRI KAMAL NATH: My question 
relates to Baster only. I do not think 
that the hone Minister has read my que~tjon. 
It is not that I have misunderstood inad-
vertently or otherwise, his answer. My 
qucstion especially reJates to Baster ard 

if be will read the question again, it say., 
"whether a special scheme i1 under pre-
paration for the benefit of extremely poor 
people of Bastar in Madhya Pr~desh to 
p.ovide them Joans and oth er facilit. 
under the lnt egrated Rural Development 
Programme." 

What is being publicised in the Press 
is what the Prime Minister has Slid that, 
it is also under the IRDP. If the psecial 
scheme excludes IRDP is it that the 
schem.: excludes IRDP, or is it that the 
scheme takes into account some other 
facts of develolJment ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. BUTA 
SINGH): Whntevcr :he hon. Prime 
Minister has stated will be in addition to 
lRDP. IRDP will remain the same and 
it will he pursued \'igorously in Bastar. 

r Tran.\ la 1 ion"j 

SHRIMATI lTC;;HA CHOUDHARY : 
Mr. Speaker. Sir, I feel that this question 
is not connned to the tribals of BHstar, 
but to all p]aces where such problems 
exist. Shri Rajiv's visit to that area has 
given us and the ndministration an indi-
cation that we have not so far sincere in 
solving the problem" of those areas. 

MR. SPEAKER : If one does not work, 
one wiJl be caught. 

SHRIMATI USHA CHOUDHAkY: 
There is an 'lrea named NeJgbat in my 
constituency which is as backward as 
Bastar, There is reservation of two per 
cent for them in M:lharashtra, hut they 
are not able to get even that much. Even 
the Nation~!)lsed Banks h.lve not been 
sincere to enter to the trjbal areaS. 
Therefore, I think, there is nerd to provide 
them morc facilities und:r I.R.D.P. The 
report of the Nat iona] Rural Dev clo-
pment Jn~titute for t 98 3·84 carries a 
study and a SlJrve~ on Integrated Rura) 
Development Progrl1mme in Madhya Pra· 
desh wherein they have gi\en a number 
of suggestions stressing the need for reor-
ganhation of facilities there. Therefore, 
I want to ask a very simple question. Adj .. 
.va sis do not know even the amount of the 
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loan outstanding against them. Sometimes 
it so happens tha t they do not let Joan 
when onJy Rs. S to 10 are out standing 
apinst tbem. Therefore, I want to know 
from the bon. Minister whether they will 
be liven long term loans under I.R'.D.P. 
even if the earlier loan is not fully repaid. 
I want to know tbe opinion of the hon. 
Minister in this reaard. 

SHRI CHANDULAL CHANDRAKAR : 
So far as giving loan under R.D.P. is 
concerned, there are some people who 
bave not been abJe to cross the poverty 
line and, as such, it has been decided to 
Jive them loans again. The other thing is 
that the amount of loan wh,ch used to be 
Jlven earlier was very meagre and the 
people used to find it difficu1t to cross the 
poverty line with that amollnt. Now that 
amount has been raised to Rs. 6,000 
from Rs. 3,000. In deference to the views 
expre~sed by you, this amount has been 
raised from Rs. 3000 to Rs. 6000 and the 
Joan will be Fiven to old beneficiaries too. 

[English] , 

SHRI E. AYYAPU REDDY:]s it a 
fact that the Prime Minister recently in 
his tour of Rajasthan stated that IRDP 
and NREP are goidg to be re-cast so al\ 
to reach the poorest of the poor and if 
that is so on what lines are they going 
to be recast? Or wi 11 the Minist er come 
forward with a statement before the end 
of the session with regard to the intending 
changes as per the direction of the Prime 
Minister? 

S. BUTA SINGH: A new lonk is be-
inl given to IRDP and NREP. After gain-
iDg experience in the implementation 
of the two prorrammes in the rural 
area~. we have added new features 
in tlte programmes and they are as fol-
Jows:- 1. We will attempt a higher in-
vestment per family including package of 
assistance to enable proper return on in-
vestment. 2. Supplemental dose of assis-
tance to tbo~e families assisted during the 
Sixth Plan who have not been able to 
cross the poverty line for no fault of their 
own: The approach of uniformity has 
been changed to one of selectivity based 
OD poverty incidence. 4. Identification of 
boneficiarioa must involve the people" re-

presentatives much more closely. 5. Eff-
orts to improve the linkages through iden •. 
tifying bodi.es at district level for this 
purpose or the establishment of District 
Supply and Marketing Centres. 6. Increas .. 
ing the coverage of women beneficiaries. '._ 
At the moment, there is no special alloca-
ti n for the w..>mcn. We now propose 
that 30 per cent of the bcnefitjarie~ must 
be wOlT}cn. 7. There should be proper 
coordination of the trai.ling ~ffort through 
the establi~hmellt of composite rural train .. 
ing and technology centres. 8. A high 
level committee has been appointed to look 
into the administrative sel up. The major 
set back has come from lhe lack of very 
efficient and good administrative ~et up at 
the district and block levels. This wilJ be 
aU ended to. 9. Improvem ~nt in the funct-
ioning of banks, particularly at the grass-
root level. 10. CreatiLg a better climate 
of awareness of beneficiaries and their 
proper organisation through publicity or 
educative methods, Those arc the major 
point which we arc trying to Improve 
UpOD the implementation of the most vital 
programmes for the a II cviation of poverty 
;n rural arens. 

The House is really thankful to the 
Prime Minister for making this programme 
much more important by visiting the bene-
ficiaries who have not been touched even 
by the vilJage level work~rs. 

SHRI E. AtyAPU REDDY: Will he 
come forward with a ~latement before the 
end of the session? 

MR. SPEAKER: It is already there. 
What more do you want? It is in black 
and white. 

SHRI G. O. SWELL: The Minister 
must definitely be aware that in the course 
of his tour to the interiors of variol1s Stat-
es. the Prime Minister had observed that 
the benefits of IRDP had not reached the 
people who really most deserved ... 

SHRI RAJIV GANDHI: That Is not 
what I have said at any stage. 

SHRI O. O. SWELL: J stand correct-
ed. 

The Minilter must also be aware of a 
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policy announcement made by the Prime 
Minister a few days ago that the Members 
of ParHam :nt and central agencies would 
be associated in mi)nitor~ng the implemen-
tation of IROP and other programmes in 
various Stales. What steps are you taking 
in order to give a concrete shape to this 
policy statement of t h~ Prime Minister? 
Secondly, in your written statement it is 
said that a number of studies have been 
made about the performencc of IRDP in 
var jous States and not aJ I. I would like 
to know whether th e state of Meghalaya 
lias the poorest and dismal record in the 
implementation of IRDP. Are you going 
to constitute a study aJout it ? 

SHRICHANDULALCHANDRAKAR: 
Taking the lacH question first, in fact, 

. th~ performance in Meghalaya is not so 

good as we wanted. 

The P"ime Minister has been meeting 
the beneficiari cs directly and talking to 
them. Thereby we have also thought that 
it is the rcsIJoniiibjlily of aU so that a 
better mo liloring system would be 
there. And we are evolvin&, a very very 
effective monitoring system. 

SHRI G.G. SWELL: In that wiJ] 

yOu be associating the MPs. 

SHRICHANDULALCHANDRAKAR: 

We will be associating various groups. 

SHRI RAJlV GANDHI: I would 
clarifY part of that remark. 

What I said was that IRDP programme 
has not been able to give enough benefit to 
the poor"st ben cHciari cs and this is some· 
thing which we have learnt from ex-
perience. The beneficiaries, who were not 
the ver, pJor, have received benefit and 
have b~en able to lise above lhe poverty 
hoe, but tbe poo:est like the hon. 
Minister h.1s just s~ud was not able to 
rise above the poverty line with one doze 
of the programme; and that is why we 
have modified the programme to enable 
tbe poorest people to rise above the po. 
verty line with just ODe doze of the po-
.ramme. 

Orai Answers 22 

[Translation] 

SHRI DALBIR SINGH: Mr Speaker, 
Sir~ the schemes under tbe N.R.B.P. and 
R.L.E.G.P. are going un in rural 
areas .. Under these programmes, there is 
a provision to give each labourer one 
kilo of foodgrains. It is now more 
than five to six months, that they have 
not beC:1 given foodgrains in Madhya 
Pradesh. Through you, Sir, I want to kno. 
from the hon. Minister how he is ,oin, to 
removt; this mismanagament. My seCGDd 
supplementary is that the foodgrains arc 
also available with the F.C.I. But thero 
is a provision of distribution of food-
grains through LAMPS also. Sometimes. 
F.C I. people say -that they do not bavO' 
foodgrains, but even the LAMPS is not 
doing the distribution pt operJy. FoodsraiDs 
have not so far been distributed in the 
rural areas of Madhya Pradesh under these 
two programmes. I want to know the 
time by which you wiJI make the food. 
grains availabl e there? 

SHRICHANDULALCHANDRAKAR: 
So far as distribution of foodgrains under 
R.L.E.O.P. and N.R.B.P. is concerned, tho 
Food Corporation is not to blame. We 
allot foodgrains directly to the States. 
Whatever quantity of foodgrains is being 
alloted to the states under these two pro· 
grammes, they have to make use of the 
same. As you have said, it was one kilo-
gram earlier, but now it has been raised 
to 2 kilograms. Under these two progra-
mmes more foodgrains can be supplied 
to the States if required. Therefore, they 
will not have any shortage of food. 
grains. So far as the question of distribu-
tion is concerned, if the hon. Member 
specifically tells me the name of aoy 
village of blocK where foodgrains have 
not been given for the last five to six 
months, I shall certainly Jook into it and 
inform you mYtelf •••. (Interruptions) 

Special Facilities to Journalista 

*291 SHRI R.P. SUMAN: Will tho 
Minister of INFORMATION AND BRO. 
ADCASTING be pleased to stato : (a' 
whether Government arc: coniideriDI 
to provide some special facilities tQ 
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journalists and if so, the outlines there-
of; and 

(b) the facilities provided by Govern-
ment to journalists during Ihe past three 
years and whether thos: are being exten-
ded to them fully and jf not, the reasons 
therefor 1 

[English] 

THE MINISTt;R OF STATE IN THB 
MIN[STRY OF" INFORMATION 
A~l) BROADCASTING (SHRI V.N. 
GADGIL : (a) and (b) A statement is 
given below 

State~nt 

The Governmem has been P, ovidillg 
Following Facilities to Accredited 
Press Correspondents to Hr:lp them 

in Carrying 014 1 their Functions 

1. SuppJy of Pres, Information Bur-
eau':-, Pre.s Material. 

2. Arranging interviews with authori .. 
tative policy sources. 

3. Invitation to Press Conferences/ 
Briefings. 

4. Us.! of Press L Junge and Library 
for consulting books of reference & 
Newspapen. 

S. Inclusion in Press Conducted Tours 
& exchange of journalist'\ under the 
Cultural Exchange Programmes. 

6. Inclusion of correspondents in lhe 
President's/Pnme Minister's visits 
abroad. 

7. U:;e of Press Rooms tict up on the 
occasion of the visits of VVIP's/ 
International Conference, Trade 
Fair etc. 

8, Facilities during important func-
t ions lik = swearing.inpceremony, 
R¢public Dily/lndependence Day 
and other important events where 
Presid eDt/Prime Minist er is present. 

9. Issuing of Presli Accreditation 
Cards. 

10. Forwarding of applications for 
allotment of telephones on priority 
basis. 

11. Provision of accommodation from 
Govt. Press Pool accommodation 
if available. (For Indians only), 

12. Issue of certificates for grant of 
Railway conce~sion coupons for 
professi(.'nal visits. 

13. Assistance in expediting procedure 
relatinp to i~sue of visas including 
multi-journey visas, release of 

• foreign exchange in the case of 
correspondents underfak ing jour-
neys on journalistic work. 

14. Arrangements for visits of projects 
in different States throujlh Branch 
offices of the Bureau and/or State 
Governments. 

15. Arrangements for facilitating work 
of correspondents and cameramen 
during the visits of VIP's. 

16. Assistance in obiaining import 
licence for raw films and customs 
clearance in the case of camera-
men. 

17. Facilities to watch the proceedings 
of Parliament from the Press 
gallery. 

18. Import of foreign cars for foreign cor .. 
respondents who are accredited at 
the headquarters of the Govt. of 
India. 

19. Forwarding of apPJicatioDS to Con-
trl'l Secretariat Library for member-
ship. 

20. Through a notification issued on 
4.3.8~ the Cea1traJ Govt. bas exten-
ded to the accredited Pres s Camer-
amen the facility of exempt in. 
photoBrapic ~amer., cinemato .. 
graphic cameras and 1 eOses, filters, 
Dash Baht apparatus and exposure 
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meters required for use with such 
cameras, from whole of duty of 
customs levb bl e thereon on their im·· 
port into India provided the total 
value does not exceed Rs. 30,000/. 
during the p.:riod of va tidity of th~ 
notification which is upto 31.3.88. 

The Government are not consider. 
ing t he provision of an y new faci .. 
J it ies at pres en t. 

r Translation] 

SHt.H R.P. SUMAN: Mr. Speaker, 
Sir, the J.)urnalists have a great 
contribution in the making of a 
healthy society and in dissemination of 
informatbn relating to the achievements to 
the masses. From the Statement placed on 
the Table by the hon. Minister, jt appears 
that 9 S per cent of these facilities are 
being availed of by the JOUlnalists working 
in big cities. The Journalists working at 
Tehsil Block and District level and in tbe 
interiors are not getting these f'lcilities. 
I want to know whether you would make 
these faciHl ies available to th" Journalists 
working in (he countryside; so, if by when 
and how? 

[Enflli~'h] 

SHRr V.N. GADGIL : Sir, some of 
the facilities that are made available to 
the j~urnali~ts or pressmen in the rural 
areas and small towns. It is true that the 
facilities ]ike hou~il1g pool. are made 
available only in big cities where there is 
housing problem, but the facilities of 
supply of materials, photographs, blocks 
and various other things are also at 
present made available to the small news-
papeu in rural areas at small places. 

. LTranslation] 

MR. R.P. SUMAN : My sccound 
supplementary is that the work of a Jour-
nalist carries a big responsibility and in 
Proper discharge of this task. sometimes. 
such thinas happe'l, may be unintentiona-
JJy, which give size to the question that 
there should be a code of conduct for 
this aleo. Thorofare, I would like to know 
qom the hon. ,Ministor, tbrouab fOU, 

whether any such code of conduct is 
under the con~jd:Tat jon of Oo\errment or 
whether Government is coming forward 
with any such suggestion to the JournaJist 
fricnds; if so, the dctails thereof and the 
time by which it will be implemented? 

[Ellgli.sh] 

~HRI V.N. GADGIL ; I am thankful 
to the han. Member for raising this is,ue 
because there has been some misunder-
standing. When the ConC ~rencc of State 
Information Ministers was held, it was 
preceded by a meeting of Secretarh.s of 
Information Dc pal tments (Jf various State 
Governm.:nts and Directors of PubJicity. 
One of the recommendations they brought to 
the Ministers was thd the Centra] Govern-
ment, in consultation with the Slate 
Governments, ~houJd paeparc a draft 
Code. I myself rejected that suggestion and I 
Se:: id that neither the State Governmcn! nor 
the Central GOvernment, no Governmant 
should take initiative in this. My formulation 
was that the initiative for the code should 
come from the Press. The possible forum 
can be the Press Council because in th~ 
Press Council Act thcle is almost a man· 
datory provision that the Press Council 
should help in evolving the code. 

[ Tram/ation] 

SHRI BALASAHEB VIKHE PATIL: 
Mr. Speake', Sir, J would like to know 
from the hon. Minillster what facilities have 
been given by his Ministry to the journalists 
who are working at viJiage or Tehsil level 
and who want to cover the functions under 
thc facilities given by the Central and State 
Governments for attending such functions, 
as from the Statement it appears that there 
arc no adequate facilities for them? The 
rural people are not at all aware of these 
facilities. It is only when they become 
journalists, they come to know about it. 
Therefore, what do Government propose 
to do in this relard ? 

[English] 

SHRI V.N. GADGIL : Under certain 
circumstances and conditions, there arc 
faciJities given by the Railway Ministry 
whigh are extended for Journalists aDd the •• 
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are already existing. I have already given 
the deta its. 

[Translation) 

MR. SPEAKER: Do you have some 
desire even aft er your becoming a recluse. 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, through you. I wlnt to know 
from the hon. Minister that on the one 
hand he talks about giving facilities and on 
the other he is giving to complet ely close 
down two Hindi News Agencies-Samachar 
Bharati and HinJu"t-tn S.lml:ha r ; thereforc, 
what is the latc~t and revi)cd decision in 
this regIld? My second smpj)lementary 
is that in spite of all the-ie facilities, the 
journalists are being beaten in the village." 
Can the Central Government intcrvtne 
In such a situ,Hion; if so what do Govern-
ment propose to do in the matter? 

[English 1 

SHRI V.N. GADGIL: So far as the 
latter portion of the question is con~erned, 
that comes within the domain of the State 
Government. All that we do is, we advise 
them, guide them and obtain inform Hion 
from th em whether any journal ists h:lve 
been involved and what protection has 
been gi {en. As far a" the first p lrt of [he 
question is. concerned, the questIOn does 
not arise. I m lY take th is opportunity to 
inform the HOllse that the question of Hindi 
News Agency is a velY complicated ques-
tion. On tbe one blnd, Government is 
clear that the G()vernment does nOl want 
to start any agency nor want itself to get 
invJlved in the management or working off 
any Hindi or any other agency. At the 
same time the nation must hav\! 3 Hindi 
or language agency. So, what is it that 
should be done? The Second Press Com-
mission has recommendld that similar to 
prI, the owners and editors of Hindi dai-
lies, weeklies, and others, should come 
forward i.lnd form an organisation. Taking 
a clue from that I myself took a Httt e i~it­
iatiV'e. called all the leadina owners and 
editors of Hindi and other language papers; 
I held a meeting with them. They them-
selves constituted a Committee under the 
Chairmanship of Mr. RamDath Goenka and 
tl\ey have submitted a report. I will Dot 

go into the details. It hI iefiy sta t cs that 
to start a n :ws agency they will require Rs. 
3 crorrs ar.d they are not in a posit ion (0 

raise thi,; money. New, I ~m considering 
that report. If that is the position, what is 
the n ext a It crnative. we wi II decide this 
lcter on. But at present thc position is, 
they are not willing to raise the money. 

P.lt.OF. K.K. TEWARV: The Minister 
hlS talked ahout a code of cocduct for the 
journtlJis!s. This has become a very Jive 
issue. This subject has been agitating the 
Press and the public also. I would like to 
know this from thc Minh-ter: Does he 
favour a code of conduct for the journa .. 
lists? Has there b::cn any mOve on the 
part or journal iSiS them' elves and J>re'is 
council to evolve such a cod c of conduct '1 

SHRI V.N. GADGIL : Sir, my opinion 
is not very relevant. This august House 
has passed an Act cal!ed (he Press Council 
Act, which casts :J responsibility on the 
Press Coun.;il to evolve a Code. But as 
J said. the Goveloment should not tak e 
initiative in the fLlrmuladoll of the Code. 

~HRI H.N. NANJE GOWDA: 
would Ilk e to know whcthe r it bas come 
to the notice of the Government that some 
State Governments like Karnataka arc givoo 
ing pensions to the retired journalists be-
cause we expect too much fronl the journa-
lists, but when they are aged and retired, 
they are put to a lot of difficultie~. I 
would like to know whether the Govern-
ment will consider giving pensions to the 
journalists after retirement and if not, wheoo 
ther the Government would assist in supple~ 
menting the State Governments who come 
forward to give pensions to journal ists. 

SHRI V.N. GADGIL: Sir, at this stage 

I can only say this that 1 have got some 
material from the Kerala Gov~rnment and 
from a first hurried reading it s,ems to be 

that the scheme they have evolved is a very 
.good scheme. After studying that tK;bem. 
and schemes of other State Governments, 
posiibly I can SUI&est to a 11 State Govern .. 
ments to adopt &Llch a scbeme of pension 

for journalists. 



Expaoslon of T.V. Network in West 
Bengal 

*294. SHRI SATYAOOPAL MISRA: 
Will the Minister of INFORMATION & 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
expand the T,V. nelwork in West Bengal 
during the Seventh Plan period; and 

(b) if so, tl- e detai Is thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING ,SHRJ V.N. GADGIL): 
Ca) The VJT Plan schem es of Doordarshan 
have not yet been finalised. 

(b) Docs not arise. 

SHRI SATYAGOPAL MISRA: I want 
to know from the hon. Minister what are 
the propos.ds which are under considera-
tion for the expansion of TV network in 
West Bengal. 

· [Tran.\/atioIl1 

&HRI BALKAVI BAIRAGI : Please let 
us know Stat cv. is c fJgu J es. 

[EngliJh] 

SHRI V.N. GADGIL: Sir, my pro-
bJem is this. J do not know how much 
amount will be sanction~d in the Seven'h 
Plan. On the supposition that a certain 
amount will be sanctioned, we propose to 
have about 64 low powered transmitters 
and about 10 high powered transmitt ers. On 
the b:1Sis of what we expect, we will get 
the money. If we get more, possibly it can 
be incr cased. But at this stage it will 
not be possible for me to ~ay that we will 
have LPT at place X and HPT at place Yt 

because toda} I sa y it and subsequently no 
money is available, then it wilJ be mislead .. 
ing the House. Therefore, 1 cannot say 
anything at this stage. But I would Hke 
to point out that \Vest Bengal is probably 
the luckiest ;,tate which has the highest per-
centage of population covered by TV even 
today. 

(Interruptions) 

SHRI SATYAGOPAL MI~RA : J would 
like to know from the hon. Minister whe-
ther it is a fact"thr.t some TV relay centres 
of West Benga) like Murshidabad, B:hran. 
pur, Asan&o) and Bolpur can onJy relftY the 
prc.grammes broadcast by the Dc Ihi centre, 
but they cannot broadcast (he pr(\grammes 
from the Calcutta centre itself. In this 
regard I want to know from the hon. Minis-
ter what steps he is goingto take so that all 
the TV centres of West Bengal can relay the 
prorammes from the Calcutta TV centre. 

SHRI V.N. GADG1L: Sir, as I have 
stated on an earlier occasion in this House, 
programmes, say, from CnJcutta to an over 
Bengal, or from Bangarore t~ all over Kar .. 
natllka, or from Bombay to all over Maha. 
rashtra, like this, can be telecast only jf we 
have one of the two alternatives, what is 
in t echn ical language called additional 
transpounder in the next sateJJit.e, or mic-
rowave link between those re~pective sta-
t ions. What we are proposing is that in 
the Seventh Plan, in some States we should 
have microwave link and some Stnl fS will be 
covered by the ndditional tran~pour:ders. 

Now, whether we will be able to do it again 
depends upon how much will be available 
for the Telecommunication Ministry. If 
they are in a position to provide microwave 
Jinks at places - for example, now there 
is a microwave' link from Calcutta to Lu",k .. 
nOw to Delhi, and from Bombay to Delhi. 
But in respect of other places, Madras .. 
Kodiclikanal is sanctioned. it is under instal .. 
lation. So~ all this will depend on either 
or both alternatives that are available to 
us. 

[ TranslationJ 

SHRI MOHO. AYUB KHAN: Mr. 
Sreaker: Sir, I want to know whether a 
T.V. centre WI)) even be set up at Jhun· 
jhunu in Rajasthan? 

MR. SPEAKER: Will a T.V. centre 
be ever set up at Har$ Ka pallar or not? 
• ..... (/nterrl.lpfions.) 

MR. SPEAKER: At least say, 'Yes. 
for aSSl.lranCe sake. 

[English] 

SHRI V~N. QADOIL: The Pllswer 
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would be subject to availability of resources 
and availability equipment, "Yes''. 

Natlona) Urban Sanitation Funding 
Corporaltion 

*295. SHRI DIOVlJAY SINH: 
Will the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether at the Conference of State 
Ministers held in 1984, there was a pro-
posal to set up a National UI ban Sanita-
t ion Funding Corporation similar to 
HUDCO; 

(b) whether his Ministry ha s set up 
su ~h an aeency; and 

(c) if so, n Ilocations proposed for it 
in the Seventh Plan? 

THE MINISTER OF PARLIAMENTA-
RY AFFAIf{S (SHRI H.K.L. RHAGAT): 
(a) No sep:uate financing institution for 
urban sanitation wa" recommended by the 
Conference of State Ministers il:charge of 
Water SuppJy & Sanitation held in New 
Delhi on 20th July, 1984. The Confer-
ence, however, recommended the setting 
up of a financing organisation on the pat-
tern of HUDCO for water supply and san i-
tation. 

(b) and (c) No such agency has been 
set up ~o fnr. However, the question of 
setting up a financing institution for Urban 
infrastructure develo{lment, including water 
supply and sanitation services, is at a pre-
liminary stage of examination. Hence 
provision for this purpose to be made in 
the VIi Plan has not yet been firmed up. 

SHRI DIOVIJAY SINH: Sir, unfortuna-
telY, the concerned hon. Minister is not 
present. May I now request the Works & 
Housing Minister once again to check up 
tbe fact with the bureaucracy becau~e I 
am per~onally aware that on the 20th July, 
1984, three proposals were made; One 
was to have a separate Budget hrad for 
water supply and another separate Budget 
bead for sanitation.·It is because, at pre-
sent the money ill! given for both supply and 
sanitation and all the money is absorbed 
aad swept away on the suppJy sid. and no 

money is left for the saniattion. So, you 
cannot have any sewera8e programme. 
Therefore. a proposal was made and a 
decision was taken on the 20th July. meet· 
ing that a separate Budget head would be 
made for sanitation different from that of 
water supply. 

Secondly, a proposaJ was also made ref 
setting up of such a corporation, as I sug-
gested. The reply came earlier that such 
a Corporation would be set lip. '-low, 
the reply here i\'\ that no such proposal is 
made. 

Thirdly, a su!!gestion was made to give 
some subsidies to individual municipalities 
for funding their sewerage programmes for 
which, of course, the reply came .hat there 
is no fund avaiiabJe. 

But for the other two things, commit-
ments were made. J think, the reply is 
wishy-washy. They said, for water supply 
and sanitation, there was a proposal for 
setting up of a financing organisation. But 
it cannot be for bllth supply and sanitation. 
It has to be one or the other. So, if for 
sanitation, a coprornt ion has to be created, 
why has no proposid been made to set up 
a corporation in the Seventh Fife Year 
Plan 1 

SHRI H.K.L. BHAGAT: Sir, of cou-
rse. the hon. Member has suggested to 
me to check up the position aga in with 
the bureaucracy. I have checked up this 
position this morning. He need not 
hesitate in putting questions to me beea-
\:~e I am not new to the subject. Of 
corurse, it is by chance, I am answering 
this Question because Mr. Ghafoor is 
away. He can put any question and 
I wiiJ give aJ) the possible information 
with me. I have dealt with this subject 
in the Ministry of Works & Housing as 
the Minister of Works & Housing. 

I wish to teU him that this resolut-
ion which was passed by the Ministers' 
Conference is with me and it did any 
thi s. I have got the exact language 
of the resOlution. But when the matter 
went to the Planning Commission, the 
Planning CommIssion said that the 
Ministry should have the corporation not 
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d'ealiol with exclusively wlter supply 
atid sanitation but it should have a cor-
poration of urban development which 
ahould live aome kind of help on assi-
stance. Certain proposals were made 
by the study gTOUp. Even the money 
required was suggt"sted and the study 
.roup said thtt this should be don e. 
The Ministry of Worlrs & Housing sup-
ported it. But the Planning Commission 
has said that they should have a cor-
poration on urban development which 
would include sanitation and other thi-
ngs. So, a suggestion by the Minist ers' 
conference was there. The Ministry of 
Works and Hou-;ft'ag suppo. ted it. The 
Study Oroup went into it. But the Plan-
ning Commission so far has, in principle 
agree, to setting an urban development 
corporation which will also include infr-
astructural provisions and facilities for 
water supply and sanitation. To that 
extent. my answer is correct. It is not yet 
found out what amount should be given. 
That is why I said thal the discussions 
are ioing on in the Planning Commis-
tion. 

As far as urb:m water supply and san i· 
tation is concerned. I do not say that they 
are adequate. There is no Cor,'oration. 
But there are six or seven other sources. 

If the hon. Member wants to know 
from whick provision this is made, ) can give 
him the details. I have got all the details 
and figure, with me. 

[Enllish] 

WRlrrSN AN;WERS TO QUESTlf)NS 

Effect of Insecticides on Human Health 

·287. SHtU MOHANBHAI PATEL: 
SHRI AMARS[NH PATHAWA: 

Will the Minister of AGRICULTURE 
AND RURAL OEVELOPMENT be plea-
sed to state : 

(a) whether Govenment have made any 
offorts to find out the effect of excessive 
Ute of insecticides on the human health 
,,~le us ina it for qriculture purposo, ; 

(b) jf so, whaf are the findings: and : 

(c) what pro/ision has been mad"e to 
educate the farmers to take precnutions 
before using such insecticides? 

THE MINTSTER OF AORfCULTURB 
AND RURAL DEVELOPMENT (S. BUrA 
SINGH) : (a) and (b) Ther\! is no exce-
ss ive u~e of insf:ct icides in ngriculture in 
India. The consumption of insecticides in 
the country, at present. is very low as 
compared to many other countries. The 
table below gives the ava iJable figures of 
consumption in soml~ of the countries : 

Country 

India 

Indones ia 

Japan 

Rcbulic of Korea 

Hungary 

Italy 

U.S A. 

Level of cansu-
mp ion (Kg/ha) 
in 1982. 

0.295 

0.575 

9.180 

6.SS9 

12.573 

13.335 

0.615 

2. Various organisa tions in the Cen-
tral Government like the National Jn~titute 
of Occupation,,) Health, Ahmedabad under 
the Indinn Council of Medical Reasearch, 
the Ind.ustrial Toxicologic Research Centre, 
LUl,.know, under the Council of Scientific 
and Industrial Research, have conducted 
studies on various toxicological aspects or 
insecti~ides which. inter alia include 
their effects on hLman-beings. Studies on 
the effects on human beings ale made 
under normal USc pal tern of insecticides 
and not under' excessive use. 

3. It is an admitted fuet that though 
all pesticides are poisonous in nature, 
but tbey do not produce any harmful eftcct 
if used judiciously, and as per the eJabo-
rate instr\l~tion prescribed. While reai~t, ... 
rins the insecticides, due care is taken by 
the Statutory Registrat ion Committee to 
ensur~ tllat adequate &afet)' precautions 
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are laid down aDd further that the level or 
residues are within the prescribed tolerance 
,limit. The closalea of insecticides to be 
used in alriculture, tbe mode of use, tbe 
precautions to be takon are all clearly 
relcrib :d. Th,se requirements from part 
of tbe in.truction~ contained in the Jabels 
and leaflets supplied with the containers 
of insecticides. With the awareneSS created 
amona the farmers regarding the proper 
and judicious use of insecticides, it bas 
been observed that, by and larse~ their 
Ule has been in accordance with well Ja id 
down instructions. 

4. The Registration Committee cons .. 
tituted under the Insecticides Act insists 
on generation and submission by the regis-
trants, of health monitoring data on 
workers who are enlaged in spraying 
operations under normal agriculture pra-
ctices, Thi9 data requirement is very exa-
cting and is closely screened by the 
Registration Commit tee. There have been 
many instances when the Registration 
Committee was not satisfied with the data 
presented and asked for further trials to be 
made fOr more reliable data. The dat a, so 
required, relates to various parametersunder 
different agro-climatic conditions in India 
through Agricultur.ll Un iversities, leAR 
and other Government/repu ted institut ions. 
If a plrticular insecticide is found to be 
phytotoxic (poisonous to the plant), or non 
effective against the target pests or disea ses 
or unslre to human beings or animal~. 
the Registratiol Co:nmittee denies registra-
tinn of such an in~cticid~. Also, if, based 
on nat ional and int ernat ional studies, any 
iDaecticide is fouod to have undeSirable 
offe:ts 011 huma 1 beings, animals or on 
• '01 other component of tbe environment, 
the Reli~tration Committee may decide 
to ban or restrict the use of or phase OUt 
the particular insecticide. So· far. the 
Reaistration Committoe has refused or 
postpcmed reli~tration of 18 insect icjdes, 
phased out two; refused impor t of another 
pwo and allowed only restricted use of two 
totbor ioaecticldos. 

(cl The followioa precautionary and 
educational steps have been taken :-

(j) UDder tbo prov.'ons ot Inloct. 
iciclos Rules, 197 J it it manda .. 

t~ry on the part of manuraelurerS 
of jDsecticidee; to provide lnU·s 

and leaftets containing the prescrib .. 
ed safety pre.autions symp-
toms of poi~onioa. instructions 
for first aid and emergf'ncy treat-
ment etc. These are prinfed in 
Hindi, English and also in oae 
of the regional languages to help 
the farmers to follow the iost(u-
ction.s. The leaflets contain the 
rccommonded doses and methods 
of application to avoid any pos-
Sible iealth hazard due to wrona 
uiale of insecticides. 

(ii) It is a]so Provided under the said 
Rules that the persons handling 
insecticides during their manufact-
Ufe, formulation, transport, dis-
tribution or application shaH be 
adequately protected with appro-
priate clothirg with respiratory 
devices, etc. 

(iii) Apart from the above, the Jabels 
also display a prominent code· 
traiggle in different colours viz., 
red, yellow, b1ue and green in .. 
dicating the degree of toxicity. 
It makes even the uneducated 
farmer understand the potential 
hazards of a parlicular insecticide 
and the safety requirements to 
be fonowed by him. 

(iv) The Central Plant Protection 
Training. Instit utc at Hyderabad 
is imparting training to the fun-
ctionarie~ from States/UT8 in 
tbe field of plant protec;tioD. 
These tra inees in turn, dissemi • 
nate the jnformattion to tbe 
farmers Tra ining courses lay 
adequate emphasis on safe use 
of insecticides. 

(y) Special training programmes are 
also organised for the aaricultural 
aviation pilots to educate them in 
the safe handUng of insecticide., 
their hazards to the h~man be-
ings, caU Ie and environment 
etc. 

(vi) Tho Central Directorate or Ex· 
tealion, throUln its various pro. 



gramme9, educate ·the farmers 
about the safe handlina Of inse· 
cticides. 

(vii) The State Departments of allricuJ· 
ture organise 'Krishi Melas' 
and cShivirs' before each princi. 
pal cropping season. The safe 
use of insecticides forms an esse-
nt ial feature. Besides, some 
States also organise reBular trai. 
(ling programmes for the farmers. 

(viii) For popuJarising the concept 
of integrated Pest Manaaement, 
the Centra) Surveillance Stations 
of the Directorate of Plant Pro-
tection, Quarantine and Storage 
have adopted a number of viIJage8 
in various parts of the country. 
Under this programme, the far-
mers are specifif;ally apprised 
about the safe and effective use 
of insecticides. 

Ox) Moreover, other national insti. 
tutions like the National Insti-
tute of Occupational Health are 
also imparting training for sare 
use of insecticides to farmers 
as well as to manufacturers. 

Allocation of land to Jawabar181 
Nehru Group Housing Society 

• 289. SHRI PRY A RANJAN DAS 
MUNSI: Will the Minister of WORKS 
AND HOUSING be pJeased to state: 

(a) whether the JawaharJal Nehru 
Group Housing Cooperative Society of 
M.P.'s and ex-M.P.'s has made any appeal 
forma'ly for allotment of land for the 
society; 

(b) if so. when; 

(c) the position regarding allotment of 
land and 10(:ation thereof; and 

(d) if land is not being allotted, the 
reaSODS therefor 1 

THE MINIS1EROFPARLIAMBNTARY 
AFFAIRS (SHRI H.KL. BHAOAT) : (~~ 
YII. Sir. Tho .ociety was reaisttred with tlae 

Raaistrar of Cooperative Societies on 220d 
December, 1983 and it later approached 
the Government for considering allot. 
ment' of land in West or South Delhi. 

(c) and (d) The matter is receiving atte-
ntion of the Government. 

Unemployment Allowance 

290. SHRI BANWARI LAL PURO. 
HIT: Will the Minister of Labour be ple-
ased to state: 

(a) whfther Government are aware 
t hat the number of unemployed graduat e 
youths is increasing day by da,; 

(b) if so, whether keeping in view the 
critical unemployment problem in the cou-
ntry t Government now propose to provide 
unemployment al)owance to unemployed 
persons; and 

(c) if not, the reasons therefor" 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. AN. 
JIAH): (a) Yes, Sir. 

(b) The Central Government has no 
propos a t to provide Unemployment AHo. 
wance to unemployed persons. 

(c) p«yment or Unemployment AHow.-
nce to the unemployed would have lar,e 
financial implications. The Central Govern-
ment feels that the resources at its com-
mand should be utilised on schemes which 
generate productive and enduring. employ-
ment opportunities rather than on schem-el 
such as providing unemployment allowanco~ 

[ TroftslationJ 

Legislation for Agricultural Labour 

• 292. SHRI VIJOY KUMAR. YADAV: 
Will the Minister of LABOUR be pJea~ed 
to state: 

(a) whether Government are consider-
ing a proposal to enact legislation for alli-
cultural labourers at an all India leveJ; 

(b)' jf &0, whether of late' demand tor 
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sUeb.legislation bas rurtber gained momen-
tu~; and 

(c) if .so, .the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) The matter reaarding en· 
actment of Central Legislation for agricul. 
tural workers was considered in various 
forums and it was decided that suitable 
legi61ation to regulate the working condi-
tions and to provide for welfare of agricul. 
tural workers may be enacted by the State 
Governments themselves. Statt Govern .. 
ments have been advised according1,. The 
matter may again be discus')~d in the 
Indian Labour Confcrci,\cc due to be conve-
ned later this year. 

(b) and (c) Do not ari'e. 

[English] 

Expansion in tbe TV network 

*293. 8HRI RAJESH PILOT: Will 
the Mini~ter of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have been 
able to exp\oit fully the recent expnnsion 
in tbe TV networt for achievement of 
social and economic objectives; and 

(b) the ratio of T.V. sets to people 
in rural areas and the steps tak cn by Gov-
ernment to enf>ure maximum availability 
of TV setS in rural arc.lS ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHRJ V.N. GADGIL): 
(a) Within the existing constraints on avai· 
lability of resQurces', the TV network 
in the country is being adequately utilised 
to educate, inform and entertain tbe peo· 
pie. 

(b) The information in the format is 
not maintained. However the Central Gov-
ernment have embarked on a scheme to 
provide a Jimited number of TV sets for 
~ommunity viewinl in selected vilJases. 

t;rltleH A"8we" 4b 

Besides, a number of State Governmentsl 
Union Territory Adminjstrations have also 
extended simlliar facilities within their 
own resources. 

Diversion' of Sugar-cane to produce 
Khandsari 

.296. HANNAN MOLLAH: Will 
the Minister of FOOD AND CIVIL SUP· 
PL1ES be pleased to state: 

(a) whether Goverrnment are aware 
that in Uttar Pradesh maximum sugar-cane 
is diverted to produce jaggery and khandsari 
because of the high prices they yield; and 

(b) jf so, the reaction of Government 
thereto taking into account considerable 
fall in sugar production? 

THB MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH):(a) Some complaints about diversion 
of sugarcane to gur and khandsari manu· 
facture Were received from the State of 
Uttar Pradesh in the SU~ai season 1984·85. 

(b) The Central Government is fully 
alive to the tendency towards diversion 
of sug 'rcane when sugarcane production is 
not high. To check this tendency, the 
Centrd Government bad advised the State 
Governments, before the commencement 
of the current season, on certain measures 
to curb this tendency. These measures 
include demarcation of reserved areas of 
sugar factories keeping in view their requi· 
rements, proper distribution of sugarcane 
between sugar mills and other sweetenins 
agents so as to avoid unhealthy competi· 
tion non-issue of fresh licences to crushers 
within reseved areas, b1nning operation 
of all unauthorised crushers within reserv-ed 
areal, ensuring timely payment of 
cane price etc. The implementation of 
these steps, however, lies with the Stato 
Governments who have tbe requisite pow-
ers and' field organisations to enforce the 
same. Our and Khandsari are in the un-
organised sector and have been cons;dered 
as cottage industries. Regulation of the6e 
sectors in thus not fuJJy feasible and tbe 
responsibility of exereisina some supervi. 
sIan and centro I rests solely with the ~n. 

cerned, State Government. 
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Ch.Dgealn Integrated Rural [)e,elop-
ment Programme 

*297 SHRI B.V. DESAI: 
SHRI K. PRADHANI : 

Will the Minisl er of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state : 

(a) whether implement'l,t ion of the 
Integrated Rural Development Programme 
would require drastic changes to help 
those weaker sections which are still un-
touchetj by it; 

(b) if so, the changes (hat are likely 
to be made; 

(c) the time by which these changes 
will be made; and 

(d) \\hether these changes will take 
effect from the current Year? 

THE MINISTER OF STATE IN THE 
OEPATTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
K AR)'«(') to (d) A f"tatemcnt i~ given below. 

Statement 

A recellt report on the Integrated Rural 
Development Pr('l~ramme by the Programme 
Evaluation Organisation of the Planning Com-
mission has shown that the IROP has had a 
positive imp~ct on the income and living 
standards of the beneficiary households 
survey. 

One of the more important findings of 
the Evaluation Report is that out of the 
868 sample beneficiary households initial))" 
having an annuul income of less than Rs, 
3,500, 49.42 % were able to achieve an 
annual income level of Rs. 3,500 and above 
after their coverage under IRDP. It has 
a]so shown that the general awareness of 
the programme was high among the people. 
Nearly 90 % of .the selected sample bene-
ficiaries feJt that they had benefited from 
tbe. progrmme. A little over 88 % of th~ 
beneficiaries reported that their income had 
increased as a result of tbeir coveraie un-
der IRDP and almost 90% of them cxpros-
lOCI tlJe view that, tho proarNDUle bad lod 

to an increase in their family employmertt. 
Again, about 77 % of the selected sample 
househo}('s sta,~ their consumrtion Jo\'ol 
had increased, and 64 % felt that their 
overal J social status in the village had been 
elevated as a result of their coverage under 
the pro,ramme. Arother significant fir.d-
ing of the Evaluation Study is that 40 % of 
the sample beneficiar) families belong to 
the ScheduJed Cast es and Schedul cd Tribes. 
Keeping in view tht: conditions of proverly 
e~ti sting in the rural areas of India, thete 
ach ievcrncnts arc ~ubstar.tial even though 
poverty ~t i11 remains a major prob] em to. 
be ta.:kled. 

The report has also revealed certain 
dificiencies. These deficiencies mainly 
rclate to administrative and organisational 
set up like frequent transfer of staff and 
lack of inter. sectoral linkages, low level of 
per capita investment, non-preparation .of 
perspt'ctive plans and wrong identJfication 
of SGme beneficiaries, etc. 

~'oll\)wjng Sf eps have been taken to im-
prove the implementation of lRD Pro-
gramme in the VII Plan: 

(i) a higher investment per family 
including package of assistance ta 
enable a proper return on invest-
ment; 

(ji) a supplemental dose of assitance 
to these fam'lies assisted durina 
the VI Plan who have Dot been 
able to cross the poverty line, for 
no fault of their own; 

(i ii) the approach of uniformity t fat 
physical and financial achieve-
ments, has been cbanged to ono 
of selectivity; 

(iv) the identification of beneficiaries 
must be ratified by the villa., 
as~embljes, as per the ,uideJines. 

(v) efforts to improve the Jinkagls 
throuah ident if),ioa bodies at dis· 
trict-levo Is for this purpose or 
through the establishment of Dis-
trict SuppJy and Marketina Co~ 
tra; 
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(vi) a Hiah Level Committee has beeD 
appointed to r~view the existing 
administrative arran.ements for 
rural development and poverty al .. 
leviation programmes; and 

(vj i) a new system of concurrent eva .. 
Juat ion of current and two year 
old beneficiaries is being intro-
duced. 

The State Governments have also been 
addressed in this regard to look into and 
remedy the detciencies point cd out in the 
report. The implementation is, thus, being 
streamJined and procedures beinl reviewed 
to obviate these deficiencies. 

Sforage Capaclty 

*298. SHRI KRISHNA PR ATAP 
SINGH: Will the Minist er of FOOD 
AND CIVIL SUPPLIES be pleased to 
.tate : 

(a> the present storage capacity in the 
countlY; 

~ (b) the country'b total requirement of 
storage capacity; 

(c) the extent of damage caused due 
to shortage of storage capacity per year; 
and 

(d) f,teps being taken to increase the 
storage capacity? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES . (RAO BIRENDRA 
SINGH) : (a) to (d) As on 1.7.1985, theca-
vered storage capacity with the Food Corpo-
ration of India and State agencies for food. 
grains is estimated at about 23.8 million 
tonnes. On the basis of the c:xistina food· 
,rain stock of 29.17 million tonnes, the: 
total requirement of storage capacity for 
foodsrains works out to about 34.00 mil. 
lion .tODDCIe 

I Certain quantities of food.rains do I.t 
dami.ed for want of 4.:overed storaae space. 
However, separate figures for damale 
cauiea to foodleains due to ,borla,.: of 
Itorale capacity are Dot availablo. 

Fol1owinl steps have been/are be:nl 
taken to increase tbe availability of covered 
storage capacity-

(a) construction of additional storage 
capacity has already been taken 
up through the Food Corporation 
of India, Central Warehousing 
Corporatjon and the State Ware. 
housing Corpo lation. I t is expec-
ted that·thc three 3gencies taken 
together would be able to const-
ruct an additional storage capa· 
city of 2.28 million tonneS for 
foodgrains during 1985-86; 

(ii) the Food Corporation of India is 
also making efforts to hire addit-
ionaJ storage capacity from vari. 
ous sources; 

(iii) efforts are also on to step up the 
utilibation of the availab!e storage 
capacity by increasing stack" hei-
ght, reducing alJ eywclYS, etc. 

PublicitY to Legal Aid Scheme on 
T.V. and AIR 

*299. SHRI BALASAHEa VIKI-{E 
PATIL: WilJ the Minister of I~FORMA .. 
TION AND BROADCASTING be pleased 
to state: 

('i) whether it is a fact that altouah 
the Gvcrnment of Maharashtra have enfo. 
rced the: legaJ aid scheme for the poor, 
women and the backward cJsses, the scheme 
is not fully utilised by th: needy, as many 
are not aware of it both in tbe ur ban and 
rural arers; 

(b) whether Government propose to 
give wide "ubhcity to the scheme both OD 
TV and AIR; and 

'(c) if 10, the details of the schemo 
drawn up in this reaard '1 

THE MINISTER OF STATE OF THB 
M[NlSTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL} : 
(a) 10 (c) 'fhe media arc broadcastina aDd 
telecastinl several programmes .eonve)in. 
iDfotmatiOll and detaUs 011 ·ttlt scheme of 
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free Ie,al aid to the needy and the poor. 
In order to make a larler number of peo-
ple become awar e of this schem e and de-
rive benefit, AIR and Doordarshan have 
been request ed to amount suitable addi-
tiooal programmes in different formats Hke 
ta Iks interviews, discussions etc. 

Implemenfation of Crop IUlllrance 
Scheme 

*300. SHRIMATI GEEA .vlUKHER· 
lEE: 
SHRIM,HAGHUMAkEDDY: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether the Crop Insurance Sche-
me announced in the last budget has been 
implemented; 

(b) jf so, the details thereof; and 

(c) the n~me of Sta t es/Union Terri-
tories where the s;,;heme is being imple-
mented 1 

1HE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. SUTA 
SINGH): (a) Yes, Sir. A Compi ehen .. 
sive Scheme of Crop Insurance has been 
wC'rk ed out for impJementat ion with effect 
from Khari( 198 S. 

(b) The details of the scheme are 
Jiven below : 

(i) The scheme is operated by the 
General Insurance Corporation of 
India in collaboration with the 
State Governments. Ths scheme 
covers: 

(ii) 

(8) Rice, wheat and millets; and 

(b) Pulses and oilseeds. 

All.farmers a't'ailina of crop loans 
from Cooperative Credit. Institu-
tions, commercial banks and reJlio-
nal rural banks for raisins tho 
aforesaid crops, arc covered uQ4~r 
,'be scheme. ' 

CUi) Insurance coverage is built in as a 
part of fhe crop Joan for raising 
crops in areas to wh~ch the scheme 
is extended. Insurance service 
charge (premium) is 2 % of the 
insured for cereal crops and 1 % 
of the sum insured ror pulses and 
oUseeds. 

(iv) The sum insured per farmer is J 5 % 
of the crop loan disbursed to him 

for grewina the aforesaid crops. 

(v) The insurance service charae (pre-
mium) payable by smaH and mar-
ginal farmers is subsidised to the 
extent of SO %, equaJJy shared by 
the Central and the State Govern-
ments. 

(vi) The General Insurance Corpora. 
tion of India is the leading insu-
Icr and thc State Government. 
act as co·insurers sharing pre~ium 
income and losses in the ratio of 
2 : 1. 

(vii) In each State, a State Crop Insura· 
nce Fund with a corpus of RI. 1 
to 2 crore (amount to be deter .. 
mined aceOI ding to scale of agri-
cultural operations) to be con· 
tributed equally by the State Gove-
rnments and the Central Govern-
mentwouJd be set up for operat-
ing the scheme in the state. 

The Main functions of the State Fund 
are :-

(a) to administer the inftow of'fund by 
way of premium i~come and out-
flow by way of claims; 

(b) to send yield data for each crop 
to Ole; and 

(c) to ensure proper and adequate 
number of crop CUUiD, experiment •. 
in respect of various crops . taken 
up under the Crop Insurance Scho-
em etc. 

(viii) The scheme covers all risks except 
war and nuel eaf 'risks. 

(ix) The scbeme is area based and it 
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t.he actual averaae yield per hec-
tare of tho insured crops for the 
·deflned area" determined on the 
basis of the crop cutting experi. 
ments ita the insured season. falJs 
short of the guaranteed yie!d, a11 the 
insured farmers growirg thltt crop 
in that area, would be deemed to 
have suffer ed short.fall in y ieJd 
and wou1d be compensated. 

(c) The States/Union Territories 
which are implementing the scheme from 
Kharif 1985 are as under :-

STATES 

1. Assam 

2. Andhra 
Prade h 

3. Bihar 

4. Haryana 

S. Himachal 
Pradesh 

6. Oujarat 

7. Jammu & 
Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya 
Pradesh 

It. Maharashtra 

12. Orissa 

13.. Tamil Nadu 

13. Uttar Pradesh 

15. Tripura 

16. West Bengal 

UNION 
TERRITORlBi 

1. Arurlachal 
Pradelih 

2. Goa, Daman 
& Diu 

3. Pondicherry 

[Tron slation J 

Inerease In Rate of Vanaspati 011 

*30J. SHRI VILAS MUTTEMWAR : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether jf is a fact that fhe rates 
of Vanaspatj have "een i~crea!ed by reo 1 
per Kg. recent Iy; 

(b) ifso, the reasonS therefor and 
whether this increar:e is jl1stificd;~ and 

(c) the difference bet ween' tbe" rates of 
mustard oil and v~naspat i oi 1 at present? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) Confequ cnt on an 
incrrase in the excise dUfY from.5 % to 
10% ad valorem from 17lh March, 1985, 
the maximum reta il prices of vanaspati 
had to be incrt'ased by around 70 paise 
per kg 

(C> Mustard oil is presently available 
at abou t Rs. 1 3.14/. per kg. whereas 
vanaspati, when sold in loose, is priced at 
Rs. 17.20 per kg including local taxes in 
Delhi. However, it is actually beina sold at 
a lower price 

lEnglish] 

Release of Foodgrains To States 

*302. SHRI 'RAM BHAGAT PAS-
WAN: Will the Minister of FOOD AND 
CIVIL· SUPPLIES be~ pleased to state: 

(a) whether Government have released 
foodgrains to States; 

(b) whether Government wi)) be rei· 
easing foodgrains to tribal areas with 
priority; jf so, the details thertof ; and 

(c) the names of the State. which 
have been given foodgrains for the year 
1985·86 ? 

THB:MtNISTBR Of FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINOH) : (a) and (c) Yes, Sir ; alJocat. 
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10DS of wheat and rice arc made flom 
the Central Pool to all the Stat es and 
Union Terr itorieq. 

(b) The allocations are made by the 
Government of India for State/Union 
Territory as a whole, and the distribution 
within the State/Union Territory, inclu-
ding'" its coverage and quantum of issues 
to the consumers, is decided by the conc-
erned State Government/Administration. 

Loss SuJrered Due To Coconut And 
Pepper Crops 

*303. SHRI V.S. VlJAYARAGHA· 
VAN: Wi 1) the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be bl ea~ to state : 

(a) the tota 1 annual loss suffered on 
account of variou~ diseases to the coco-
nut and pepper cr OpS ; 

(b) whether any effective remedy hLlS 
been found so far ; 

(c) if so, the details thereof: and 

(d) annual expenditure incurred to 
find remedy for the disease ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. 
BUTA SINGH): (a) The information on 
the total annual loss dl~e to various dis:" 
cases of Coconut and Pepper crops is 
not available. However, the loss of nuts 
due to a single disease namely root 
wilt of coconut which is widespread 
in Kerala was estimat cd to be 901 mill-
ion nllls in 1984. 

(b) and (d A statement Is given below. 

(d) The annual expenditure incurred 
on re~earch to find a J emedy for the Coc-
onut and Perrer diseafcs in all the con-
cerned ((ntl cs is nd a\aiJabJe. How(.\er, 
the annual explnllilurc ircurrcd for this 
purpose by Centlsl Phlntation ('lOPS 
Research Jn~ti'ute is around Rs. 51.04 
lakhs. 

Statement 

The key disea.fes 01 Coconut and Papper alld their remedial measures are : 

A. COCONUT 

1. Root wilt 
disea~e 

2. Lear Rot 

3. Bud rot 

Considered to be due to Mycopla.~ma. 

The remedial meac;ures suggested arc: 

(i) .The eradication of affected palms on the bor-
der Hrea" to prevent their spread to healthy 
areas. 

(ii) Rehabilitation of diseased gardens by rep-
lacement of diseased palms with healthy 
seedlings of hydrids. 

(iii) Use of management practices such as fertilizer 
application, summer irrigat ion mulching etc. 

caused by a fungus Bipolarls halodes 

caused by Phytophlhola sp. 
measures is applic'lt ion of 1 

The remedial 
per ccent Bord-
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4. Tbanjavur 
witt 

s. Stem 
bleeding 

B. PEPPER 

-

Enforcement of Domestic: EI~trkal 
Appali. nees Order 

eaux mixture for bud rot as well as for 
leaf rot. 

Caused by a funaus Ganoderma ap. 
The remedial measures are: 

1. Adoption of Phytosanitary measures, 

2. Application of neem cake @ S Kg per 
palm per Year, 

3. addition of organion matter and pro-
vision of irrigation through individual 
channels. 

Causa) agent, a fungus Cera losromel/a 
paradoxa. The damage can be cbecked by 
removing aft' ecl ed tissues and dressing with 
hot coal tar or Bordeaux paste. 

1. Ouick wilt disease caused by Ph.V1ophthora 
sp. The remedial measures sug~csted : 

Prophylactic premonsoon spray and drenching 
basin with 1 per cent Bordeaux mixture and 
application of Bordeaux paste to the collar 
region, fo])o\\ed by the c;('('ond round of appli-
cntion dUring August. 

2. Slow wilt: caused by the nematodes name 

ely: Redopholus Similis, Me!oidogyneincognita 
Trophorylenchulus Piperis Remedial measures: 
Application of Phorate (Thimel) to the base 
of Pepper vine at 3 g/vine. 

orcement of Domestic Electrical Applian-
ceS Order; and 

2971. SHRI MANIK REDDY: Will 
tbe Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(b) if ~o, details thereof and action 
tnken on the sUJ!gestions mnde ? 

THE MINISTER OF FOOD AND 

(a) wbether Government's attent ion 
has been drawn by Consumer Protection 
Or"anisation towards ursent need for enf· 

CIVIL SUPPLIES (RAO BIRENDRA 
SINGH),: (0) Yes, Sir. A voluntary 
consumer or8an isation of Bombay bas 
drawn the attention of Government, 



(b) : The suggestion of the Consumer 
Protection Organisation include (i) use 
of poY/en by the consumer pro.ection coun-
cil to recall hazardous products from the 
market: (ii) a scheme wbereby it is made 
mandatory to have the approval of the appr-
opriat e authortty for the design and constru-
ction of any electrical appliance proposed 
to be made; and (iii) collect data regard-
ing accidents caused by consumer products. 
The suggestions of the voluntary consum-
er organisation Will be placed for con-
siderat ioa of the Advisory Consumer's 
Protection Council set up by the Govern-
ment in its meeting to be h eJd short)y. 

Bills on Protection of Consumer Interests 
from M.P. and Delhi Pending asseDt 

2972 DR. A.K. PATEL: 
SHRJ C. JANOA REDDY : 

WHl the Minisler of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that Bills to provjde 
protection of consumers interests passed 
by the Madhya Pradebh Assembly and the 
Delhi Melropolitan Council have not been 
cleared by the C~ntcaJ Government and 
if so, when were these Bills passed; 
and 

(b) wheth er the reason for withbolding 
these Bills is that the Government are 
themselves contemplating to enact a com-
prehensive legislatIOn in this regard and if 
not, the reason:) for w ilhholding the assent 
to these Bills? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO 8IRENDRA 
SINGH): (a) and (b) The Madhya 
Pradesh Law Commission framed a Bill 
viz. Madhya Pradesh Consumer Protection 
B1U. The Bill was introduced in the 
Madhya Pradesh Legislative Assembly on 
23 April, 19H5 and was referred to a 
Select CommiUee toe submitliDg a Report. 
Aocorditl'l to the present information, tbe 
Selec t Committee has submht~d its 
Report. 

Tho Metropolitan Council of Delhi 
fram,d a bil. viI.. The !)clbi Coosumers 
\p",rch.\.se) Disputes COUQQiI BiJI. Tao Bill 

Written Answer, 54 

at present is under the consideration 01 the 
Delhi Adm inistration in the light 01 tbe 
observations made by the Centra) Govern-
ment. 

Implementation of Rural DevelopmeDt 
S(.hemes 

2973. SHRI BANWARI LAL BAl· 
R WA: WiJl the Minister of AGRICUL-
TURE & RURAL DEVELOPMENT b, 
pi eased to state: 

(a) how mucb amount has been SAn-
ctioned for Rural Development for the 
current financial year; 

(b) wha t is th e extent of loans and 
subsidies given to Scheduled Caste:. and 
Scheduled Tribes; 

(c) whether it is a fact that weaker 
sections of the society have not received 
full bf'nefits fjom the rural development 
schemes and the benefits have largely 
gone to the well-to-do persons; and 

(d) if so, the steps taken by Govern-
ment in the matter? 

THEMINISfER OF STATE IN lHB 
DEPARTMENT OF RURAL DEVELOP· 
MENf (5,HRI CHANDULAL CHANDR.\· 
KAR): (a) An amount of Rs. 1032.00 cror-
es has been provided in the current year'a 
budget of the Department of Rural Deve-
lopment for various Plan Schemes. 

(b) Under the Intergrated Rural 
Development Programme, productive aslC'. 
are provided to the identified famiiies 
below the poverty line through sanction of 
government subsidies and loans from 
financial institutions. The extent of lOaD 
depends upon the cost of the schema 
submitted by the beneficiary. Subsidy .is 
proviaod at the rate of 25 % of tho loaD 
to small farmers and 33-1/3 % to mar.inal 
farmers, landless laboulcrs and rural 
artisans, includiq those belonlwi to 
Scheduled Caltes, subject to a limit of 
Rs. 3000/- in non·drouaht prODO area. 
and Rs. 4000/- in droulht prone 
areal. A schociuJed tribe bonefioiary &eta 
subsidy at tho Jato of 50 % of tl c ~oaa 
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sanctioned subject to a ceilin3 of Rs. 
5000/ •• Members of Scheduled Castes and 
Scheduled Tribes are also eligible for 
Differential Rate r'of Interest on )oan~ 
if they satisfy the conditions of DRI 
Scheme. 

(c) and (d) A1J the evaluation studies 
indicate that the bulk of the bcn'mts of 
tbe Int~grateJ Rural Dovelopment Pro-
aramme has gone to the rural poor. The 
coverage of SC/ST beneficiaries under 
IRDP in the 6th Plan was about 39 % as 
against the target of 30%. 

Eradication of Unemployment During Sixth 
Plan 

2974. SHRI R.P. DAS: Will the 
Minister of LABOUR be pleased to 
state : 

(a) the achievement of Sixth Plan with 
'regard to eradicati("ln of un~mployment in 
tbe country; and 

(b) the total number of un employed 
registered in 1980 and in 1984 and the 
percentage of increase 1 

THE MINISTER OF STATE OF THE 
, MINISTRY OF LABOUR (SHRJ T. ANJ .. 

JAB) : (a) Accord ing to tbe Sixth Five 
. Year Plan, 32.44 million Standard Per-

sons Years of employment were to be 
generated during 1980-85. The aclual 
number of benefkiaries were to be much 
more since not every member of the labour 
force may be full time worker during the 

. entire year. The Approach Paper to the 
7th Five Year Plan states that the 
arowtb of employment during the Sixth 
Plan bas generally been in consonance 

, wltb assumptions madc in the Sixth Plan. 

(b) The total number of persons resis-
t.ted with Em rloyment ExchanBes (all 

, .. Qf whom arc not necessarily unemployed) 
; iocreasod from 162.0 lakohs in 1980 to 
.' ~3~.' lakb& in If 84 by 45.,4 %. 

[ Translation] 

Financial Self-.. mclency of F.e.I. 

297 S. SHRI C. JANGA REDDY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is any s~heme to 
make the Food Corporation of India self-
sufficient from finnncial point of view; 
and 

(b) if so, the details thereof *1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) No, Sir. 

(b) Does not arise. 

r English] 

Supply or Polythene Bags for })umpJng 
Garbage in Deihl 

2976. SHRI R.M. BHOYE: Wi)) the 
Minister of WORKS AND HOUSING be 
pleased to state: 

(a) whether there is any ,roposa) under 
the consideration of Government to supply 
polythene bags to the citizen of Delhi for 
dumping garbage and collecling weekly, as 
is done in the city Corporation of Bang.-
lore, to make the city neat and clean; 
and 

(b) if not, the reasonS tbereof 1 

THE MINISTER OF PARLIAMENTARt 
AFFAIRS (SHRI H.K.L. BHAGAT): 
(a) and (b) MeD is expJorina the possi-
bility of introducing the system of removal 
of gsrbaae through polythene baas through 
colony assOCiations. 

Study Group. on Cadre Review of Admini-
strative StaB' of A.I.R. and Doorc1ar-

shan 

2977. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of IN· 
FORMATION AND BROADC~TING be 
plea .. d to .tat. : 
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(a) whether Government bad apPointed 
a Study Group on Cadre Review of Admi. 
nistrative Staff of AU lndia Radio and 
Doordarshan in June, 1981 ; 

(b) the date by which the Study Group 
was required to submit th e report and t11e 
date on which the report was actually sub-
mitted alongwith the reasons for delay ; 

and 

(c) the steps taken to implement the 

recommendations made in the report? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 

(a) Yes, Sir. 

(b) The Study Group was required to 
submit its report by 30th September, 1981 
but it submitted the report on 10th 

December, 1982. The Group could not 
submit its report in time in view of the 
volume of data required to be collected 
from Stations/Ooordarshan Kendras from 
all over the country and also the large 
number of categor ies of staff required to 
be studied. 

(c) Of the 28 reoommend.lfions made 
by the Oroup, seven have already been 
implemented. On five recommendations 

, relating to amendments to the Recruit-
ment Rules, the necessary processes are 
loina on. Action on the remaining reco· 
mmendations relate to uP&radinl, ratio-
nalisation of structure, revision of Pay 

Scales etc. Because those are matters in 
. which the Fourth Pay Commission will be 

8ubmittinl re.commendations, no action as 
Jet has been possible OQ tbese rocommen-

ptioDl. 

Financial Assistance for Houslnl Progra-
mmes to House Building Agencies 

2978. SHRI SRIBALLAV PANI. 
GRAHl: Will the Minister of WORKS 
AND HOUSING be pJca~ ed to state: 

(a) whether any house building agen .. 
cies like HUDCO have been given subs-
tantial aid by Government for launching 
of urban/rural housina programmes duriDI 
the past three years; 

(b) whether any stock has been taken 

of the amount spent by them and Ihe 
exact adoption to hou~ing units made by 
them during the past three years, state-

wise; 

(c) jf so, the amount released to each 
one of these agencies, State-wise, during 
the past three Years; and 

(d) whether the amount of assistance 
is proposed to be increased substantially 
during the Seventh Five Year Plan and the 
nature and size of the increase contemp-

lated? 

THE MIN1STEK OF' PARLIAMEN· 
TARY AFFAIRS (SHRI H.K.L. DBA· 
GAT) : (a) HUDCO is not a house buil-
ding agency. It is a techno-fioancing agon-
cy. During the last 3 years Government 
has sanctioned to HUDCO an amount 
of Rs. 47.75 crores-Rs.32.00 erores .1 

investment in its equity capital and Rs. 
15.75 crores as subsidy. 

(b) and (c) A statement containin. 
the State-wise amount of loan released and 
number of dwelling units sanctioned by 
HUDCO durina the last 3 years is liVID 

below. 

Cd) The Seventh Five Yoar Plao is r.' 
to be flDaU •• d. 
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Statement 

1982 .. 83 1983·84 1984·85 

SI. No. Sta(e/UT Amount of No .of Amount No. of Amouut No. of 
loan dweJ. of Joan dwel- of loan dwcl-

released linS) reJeased iogs released lings 
(Rs. in Cr) sane .. (Rs. in sanct- (Rs. in sanet .. 

tioned crores) iODed cror e~) ioned 

I 2 3 4 5 6 7 8 -_ 
1. Andhra Pradesh 15.84 61358 13.99 62093 33.62 37176 

2. Assam O. J 9 0.27 293 o 38 48 
3. Bihar 3.95 15240 0.70 2192 1. 77 1442 
4. Gujarat 15.59 54241 14.88 32277 21.92 60618 

5. Haryana 4.46 1702 ·6.1 S 6320 10.02 3842 
6. Himacha'l Pradesh 0.99 210 0.90 598 0.60 626 
7. Jammu &. Kashm ir 0.19 54 0.27 48 
8. Karnataka 4,32 34610 12.00 48191 9.98 32994 
9. Kcrl:Jla 4.33 15144 5.97 313JO 11.82 27630 

10. Madhya Pradesh 4.37 9953 2.98 ]8739 6.36 1588 
11. Maharashtra 10.99 14828 20.14 32238 23.21 36073 
12. Mnnipur 144 0.29 0.25 
13. Meghalaya 115 

14. Orissa 3.09 4235 7.44 2629 5.00 10594 
15. Punjab 7.33 5871 8.65 3646 7.60 2108 
16. Rajasthan 17.85 36269 19.77 32119 19.78 22270 
1'7. Sikkim 76 
18. Tamil Nadu 10.17 11806 16.08 23218 23.22 33389 
19. Tripura 290 

20. Uttar Pradesh 10.51 17288 14.96 17791 18.82 21679 
21. West B en gal 2.69 196 1.28 823 1.42 443 
22. Andaman N icobar 

Islands 15 
23. Chandigarh 3.83 1730 l.12 1296 2.79 1141 
24. Delhi 1.12 333 1.16 24615 
lS. Goat Daman & Diu 80 
26. P oDd i<:her ty 0.43 0.21 180 0.09 

TOTAL 130.72· 284879 1S-0.17· 316349 199.81 318837 

*Includes an ac1justment of lU. I.e6 crores Pondinl Aug,it 
Acijustmcot. . ~ 
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Decontrol of Sugar 

2979. SHRI B.B. RAMAIAH: Will 
the Minif:ter of FOOD' AND CIVIL SUP. 
PLIES be pleased to state: 

(8) whether it is a fact that Govern-
ment are planning to decontrol sugar with 
a view to bring down the prices; 

(b) whether Govtrnment are aware 
tbat levy price of sugar is about Rs. 400/-
a quintal while the price in the free mar-
ket ranges between about Rs. 600/- to 'R s. 
9'0/- a quintal; 

(c) whether GOvernment have 
ned a~ to whether in the event of 

eXlmi· 
deeon-

trol the consumers will be all the more at 
the m trey of the traders; and 

(d) if so, step.; proposed by Govern. 
ment to bring down prices? 

THE Mn~~l~TER OF FOOD AND 
ClVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) No, Sir. 

(b) The all India average ex.factor) 
price of levy sug,lr is Rs. 351.21 Per 
quintal. The wholesale prices (f free 
sale sugar of common grade in \arious 
important markets as on 71h August, 
1985were ranging from Rs. 740/- to Rs. 
765/- per quintal. 

(c) and (d) Do not arise. 

Setting up of Free Trade Zone In 
Agriculture Sector 

2980. SHRI JAOANNATH PATT .. 
NAIK: Will the Mini~ter of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to stat e : 

(a) whether his Ministty has received 
any proposal that Free Trade Zones should 
be set up in the agricultural sector to sup-
plement the export etTo. ts of the indu:;,trial 
stctor; 

(b) if so, the details thereof; and 

(c) the r~act ion of Central Govern-
ment thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVElOP. 
MENT (SHRJ CHANDULAL CHANDR A. 
KAR) : (a) There is no speciflc propo8al 
for the s ett fng up of Free Trade Zones in 
the aarjcultnral sector. 

(b) and (c) Does not arise. 

Rules Re : Supply snd use orStatlo .. 
nery In Government Depart. 

ments 

2981. SHRI KAMLA PRASAD 
SINGH: Will the Minister of WORKS 
AND HOUSING be pI eased to state : 

(a) whether the rules regarding supply 
and USe of stationery in Government de-
partments were under scrutiny of his Mini-
stry ; 

(b) whether the rul es have been fina-
lised and if so, whether a copy thereof 
wiJI be laid on the Table of the: House; 
and 

(c) if not, the reason~ for the delay? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H.K.L. BHAGAT): 
(8) Yes, Sir. 

(b) Yes, Sir. The rules have been fina-
Jised. As they are in the nature of admi. 
nistrative instructions for office use and 
not statutory rules framed under any Act 
of Parliament, they are not being laid on 
the Table of the House. 

(c) Does not 8rj~e. 

[Translation] 

Scarcity of Sugar In V.P. 

2982. SHRI ZAINUL BASHER: Win 
the Minister of FOOD AND CIVIL SUp. 
PLIES be pleased to state: 

(a) the month·wise quantity of IUlar 
demanded by the Government of Uttar Pra-
desh from January to April. 1985; 

(b) the quant i1y of sugar suppl ied to 
Uttar Pradesh for eaeh of Ib .. Woorlhs, 
and 
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(c) in case the, demanded quantity 
of supr was supplied, the reasons for 
scarcity of sugar j·n various districts of 
Vttar Pradesh ? 

THE MIN(STER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH): 
(n) and (b) The Statewise monthly levy 
quotas of sugar are not based on the re-
quirement or demand of the State Govern-
ment. These are allotted on the basis of 
certain uniform norms out of the tota] 
available levy sugar for allocatjon to all 
the State Governments. Uttar Pradesh 
Govt. was allotted a ]evy sugar quota of 
SO,466 tonnes for each of the months of 
January to April. 1985 for distribution 
through tbe public distribution system. 

(c) The responsibility of obtaining sup-
lies against the monthly levy sligar quota 
allC'cation is that Uttar Prad esh Govt. since 
the State Govt. are themselves arranging 
tbe lifting of aBotted levy sugar from the 
factories and the distribution thereof thro-
ugh the public distribution ~y~tem. 

[English] 

Rural youths benefited under TRYSEM 
In Rajasthan 

2983. SHRI MOOL CHAND DAGA: 
W ill the Minister of AORICUL TURE 
AND RURAL DEVELOPMENT be pJeas-
ed to state: 

(a) the number of rural youths from 
Rajasthan State who were benefit ed under 
TRYSEM in the Sixth Five Year Plan and 
amount of money spent on them; and 

(b) the number of youths bel,nging 
to Scheduled Castes and Scheduled Tribes 
who were benefited under TRYSEM during 
that period ? 

THE MINISTER OF srATE IN 'THE 
DEPARTMENT OF RURAL DEVELO-
MBNT <SHRI CHANDULAL CHANDRA .. 
K.AR) : (8) Number of Kural Youth benefi-
ted~under 'TJ~ YSBM during Sixth Plan : 

.' (0 Number of Rural 
Youth trained 

: 1,04,700 

(it) Number of trained 
youth who are em-
plo)ed 

(iii) Amount of money 
spent on the Rural 
Y9uth during Sixth 
Plan 

66,264 

-for training : Rs. 7.40 cro-

-for subsidy 

res 

: Rs. :.~i cre-
res 

Total : Rs. 9.98 cro-
res 

(b) Number of Scheduled Castes and 
Scheduled Tribes benefited during Sixth 
Plan 

(iv) Trained youth 

-Scheduled Castes: 28, 743 

-SchcduJ cd Tribes: 11,934 

(v) Employment of 
train cd youth 

-Sclteduled Castes : 18,089 

- Schedu led Tribes : 6)7S0 

Construction of bouses on plots 

2984. SHRI SHANTI DHARIWAL: 
WiJ) the Minister of WORKS AND HOU. 
SING be pi eased to state : 

(a) whether Delhi Development Auth-
ority has handed over possession of thou-
sands of plots to the al10tteesin Rohini; 

(b) whether the plot holder has to 
construct house OD plot within a' period 
of two years from the date of taking over 
possession; 

(c) whether Government emp]oyees 
cannot start construction work for want 
of money which they can borrow from 
Government only on production of dUI, 
executed l~ase deed; 
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(d) whether Government contemplate 
to instruct the DDA to expedite the work 
ofcxecuting lease deeds so that Govern-
ment employees are able to borrow loan 
and undertake construction work within 
the stipulated period of two years; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENT .. 
ARY· AFFAIRS·(SHRI H.K.t. BHAOAT) : 
(8) Yes, Sir. 

(b) Yes, Sir. 

Cc) Borrowing from Government is one 
of the SOUfCC§ which can be availed of by 

a Government servant. 

(d) and (e) N eees~ary in!)truction to ex-

pedite lease deeds h3ve issued. 

[ Translation] 

Allotment of land to SC/ST landJess 
Families 

2985. SHRI LALA RAM KEN: WiJl 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) the guidelines issued by Oovern-
ment to State Governments for allotment 
of land to landless families belonging to 
Scheduled Castes/Scheduled Tribes; and 

(b) whether actual possession of the 
1and aJlott ed in Rajasthan under th e guid e-
lines has not been given so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR): (a) and (b) The Nationa I Guide-
lin •• for distribution of ctiHna surplus land 
stipulate that while distributing surplus land, 
priority should be ,iven to the landless 
alricultural wor~erSt par1iouJarly ,bose 

belonging to Scheduled Castes and Schedu-
Jed Tribes. According to report from Raja-
sthan Government, under the pre-revised 
Jaws, a total of 3,89,978 ae es of lan·,f 
have been distri bUled to 71,169 beneficia-
ries which number includes 26,274 Sche-
duled Cast es and 1 0 ~ 1 ~ 5 Schedued Tribes 
ben eficiari es. 

r English] 

Developmfnt of higb Yielding varie-
ties of Sugarcane 

2986. SHRI ANANTA PRASAD 
SFTHI: Will the Minister of AGRICUL. 

TURE AND RURAL DEVELOPMENT be 
pl eased to st'lte: 

(a) wheth cr research efforts have been 

made to develop high-yielding short dur3-

t ion varieties of 8ugarcane which can ma-
ture in eight months against the usual crop 
duration of 12 to 18 months; and 

(b) jf so, th e deta i)s regarding th e 

study made in this regard? 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHNDULAL CHANDRA .. 
KAR): (a) Yes, Sir. 

(b) Six vnri eties of sugarcane namely 
'COCo 671', CO] 64: Co 6907', 'CoA 
7701', 'Co 7219' and 'Co 7704' which 
can mature in 8 to 10 months with very 
high sugar content Rnd juice purity have 
been identifled. Most of these varieties 
have already been rcJeas(d for cult ivation 
and have become very popuJn r in some Ci)f 
the sugarcane growing States and regions. 
As a re I'U 1t of 1 he i r eu ~tiva t ion, the a verale 
~ugar reCOVCJ y of the sugar fartories have 
gone up by 2 to 3 units. Besides the 
plant crop, some of them can ratoon 
welJ. 

Salient features of fome (>f these VI. 
ric.iot are as folJows ; 
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Name of the Yield tonnes' 
variety ha) 

CoC 671 90 

Col 64 85 

Co 6907 liS 

CoA 7701 94 

Co 72J9 IS9 

Co 7704 92 

Assistance for housing schemes by 
International Agencies 

2987. ~HRJ JAGDISH AWASTHI: 
Will the Minhter of WOHKS AND HOUS-
ING be ple(lsed to stat e : 

(a) the nature of assistance, both finan-
cia) and techl1icaJ~ rendered by interna-
tional agencies to India for providing hous-
ing schemes during ench of the Fifth 
and Sixth Five Ycar Plnn; 

(b) what has been the institutional ar· 
raDlemcnt for utilising such assistance du-
rina that per iod; 

(c) the pr c"ent arrangement for utilising 
International ar;si<;1ance for providing houses 
to the people; and 

(d) the share of urban housing and 
rural housing in such assistance? 

THE MINISTER OF PARLIAMENT. 
ARY AFFAIRS (SHRI H.K L. BHAGAT): 
(a) to (d) No financial and technical 
assistance from International Agencie~ has 
been received during the Fifth Fi~e 'Year 
1'lan period. During the Sixth Five "ear 
Plu flnnncial assistance received from 
International Agencies was passed on to 
BUDCO who in turn laVe Joan assi'itance 
to State Housing Boards, Development 
Authorities and other such eJigible agencies 
of tbe State/Union Territory GovefDments. 
lite detfti Is of the assistance received from 
,UCb a,cncies nrc as uQder : 

Commercial cane Reaion 
Sugar (Tonnes/ha) 

12. S Tamilnadu 

9.9 Punjab 

10.7 Andhra Pradesh 

10.6 ·do. 

13.7 Maharashtra 

12.6 Tami)nadu 

(I) ASSISTANCE FROM UNITED 
KINGDOM (RTA) FOR EWS HOUSING 
SCHEMES IN URBAN AND RURAL 
AREAS: The project. known as the RTA 
Project, is in two phnses. Government of 
the UK has provided financial grant amou-
nting to £14.75 million and 24 million 
under Phnse-] and II rec;pe:tively. These 
funds are meant for EWS hou~ing schemes 
b,~th in rural and urban arca'i and more 
than 50% of this assistance is utilised for 
housing the rural poor. 

II. WORLD BANK ASSISTED PRO. 
JECTS : 

(a) Madhya Pradesh Urben Deve1op-
ment Projt"ct 

The World Bank has approved a Joan 
of US $ 24. t million for an integrated 
Uf ban development project in Madhya 
Pradesh, which is being co·financed by 
HUDCO. This project wilJ provide impro-
ved services and 'hetter to nearly 3.S lakh 
of urban poor in Madhya Prad esh. 

(b) Calcutta (Jrban Developm ent Pro· 
ject-II 

The total cost of the project is Rs. 
288 crores and is intended to cover prOVJ-
lion of watcr supply, drainage, sanitation. 
shelter and area develonment etc. 

(c) Madras Urban Development Pro-
ject-II 

The total C(st of the project is US $ 
42.00 milliop apd it pJ(.vic<5 for develop-
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ment of sites and services, and other fad-
Jiti cs including sheJter loan to about 15,000 
low income households, slum 'improvement, 
soJid waste management etc. 

(d) Kanpur Urban Development pro-
ject : 

The total cost of the project is Rs. 

20.17 crores. The project provide" for 
development of 14800 residential plots 
under &Hcs and services, ~Ium upgradation 
of 200U houscho Ids. 

(e) Bombay Urban Development Pra. 
ject. 

The total project cost is $ lOS million 
and it covers development of sites and 
services (85000) cities) and slum upsra· 
dation (1,00,000 household!o.) 

III. SHELTER DESIGN AND ANA-

LYSrs PROJECT OF US AID: 

US AID authorities have contributed 
an amount of US $ 2.5 IAkhs for a re-
search project for shelter design and ana-
lysis. Under this project, computer based 
model have been developed for design and 
analysis of shell er projects, financial plan-
ning, appraisal etc. HUDCO has also 
received a mini-computer under this pro· 
ject and the research already done in 
HUDCO is beins adapted on this m3(;hinc. 

leAR's uait. for R&D 

2988. SHRI BAJU BAN RIYAN: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be ,pleas-

ed to state: 

(8) details of leAk Units functioning 
'in 'different States for dlft'efOo't types of 
r.sear~h; 

(b) namts of those places where these 
units were conducting research prolram-
Ole ; 

(c) nature of research conducted by 
thelie units; 

; 

Cd) whether there is any proposal to 
set up such more research units; and 

(e) if so, when and the names of 
those places where these would be set 
up ? 

THE MIN]STER OF STATEIN THB 
DEPARTMENT OF ~URAL DEVELOP-
MENT (SHRI CHANnULAL CHANDRA. 
KAR): (a) to (c) The Indian Council 
of Agricultural Research is involved dire-
ctly in agricul tUlal research through its 
Central Inst itutes, Project Dil'ectorates, 
National Bureau and National Research 
Centres. The information with relard 
to tbe Units functioning in di1rcrent States 
is indicated in the Statement enclosed 
(Annexure I). The names of the places 
where these units are functioning have 
been indica tcd in columns 3 & 5 Statement 
J below. lCAR Research Institutes and 
their fCFiona I and sub·~tatiollS carry out 
fundamental and applied research of botb 
national and regional nature on the crop/ 
animal/discipline for which these have 
the mandate. The mandate of each insti-

tute is in indicated by its name. 

(d) Yes, Sir. Durrng the 7th Plan thl 
Council proposes to set up new Institutes f 

National Research Centres & Project 
Directorates. Their names have bolD 
indicated in tbe statement II below. 

(e) The date of start and the locatioo 
of tbose Institutes has not been decido« 
al )'.t. 
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Statement I 

Siatemenl Showing leAR Ills iiI utes/ National Bureau/ Project Directorate~/ National 
Rrsearch Centres Functionin~ in Different States/UnionTerritorles 

State/ 
Union 
Terri-
torieS 

1 

Andbra 
Pradesh 

-------
Name of Institutes! Location Regional Station/Sub- Location 
National Research Stat ion of the ICAR 

Centres Institutes located in 
the respective States 

2 3 4 

Agriculture 

1. Central Tobacco RajahmundJ y ). Ind ian Agricu)tura 1 Hyderabad 
Research Institute Research Institute 

2. Rice Project Hyderabad 2. Centra) Tobacco Guntur 
Oirectorate Research Institute 

3. Central Tobacco Kandukur 
Research InsU. 

3. Oilseeds Project Hyderabad 4. Central Tobacco Devara-
Directorate Research Institute palli 

5. Central Tobacco ChinthapaJIi 
Research Institute 

6. Cotton Technologica 1 Guntur 
Research Laboratory 

Fisheries 

4. *Dryland Agriculture Hyderabad 1. Central Inland Fisheries Kalrinada 
Project Directorate Research Institut e 

2. Central Inland Fisheries Tadepallln-
Research Institute gudam 

5. Nat iona) Academy Hyderabad 3. Central Indian Fisheries Nagarjuna. 
for Agricultural Research Institute sagar Dam 
Research 
Management 

4. Central Marine Waltait 
Fisheries Research 
Institute 

·The Project Directorate has been remained and inaugurated as the Central Research 
Institute for Dryland A&ri~u}tue and would be a fuU·lled,1d leAR Institute in tb~ 
VII Plan. 
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1 

A~srlm 

Bihar 

2 

rndian Lac 
Research Institute 
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3 

Ranchi 

4 

S. Central Marine 
Fisheries Research 
Inst itute 

G. Central Institute 
of Fisheri es 
Education 

7. Central Insti tut e 
of Fisheries 
Technology 

1. Jute Agricultural 
Reseatch Institute 

2. Central Plantation 
Crops Research 
Institute 

3. National Bureau of 
Soil Survey and Land 
Us e Planning 

4. Central Inland 
Fisheries Research 
Institut e 

Agr;culture 

1. Indian Agr,icultural 
Rel)earch Institute 

2. Indian Institute 
of Horticultural 
Research 

3. Central Potato 
Research Ins tit ut e 

4. Central Rice Researeh 
Institute 

5 

Kakinada 

Hyderabad 

Kakinada 

SorbholJ 

Kahikuchi 

Jorhat 

Gauhati 

Pusa 

Ranchi 

Patoa 

Hazaribaa& 

5. Cotton Technological PUla 
Research Institute 

Fisheries 

1. Centra 1 1n land 
Pisheries Researcb 
IDIUtut, 

Bba.alpur 
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1 2 3 4 

2. Central Inland Duxar 
Fhberi es Research 
Institute 

3. Central Inland Muzaft'arpur 
Fisheries Research 
Institute 

Agriculture 

Oujarat National Research Junaaarh I. Indian Inst itute of Godhra 
Centre for Horticultural 
Orot.n,dnut Research 

2. National Bureau of Baroda 
Soil Survey and Land 
Use Planning 

3. CentrftJ Soil and Water Vasad 
Conservation Research 
& Training lost itut e 

4. Centra 1 Arid Zone Bhuj 
Research Institute 

Fisheries 

1. Central Marine Veraval 
Fisheries Research 
Institute 

2. Central Institute of Veraval 
Fisheries Technology 

Agriculture 

Haryana Central Soil Karna) 1. Indian Agricultural Sirsa 
Salinity Research Research Institute 
Institute 

2. Indian AaricuJtural Karnsl 
Research Institute 

National Dairy Karnll 3. Sugarcane Breeding Karnal 
Research lu.titute Institute 

4. Cotton Technological Hi&~ar 
Research Laboratory 

5. Central Institute of !'Irsa 
Cottan Researcb 
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Fisherlts 

Central Institute Hissar 1. Central Inland Karnal 
for Research on Fisheries Research 
Buffaloes Institute 

National Research Hissar 
Centre for Equines 

Agrict,iture 

Himachal Central Potato Shimla 1. Indian Agricultural Shimla 
Pradesh Research (nsti'ute Research I nsH t ute 

2. Indian AgriculturaJ ShimJa 
Research Institute 

National Research Solan 3. Indian Agricu !tural KuJu 
Centre on Research Institute 
Mushloom 

4. Ind ian Agricultural Shimal 
Research Institute 

s. Central Potato Kufri 
Research Institute 

6. National Bureau ShimJa 
of Plant Genetic 
Resources 

Animal .~cit"ce 

1. Indian Veterinary Palampur 
Research Institute 

2. Cent ral Sheep and KuJu 
Wool Research 
Institute 

Fisheries 

1. Central Inland Bil a spur 
Fisheries Research 
Institute 

Agrlculturt 

Jammu 1. Indian Grassland and M.Dsab" 
Ind Fodd er Research 
Kasbmir Ins tit\ll 0 
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Animal Stiellce 

1. Indian Veterinary Srinalar 
R.esearch Institute 

Flshf'ries 

1. Central Tnland Stina.ar 
Fisheries Research 
Institute 

A,rlcult"' e 

Karnataka India" InsH. B4Ingalore 1. Indian Agricultural Hebbal 
of Horticultural Research Institute 
Research 

2. Indian Institute ChetbaUi 
of Hort icult ura I 
Research 

National Bureau Bangalore 3. Indiqn Institute Geniceppal 
of Animal Genetic of Hort icultura I 
Resources and Research 
Institute of 
Animal Genetics 

4. Central Plantation Appanaala 
Crops Research 
Institute 

Advance Centre Dharwad S. Central Plantat ion Kidun cHana 
for Res earch Crops Research 
on Black Institute 
Cotton Soils 
of Karnat~ka 

6. Central Plantation HirehaJli 
Crops .R e8 earch 
Institute 

7. Centra 1 Planta tion Vinal 
Crops Research 
Institute 

8. Central Plantation Shantilodu 
Crops R eseareb 
Inst itute 

9. Central Tobacco Hunsur 
Research lost itute d· 
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10. Cotton Technololical Dharwad 
Research Laboratory 

11. National Bureau of BanlaJore 
C;oil Survey and Land 
U s~ Plann ing 

12. Central Soil and Bellary 
Water Conservation 
Research and Planning 
Institute 

Allimal Sciences 

1. National Da iry Research Bangalore 
Insti tu te 

2. Indian Veterinary Resear- Ban ga lore 
ch Institute 

Fisheries 

1. Centersl lnbnd Fi~hcrjes Bangalorc 
Research Institute 

2. Central Inland Fisheries BangaJore 
Research Institute 

3. Central Inland Fisheries Karwar 
. Research Institute 

Agriculture 

Kerala Central Planta- t. Central Plantation Crops eaUeut 
tion Crops Re- Kasltrgod Research Institute 
search Institute 

2. Central Plantation Crops Kayan-
Research Institute suJam 

Central Tuber Trfvendrum 3. Central Plantation Crops palode 

Crops Research Research Instilute 
Institute. 

4. Central Plantation Crops Cannar. 
Research Institute 

~; r I, ) $. Central Plantation Crops Trlmur 
'. ROlearcb JQ.titut~ 
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Central IDlti .. Cochin 6. Sugarcane Breedina Inst· Canoanore 
tute of itute 
Fisheries 
Technolay 

7. National Bureau of Plant Trichur 
Genetic Resources 

Fisheri6s 

Censlral Marine Cocbin 1. Centra) Marine Fisheries Ernakulam 
Fisheries Research Institute 
Research 
Institute 

2. Central Marine Fisheries Cochin 
Reserach Institute 

3. Central Marine Fisheries Narakkal 
Research Institute 

4. Central Marine Fisheries Calicut 
Research Institute 

..-. Central Marine :Fisheries Vizbinjam 
Research Institute 

6. Centra) Institute of Fi sh- Cali cut 
eries Techno)o~y 

• 
Madby Central losti· Bhopal Agriculture 

Pradesh tute of Aaricultural 1. Indian Agricultura I Res- Indore 
eaTch Institute 

Ensineeri 11 2. Central Potato Research Gwalior 
Institute 

3. Cotton Te~hnoJolical Res- Indore 
carch Laboratory 

4. Indian LIe Researcb lost· Dbaramja· 
ltua, iprb 
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Animal Science 

1. Indian Veterinary Research Bhopal 
Institute 

Fisheries 

1. Central InStitute of Fished· Hoshing-
es Education abad 

Agriculture 

Mahara. Central Insti· Nagpur 1. IadiRD Agricultural Research Pune 
Ihtra tute for Cotton Institute 

Researcb 

2. National Bureau of Plant Akola 
Genetic Resources 

Cotton Teth· BomblY 3. Central Potato Research Rajgurnagar 

nological Research Institute 

Laboratory 

National Bureau 4. Cotton Technological Rahuri 

of Soil Survey and NaBPur Research Laboratory 

Land Use Planning 

5. Cotton Technololical Resea- Nagpur 

reb Laboratory 

Centra) Institute of Bombay 6. Cotton TechonoJogical Nanded 

Fisheries Research Laboratory 

Education 

? National Bureau of Soil Nagpur 
Survey and Land Use 
Plannina 

Animal Science 

1. National Dairy Research Bombar 
IDititut0 
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Manipur 

4 5 

Fisheries 

1. Central Inland Fisheries Pune 
Research Institute 

2. Centra] Marine Fisheries 
Research Institute 

Bombay 

3. Central IostHute of Fjsherie~ Colaba 
Technology 

ICAR Research Complex for Imphal 
NEB Region 

Agriculture 

, Meabala,a ICAR Research 
Complex for 
NEH Region. 

ShilJODg 1. Nationa I BUreau of Plant ShiJJong 

Nagaland Natioaal Research 
Centre for Mithun 

Purba 
(Nagaland) 

Orilla Central Rice Research Cuttack 
Institute 

Geneli c Resources 

2. Central Potato Research 
Institute 

ICAR Research Complex for 
NEH Region 

1 ~ Jute Agricultural 
Research Institute 

2. Central Tuber Crops 
Research Institute 

1. Central Inland Fisheries 
Research Institute 

2. Central Inland Fisheries 
Research Institute 

3. Central Institute of 
fi,herles T~bDoIOJ), 

Sbillons 

Ghaspaa 

Bambra 

Bhubane·, 
sbwar 

Kau.aJya· 
aaoJ 

Purl 

SambaJlur 
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Punjab 

Rajasthan Central Arid Zon e 
Research Institut e 

3 

Jodhpur 

Central Sheep & Woo] AVlkanagar 
Research Institute 

4 

4. Central Institut e of 
Fjshe~ies Technology 

Agriculture 

1. Central Potato Research 
Institute 

2. Cotton Technological 
Research Laboratory 

3. Centra) Institute for 
Research on BuffaJoes 

Agriculture 

1. Central Arid Zone 
Research Institute 

2. Central Arid Zone Rc~earch 
Institute 

3. Centra] Arid Zone 
Research Institute 

s 

Baurla 

JuUundur 

Ludhiana 

Nabba 

Bikaner 

JaisaJmer 

Pali 

National Research Bikaner 4. National Bureau of Plant Jodhpur 
Centre for Came] 

Stkkim 

Genetic Resources 

5. Central ~oi] & Water Conser. Kota 
vation Research &. Training 
Institute 

6. Cotton TechnologicaJ 
Research Laboratory 

.4nlma/ Science 

1. Central Sheep &. Wool 
R.esearch Institute 

Sriganga. 
nalar 

Bikaner 

ICAR Research Complex for OaDltot 
NBH Ile.ion 



I 

Tamil 
Nadu 

2 

Sugarcane Breeding 
Research InsU. 

3 4 

Agriculture 

Coimba- J. Indian Agriculture 
tOfe Research Institute 

2. Central Rice Research 
Institute 

3. Central Institute of 
Cotton Research 

4. Central Potato Research 
lost itute 

s. Central Potato Research 
Institute 

6. Central Tobacco Resesreh 
Institute 

7. Central Soil & Water Con-
servation Research & 
Training Institute 

8. Cotton Technological 
Research Laboratory 

Animal Science 

1. Central Sheep & Wool 
Research Institute 

Fisheries 

I. Central Inland Fisheries 
Research Institute 

2. Central Inland Fisheries 
Research Institute 

3. Central Inland Fisheries 
Re.earob Institute 

s 

Wellington 

Aduthurai 

Coimbatore 

Kodaikanal 

Ootaca-
mUDd 

Badnasundur 

Ootaca-
mUDd 

Coimbatore 

Kodaikanal 

Madras 

Bha\'anisalar 

PolJechl 



1 

Tripura 

Uttar 
Pradesh 

SRAVANA 21, 1907 (SAKA) . 

2 3 4 5 
,. ".". ' .• '.-" "" ''''''.''', .• I_. ,. ,, ___ .. ". 

4 Central Marine fisherios Tuticorin 
Research Institute 

s. Central Marine Fisheries Mandap~m 

Rosearch Institut e 

6. Centra. Marine Fisheries Madr", 
Research Institute 

4gricuimre 

1. ICAR Research Complex Lombuchera 
for NEH R cgion (Agartala) 

Indian Grassland & Fodder Jhansi 1. Vivekanand Parvatiya Nainital 
Research Institute Krishi Anusandhan Shaia 

2. Indian Agricultural Kanpur 
Research Institute 

Indian Institute of Lucknow 3. Centra 1 Potato R eaearch Modipuram 
Sugarcane Research Institute 

*Central {n"titute for Lucknow 4. Jute Agr icultural Research Pratap,arh 
H( rticuJture for Institute 
NQrtbern Plains 

S. Central Potato Research Mukte8war 
Institute 

Vivekananda Parvatiya Almora 6. Central Potato Research DauraJa 
Krtshi Anusandhan Shala Institute 

Central SoH and Water DehraduD 7. Contral SoH and Water A.ra 
Conservation Research Conservation Research.1t 
and Training Institute TrainiD, Institute 

*1'I;l'" lastjtu\e "as alre.elY i been inaulurated in the VI Plan and is operatiD, a& a 

full·ftedced Instit.ute in the "1 PliO. 
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Animal Science 

Indian Vet erina r)" b.at· 1. Indian Veterinary Research Mukteswar 
Research Institute naaar Institute 
Central Avian Izatnasar 

Research Institute 

Flsherie., 

Central Institut e for Mukhdom 1. Central Inland Fisheries Riband 
Research on Goat Research Institute 

National Bureau of Fish ABaha. 2. Central Inland fisheries Allahabad 
Genetic Resources bad Reiearch Instil ute 

Pulses Projects Kanpur 3. Central Institut"e of Agra 
Directorat e Fisheries Education 

West Jute Agriculture Barrack- t. Indian Agricultural Darjeelinl 
Bengal Research Institute pore Research Inst itute 

2. Jute Agricultura) Burdwan 
Research Institute 

Jute TechnolOgical Calcutta 3. Centr,,1 Plantation Mohitnagar 
Research Laboratory Crops Research IosH. 

Central Ir,1ad Fisheries Barrack- 4. Central Potato Research Darjeelinl 
-Research Institute pore Institute 

5. Central Rice Research Pansukra 
Institute 

6. Central Soil Salinity CanDin. 
Research Institute Town 

7. National Bureau of SoU Calcutta 
Survey and Land Use 

PlanniDa 

I. ,Cent"l TobaC!co Research D'jntlatta 
J Q$U.uc~ , , , 
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Andaman Central Agricu1tur,l} Port-

and 'Nico- Research Institute for Blnir 

bar Islands Andaman and 'Nicobar 
Groups of Islands 

Arunachal National Research Nikmu-

Pradesh Centrae for Yak dong 

Chandi-
aarh 

Delhi Indian Agriculture New 

Research Institute Delhi 

Indian Agricultural New 

Statistics Re8ea~h Delhi 
Institute 

4 5 

Animal Science 

]. National Da iry. R rse.lfch Haringha tta 
Institute 

2. Indian Veterinary Calcutta 
Research Institute 

Fisht'ries 

1. Central In land F isJ.erics Kukdwcep 
Research Institute 

2. Centra J InlanJ Fi~herics KaJyani 
R esea reh Inst it ute 

3. Central IJlla~ld Fishcri:.:s Rahra 
Research In:,tlh.lte 

4. Central Tnstitut c of Barrackpor.e. 
Fisheri~~ Educ::tion 

A c· iC1J/flire 

1. Central PJan t ati0n Crops Port-Hlair 
Rc~carch Inst itute 

1. leAR Research Complex Basar 
for NEH Region 

Allricllitllt'e 

I. Central Soil & Wat er Chandigarh 
Conserval ion Research & 

Tra in in g Educa t io n 

A ~r;clllfu,e 

1. National Bureau of Soil New Delhi 
Survey and Land Use 
Planning 
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Daman 
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Lakshad· 
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Islands 

Mi%oram 
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2 

National Bureau of 
Plant Genctic 
Resource. 

3 

Ncw 
Dclhi 

Wheat Project N cw 
Directorate Delhi 

4 

Agricultul e 

1. Central Plantation Crop 
Research Institute 

Fisheries 

1. Central Institute of 
Fishereis Technology 

Agrlcult ure 

5 

Ena 

Panaji 

Central Plantation Crops Lakshdweep 
Research Institute 

Fisheri~s 

Central Marine Fisheries Minicoy 
Rcsearch Institute 

leAR Reseach Complex 
for NEH Region 

Kolasib 

Statement II 

1.C.A.R. In titute/ National Research Cenlres/Projeci Directorates proposed to be 
letup during the 7th Plan period. 

I. INSTITUTES 

(i) Agriculture 

1. Central Institute for Temperate Horticultures 

2. Central Institute of Posl-Harvest En~ineerinl & Technoloa,. 

1. Nat lona1 Institute of Animal Genetics 

2. Brackisb Water Fiah Culture IDstituto. 

f)' 



(iii) P dlllClJ,tloll and In/ormation 

1. Institute of Communication for Agriculture Sciences 

II. NATIONAL RESEAR.CH CENTERS 

(i) Agricul :UI e 

1. National Biotechnology Centre for Crop Sciences 

2. National Research Centre for Sorghum. 

3. National Research Centre for Allied Fibres 

4. National Research Centre for Soybean 

S. National Research Centre for Banana 

6. National Research Cenlre for Citrus 

7. National Research Centre for Arid Horticulture 

8. National Research Centre for Medicinal and Aromatic Plant. 

9. National Research Centre for Spices 

10. National Research Centre for Onion & Garlic 

11. National Research Centre for Cashew 

12· National Research Centre for Orchids 

13. National Research Centre for Weed Control 

14. Water Technology Centre for Eastern Region 

15. National Research Centre for Ageo-for estry 

(ii) Animal Sciences- Fishereis 

I. National Research Centre OD Meat and Meat Products TechnoJo&y 

2. Nation~l Research Centre on Cold Water Fishery 

3. National Biotechnology Centre on Animal Health 

4. National BiotechnoloiY Centre on Animal Production 

III. ·PROIECT DIRECTORATE 

1. Project Directorate Vegetables 

2. Project Dlr(ctorate Agronomic Research 

3. Project Directorate Water Management 

4. Project Directorate Cattle 

$ project Directorate Poultry 

*By Ul'.radat~.tl ~f ~D,oina Coordinated Project. 
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RetrencbrornCs in Wagon Industry 

2989. SHRI ANANDA P~THAK: 
Will the "-finis' er of LABOUR be pleased 
to slate: 

(a) whether Government have recei-
ved any mlmorandum on the retrenchments 
in wagon industry which c;\use~ serious 
difficulties in West Bengal; and 

(b) ifs,), steps taken by Government 
in this regard? " 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAPOUR (SHRI T. 
ANJIAH) : (a) and (b) The Labour 
Minister f.cceived a memorandum from a 
delegation of trade unions on the situatiOn 
alising out of the retrenchment of workers 
in the Burnpur WOIks of Burn Standard 
Company Limited, Calcutta due to cut in 
orders for wagons by the Railway Buard. 
According (0 the Railway Board, with whom 
the matt er was taken up, the reducticn in 
the reilway's procurement of wagons during 
1985-86 has been due to severe resource 
constraint. _ Efforts are, however, being 
made to find additional funds for procure-
ment of wagons within the ou 1Jay that 
would be made available under the Seven. 
th PI an the de! ai Is of which are yet to be 
finalised. 

Watersheds in West Bengal 

2990. SHRI SANAT KUMAR MAN· 
l)AL: Will the Minister of AGRICUL-
TURE AND RllRAL DEVELOPMENl be 
pJeased to state: 

(a) whether any as~eStment was made 
of the watersheds in the catchmt:nts areas 
of flood prone riVl.'fs of Gangetic Basin 
durin!s the Sixth Fi\e Y car Plan part ieular-
ly with reference to the State of West 
Benga); 

(b) jf so. the number of watersheds 
identified in West Bengal; 

(c) the capita) outlay for ueve)opOlent 
thereof; 

Cd) whether this scneme will continue 
durina the Seventh Plan also; and 

(e) if 80, tbe anticipated capt.a) outlay 
therefor? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF {{URAL DEVELOP· 
MENT (SHRJ CHANDULAL CHANCRA. 
KARl: (a) and (b) A Centrally spo~sofed 
scheme of Inte •. rated Watershed Mnnaae-
ment in the Catchments of Flood Prone 
RivefS of Gangetic Basin initiated in 8 
Catchments during the Sixth Five Vear 
Plan. This scheme includes iwo catch-
ments namely Ajoy and Rupnarain in the _ 
Stat e of West Bengal. Integrated ~oil and 
water con"crv~ltion measures have been 
tnken up in 4 watersheds of Ajoy nnd 23 
w,lt~rsbeds of Rupnarain catchments. 

(c) An amount of Rs. 242.49 lakhs 
was released to the State of West Bengal 
during the Sixth Five Year Plnn for intclra-
ted watershed management meaSUJC, in 
Ajoy and Rllpnarain catchments. 

(d) and (e) Th e proposa r for continu-
ing the Centrally sponsored scheme during 
the Seventh :Five Year Plin and outlays fOf,' 
the ~~ me are yet to be approved by the 
Planning Commission. However, during 
1985·86 asumofRs.100 lakhs has been 
a1)uc.lted to the State of We~t Bengal for 
executing thc programme in Ajoy and Rup. 
narain catchment8. 

Extension of ESI Scheme to Re tired 
Personnel 

299 J. SHRT NARSINGHRAO SUR· 
YAVANSI: Will the Minister of LAB. 
OUR be pleased to state: 

(a) whether there is (; ny proposal for 
covering of the retired employees under 
Empoyees Stale In~urance ~chcme. 

(b) whether ESI Corporation baa 
worked out any scherr,e in this regard; 

(c) if so, the details thereof; and 

(d) if not, when lhe 5chtme is expect-
ed to be final ized ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHR! T. ANJ· 
IAH): (a) to (d)· There is DO propos.l 
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to cover the retired employees under the 
ES[ Schcme~ It ha" however, been rep-
resented on beha!f of workers Ihat ESIC 
should continue to provide medical bene-
fits after retirel1'ent. The matter would 
require examin:ltion but there IS no scheme 
under consideration at present. 

P.F., Family Pension and Deposit 
Linked Insurance for the Employees 

in Planta tion 

2992. SHRI PIYU') TfRAKY : Will the 
Ministe: of LABOUR be pleas.!d to state: 

(a) whetha P,ovidcnt Funds acd Mis-
cellaneous Provisions Act, 1952 provides 
for Provident Furd, Family Pension and 
Depolit Linked Insuran.;c for the cmp1oyc/,:s 
in Plantations; 

(b) if so, the st cps Government hav~ 
taken to ascertain that the employers in 
Tea gardens comply with the law; and 

~c) how many dd .. !ultlfs have so far 
been punished for violation of the law'? 

THE MINISTE R OF STATE OF THE 
MINISTRY OF LA BOUR (SHRJ T. ANJ-
IAH): (a) Yes Sir. 

(b) and (c) The rcqu isife informa t ion 
is being collected and will be laid on the 
Ta ble of the HOtlse. 

Vegetable Stores Godown of NDDB 

2993. SHIH PRAKASH CHANDRA: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether National D.tiIY Develop .. 
ment Board have drawn up a massive pro-
gramme to set up vegetable storage god-
owns and difitribution centres in diffen:nt 
parts of the capita); and 

~ 

(b) if so, the details thereof? 

THE MINISTER Of STATE IN THE 
DBPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA .. 
KAR): (a) The National Dairy Develop-
lD~l1t Bcmd'I'bas drawn up 8 proarammc for 

setting up a Centra) 0 i"tribution Fllcility 
and retail outlefs for marketing or fruits 
and vegetables in rhe C~pitaJ. 

(b) It is p,oposed to establish a Cen-
tral Distribution Facil ity where the produce 
could be received, graded ard stored. The 
Produce w(luld be dbtributed to the consu-
mers through ah01Jt 200 retail outl('ts pro-
posed to be established in various parts of 
of Delhi. So far only I J relail outlcts 
have been Set up and more outlelS would 
be opened with the establishment of the 
Central Distribution Facility. 

leAR Researcb Centre' in Bihar 

2994. SHRI KALI PRASAD PAN. 
DEY: Will 'he Mini5tcr of AGRJCUL. 
TURE AND RURAL DEVELOPMENT be 
pI eased to stat e : 

(a) wr.ethcr Indian Council of AgricuJ-
tund Research bas proposal to :;;et up rese-
arch CClrtrt:S in Bihar for paddy and sugar-
care; 

(l~) if so, 'he details thcleof and when 
such centrt'S arc proposed to be set up and 
the proposed locations thereof; 

(c) whether there is any proposal to 
set up research centre on dJyJand farming 
in Bihar; and 

(d) if so, the deta ils in regard there-
to ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA· 
KAR) : (a) and (b) The Council have pro. 
posal to set up a regional centre of the 
Sugarcane Breeding lnstitute (Coimbatore) 
in Bihar during the Seventh Plan subject to 
the availability of plan resources approval 
by Planning Commisfion and Finance. Apart 
from this, :.t Regional Research Centre 
at Asa wanpur in Saharsa District with 
.. ' sub-stations at JufalglJrh (Purnea) aod at 
Katihar are p"oposed to beestablibhed under 
the Rajindra Agricultura] Ulliverbity, 'Pusa 
(Bihar) to work on major crops of the 
region including paddy and suaareane. 

(c) and (d) A Coordinating Centre of 
the AU India CootdiDated Project 'on Dtf. 
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land Agriculture is proposed to be set up 
under the Rajindra Agr icultural University 
during the Seventh Plan, subject to the 
avaiJability of funds and clearanc e by Plan. 
n ing Commission/Finance. 

[Tran~ lation] 

Handing Over of Flats (SFS III) in 
Vijay Mandai Enclave by DDA 

2995. SHRI SARFARAZ AHMAD: Will 
the Minister of WOKKS AND HOUSING be 
pleased to refer to tI.e reply given to Ur.-
starred Question No. 885 on 25 March. 
1985 regardmg handing over the fiats 
(SFS lll) in Vijay MandaI Enclave by DDA 
and state: 

(a) whether 196 houses in quc~tion 

bad been al10tted by July, 1985, if not. the 
reason~ therefor and also the reasons for 
delay in 1 his regard; 

(b) the number of ~ pplicants on the 
waiting Jist under th e sa id scheme; and 

(c) the time by which houses will be 
aallotted after completion to them? 

THE MINISTER Of PARLIAMENTARY 
AFFAIRS (SHRI H.K.L. BHAGAT): (a) 
to (c) The information is being collected 
and will be laid on tbe Tab:e of the 
Sabha. 

[English] 

Violation of Safety Rules in Collieries 
in Asansol and Raniganj Area 

2996. SHRI PURNA CHANDRA 
MALIK: 
SHRI ANANDA PATHAK: 

WilJ the Minister of LABOUR be pJea-
sed to state: 

(a) whether Government are aware of 
the grosa violation of safety ru les in mpst 
of tbe collier;es in AsansoJ and Raniganj 
atea; and 

(b) if so, steps taken against the 
mines officials responsible fur (Ae&liaOncc 
~od 'violatioD of aaf ety rulca ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ· 
JAH): (a) and (b) A-:-cording to fhe in-
formation furnished by the Director Oene-
fal of Mines Safety, 93 out of 121 coal 
mines in A~ansol and Raniganj areas were 
in~pected by the officers of the Directorate 
General of Mines Safety during the period 
from 1 st January to 31 st Juh, 1985. Con-
sl.:quent on the inspections, the foJlowing 
action has been taken by the Directorate: 

(1) Olders prohibitin& employment 
served (In 8 mine managements. 

(2) Permission to extract cllal was 
withdrawn in OA..! ca~e. 

(3) Notices under section 22(1) and 
22A(1) of the Mines Act, 1952 issu-
ed in 3 cases; and 

(4) Warning letters issued to the 
managem ents of 13 other mines. 

CentraJ Assistance for Updating In-
dustrial Training Institutes 

2297. Dr. ~UDHIR ROY: Wi'l the 
Minister of LABOUR be ple~sed to 
state: 

(a) whether some Slste Governments 
demanded adequate Central assistance for 
updating of tbe Industria) Training Institu-
tes at the last C )nference of Labour Minis-
ters held in DeJhi; 

(b) jf so, details thereof; 

(c) the reaction of Go\crnment there-
to. and 

(d) steps so far taken by Govern-
ment for updating the Industrial Trainina 
Institutes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ. 
IAH): (a) Y cs, Sir. 

(b) The Conference expressed concern 
at the outdated oqujpment available in 
most Government Industria) TraininlC Insti-
tutes in the countJ)' and ~troned thattber. 
was aD immediate need f~r repl,dnl a~ 
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moderni8ing equipment in these Industrial 
Training Institutes. This could be achieved 
only if adequate funds are made available 
throuah a centrally sponsored scheme. The 
Conference was of the view that the Plann-
inl Commission shouJd give priority to the 
proposal of the Mjnishy of Labour on these 
.Jines. 

(c) Government of India has agreed in 
principle. 

(d) A Centrally sponsored scheme 
with an outlay of about R~. 1700.00 lakhs 
is being formulated as a matching contri-
bution from Government of India for the 
replacement of old and obsolete equ'pment 
and machinery in the State Government 
Industrial Tra ining Institute". The scheme 
would be examined aft er it is f0rmulat ed 
in necessary detail. 

MIsuse Chargfs Claimed (rom the 
Bhartiya Kala Kendra 

2998. SHRI D.P. YADAV: \Vill the 
Minisfer of WORKS AND HOUSING be 
pleased to refer to the reply given to u~. 
starred Question No. 2990 on J 5 Aprtl, 
1985 recording misuse charges claimed 
from the Bhartiya Kala Kendra and state: 

(a) whether Bhnftiya Kala Kendra has 
rent ed out a part of its premises to Hospi-
tal Services Conl\u ~ fancy Ctlrporati<,>n; 

(b) whether any mi~use charges have 
been demanded from the Bhartiya Kala 
Kendra and if so, the basis on whcih the 
misuse charges have heen calculat ed; 

(c) whether permission wiJI be granted 
to other cultural institutions in new Delhi 
who may wish to rent out a part of their 
building 10 other Government Undertak-
inas; and 

(d) whether they will also be exten-
ded the same facilities as given to the 
Bhart iya Kala Kendra? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS <SHRI H.K.L. BHAGAT): (a) 
Ye8~ Sir. 

(b) Yes, Sir. The misuse charges are 
oalCQIated accordio, to tbo pre.cd~ 

formula and are based on tbe area under 
misuse and preYailina land value; 

(c) The institutional properties car. 
not be alJowed to be used for purposel 
other than those given in the terms oj 
Lease. Temporary reguJarisation of the 
breaches is, however, made on payment 
of misuse charges with a clear undertakina 
from the lease for removina the breaches 
by a specified date. 

(d) In view of 'he reply to Part (c). 
this does not !lri~e. 

Allocation of Rice to Andhra Pradf'sh 

2999. SHRI CHINTA MOHAN 
WiJl the Minister of FOOD AND CIVIL 
SUPPLIES be pI eased to stat e : 

(a) whether Andhra Pradesb Govern-
ment had requested for enhancement of 
mill levy rice from SO per cent to 75 per 
cent and higher allocation to Andhra 
Pradesh for its social welfare proarammc 
and if so, Government's decision therein; 

(b) whether Andhra Pradesh Govern-
ment have also requested for declaring 
Andhra Pradesh Stat e Civil Supplies Cor-
porat ion as a notified agency for procure. 
ment of rice under Centra] Pool and suita-
ble kuarantee for the purpose and jf so, 
the reasons for not agreeing to this pro-
posaJ ; and 

(c) whether higher procurement durina 
the last three years has not adverseJy 
affected export of rice to neighbouring 
States? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) The request of the Andhra 
Pradesh Government to enchance tbe 
present SO% mill levy to 7S% was not 
agreed to, as enhancement of the levy rate 
would ad~ersely affect open market availa-
bility of rice, and other undesirable con-
sequences. A special additional allocation 
of 75,000 tonnes of rice was made to the 
State Government aaajnst their request 
for an additional allocation of a lakh 
tODDOS. 
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(b) The State Oovornmont's request 
was not agreed to as it i, the p~Jicy of the 
Government that taere shou'd not be 
simultaneous procurement for both State 
and Central Pools in the same State as 
otherwise, there \\ould be a clash of inte-
re'ts. difficu It ies in apportionm cnt of arl"as, 
t:tc . 

(c) The quantity of rice exported to 
other States from Andhra Pradesh has not 
been estim3ted. 

Agricultural Production in West 
Bengal during Sixth Plan 

3000. SHRI UnOLA NATH SEN 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be plca1>ed to 
state : 

(a) the targets and act uat ag ri cu ltura 1 
achievements undcr th c Twenty Point Pll)· 

~rammc in West Bengal as ~ompared to 
the targets and aclual agricultural achieve-
ments in other State~fUnion Territories 
during the Sixth Plan pel iod ; and 

(b) what was th e rank of W cst Bengal 
among the State~/Union T~rriloril!s in the 

matter of achieving the agricultural tar.ets 
under the Twenty Point Progr~mme durinS 
the Sixth P Jan Period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE. 
LOPMENT(SHRI CHANDULAL CHAND-
RAKA'R): (a) The New lO-Point Pro-
gramme was announced on 14th January, 
1982 ar,d its implementation was taken up 
in 1982-83. The Department of Agricul-
ture and Cooperation is concerned with 
dry]and agriculture and production of 
Pulses a.ld Vegetable Oilseeds. Three 
statements giving Stat e-wise targets and 
achievements of Dryland Farming (Water-
shed Development) Programme nnd pro-
duction of Pulses and VegetabJe OHseeds 
for f hey ea r 1 982- 83, 1 98 3 -8 4 and 
1984-85 are enclosed. For J 984-85, 
State·wise information rcparding produc-
tion of pu lses and oj lseeds has not been 
given in the below statements I to III as 
the final est imat cs of I hese crops arc no t 
yet avuilablc. 

(h) The ranking of the performance of 
States regarding implement.ition of the 
New Tewenty Poinr Programme is based 
on th~ progre~s under 17 items and not 
only items rela t iflg to agriculture. 

Statement I 

Micro-watersheds Identified for intemil'e Development 

(In Nos,> 
State 1982·83 1983-84 1984·85 

......... ----- ---- ----
Target Achiev- Target Achiev- Tar- Achieve-

ment ment get ment 

1. Andhra 
Pradesh 250 250 250 250 250 250 

2. Assam 125 125 12S J25 125 125 

3. Bihar 300 350 350 65 215 21S 

4. Gujurat 200 200 200 200 200 200 

5. Haryana 87 134 134 S6 134 94 

6. Himachal 
l'r;ldesh SO SO '0 50 SO SO 
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1 2 3 4 5 6 7 8 

7. Jammu &. Kashmir 75 79 79 79 79 79 
8. Karnataka 150 175 175 174 175 379 
9. Kerala 140 198 198 198 198 198 

10. Madhya Pradesh 420 620 620 603 620 603 
11. Maharash tra 296 296 296 469 469 523 
12. Manipur 26 5 5 25 2S 25 
13. Meghalya 24 3S 35 35 
14. Nagaland 21 2 2 2 
15. Orissa 280 370 370 232 370 341 

1'. Punjab 60 16 16 13 J6 16 

17. Rajasthan 200 200 200 200 200 46 
18. Sikkim 3 4 
19. Tamil Nadu 200 212 212 212 212 212 
20. Tripura 17 17 17 J7 17 17 
21. Uttar Pradesh 600 600 600 898 898 898 

22. West Bengal 200 298 298 100 298 117 

23. Union 100 14 14 18 
. __ .... 

Total 3824 4246 4246 3967 4609 4392 

Statement II 

Production of Pulses 

(In thousand tonnes) 
~' ....... -.---.,---.-

States 1982-83 1983-84 1984.85 ---- .....--....._.- ---- ...... .--.-
Target Achieve- Target Achieve- Target 

ment meht 
,( 

1. Andbra Pradesh 430 585 460 S:t3 476 

2. Assam 68 53 7l 51 72 
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1 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

2 

Bihar 

Oujarat 

Haryana 

Himachal 
Pradesh 

Jammu and 
Kashmir 

Karnataka 

Kerala 

Madbya Pradesh 

Maharasht rCl 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Benlal 

Union 
Territories and 
otbers. 

Total 

3 

730 

313 

1124 

6~O 

2190 

1028 

1004 

307 

1890 

421 

2940 

365 

80 

(13000-
~3500) 

4 

702 

473 

31S 

9 

30 

519 

21 

2608 

963 

922 

122 

1570 

210 

2S42 

198 

15 

6 '/1 

853 702 8S0 

367 SS9 318 

704 363 520 

13 13 

31 3~ 

770 594 801 

25 21 12 

2700 2685 2441 

1048 1258 1064 

898 1050 935 

215 137 190 

2053 1659 2099 

283 2SS 319 

3000 2482 2608 

278 245 198 

109 20 51 

13834 J3655 13000 

(13000) (13000) 

Note : --Pilure. in brackots indi~'e the "U-Ipdia tartets fixed by tbe PlaQniPI 
CoawiasioQ. 



: {i1 ",Iiten' Answers slAvANA 21, 1~O'7 (SAKA) Written ~nswe" iii': 

StatemeDt HI 

Production 01 Oilseeds 

(In thousand tonDes) 

State 1982 .. 83 1983-84 1984-85 --------- ----
Targer Achie~e· Target Achieve- Target 

ment ment 

1. Andhra Pradt5h 1342 1256 1550 1815 1400 

2. Assam 86 135 115 153 130 

3. Bihar J44 144 150 121 143 

4. Oujarat 2745 1785 2930 24'73 2840 

S. Haryana 90 117 170 164 160 

6. Himachal Pradesh 6 10 7 10 

7. Jammu and Kashmir 40 51 70 54 65 

8. Karnataka 933 784 850 1023 1035 

9. Kerala 24 12 28 12 21 

10. Madbya Pradesh 1201 876 1200 1155 1355 

II. Maharashtra 1040 1060 1250 1458 1322 

12. Orissa 383 590 600 687 669 

13. Punj~b 166 133 200 lIS 150 

14. Rajasthan 495 626 650 952 724 

IS. Tamil Nadu 1274 914 1425 I1S7 113S 

16. Uttar Pradesh 1915 1336 2100 1244 1730 

17. West Benlal lOS 170 170 194 lOS 

18. . Union Territo S5 30 70 30 6 
tios and others 

Total: 12038 9995 13538 12814 1300 

(11800-12000) (12500) (13000) 
Note :-P1aures in brackets indiQatc the' Ali' India Tar.etl fixed by Planniol 

ComlDi"ion. 



119 Written Answers AUOust 12. 1985 

AralamS 'ate farm at CaDDanore 
(Kerala) 

3001. SHRI M. RAMACHANDRAN: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleas-
ed to state: 

(a l the particulars of aid obtained 
from U.S.S.R. to set up the Aralam State 
farm at Cannanore in Kerala; 

(b) whether it is a fact that one of 
the main causes for loss and poor output 
of the farm is the frequent changes in 
managment personnel and their varied 
ideas about plantations/cultivation; and 

(cJ whether Govel nment propose to 
set up of an AdvisolY Committe.! consist-
ing of people's representatives, experts in 
agricullure, trade union members elC. for 
efficient function ing of the 'farm? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT ffiHRI CHANDULALCHANDRA· 
KAR.): (a) Gift A,ricultural Machinery 
and Spare parts worth Rs. 23.99 lakhs 
(elF Value) was received from the Govern-
ment of USSR for Central State Farm, 
Aralam, District: Cannanore {Keraia). 

(b) No, Sir. 

(c) State Farms Corporation of India 
bas already set up an Advisory Committees 
baseJ on certain uniform policy and pat-
t ern for alllhe Farms. including Canoanore. 
The Advisory Committc.es consist of Agri-
culture Prodllct,on Commist)ioner of the 
State, Dir~ctor of Agriculture, Chief 
Eoainecr, Labour Commissi()ncr, represen-
tative from EI ectricity Bllard, Scientists 
fiom Rosearch Institutes like Centra) 
PJantation Crops Research Institute, Central 
Tub er Crop Inst itute, Rubber Board, 
Coconut Board, Directorate of Cashcwnut 
Development etc. All policy matters and 
prosress of the farms are discusQed at the 
Advisory Committee meetinis. 

Besides, a Farm Development Council 
is functioning at Cannanore Farm in which 
trade unions are al:io represented. No 
other Advisory Committee is proPQsed to 
be Ict up in tbe ~ircum8tanccs. . 

Working 01 Censor Board 

3002. SHRI HAFIZ MOHO. SIDDIQ : 
Will the Minister of INFORMATION AND 
8~OADCASJ'ING be pleas ed to state: 

(a) whether the working of the Censor 
Boa.rd is far from satisfactorY and films of 
poor qualit)' get by ; 

(b) if so, the action Government 
propose to take jn the matter; 

(c) whether there is any proposal to 
exhibit films in Hindi and foreign languages 
over Doordarshan having 'A' Certificate; 
and 

(d) if so, details thereof and from 
when? 

THE MINISTER OP STATE rN THE 
MINISTRY OF ]NFORMATJON AND 
BROADCASTING (SHRI V.N., GADGIL) : 
(a) and (b) No, Sir. All films arc exa-
mined by the Central Board of Film' Certi-
fication in accordance with the provisions 
of the Cinematograph Act. 1952 and the 
guidelines issued thereunder. A copy of 
the guidelines is laid on the TabJe 'of the 
House (Placed in Library see No LT 1348 
185). The m embers of the Board and its 
advisory panels and examining officers are 
directed time and ,Igain to strictly adhere 
to the guidelines while examining films. 
Whenever any vioJalion of the guidelines 
in certified films comes to the notice of 
the Go~ernment, necessary corrective action 
is taken. 

(c) and (d) It has been decided to 
telecast felture films with 'A" certificate 
in all languages over Doordarshan only 
after removing those pC'rtions which arc 
DOL suitable for family viewins. 

Unhygienic Conditions of Gov~rnment 
Quarters at Aram 8agb 

3003. SHRI OWAIS: Will the 
Minister of WORKS AND HOUSING be 
pleased to state: 

(a) wht'lher be is aware that residents 
of type C quarters at A.ram B2gb arc 
foelin, iD:ieQU~e foJ', tho lalt two year. dUI 
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to prevailing unhygienic conditions, cons-
tant seepage of water, ~tagna1ion of drain· 
age water ard clacks appealing in the 
fiats because of the sub-standard material 
used in the constructi( n and that requests 
to the Direltor General (Works) proved 
futile; 

(b) if so, the reasOns for failure to 
remove the grieva[)ces afhr such a long 
time of allotment ; and 

(c) if the answer to part (a) is in 
negative, what steps Government propose 
to take to remove the grievances and by 
when 1 

THE MINISTER OF PA~LIAMENT­
ARY AFFAIRS (SHRI H.K.L. BHAGAT): 
(a) to (c) There is neither any report 
nor any cause for feeling of insecurity by 
the residents. Tharc IS also no report of 
cracks in the building due to use of sub-
standard mat erial. Pr es~ntly, construc-
tion activity is Iloing 0 .. 1 alround this arel 
and the final drainage arrangcmen ts of the 
area is being done. 

Director General (Works), CPWD· is 
uware . of some inconvcnie~ces ttl the 
occupants due to construction act iviti eS 
going on in the art;a. Some stop·gap-
arrangements for dl ainnge and filling of 
depressions on the road have considerably 
improved the position. 

The area is u" der·development and the 
works of development of entire complex, 
like road levelling of the area, develop-
ment of parks el c. alc st iii in progress. 
The.e activit'es over the entire complex is 
likely to be completed within one year. 

Day-to-day complaints of the residents 
are being attended to. 

Proposal to Construct FCI Godown 
in Ettumanoor (Kerala) 

3004. SHRI SURESH KURUP : Will 
the Minister of FOOD AND CIVJL SUp· 
PLIES be pleasod to 6t'a te : 

(a) whether thero is a proposa 1 to 
iQDltrUQt Pood Corporation of India, ,Qoo-

own in Ettumanoor, Kottayam Diltric:t, 
Kerala ; and 

(b) if so, the time by which the eons-
lructiun work would start? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDkA 
SINGH) : (a) There is no such propo~aI 
at present. 

(b) Do e5 not arise. 

Black-Market of Fertil·zers in 
l\lanipur 

3005. SHRI N. TOMBI SlNGH: 
WiJl the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
slat.! : 

(a) whether Government are aware 
that some of the fertIlisers a re so much 
in demand in Manipuf that they al e sold 
in black m,lrk ct ; and 

(b) if so, the reasons for not supply-
ing fertilisers in sufIicient quantities to 
meet the full demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) There are no 
report~ of any black marketing of fertilisers 
in Manipur. 

(b) There are adlquate JeveJs of 
stocks of all varieties of fertiliser in the 
region to meet the demand of fertilisers of 
MafJipur. The supplies arc made aaainst 
the demands made by the State Govern-
ment as the} are the svJe distributing alency 
in the State. 

[Translation] 

Construction of Houses on Hire 
Purchase Basis 

3006. KUMARl D.K. THARA DEVI: 
Will the Minister of WORKS AND 
HOUSING be pJeased to state : 

(a) whether Government bave any 
8cb'IDO to provicl~. )louie. \0 lower IDd 
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m;ddle inoome group people on hire-pur· 
~hase basis; 

(b) if so, the detatils in this regar 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENT· 
ARY AFFAIRS (SHRI H.K.L. BHAGAT): 
(a) to (c) Housing is a State subject. 
State Governments/UTs are fre e to formu-
late and implement variolls Social Housing -Scheme in accordance with their needs and 
plan priorities. 

However, with the re-clas.;ification of 
Social Housing Schemes in July 1982, 
which was based on the income criteria, 
the States/UTs have been advised to ensure 
tha~ the Schemes are invariably related 
to EWS, LIG and MIG for which persons 
having house-hold income upto Rs. 350/-, 
Rs. 351/. to 600/- and Rs. 601 to 1500/-
per month re~pectivelY, are eligible. 

[Eng/Ish] 

Women Workers in Tobacco Com-
panies in Andhra Pradesh 

3007. SHRI C. SAMBU: Will the 
Minister of LABOUR be pleased to state: 

(a) the total number of women workers 
work ing in Tobacco companies registered in 
Andhra Pradcsh. 

(b) whether these wom~n workers are 
beiDa paid minimum wages by tbe private 
manalcment; and 

(c) if not. the measures taken to im· 
plement the Minimum Wages Act for 

~ .. women ,wolkina in Tobacco companies 
effectively ? 

THE MINISTER OF STATE OF THB 
J:.' MINISTRY OF LABOUR (SHIt I T. 

Written Anlwers t~4 

ANJIAH) : (a) to (c) Fi8urcs reJatinl to 
the total number of women workers in 
tobacco companies registered in Andbra 
Pradesh \\ould be available with the State 
Government of Ar:dhra Pradesh. Fhation 
and payment of minimum wages in the 
tobacco industry fa)ls within the jurisdic. 
tion of the Stat e Government. 

StoraKe Capacity of FO(Jdgrains in 

Karnataka 

3008. SHR 1 H.O. F AMULU WiJl 
the Minist er of rOOD AND CIVIL suP. 
PLIES be pleased to state: 

(a) the present storage capacity of 
foodflrains available in Karnataka ; 

(b) the new storage \.onstn:ction pro-
grammes in Kar.lnataka : 

(c) the details of storage capacities 
available in different places and new 
places where godowns are proposed to 
be built with capacitie~ thereof; and 

(d) whether the procurement is bighest 
in Ra;chur District of Karnataka, if so, tbe 
proportionate storage capacity there '1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) As on 1.7.1985, the covered 
storage capacity for foodgrains with Food 
Corporation of India in Karnataka was 
2.88 Jakh tonnes. 

(b) The food Corporation of India 
is expected to cou~truct additional Itou.e 
capacity of 0.61 lakh tonnes for food 
arains in Karnataka durina 1985-86. 

(c) A statement is given below. 

(d) The procurement in Raichur 
Djstirict is the hiahe.t in KarLa taka. , Th. 
storage capacity with Food Corporation 
of Indla for foodara ins at Raichur is 8,900 
(OD1i~.~ 
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Statement 
1 2 3 

Covered Stora" Capacity with the Food 
Corporation of India in Karnalaka 

as on 1.7.}98S. 25. Akkialpur ],00 

26. Bhadrawati S.OO 
S~. ljo. Name of the Storage capa· 27. V.R.M.O. (Bangalore) 5.00 Centre city (in thou-

sand tonnes) 28. E.R.O. (Banaalore) 15.00 

1 2 3 29. Manaalorc 8.2S 

30. Shikaripur 2.00 

1. Krishna Raja Puram 31. Davangere 7.70 

(BangaJore) 104.07 32. Panembur 3.50 

2. Krishna Raja 33. HonnU 2.00 

Nagar 5.00 34. Oodikoppa 11.35 

3. Kolar Gold Fields 5.50 35. Holenarasipur 0.30 
4. Maddur 83.00 36. Arsikere 0.20 
s. Nanjungud 8.34 37. Hasan 0.20 
6. Hong" sa ndr a 13.00 38. Mnltbennul' O.SO 
7. Mysore 2.10 39. HarihuT 0.50 
8. Mandya 1.00 ----
9. BangarpeL 10.28 287.83 

10. Tumkur 3.94 

It. Belgaum 8.00 Storage Capacity Expected to be cons-

Aman~ol 10.00 trlJcted by Food Corporation of India 12. in Karnaraka in 1985.86 
13. Oadag 13.00 

14. Oulbaraa 4.70 SJ. No. Centre Capacity (in 

1 S. Hubli 11.00 tbousand 
tonnes) 

10. Hospet 0.50 

17. Kaveri 1.00 
1- Whitefield 50.0Q 

18. Raichur 8.90 2 .. Hubli 1.67 
19 .. Bailhongal 1.00 3. K.R.Puram 1 28 
20. Koppa 2.50 4. Maddur 1.22 
21. Oangauthi 4.00 5. B1\adrawati 0.64 
22. Bellary 1.00 6. K.R. Nagar 6.19 
23. Sindhanpur 2.00 

61.00 
24. Siruauppa 1.50 
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Reduction of Quota of Rice for Mabara-
sbtra 

3009. SHRl OURUDAS KAMAT: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(8) whether Government have reduced 
the monthly al10tment of rice from 75,000 
M.T.ls to 25, 000 M. T's per month to 

Maharashtra ; 

(b) if so, the reasons ~or this cut in 

rice allotment; 

(c) whether Government are co:-,si· 
derina to increase the allocation of rice to 
tb. State Government ; and 

(d) if not, tbe reasons therefor ? 

THE MINISTER .F 
CIVIL SUPPLIES (RAO 

FOOD AND. 

BIRENDRA 
SINGH) : (a) and (b) There has been no 
recent reduction in the monthly allocations 
of rice to Maharashtra. However, in the 
year 1982, in lhe context of the need to 
strictly regulate the sotck releases from the 
Central Pool, the allocations of rice to 
various States were rational ised and, in 
case of Maharashtra, the aJJocation, which 
was at 75,000 tonnes for April, 1982 and 

60,000 tonnes in May, 1982, was fixed at 
25,000 tonnes in June, 1982. 

(c) Additional allocations of 5,000 
tonnes or rice ha\-e been made to Mahara .. 
shtra each month r or : Jun e, July and 
August, 1985, raising their monthly allo-
cation to 30,000 tonnes. This is beiDI 
further raised to 35,000 tonnes for Sep.-
tember, 1985. In addition a special one-
time allocation of 20,000 tonne s of rice 
was also made to the State Government in 
July, 1985. 

(d) Does Qot arise. 

News Captioned "CBl Probe. Fall to 
Have Impaet 

3010. DR. O.S. RAJHANS : 
SHRI O. BHOOPATHY : 
SHRI MOHO. MAHFOOJ ALI 
KHAN: 
SHRIMATI OEETA MUKHER-
JEE: 
SHRI RAMASHRAY PRASAD 
SINGH: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the attention of Govern-
ment has been dJ8wn to a f.CWS item 
captioned "CBI probes fail to have impact'" 
appearing in Ind ian Express dated 12 
June, 1985 ; 

(b) whether CBJ has comp!ained th,.t 
its recommendations in the le~istered cases 
and h cstigated agair1f;t various officers of the 
DDA have been treated \er)' lightly; 

(c) the details of the lases and reco .. 
mmendations made by the CBI against the 
officers of DDA and action taken by Minis-
try in this regard; 

(d) whether Government propose to 
hand over these cases to the Central Vi,i-
lance Commissioner; and 

(e) if not, the reasons therefor? 

THE MINI~TER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K.L. BHA-
QAT) : (n) Yet'!, Sir. 

(b) It had been made out that purush. 
ment meted out to the party cbarged was 
not commensurate with the Jap~es. 

(c) to (e) The information js being 
collected and wi]] be laid on the Table of 
the Sabha. 

ImprovIng lot of Trlbals and Baekward 
Classes 

301 J. SHRI V. SOBHANADREES-
WARA RAO: WiU the Minister of AORI-
CULTURE AND RURAL DEVELOP. 
MENT be pl eased to state : 
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<.) wht'ther tribals and backward 
classes depend on agricult1lTe alone for 
their sustenance and livelihood; 

(b) whether it is a fact that despite 
their dependance on agriculture there is 
no machinery to channelis e their produce 
to get them lood and reasonable return~ 

or even to distribute better seeds or to 
make them aware of benefits of mt:chanis· 
ed farminl; 

(c) jf so, steps being 
Government to better the 
triba)s and backward classes 
areas 1 

taken by 
lot of the 
in remote 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR): (a) Though the triba Is and 
backward class depend on agriculttlrr to a 
great extent but in addition to agriculture 
they are also dependent on animal husban-
dry, fishries, cottage industriec; and minor 
forest produce for their sust enance and 
] iveJihood. 

(b) No, Sir. 

(c) The State Governments have set 
up Large seized Multipurpose Cooperative 
Societies (LAMPS) in Tribal areas to pro-
vide at one contact point all types of 
credit required (or production investment, 
purchase o( consumer requisities, etc. 9 

procurement of forest produce and also 
assist them in marketing of their agricu]-
tural produce and product of their subsi-
diary occupations. Tribal Development 
Cooperative Corporations/Federations are 
functioning as ape" organisations at the 
State level in some States to help the 
primary level societies in marketing of 
prOcured agricultural and minor produce • 

• 
BfFective arrangements exist for supply 

of 8aricultural inputs to tbe farmers. In 
I order to make aware of benefits of mecha-

nised farming, under the centrally sponlO-
red scheme, improved agricultural imple-
ments are being demonstrated to the far .. 
mers and subsidiseD improved implements 
are also beln, made a~.ilable in selectod 
arefll. 

[Translation] . 

Procurement of Milk from RaJastha. 
Cooperative Dairy Federation 

3012. SHRJ MANPHOOL SINOH 
CHOUDHAPY: WilJ the Minisfer or 
AGRICULTURE AND RURAL DEVELOP. 
MENT be pJ eased to state: 

(a) whether Delhi Milk Scheme· aDd 
Mother Dairy takemilk from Rajasthan 
Cooperative DairY Federation (RCDF) ; 

(b) the price of mi Ik per liJre paid to 
the (RCDF) ; 

(cl the price of milk per litre paid to 
the milk producers by the RCPF ; 

(d) whether the price per J itre paid by 
DMS/Mother Dairy was increased by the 
GovefI,nient~ jf so the date w};en stich in. 
creaSe had been made; a:ld 

(e) whether the increased amount is 
being received 1 y the miJk producers 
from the same date or there has been some 
delay and whether the price received by 
them is less er or they will be receiv ing the 
snme price? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOp. 
MENT (SHRI CHANDULI\L CHANDRA. 
KAR): (a) Yes, Si~. 

(b) As per the abreements effective 
from 1.11. 84 to 31.10 85 entered into by 
the Mother Dairy and DeJhi Milk Scheme 
with Rajasth:ln Cooperative Dairy Federa. 
tion (RCDF), the prices paid/payable to 
RCDF for supply of milk excludinf trans-
port charges are as follows: 

(j) Mixed Mi Jk 

<a) Flush Season 
(Nov. & Dec. 
84; Jan & Feb 8S) 

(b) Transitory Se-
ason (March, 
AUlust to Oct. 8 ') 

Rs./ka 

3.9S 

4.15 
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(c) Lean Season 4.45 
. (April to July, 8S) 

(ij) Cow Milk 
AJI Seasons 3.49 

'. (c) As per the information furnish.ed 
by the RCDF. the following price has been 
.paid/payable by it to the miJk producers, 
per )it rc of milk : 

Mixed 
Milk 

(i) Flush sea- 3.10 

son 

(ii) Transitory 
Season 

(a) March 3.10 
1985 

(b) Aug- 3.30 
Oct. 
1985 

(iii) Lean 
Season 

3.30 

(Rs'/litre) 

Cow 
Milk 

2.40 

2.40 

2.60 

2.60 

(d) Delhi Milk Scheme/Mother DairY 
increased the purchase price of milk pro-

-cured (rom RCDF at the time of renewing 
their annual agreement effective from 1 st 
November 1984. The purchase price of 
Mixed Milk was increased by 54 paise per 
k,. for the period from 1.11 84 to 31.3.85 
and from 1.8.85 to 31.10.85. and by SO 
paise per kg. for the period from 1.4.85 
to 3J.7.85. In the case of Cow Milk the 
purchase pri;e has been increased by 45 
pail«' per kg. uniformly for t le entire con-
tract period. 

(e) RCDF has to pay commission to 
societies, Jocal transport and union over-
beads in addition to the pa~ment made to 
produceu. Pric:es paid/paynbl e to p: odu-
cers during dift'erent seasons of the period 
of current agreement are menUoned in 
tb. reply to part (c) of the question. 

[English] 

Supply of fertllzera to far.lers In 
Orissa 

3013. SHRI LAKSHMAN MALLICK: 
Will the MlOistcr of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a> whether it is a fact that Union 
Government have encouraged the farmers 
to URe the fertilizers which is made availa-
ble by Government to the states; 

(b) if so, the quantity of fertil izers 
made available to Orissa during the current 
Khnrif season to the farmers; and 

Cc) the quantity supplied dUring the 
last year to the State of Orissa 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT(SHRI CHANDULAL GH~NDRA· 
KAR) : (a) Yes; Sir. 

(b) availability of fertilizers in the 
State from 1st April 10 ] 5th July, 1985 
during thl" current Kharif, 1985 season was 
about 55.6 thousand tonnes of nutrients, 
against the estimated c(·nsumptiolA of 7S 
thousand tonn es for th e period 1st April 
to 30th September, 1985. 

(c) A quantity of about 1.36 lakh ton .. 
nes of fertilizers nutdents wa~ made avai-
lable to the State of Orissa in J 984-85. 

Implementation ()f land Reforms In 
Madhya Pradesh 

3014. SHRI K. RAMAMURTHY • 
Will the Minister of AGRICULTURi: AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether the Prime Minister during , 
his tour to Madhya Pradesh c;(pre8sed his 
dis-satisfl1ction with the imp'emention of 
land reforms; and 

(b) if 80, what steps are contemplated 
to .peed up the process of laud reforms? 
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THB MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVLOPM. 
ENT (SHRI CHANDULAL CHANDRA· 
K'\R : (a) No, Sir. 

(b) Docs not arise. 

Seminar on Urban Transport Ileld in 
DeJbi in 1985 

301S. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of WORKS 
AND HOUSING be p'eased to state: 

(a) "hcthcr a seminar on urb~n trans-
port held in Delhi on July 13·14, 1985 
has SU8IJestcd that transport policy should 
be formulated before the land u~e pattern 
is decided upon; and 

(b) if so, cetail4i: thereof? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIR\) (SHRI H.K.L. f\HAGAT): 
(a) and (b) The Int.!rnational Seminar on 
Int egrat ed Urban Transpvrt organi sed h 
New Delhi on July 13·14, 1985 by the 
Ministlry of Works and Housing in assO-
ciation with the Rail India Technical and 
Economic Services Ltd. and the london 
Transport International Services Ltd., dis-
CU8Sc\i a broad range of topics pertaining 
to transportation policy including integra-

tion of land use-cum-transportation plan-
ninl!,. 

Jute Mills Defaulting in payment of 
Provident fund ContributJons 

3016. SHRI AMAL DATTA: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether Government arc aware 
that the jutc mills are the biagest default· 
ers in depositing Provident Fund contd .. 
bution; 

(b) if so, details thereof; and 

(c) steps taken by Government in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHKI T. 
ANJIAH): (a) Yes, Sir. The jute mills 
in West Benga), parlicu1arJ.I the eXempted 
ones, are among the worst defaulters in 
depositing tbe provident fund contribution"; 

(b) and (c) A statement showins tbe 
names of the defaulting jute mills, tbe 
amount outstanding against them, period 
of default and the action taken by tbo 
Provjdent Fund authorities to realise the 
outstanding dues is given below. 
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Decline In paclely production la 
Kerala 

3017. SHRI V.S. VUAYARAOHA. 
VAN: Will tbe Minist er of AORICUL-
TURE AND RURA~ DEVELOPMENT 
be pleased to state; 

Ca) whether the production of paddy 
in Kerala is declining due to the high cost 
of cultivation; 

(b) if so, whether Government propose 
to provide special assistance 10 Kerala ; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDUL"-L CHANDRA-
KAR): (a) to (c) The production of 
paddy is Kerala has not shown perceptible 
increase due primarily to diversion of area 
to p1antation crops. The cost of cultiva-
tion of pvddy in Kerala does not appear 
to have had any appreciabl e impact on 
padd) production in the State. 

For increasing the production and pro-
duct ivity of rice in Kera1a, a Central Sector 
Scheme on Minikit cum Community Nurse-
ries of rice including propagation of new 
technology is already under implementa-
tion in the State. There is no proposal 
to take up any further scheme in the State 
during the Seventh Five Year Plan. 

[ Trall:,/ation'l 

Setting up of warebouses in U.P. by 
F.C.I. 

3018. SHRI HARISH RAWAT: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to st,te: 

. (a) whether sites have been selected 
(or the warehouses of five thousand ton 
storage capacity to be set up by Food 
Corporation of India at Almora and Pitho .. 
r&garh in Uttar Pradesh; 

(b) if so, when; and 

(c) if not, the time by which the pro-
ceSs of acquisition of land is likely to be 
~oinp)eted ? 

THB MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (8) to (c) The Corporation is 
in the process of selecting suitable sites at 
Pitboraprh and Almora for construction 
of godowns. Land acquisition proceodinas 
would be initiated after the sites are selec-
ted. 

[English] 

Fan in growtb 'rate in agriculture 

3019. SHRI AMITABH BACHCHAN : 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether the growth rale in agricul-
tUle has fallen to per cent, which is for 
the first time lower than the rate of increase 
in population; 

(b) jf so, the reasor.s for this pheno-
menon; and 

(c) the strgtciY proposed to be adopt-
ed to reverSe Ihis trend? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA .. 
KAR) : (a) and (b) AgricutlUral production 
during J 984-85 was affec.t ed due to adverse 
weather conditions faced by many States. 
Such year to year variations in agriculture 
are quite frequent in the country. Hew· 
ever, the long- term product ion Irowth 
rate in agriculture is hiaher than the growth 
rate in population. 

(c) The strategy proposed to to adopt-
ed for incrcrsing the productj on and pro-
ductivity of various agricultural crops dur-
ing the Se'Wenth PJan include: 

(i) Maximisation of productivity in 
irrigated areas. 

(U) 1'imely. ~asy and adequate supply 
of agricultural inputs like techno-
Jogy • seedb, fertiJ;fer, implements, 
plant protoctjon chemica's, credit. 
~tc. 
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(iii) Increase in area under hi"b-yield-
in g varieties. 

(iv) Production of certified, foundat:on 
and breeders sled in sufficient 
amount to achieve replacement 
rate of 20 % in self-polinated crops 
and 100 % in hybrids. 

(v) Adoptioin of integrated plant 
protect ion measures. 

(vi) Increasing the intensity of cropp. 
ing through doubl emu) tiple and 
inter-cropping. 

(vii) Intensification of research and 
extension efforts so as to e,.tend 
the benefits of new technology 
to more farmers. 

(viii) Improving the efficiency of a gri-
cultural operations through pro-
motion of community approach. 

(ix) Land development 
harvesting mainly 
watersh cd approach. 

and water 
through a 

(x) Development and dissemination 
of dryland farming technology. 

(Xi) Adequate risk cover through 
crop insurance. 

(xii) Adoption of an appropriate pri-
cing policy for Agricultural ::rops 
etc. 

Official Secret Act 

3020. SHRI THAMPAN THOMAS 
Wilt the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
the reply Biven to Unstarred Question No. 
6321 on 13 May, 1985 regarding Official 
Secret Act and State : 

(a) the recommendations m~de by 
the Second Press Commission which are 
under consideration; 

(b) whether any tina 1 decision has been 
arrived at; aDd 

(~) if so, the detaUs thereof 7 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION & BRO. 
ADCASTING (SHRI V.N. GADGIL): (a) 
AU fhe recommendations made by the 
Second Press Commis~ion including (hoac 
relating to the changes in Official Secrets 
Act are undd- the comidcIation of the 
Government. 

(b) No, Sir. 

(c) Does not arise. 

Wbeat requirements of roner 80ur 
MiJJs in i\1abarashtra 

3021. SHRf MUKUL WASNIK 
Will the Min ister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the rolJer flour mills in 
Mahara~htra are finding it diffieul t to obta in 
their wheat requirements in spite of {he 
record procurement of wheat by the Gov-
ernment agencies during the current ma rket-
ing season; and 

(b) whether Government will meet 
the increased demand of Maharashtra be-
fore the ensuiog festivals? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH) 
(a) and (b) The Government of Maharashta: 
is being allotted wheat for the roller 
flouT mills upto their full licensed capacity. 
There have been some complaints about non-
sUpply of full quotas of wheat to some of 
the mills by the Food Corporation of India 
due to various operational reasons and in 
such cases, nec~ssary extensions for 
lifting of wheat have been granted. 

Involvement of private builders in 
Construction Projed by DDA 

3022. SHRI MURLIDHAR MANE: 
SHRI SHANTI DHARIW AL : 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Delhi Development 
Authority is considorina a proposal to 
involve private builders in some of i. 
bousina CODstruotion proJocts. 
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(b) if so, the details tbereof; and 

(c) the steps proposed to be taken by 
Government to monitor all these constru-
ction projects ? 

THE MINISTER OF PARl.IAMEN· 
TARY AFFAIRS (SHRI H.K.L. BHAOAT) : 
(a) to (c) The scheme is yet to be finalised. 

Feature films shown on Doordarsban 

3023. SHRI G M. BANATWALLA: 
Will the the Minister of INl"ORMATION 
AND BROADCASITNG be pleased \0 
state : 

(a) whether some feature films have 
been repeatedly shown on Doordarshan; 

~b) if so, the details tbereof and the 
reasons for their repetition; 

(c) wbether there is considerable delay 
extending to even six moaths or more in 
makina payments for tbe feature films 
shown on the Doordarshan; 

(d) if so, steps taken to avoid such 
delay; 

(e) whether Government have received 
any complaints regarding irregularities and 
malpractices in selection of feature films 
exhibition on Doordar shan; 

(f) if so, steps taken by Government 
in tbe matter; and 

<a> steps taken by Government to obtain 
better feature films for Doordarshan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL) : 
(8) and (b) Repeat telecast of the feature 
films within 3 years is normally avoid ed. 
Howover, in tbe case of certain films Qf 
very biah quality, exceptions have been 
made. During the period of tbree years 
from 1982 to 1984, ODly 35 films out of 
1894 were telecast morc than oncc. 

(c) and (d) Normally. payment of 
tbe fee for telecast of the feature films is 
r.loasod immodiatel)' aftcr ita tolcQl.lt 

except in C880S where there are Iqal dis-
puteR or court cases. 

(e) No specific compla iot l'as been 
received. However, we bave takon note 
of the criticims in the matter of selection of 
tbe feature films which appeared in some 
newspaper. 

(f) Does not arise. 

(g) DOOIdarshan have to select feature 
films from out of those whicb are offered 
to them by producers/TV riaht holder of 
the films. Normally I films are offered to 
Doordarshan after they ha"e been fuJly exp-
loited on the commercial circuit. However, 
in an effort to obtain better films for Door-
darshan the rates for telecast of Hindi 
feature films (in colour) on National 
Network have been revised upwards with 
effect from 1.4.1985. A scheme of premier 
telecast of films (at double the rate of 'AI 
category films) and scheme of tele films, 
specially made for Doordarshan, have 
been announced. 

Development of Temp erate Fruits in 
India 

3024. SHRI V. TULSIRAM : Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to stale: 

(a) whether Government of India have 
entered into an agreement with Govorn-
ment of Italy for a scheme for the deve-
lopment of temperate climate fruits in 
India; 

(b) jf so, the details of assistance to 
be provided by the Government of Italy 
for the pUrpose; 

(c) tbe names of the States which have 
been selected for the purpose and varieties 
of fruits to bo developed; 

(d) whether State of Andhra Pradesh 
bas also been selected for the purpose; 
and 

(e) if not, reasons therefor aDd if 80, 
tho varieties of fruits to be developed 
tbero 1 
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THE MINISTER OF srATE IN THE 

DBPARTMENT OF RURAL DEVELOP· 
MENr (SHR.I CH \SDULAL CHANDR.A .. 
KAR): (a) Y CSt Sir. 

(b' The total e\timated "Italian assis-
tance under the project is about 4327.6 
million Lira. The Italhn as-;istance will 
be in the form of agr icultura\ machinery, 
implements and ~oJl'i, irrig:ltion equip-
ment, vehicles, planting material, fertili. 
zer, chemic lIs and training to Indian per-
sonne). 

(c) The Project is being implemented 
in the selected areas in the States of 
Himachal Pradt:sh, Jammu & Kashmir 
and Uttar Pradesh. Important fruits to be 
developed are olive, almonds, walnut, 
hazel nut, etc. 

(d) and (e) No, Sir. The Project areas 
have been selected considering the agro-
climatic requirements of the above mentio-
ned temperate fruits. 

Land earmarked for 'factories in 
Delhi 

3025. SHRI C. IvlADHAV REDDJ: 
WjJJ tbe Minister of WORKS AND HOUS. 
ING be pleased to Slate ; 

(a) whether his attention has been 
drawn to the report appearing in the 
Hindustan Times, dated 7 June, 1985 
tbat 800 acres of Jand bas been earmarked 
for industries in the Capital; 

(b) whether on the one hand Govern-
ment are thinking of shifting some offices 
to Ghaziabad etc, to reli eve congestjpn in 
Delhi and on tbe other hand more indus-
tries are be ing planned for the Capital; 
and 

(c) the reaction of Government in the 
content of relieving congestion in the 
Capilal and the reasons why the factories 
eonnot be set up in areas included in the 
National Capital Region ? 

THE MINISTER OF PARLIAMENTRY 
AFFAIRS (SHltl H.K.L. BHAGAT): (a) 
Yes, Sir. 

(b) aDd (c) Tho soheme tor National Cap-

ital Re{ion has been drawn up with the ob-
jectives to keep the Delhi popuJa.ion within 
manageable limits and the intention is to 
re.locllte the econnmic activities away from 
the core area of Delhi in the Ring towns 
to be developed a.s self-contaired Ilrowt b 
cerltres. Steps in this direction would heJp 
in deconaesting Delhi. 

Shifting of some offices of the Central 
Government outside Delhi is one of the 
steps under consideration. 

While so doing, the natural growth of 
Delhi has, however, to be catered to and 
better environment and infraStructural faci-
I ilics provided for the existing ipdustrial 
units by developing some industrial es-
tates. 

Fruit-Juice Plant in Kerala 

3026. SHRI K. MOHANDAS: Will 
the Minister of FOOD AND CIVJL SUP. 
PLIES be pleased to state: 

(a) whether there is any proposal to 
set up a fruit.juice plant under the Modern 
Food Industries Ltd. in Kerala; and 

(b) if not, whether Government will 
consider such a proposal? 

THE MINISTER OF 
CIVIL SUPPLIES (RAO 

FOOD AND 
B1RENDRA 

S[NGH): (a) No, Sir. 

(b) A view on the setting up of such 
a unit can bit taken only aft er a project 
proposal is received and its techno·econo· 
mic fsasibility appraised. 

Telecast of Medical Video FiJms 

3027. SHRI V.S. KRISHNA JYER: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether medical video films are at 
present telecast on T.V. ; 

(b) if not, whether Government will 
ensure that some medical video films art 
also shown on Television; . 

(c) whether· it will educate peoplo 
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about medical tre ltment ~v ... ilabl c fot cur-
ina diseases etc.; and 

(d) if not, step:l taken to p )pulari-ie 
medical video films? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) Yes, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Does not arise. 

l\fulti StoreY Flats for !\Iinisters and 
l\1.Ps. 

3028. SHRI P.R. KUMARMt\NGA. 
LAM: Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether there is any plan to set 
mp multi-storey flats for housing both 
Minister and Member of Parliament, since 
there is shortage of housing; and 

(b) if not, what other plans the Minis-
try have to increase the accommodation 
for Member3 of Parliament 1 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS (SHRI H.K.L. BHAGA1): 
(a) and (b) There is a proposa I to conf>t-
ruet 40 flats in multi-sto. ey for Members of 
Parliament in the area between Baba Kha. 
rak Singb Marg and Dr . ..Rishambar Das 
Marl, New Delhi. 

[ Translation] 

Non-Payment of Gratuity to Employees 
of NTC Units, RaJastban 

3029. SHRI VISHNU MODI: Will 
the Minister of LABOUR be plea od to 
state: 

(a) whether it is a fact that Govern-
ment had amended the Gratuity Act; 

(b) jf so, whether there was provision 
in tho Gratuity Act that full benefit of 
aratuity will be aiven to the employees 
who had work ed for 240 day.: 

(c) whether Government have receiv-
ed any memorandum from the emplo) tes 
of the NTC units in Rajasthan regarding 
non-payment of gratuity to them? 

(d) if so, tht! action taken by Govern-
ment in this ca'>e so far; and 

(e) if no action has been tak en, the 
reasons therefor ., 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ-
IAH): (3) Yes, Sir. The Payment of 
Gratuity Act was last amended in 1984. 

(b) According to Section 2A(2) of 
the Payment of Gratuity (Second Amend-
ment) Act 1984, and employee who is not 
in continuous service for any period of one 
year, shall be deemed to be in continuous 
service under the employer for the ~aid 

period of one year for the pUI pose of pay-
ment of gr::'tuity, jf the cmp!o}ec during 
t he period of 12 calendar mont hs had act· 
ually work cd under t he employer for not 
less than 240 days. 

(c) The Central Government do I:ot 
seem to have received specific memoran-
dum on the subject. 

(d) and (e) Do not aIi~e. 

HUOCO Housing Scheme for Jhun-
jhnu Disfr: ct, Rajasthan 

3030. SHRI MOHO. A YUB KHAN: 
Wi)) the the Minister of WORRS AND 
HOUSING be pleased to state : 

(a) whether HUDCO have formulated 
any housing scheme for homeless people 
in district Jhunjhnu (Rajasthan); and 

(b) if so, the time by which it would 
be implemented snd if not, whelher· any 
such scheme would be formutated ? 

THE MINISTER 01<' PARLIAMENT· 
ARY (SHRI H.K.L. BHAGAT): (a) and 
(b) As housing a State subje~t, it is for 
the Government of Rajasthan to forrnuJate 
bouslng schem~s for the homeJess and get 
financial assistan<::e from HUDCO, if nc<:e· ... ,. 
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[En,llsh] 

Comprehensive IndustrIal Relations 
Bjll 

3031. PROF. MAOHU DANDAVATE: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether the' Central Trade Union 
organisations have been demanding for a 
long time a Comprehensive Industrial 
Relations Bill fo be framed in consulta-
tion with them; and 

(b) jf ~o, st eps taken so far to evolve 
such a comprehensive Bill ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ-
JAH) : (a) nnd (b) There has been no 
specific demand recently from the Central 
Trade Union Organisations for a Compre. 
hensive In'dustrial Relations Bill. 

Procurement of Rice and Paddy by FCl 
in And hra Pradesh 

3032. SHR S.M. BHTTAM: WiJI the 
Minister of FOOD AND CIVIL SUPPLIES 
be p1 eased to stat e : 

(a) the quantity of rice and paddy 
procured from Andhra Pradesh by Food 
CorpC'ration of India during the Kharif 
season and Rabi scns(~n in 1984-85; 

(b) the quantities procured the previ-
ous two yeal s; 

(c) the qu.lnlities made available to 
the State Government for supply to the 
eligible poor through fair price shops dur-
in, the current and I>:" evious two y cars; 
and 

(d) the quantities required by the 
Andbra Pradesh Government for the pur-
pos dUring those years? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIR ENDRA 
$INGH): Ca> and (b) A statement is 
given below. 

Cc) and (d) Demand, allotment and 
offtake of rice from the Ceptr.J Pool for 

Andhra Pradesh for the Public Di.tribu-
tion System durina the past three years 
have beeD as under :-

Calendar 
Year 

1983 

1984 

1985 

Demand 

16.66 

18.10 

8.3 

(In La kh Tonnes) 

Allot-
ment 

11.28 

10.10 

6.1 

Off· 
take 

10.~2 

9.91 

4.40 

(Upto August '85) Reponed 
till June, 
1984) 

In addition, a special one-time alloca-
tion of 75,000 t'onnes of rice to Andbra 

Pradesh has abo been made during July, 
1985. 

Statement 

Pro~lIrement of Paddy! Rice in Andhra 
Pradesh by FCI 

(In '000 Tonnes) 

Marketing Ricc Paddy 
Season 

_. ___ .... ___ n __ ... 

1982-83 

Kbarif 1032 S 

Rabi S94 Nea· 

Total 1626 , 
1283·84 (P) 

Khar;f 927 Ne,-
Rabi 547 . I 

Tota. 1474 , 



15~ Written Answ", AUGUST 11, J t8 5 

1984·85 (£) 

Kharif 

Rabi 

1161 

534 

39 

76 

Total 1695 ItS 

Neg. - Below SOO tonnes. 

(p) - Provisional 

(£) _ Position as on 28.7.1985; 

Criteria for Release of Free Sale 
and Levy Sugar 

3033. SHRI AMAR ROY PRADHAN : 
Will the Minis&er of FOOD AND CIVIL 
SU PPLIES be p) eased to stat e : 

(a) the criteria for release of free sale 
and levy sugar for the consumption of the 
consumers through normal trade channel: 

(b) whether it is a fa.ct that erit I.!ria 
for release of sugar is the main factor 
affecting the sugar price 10 the market; 
and 

(c) if so, to what extent and if not, 
the reasons for rise in 'he price of 
sugar in the open market ? 

TH.E MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINOH): (a) The quantum of monthly 
quota of free sale sugar comprising indlgen-
ous and imported suagr for int ernal conSu-
mption is decided having regard to pro-
duction, total availabi1ity of sugar require-
ment, availability of other sweeteners like 
gur and khandsari, etc. The quantum of 
indiaenous free safe portion mean t for dis-
tribution through normal trade channels is 
decided having regard to total availability 
of free sale sugar with the factorics and the 
balance imported sugar portion is being 
d!stributed through the State Governments 
at fixed price besides being sold by the 
Food Corporation against tender/auction. 

As reaards tbe allocation of levy sUlar 
to the States, the monthly quota continu es 
to remain at 3.13 lakh tonnes out of which 
Statewise quotas have been fixed on the 
basis of 42S grams of per capita availability 
for the projected population as on 
1.10.1983. 

(b) No, Sir. 

(c) The main reason for rise jn the 
price of sugar in open market is the signi-
ficant falJ in sugar production in 1983·84 
and 1984·85 seasons from the record level 
of production achi ev ed during 198 J. 82 and 
1982·83 seasons coupled with constant 
rise in internal consumption from 1981 .. 82 
season onward •• resulting in limit cd availa-
bility of indiaenous sugar. To make up 
the gap between supply and demand, 10 
Jakh tonn ej of sugar is bemg imported and 
with the streamlining of the distribution 
arrangements by the State Governments 
and larger supplies of imported sugar in 
the market, the prlces wiich have shown 
a fall recently are expected to come down 
toreasonable 1 eveJs. 

Decline in Employment in Private 
Sector 

3034. SHRI CHINTAMANJ PANT .. 
GRAHl: Wi}) the minister of LABOUR be .. 
pleased to state: 

(a) whether Government are aware 
that employment in private sector decrea· 
sed by 1.2 p:r per "ent while it increa~ 
by as such as 2.6 per cent in public sector 
during 1983·84; and 

(b) if so, whether the decline in emp. 
loyment in private sector has been 
enquired into and hal] been pointed out 
to the private sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR <SHRI T. ANJ .. 
IAH) : (a) According to the la. est pub}i. 
shed information under the Employment 
Market Information Programme of DGBT, 
Employment in the organiSed Private Sector 
declined by 1.6 per cent, whereas, it increa-
sed by 2.S per cent in the public sector 
during 1983·84. 

(b) The Quarterly Employment Review 
brougbt out by the Directorate GeneraJ of 
Employment & Traininl which contains tbe 
above information is circulated, inter·alia, 
to employers' or.aDi8ation8~ 
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aouaa. 4e"lIUIlpdatioa lor St .. of 
AIR, Lela. 

3035. SHill P. N.AMOYAL: Will tbe 
Ministor of INFOI.MATION AND Bao. 
AJ)CAST1NG be pleased .to Itate : 

(a) whether the staff of the A.I.R., 
Leh, are facinJ areat hard~hip for non. 
Jlvt'nabiHt)' of housing accommodation; 

(b) whether funds and site plans for 
construction or housin« accommodation 
were sanctioned Jong ago and no action has 
10 far been taken; and 

(c) if so, the time by which the con-
struction work will be taken in hand and 
also the reasons for delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) Yes, Sir. 

(b) and (c) In be 6th Plan, provi-
sion was made for construction of 40 resi· 
dential quarten in addition to the existing 
38 units. Site for construction of the Staff 
quart era was also acquired at Leh on 
5.7.82. It was thought that the quarters 
could be lot constructed through the local 
P.W.D. This did not materialise. The 
quarters are proposed to be. construc,ted b) 
AIR"s CiviJ Construction Wins. Estimates 
for building work for 38 quarters are now 
under proCess and the quarters are expect-
ed to be ready by 1986-87. With tbe 
addition of these quarters, tbe accommoda-
tion problem at Lch will ease considera .. 
bly. 

[ Translation] 

Telecast of Film ~Gaadhl' 

3036. SHRI VIRDHI CHANDER 
JAIN: will the Minioster of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whetper film 'Gandhi' has. Dot 
been telecast so far on National network; j, 

(b) if 80, the reasons tberefor; 

(c) whether Government propose to 
tol,c: .. , tbc ·Ikn on DoordaflbaR on l' 

AUlu8t, J 985 and 2 Octobe.r, l,85; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 1NFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) No, Sir. 

(b) and (c) The Film 'Gandhi' hal 
not been offered to Doordarshan by itl 
producers/TV right holders. Its telecast 
can be considered, in case it is offered to 
Doordarshan. 

(d) Does not arise, 

[English] 

Fish Farmers Development Agenciel 

3037. SHHI VJJAY N. PATIL : Will the 
Minister of AGRICULTURE AND 
R URAL DEVELOPMENT be pJeased to 
state : 

(a) the number of Fish Farmers Deve-
lopment Agencies so far established in 
the country, State .. wis e ; 

(b) the cuntribution of these Agencies 
in increasing the yield of fish; and 

(c) the numbel of persons trained so 
far through the se agencies ? 

THB MINISTER OF STATE IN THE 
OEPARMTENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND· 
RAKAR): (a) The Sta t e.wise number of 
Fish Farmers Development A,er.cies 
(PFDAs) so far established under Cen-
trally Sponsored Schemes in the cour.try 
is as given ba)ow : 

State No. ofFFDAs 

1. Andhra Pradesh , 
2. Assam 6 

3. Bihar 24 
4. Gujarat S 

5. Haryana 6 

6. Hh;na~ha) Pradeab , 
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, 7~ Jammu & Ktlshmir 

8. Karanataka 

9. Kerala 

10, Madhya Pradesh 

11. Mabarashtra 

12. Manipnr 

13. NaSaland 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Tripura 

19. Uttar Pradesh 

20. West Bengal 

2 

(; 

3 

9 , 
2 

1 

11 

5 

6 

7 

3 

26 

14 

(b) FFDAs have helped in raisina tbe 
productivity per unit water area brought 
under scientific aquaculture to 681 kgs/ha 
on an all India basis as reported by the 
Indian Institute of Management, Ahtneda-
bad (1982-83). However some States are 
reported to be rar ahead of this national 
a"erage : in Orissa t 57'9 tgs/ha; West 
Bengal 1340 kgs/ha ; Uttar Pradesh 1028 
kls/ha and in Tamil Nadu 1008 kas/ha• 

(c) Through tbese Fish Farmers 
Devclop~ent A~encies so far 90159 fish 
farmers have been trained in the country. 

Inrrastructura1 Development Facilities In 
Iclukkl DJstrlet (Kerala) 

3038. PROF. P.S. KURIEN: Will 
tbe Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Jdukki district produces 
the maximum quantity of spjce~ which 
earn foreign exchange ; 

(b) whether it is also a fact that the 
development of spice trade has been ham-
pered due to the inadequate infrastructu-
ral raciliti es in this district? and 

(c) if 10, the It ells beiD' taken to 
develop infrastructural facilities jp this 
district ? 

TH£ MINISTER. OF'STATE IN THB 
DEPARTMENT OF ltURAL DEVELOp· 
MENT (SMRI CHANDULAL CHAND. 
RAKAR): <a> Idukki district is one or 
the major spices producinl districts of 
Kerala. Pepper and cardamom which are 
the main spice crop~ in this area are 
mostly exported. 

(b) and (c) No specific report has 
been received from the State Government 
in this reaard. 

Intensive Rice Cultivation Sebeme In 
Eltern Regfon 

3039. SHRlMATI JAYANTI PAT· 
NAIK: Will the Minister of AGRICUL· 
TURE AND· RURAL DEVELOPMENT 
be pleased to state: 

(a) whether Central Government have 
launched a scheme for int en~i\ e rice cuI· 
tivation in the Eastern region: 

(b) tf 80, the details of assistance 
provided to the States under thiS scheme; 

(c) how many districts of Orissa have 
been covered lmder this pro!!lramrne and 
what aSsistance hat] been provided for this 
purpos e ; and 

(d) when all the Blocks of Orissa are 
expected to be cover~d under this pro-
gramme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RUaAL DEVELOP-
MENT (SHRI CHANDULAL CHAND. 
RAKAR): (a) Yes, Sir. 

(b) and (c) Under this Centrally 
Sponsored 'Scheme allocation made by the 
Central Government for the year 1985·86 
is Rs. 135.00 lakh for Assam, Rs. 348.10 
lakh for Bihar, Rs. 200.100 lakh for 
Madhya Pradesh, Rs. 31 ~.OO lakh for 
Orissa, Rs. 420.60 lakh for Uttar Pradesh 
and Ra. 335.00 Jakh for, West Bengal 
depending on the number of project Blocks 
in each'State. :In Orissa. 63 'blocks in 13 
districts have been covered under this 
scheme. 

(4) ourin, tbe Seventh PIa" p.dod 



this ~cheme is propol§cd to be continued 
in Orissa in 63 blocks. 

Kerosene dealtrs selling Oil at HJgber 
Prices 

3040. SHRI BRAJAMOH.I\N MO-
HANTY: WiJ) the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) how many cases ha "e be en book ed 
against the kerosene dcaJeu for sell ina 
oil at higher prices than the fixed price 

during the post budget of this year, State 

and Union Territory-wi;c ; and 

(b) how many licences have been sus-
pended for such profiteering acwvities and 
details of any olber action taken? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLJES (RAO BIRENORA 
SINGH) (a) and (b) The required infor-
mation is being collected from States! 
Union Territories and will be laid on the 
Table of the House as soon as received. 

, 1 161t Written Nl8wers (I 

Allocation of Fuads to States Under tbe 
NREP and RLEGP 

3041. SHRI BIRINDER SINOI{: 
Wdi the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be p1eased to 
stat e : 

(a) the State·wise funds allotted to the 
States under National Rural Employment 
Programme and Rural Landless Employ-
ment Guarantee Programme during the 
year 1985·86 comparatively and separa-
tely ; and 

(b) whether Government propose to 
make these programmes permanent ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA-
KAR): (a) A statement indiacting statewiso 
funds allocated under National Rural 
Employment Programme (NREP)/Rural 
Landless Employment Gu:uantce Program-
me (RLEGP) js given beJow. 

(b) Both National Rural Employment 
Programme and Rural Landless Employ-
ment Guarantee Programme are likely to 
continue in the Seventh Plan. 

Statement 

Statement indicating the .~tate .. wise funds allOcated und?r National Rural Employ-
mtnt Programme (NREP) and Rural Landl-ss Employment Guarantee Programme 

(RLEGP) during the ycar 198.1-86 

81. 
No. 

States/UTs 

1. Andbra Pradesh 

2. Assam 

3. Bihar 

4. Oujaat 

5. Har)ana 

6,. Himachal Pradesh 

7 •. Jam.u &: Kasbm~ 

NREP 

2270.00 

498.00 

3274.00 

740.00 

196.00 

138.00 

170.00 

(Fiquros Rs. in lakbs) 

RLEGP 

4832.00 

1064.00 

6~80.00 

1591.00 

428.00 

295.00 

358.00 
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(1) (1) (3) (4) 
8. Karnataka 1080.00 2301.00 

9. Kerala 1060.00 22'6.00 
. to. Madhya Pradesh 1676.00 3588.00 

11. Maharashtra 1826.00 3877.00 

12. Manipur 25.00 54.00 

13. MeghaJaya 34.00 70.00 

14. Nagaland 24.00 50.00 

IS. Orissa 1036.00 2186.00 

16. Punjab 316.00 692.00 

17. Rajasthan 550.00 • 1169.00 

18. Sikklm 18.00 40.00 

19. Tamil Nadu 20S0.00 4344.00 

20. Tripura 76.00 161.00 

21 Uttar Pradesh 3922.00 8311.00 

22. West Bengal 1774.00 3780.00 

UNION TERRITORIES 

23. A&N Islands 36.00 40.00 

24. Arunachal Pradesh 36.00 40.00 

25. Chandiaarh 10.00 10.00 

26. Dadra & Nagar Havoli 18.00 20.00 

27. Delhi 16.00 20.00 

28. Ooa, Daman & Diu 4200 53.00 

29. Lakshadweep 10.00 10.00 

30. Mizoram 36.00 40.00 

31. Poadicherry 36.00 40.00 
Expenditure on establishment & contin. 
soucies etc. etc. 7.00 -Bxperimental Rural Housing, . 
R.esearch Dev. 100.00' 
Total' 23000.00 +8800.00' 

-, ,-:-:"';'~. ,,":":::'!":':'"_,_" _'-
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Clotare of Hindi Dany JanaYlia From 
Delhi 

3042. SHRI T. BASHEER: Will tbe 
Minister of LABOUR be pleased to state: 

(a) whether' Janayua' a Hindi dail) 
from Delhi has been c)os ed ; 

(b) when it was started and its yearly 
circuJation year-wise; 

(c) particulars of the shareholders of 
the newspaper; 

(d) the reasons for its closure; 

(e) the steps being taken to help its 
workers, and 

(f) the steps proposed to help small 
newspapers in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : la) A~ reported by Delhi Ad-
ministration the publication of' Janayug' 
bas ceased with effect from 12.5.85. 

(b) According to the information 
furnished by Delhi Administration it 
started its publication in September 1913 
and its circulation durina the last four 
years was as below: 

1981·82 52,53,584 

1982·83 47,08,545 

1983·84 38,93,610 

1984·85 42,9S,090 

(c) This newspaper is owned by Peo· 
pIes" Publishina House, which h. a private 
Jimited Company. No separate particulars 
for shareholders for Jan8YUg are 8 vailabJ c. 

(d) Continuous loases. 

(e) The manalement was asked not 
to suspend the pubJh:ation of the paper 
and clole the establishments without 
.eckin. pennillioD from the Labour 
Department, Delhi Administration. On 
11th May 1985 the manaaement infor-
med that tbe .mp!oyect wouW remain on 
U,.r roll. aDd would bo paid 

waaes til) all the forIr.alities ",,'ere com-
pleted. The mallaleinent applied for per. 
mjssion on 14.S.85 to retrench 28 emplo-
yees of Janayug dee to continuous lo~sest 
which the management could not substan-
tiate. The application of the Maoagement 
was rejected on 12.7.85. 

(0 A statement indicating the faci-
lities extended to 'SmaH' and -Medium' 
newspapers is given below. 

Statement 

(A) Facilitils Extended by Press 
Registrar: 

The Newsprint Allocation Policy for 
the year 1985-86 is yet to be form~.dated. 
However, under the Policy of 1984.85, 
the foUowing facilities were available to 
them: 

(i) Newsprint is supplied in sheets 
to the newspapers which are pri-
nted on sheetfed manhines. In 
case, where sheets are not avai-
labJe, an additional 5 % of their 
entitlement is Biven to tbem for 
CODvers ion of reels into sheeb~ 

(ii) The newspapers with entitl ement 

(U) 

(iv) 

(v) 

less than 300 M.T. were liven 
the option to obtain imported or 
indjgenous newsprint either io 
part or in full; 

rhe validity pedod or authorisa-
tion for newspapers where entitle-
ment was upto 50 tonnes was six 
months as against thr ee months 
in the case of others. This con-
cession enables a Jarle majority 
of sma)) newspapers to draw 
newsprint in a convenient aDd 
phased manner; 

Small newspapers with a circula-
tion upto 2,000 copies arc not 
required to live chartered accoun-
tant's certificate wbile applyinl 
for It Uotment of newsprint; 

SmaU newapapers with a circu)a. 
dOD upto 5,000 copies were liveD 
.}lOWaDGO of 10 to 20 % of coP el 
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distributed free, returned .. unsold 
or prmted but neither sold or dis-
tributed fru,. while calcu"lating 
their entitlement of newsprint, 
and 10 to 15 per cent for news .. 
papers with circulation between 
5,000 copies and 10,000 copies. 
In the case of others. the perc en-
taae 18 5 to 10 only: 

(vi) The goverDm~nt was charging 
customs duty at the rate of Rs. 
825· per metric tonnes of import-
ed variety of newsprint. Whereas 
small newspapers were totally 
exempted from payment of cus-
toms duty) medium newspapers 
were required to pay the customs 
duty at the rate of Rs. 27sl- per 
metric tonne only. However, as 
a result of all interim decision of 
th: Supreme Court, the big news-
papers are at present being char-
ged customs duty at the rate of 
Rs. 550/. per motric tonne on a 
pr ov isional basis. 

(8) Facilities Extentled by the Directorate 
of Advertising and Visual Public it y : 

Under the existing Ad~eltising Policy 
of Government of India, the follow ina 
facilities have been extended to lan.uage 
newspapers etc. in aeneral and 'smaH' and 
'medium" newspapers in particular: 

U> tbe general eligibil ity requirement 
of paid circulation is 1 ,0 00 co-
pies per issue~ Relaxation is, how-
e~er, permissible in the case of 
the following: 

(a) Specialised/sci en Hfic/t echnical 
journals with a paid circu-
lation of 500 copies por 
iSlue; 

(b) Sanskrit newspapers/journals 
and new"papers/journals pub-
lished in backward, border 
or remote areas or in tribal 
laoluaps or primarily mr;ant 
for tribal readers, with a 
minimum paid circuulation 
of 500 ooliOl por l .. ue. 

(ii) In .thc mat·er of print area.; also 
relaxaHon is permissible to news-
papersfjourna Is published in tri .. 
baJ languages or primarily meant 
for tribal readership. 

(iii) newspapersfjournafs with paid 
circulation upto 2,000 copies are 
exempted from the requirement 
of submitting certificate of circu-
Jation from a chartered accoun· 
tant etc. 

(iv) there is parity of rates in the 
matt er of fixil111 advertisement 
fates i.e. no discr'mination is made 
between the Engl bh newspapers 
and language newspapers. How-
ever, langU8R ~ papers/pel iodicals 
upto a circul. tion of 10,000 co-
pies enjoy a higher ba::.ic rate 
than their counterparts i~ English. 
A large number of small papers/ 
perlodicals borne on D~VP Media 
List fall in this category. 

(c) Facilities Exte,.ded by P"es~' Infor-
mat ion Bureau : 

Press Information Bureau extends from 
time to time a number of services to 
release of news, photos etc. apart from 
giving special representa t ion to 'small' anct 
'medium" new~papers in the conducted 
tours organiSed by them with a view to 
have these newspapers first-hand knowledge 
of developmentaJ activities in different 
parts of the country. Accreditation Rules 
have. also been hberalised to extend grea-
ter facilities to 'small' and 'medium' new:;· 
papers. 

Increase in Unemployment Problem 
Due to Industrial Sickness) Lockouts 

Etc. 

3044. SHRI CHITTA MAHATA : Will tho 
Minitser of LABOUR be p) eased to stat e : 

(a) whether Oovernment are aware 
that &.s a result of the increas ina incidence 
of industrial sickness, lockouts and clo-
sures, the unemployment problem bas aaar-
avated; and ' 

(b) if so, the details thereof aulCS tb. 
.ctiOll 'Govcramen t propos, \ to' tak. tQ 
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reduce tbe unemployment problem in the 
countyy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SARI T. ANJ-
IAH) : (a) Laboun Bureau collects infor-
mation on closures due to reasons other than 
industrial disputes such as financial 'stringe-
ncy. sbortage of power, shortage of raw 
material, machinery break-down and Jack of 
demand etc. According to available infor-
mation while the number of jndu~trial clos-
ures declined from 226 in 1983 to 188 in 
1984, the number of workers affected in-
creased from 43,234 in 1983 to 71,937 in 
1984. There can be no unemployment 
due to lockouts of industrial establishm ents. 

(b) Government have Jaid down 
policy guideline5: to combat industrial 
sickness in the country according to which 
the banks and financial ins itutions are 
requ,red to monitor sickness and take cor· 
rective action to revive sick units. The 
Central and State Governments al'io pro-
vid e various concessions and reliefs as 
part of rehabilitation packages formulated 
by banks and financial institutions to nurse 
sick i 1dustrial units back to health. 

Rates for Commercial Advertisements 

304S. SHRI E. AYY APU REDDY: 
Will the Minister of [NFORMATION AND 
BROADCA ~TING be pleased to state: 

(a) whether the rates fixed for Com-
mercial Advertic;cments in various Tele-
vision and A.I.R. Stations are uniform; 

(b) whether there are any administra-
. tive in9titution~ issued or rut es prescribed in 
respect of Commercial Advertisement; 

(c) the total revenue collected through 
advertisement for the quarter ending 31 
March 1985; and 

(d) whether there are proposals to 
enhance the present advertisement rates 'l 

THE :\IINI STEt\. OF ST ATB OF THE 
MINiSTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADOIL): 
(a) No, ,~ir. Th~ Comm~rcial advertise-
ment rates fixed for Doo~darshan Kendras 
lad those f9r AI:\, stations are not QDiform~ 

The Doordarshan K.ndras and AIR stations 
have been grouped for fixing tbe rate of 
advertisement based on several factors like 
population covered, strength of transmitte,' 
operational cost, consumer.market, etc. • 

(h) Yes, Sir. 

(c) Revenues earned for the quarter 
ending 31~3.1985 were: 

(i) Doordarshan R 9 70 - s. . crore., 

(ij) A1l India Radio Rs 4 39 - .. crores. 
f 

(d) First an assessment is made with 
reference to market force, demQnd, time 
available etc. AIR and Doordarsban have 
undertaken such an assessment. 

Master Plan for Expansion of TV 
and Radio Network for Seventh 

PJan 

3046. SHRI GIRIDHAR OOMANOO: 
Will the minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the schemes and programmes 
taken up by the his Ministry for Tribal 
areas during Sixth Plan period State. 
wise; 

(b) the Master Plan prepared for 
Seventh Plan for exPansion of TV and 
Radio network extension of different pro-
grammes of the concerning Divisions of his 
Ministry in Tribal areas; 

(c) whether funds had been ear· 
marked for these schemes during Sixth 
Plan for Tribal Sub-plan areas; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE Of THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADOIL): 
(a), (c) and (d) Both in formulating the 6th 
Plan schemes of AIR and Doordarshan and 
their implementation, due importance 
had been given to cat et to the needs of the 
tribal areas in the country and funds were 
made available in the Annual Plans. 

Action is on band to set up Low Power 
TV Tfan81llitt~re in tile followint tr iJ;»,1 ejis. 
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tri~. of Assam. Qr issa ,\od ~adhy~ Pra- Details of AIR projects. wbich arc OD 

hand and expected to be completed dur-
in. 19$5·86, are ,iven in t~e .tatemont 
below. 

dct~ durin, 1985 .. 86 : 

$,tale District 

1. Assam Sebsa.ar 

2. Orissa Kalabandi 

3. Madbya (i) Bastar 
Pradesh 

C' n. Bast 
Nimar 

Centre 

Nezira 

Bhawani 
Patna 

(i) Jaadal .. 
pur 

(ii) Khan-
dwa 

(b) In their draft 7th Plan prQpo~Js, 

AIR and Doordarshan have included I 

number of schemes for catering to the re-
quirements of the tribal areas in the country. 
ItDpJementation of the schemes will depe nd 
upon th~ final shape of the 7th Plan. 

Statement 

AIR Projects EXPflcted to be Ready During 1985·86 PrOViding Addilional Coverage 
to Ttlbal Area ... 

1. ARUNACHAL PRADESIi 
(i) Itanagar 

2. ASSAM 
(i) Dib rugarh 

(ii) Guwahati 

3. ANDHRA PRADESH: 
(0 Adilabad 

4. BIHAR: 
(i) Ranchi 

~. MEGHALAYA: 
(i) ShilloDa 

(ii) Shi Iiong 

(iii) Tura 

6. Orissa: 
(q Koonjbl\r 

- Radio Station or' 100 K W with interim set up. 
Interim set up has already been established. 

- Upgradatlon of the power of existing medium-
wave transmitter from 100 KW to 300 KW. 

- Vpgradation of pO\'ler of existing regional 
short-wave transmitt er from 10 K W to 
50 KW. 

- Local Radio Station with 1 KW MW trans-
mitter, studios and staff' quarters. 

- UpJI'adation of power of existing medium-wave 
transmitter from 10 KW to 100 KW. 

- Upgradation of power of existing medium-wave 
. transmJUer from 1 KW to J 00 KW. Receiving 
Centre and staff quarters. The transmitter 
hap since install ed. 

- Settina up of 50 KW SW tranlmitter with 
studies facilities for new int earat cd service for 
N. E. Rei ion. 

- New Radio Station with 20 KW MW troami· 
tter, studieR receiving facilities and staff quare 
terse An interim set up bas already been com-
rni.sioned. 

- Local Radio Station with 1 KW MW tran .. 
mitter, studios and staft' quarters. 
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W·jthdrawal of Imported Edfble ons 
from Public Disft-ibutlon System 

3047. SHRI YASHWANTRAO OAD-
AKH PATIL : Will the Minister of FOOD 
AND CIVrL SUPPLIES be pleased to 
state: 

(a) whether Indian Vanas pati Pro-
ducers Association have urged the Govern-
ment to withdraw imported edible oils from 
the public distribution system in the 
country; 

(b) if so, Govcrnmenes reaction 

thereto; and 

(c) how much rape-seed oil was im .. 
ported during thcyear 1984-85 ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH): (a) and (b) A suggestion was 
received in this regard by the Govemmcnt 
but it has not been found acceptable. 

Cc) A quantity of 2,57,713 MT ap-
prox. of crude repcseed oil was imported 
during the financial year 1984-85. 

Conciliation Report About Paradeep 

Port Workers 

3048. SHRI INDRAJIT GUPTA: Will 
the Milli<;ter of LABOUR be pleased to 
state: 

!a) whether the Regional Labour 
Commissioner (Central) held several con~ 
ciliation meetings to settle the claims of the 
Casual workmen Uflder Paradeep Port 
Trust for pe~anency of service ; 

(b) whether the port authorities repea .. 
tedly failed to turn up at the con.;iliation 
meetings: 

(c) if so, whether the conciliation pro-
ceedines failed and failure report has been 
received by the Min istry ; and 

(d) whether the dispute will be referred 
to the Indu~trial Tribunal for adjudjc~tion 
aDd if not, reasons therefor '1 

THB MINISTER OF STATE OF Tal 
MJNISTRY OF LABOUR (SHRI T. A~' 
JIAH) (a) to (d) : The Paradip Bandar Slir~ 
amjk Union and Paradip Port Shramik S8n~' 
gh had separately raised identical industri,l 
dispnteS regarding absorption of 639 Cas. 
ual Workmen. The Asshtant Labour Comm. 
i ssioner (Central) b\!.ld conciliation procee. 
dings with the unions and Paradip Port Trust 
authorities. The Port Trust authorities 
could not attend some of the concjJiatio~ 
meetings, thou~h tbey had submitted tbett 
views in writing to the Conciliation Officer; 
Reports of Failure of Conciliation bay. 
be en received by GovcrJ1ment and they are 
under process in accordance with .he pre-
scribed procedure. 

Production of New Variety of Fertilisers 

3049. SHR[ RAM PUJAN P \TEL : 
Wilt the Minister of AGRICULTURE 
AND Rl1I~AL DEVELOPMENT be 

pleased to state : 

(a) whether mOle irrigation is required 
for the fields where fertilizel is used, ",hereal 
wa t er preservation capacity of those field. 
is mOle where green manurc, compost and 
cowdung manures are used; 

(b) if "0, wheth er, keeping in view the 
increasing utility of fertilizers, Govelnment 
will produce some fertili7ers by the Use 
of which water prescving cap~city of fie Ide 
is increased and more irT igat ion is not 
required; and 

(c) ifso, the time by which such ferti· 
lizers will be produced in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDR~­
KAR : (a) Ye" Sir, availability of moisture, 
either through irrigation or Hlins, is a pre-
requisite for mt bility ar d uptake of nutri-
ents applied through fertilisers. ApplicatiOJl 
of organiC manure, including compost aod 
green ma:luring, improves the ph~sci81 
property of the ~oil resultin& in increa8~ 
in its water ho ldtng capacIty and the iDl,p 
rovement in soil fert iIIty. \ 

. (b) and Cc) Thert' are no plans for 
production of Ally o1bc r kjnd of chemical 
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Nrtilizcr at pretent, other than tho conven-
lOaal ones I like Urea. Dia-Ammonium 
tPhoaphate, Nitro Phosphate and N .P.K. 
rertiltzers. 

[7ran,lation 1 

. last.natlon of Hiah Power TI'8JlIIDI-
tters In RaJaltbaD 

30S0. PIlOF. NIRMALA KUMARI 
BHAKTAWAT : WiIJ the Minister of IN· 
FORMATION & BROADCASTING be pIe-
.Ied to state : 

(4) the nam es of tbe districts in Raja-
Ithan where Government pIopose to pro--
vide Teit\lision facility during 1986-87 ; 

(b) whether government propose to 
instal high power transmitters in Rajasthan; 

(c) if so, the places where these will be 
insta J led ; and 

(d) whether there is any scheme to 
link . ChHtorgarh city with the National 
T.V. Network pro.rammes, and if so. the 
time by \\'hich it will be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATlON & BRO. 
ADCASTING (SHRI V.N. GADGIL) : (a) 
to (d) Th e Schemes for future expansion 
of TV network in the country durinl the 
7th Five Year Plan have not as yet been 
finalized as the shape and siz: of the plan 
is yet to be determined. 

Shortage of Sugar In Blbsr 

305t. SHRY SARFARAZ AHMAD : Will 
the Minister of FOOD AND CiVIL SUPP-
LIES be pleased to state: 

<a) whether Government are aware of 
the acute shortage of sugar in Bihar for 
lOme months; 

(b) whether he had received any memo-
randum and I etters in this reaard in May, 
1985 and if so, tbe action taken thereon; 

(c) the procedure adopted to aHocate 
JoY)' supr to tbe Bihar Oovernmont by 

the supr mUls in the Stat e and the time 
taken to release tb,.is sUlar to the State 
Government ; and 

(d) the name of warehouses of Food 
Corporation of India in Bihar having 
stock of suaar alongwith the quantity of 
sugar in each of them and the period 
for which this quota of sugar wiJl serve the 
needs of the State? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) The Food Corporation of 
India is arran-aina delivery of levy sugar to 
the nominees of the Bihar Government 
and they have been maintaining adequate 
stocks in their godowns in Bihar. 

(b) A reference from the Minister of 
Food and Civil SuppJ j es, Govt. of Bihar 
was received in May, 1985. int imating 
inadequate supply of sugar in Bihar· Copies 
of the said letter were also received thro-
ugh several Membersr of Parliament inclu-
ding the Hon'ble Member. FCr was 
advised to rush adequate stocks to Bihar. 
The Railway Board was aJ~o moved for 
providing adequate number of rakes for 
movement of sugar to various destinations 
in Bihar. As a rpsuJt of action initiated 
by the Government sugar was moved on 
priority basis to Bihar and during the 
months of Jupe and JulY, a total quantity 
of 40,306 and 44,194 tonnes rc~pcctivel)' 

was moved. 

(c) The share of each factory i'1 a mon-
thly levy releas! is worked out on the 
basis of un iform percentage of prcduction 
upto 0 particular date prior to release and 
aecordingly, the due levy-share of the 
Bihar factories is allotted each month. The 
total production of Bihar factories durin, 
the current 1984-85 sca~on aggregate to 
1.46 lakh tonnes and the levy entitlement 
out of the same i~ 0.72 lakh tonnes which 
is just sufficient to meet the requirement 
of Blbar for only 21 months and hence 
bulk of the monthly levy requirements of 
Bihar bas to be met from the surplus 
State Uke Maharashtra. 

(d) Food Corporatipn of India is main. 
taininl a stock of 36,747.5 tODnes of 
su,ar iQ their varioa; lodowns in Bihar a. 
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on 22nd of July 198 S. With the planned 
arrivals of levy sugar in Bihar, adequate 
quantilY is available for iC)sue to the State 
Government 8sainst the monthly quota (;f 
31,573 tonnes. Districtwise/Oepotwisc 
availa bit hy of stocks of ) e vy sugar as on 
22nd July, 1985 in Bihar region are given 
in the Statement below. 

Statement 

(Figures In tonnes 

Depot 

PATNADISTT. 

Dighaghat 

Masaurhi 

PhuJ war i sharif 

Bihta 

Barth 

Mokameh 

Atrah 

Duxar 

Bihar-sharif 

Total 

DARBHANGA DISTT. 

Jainagar 

Pandaul 

Darbhanga 

Samastipur 

Da)sjng~aral 

Belusarai Road 

Total 

Quantify 

771.8 

75.0 

5349.7 

3.4 

7.3 

2153.6 

1447.3 

) 636.6 

457.7 

11902.4 

272.6 

37.6 

124.0 

181.0 

.76.3 

76.7 
..... ----

768·2 

MUZZAPFARPUR DISTT. 

Muzzaifarput 6.' 
~rip," 113.8 

KaJibari Road 

Sitamarhi 

Hazipur 

Chanpatia 

Omakia 

Chapra 

GopaJganj 

Punaura 

Lalsanj 

K:lDti 

Depot 

Tota) 

PURNEA DISTT. 

Gulabbagh J 

Gulabbagh II 

Gorbesganj 

Kishanganj 

Belauri 

Saharsa 

Madhepura 

Katihar/CWC 

KurselJa 

COsyco}ony 

Tota1 

"',itten Answers 1 a~ 

11.0 

47.0 

128.2 

97.5 

11.9 

8 0 

14.8 

42.0 

1.2 

102.0 

643.8 

Figures in tonDes 

Quantity 

247.9 

42.1 

302.9 

1418.7 

2.3 

72.S 

418.8 

68.7 

O.S 

0.4 ---
2574.8 

---..__, 

8HAGALPUR DISTT. 

Bhalalpur 

Banka 

1120.8 

69.9 

'714.a 
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Jamuj 

Lakhi Saraia 

Jasidib 

Sabehganj 

Tota) 

OAYA DISTT. 

Gays 

Warisaliganj 

Sasaram 

Daltongaoj 

Koderma 

Suriya 

417.2 

S1.1 
0 • .5 

331.0 

2704.7 
------..-

S441.5 

489.3 

86.5 

1980.4 

377.8 

43.5 

Total 8419.0 

RANCHI DISTT. 

Ranchi 

Tatisilwai 

Hatia 

Chakradharpur 

Jamshedpur 

Dhanbad 

2627.2* 

o.s 
20.4 

484.5 

2956.1* 

3645.9 

Total 9734.6 

Grand total : 36747.5 tonnes. 

[En,lislr] 

Telecast or Calcutta Programme by 
Relay Ce •• tre at Bcrhumpore 

30S 2. SHRI AT[ SH ~HANDRA 
SINHA: Will the Minister of INFORM,\ .. 
TIOM &. BROADCASTING be pleas e.tl to 
Itate : 

.In~lud;DI imported suaar. 

(a) wheth(, CalcvUa pro,ramme can 
alEo be vit\\cd from the felay centre at 
Berhampor e in Mursh ida bad district' of 
West Benla' ; and 

(b) whether it is a fact that the above 
cah be possible only after tne INSAT .. IC 
gocs into the orbit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMATION & 
BRGADCASTING (SHRI V.N. GADGIL) : 
(a) No, Sir. There is at present no linkage 
facility available between the two Centres. 

(b) No, Sir. 

Pending Applications for new Sugar 
Factories in Maharasbtra 

3053. SHRI HUSSAIN DALWAI 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the number of appl ications pending 
before Government for setting up new 
co-operative sugar factories in the State of 
Maharafohtra ; 

(b) the names of the applicant sugar 
co-operatives and their proposed locations; 
and 

(c) applications which are under active 
consideration of Government? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) There is one application pen-
ding before Government for settiol up a 
new cooperative susar factory in the State 
of Maharashtra • 

(b) and (c) A cooperative sugar factorY 
is being proposed to be established at 
Pedhambe in Taluka ChipJun, District 
Ratna&iri. This application is under con .. 
sideration of the Government. 

Apple Stab Dlseas in Apple Orchards 

3054. SHRI SRIHARI RAO : WiU tho 
Minister of AGIUCULTURE AND RURAL 
paVBLOPMENT be pleas" to ltato ; 

"J' 



(a) places where appl e orch ards exist 
in the country; 

(b) whether this year there has been a 
poor crop in Himalayan region where the 
disease known as 'appl e scab" has bad ly 
affected the crop; and 

(c) the likely output of apple in Hima· 
chal Pradesh and from other' places this 
year as compared 10 last year? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRJ CHANDULAL 
CHANDRAKAR): (a) Lar~e scale apple 
cultivation has bee~ taken up in the State 
of Jammu and Kashmir, Himachal Pradesh 
and Uttar Prade~h. However, appJe is 
grown to a small extenl in the States of 
Sikkim, Megba1aya, NagaJand, Tripura. 
Tamil Nadu and Union Territory of Aruna· 
chal Pradesh. 

(b) Apple scab disease has not affected 
the crop badly during this year. 

(c) The ,data on production of apple 
are not beina collected as it is not fore-
cast crop. However, producticn during 
1983·84 and 1984-85 are roughly estima. 
tod as und er:-

Apple production (' 000 tonnes) 

1983·84 

Himachal Pradesh 257.91 

All India 985.90 

1984·85 

170.63 

1005.56 

The crop in 1985-86 is being harvested 
and there is no rough estimate of produ-
ction. 

[Trans/at ion] 

Rise in prices of Vegetables, Fruits 
and Rice 

30SS. SHRI BAPULAL MALVIYA: 
wB 1 tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) Whether it j s a fact that prices of 
v'Cletables, frults, and rice etc. are 
iocr_sin, c0D8taD~)' t 

Wrilte7J AlioS wets J i6 

(b) if so, whether -one of the reasons 
behind the price rise is their expoIt; 

(c) if so, whether Government propose 
to stop export. of these commodities; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF FOGO AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (d) There has been Rome 
rise in the prices of vegetab 'es, f. uits and 
rice during the past few months mainly 
due to the seasonality factor. Exports do 
not seem to have had any significant role 
in the recent price rise since tbe quantjty 
export ed forms only a very small propor-
t ion of the total production of these 
commodities in the country. Further, in 
the case of rice only basmat i rice is 
allowed to be exported. The export of 
onions is regulated. Ther e is at present 
no proposal under the considera tion of 
the Government to ban the exports of 
fruits and vegetables and basma ti rice. 

[English] 

Sugar Demand For Festival Season 

3056. PROF. RAMKRISHNA MORE: 
wilJ the 1'.1inister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are a ware 
that demand for sugar is increasing day by 
day but production is declining; and 

(b) jf so, the st eps being taken to 
meet the public demand for the comiDI 
festival season? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) Th ere has been progressive 
increa:;e in internal consumption of sugar 
from 1981·82 season whereas sUlar pr~. 
ducttOn in 1983·84 and 1984·8' seas'oDS 
has declintd from the record level of 
production achieved durin. 1981-82 aDd 
1982·83 seasons. 

(b) To meet the gap between demaa4 
and supply of sugar. jt bas already bc_ 
d.cided. to impOI t abollt 10 Jakh lQDJl,. 
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of ,usar. This imported sugar tOlcther 
with the indigenous available sugar stock. 
are quite adequate to meet the require. 
ment of internal consumption. Further, 
to in~rease the production of sugarcane 
and SUlar, payment of remunerative cane 
prices by the factories to the growers IS 

being ensured. 

The liberal releases of levy and free-
sale sugu beiog given would be continued 
during the festival season also. With tbe 
increased availability of sugar together 
with the regulatory measures being enfor-
ced on the lugar factories and licensed 
dealers, the supply of sugar during 
re~tival season is expected' to be quite 
adequate for meeting the requirement of 
tbe consumers. 

Compensation For.Land Acquired bY 
DDA 

3057. SHRI T. BALAOOUD: Will 
the Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether a large area of agricultural 
land bas been acquired by the Delhi 
Development Authority from the surround-
ing villa,es of Delhi. 

(b) if so, the area so acquired and the 
amount of compensation paid; 

(c) whether there was any proposal to 
live alternate residential/industrial plots 
or built-in shops in tbe variou8 Commercial 
centres developed by DDA; if so, bow 
many people have so far been aiven such 
bonefits during the past two years, parti. 
cularly in South Delhi areas; 

(d) whether there is any plan to aive 
built-up houses if sufficient number of 
developed residential plots are Dot avail-
ab e; and 

(e) if 80, the detafls thereof? 

THB MINISTBR OF PARLIAMEN .. 
tARY AFfAIRS (SHltI H.K.L. 
BHAOAT): (a) to (c) The Delhi Adminis. 
nation have acquired 43,113 acres Qf 
qric;:ultQl'al laDd from 1960 to 3 lst Jul, 

1975 from the surroundina areas of 
Delhi. The total amount of compen'ation 
awarded in respect of the above mentioned 
land acquired by Delhi Administration 
comes to Rs. 44,50,83,786.73 Paise. 

Under the Scheme of large scale 
acqui~ition development and disposal of 
land In Delhi, residential/industrial plots 
are being allotted by DDA at pre-
determined rates on the recommendations 
of Delhi Administra tion to the personsl 
applicants whose land has been acquired 
for the '·PJanned Development of Delhi''' 
Who are eJigibl e for such allotments of 
alternative plots under the Scheme. 646 
plots were recommended to DDA b) Delhi 
Administrat ion for al10tment to this 
category of persons during the period 
from 1. 1.8 J to 31.12.84. 162 plots out 
of these have been recommended for 
allotment in So uth Dc Ihi area. 

(d) There is no such proposal. 

(e) Does not arise. 

Accumulation of Employees Provident 
Fund With The Central Board 

30S8. SHRIMATJ PATEL RAMABEN 
RAMJIBHAI MAVANI : WIJI the 
Minister of LABOUR be pleased to state: 

(a) total accumulation of Employees 
Provident Fund with the Central Board 
tiJl 31 March, 198 S; 

(b) number of subscribers and the 
number of establishments deductiDI 
provident fund; 

. (c) the number of employees work ins 
10 the Employees Provident Fund Board; 
and 

(d) whether there are only complaints 
that in matters like recruitment of class 
111 and ~V staft, Governm"nt offi(;ials at. 
iDterferiDI in the' workiol of the autono-
mou. Board? 

'tHE. MINISTER. OF STATE Of THS 
MI~ISTRY OF LABOUR (SHlll T. 
ANnAH) : (a) aDd (b) The r.uQisJ t, 



SRAY ANA 21 J 1 to? (S..4g~) Wrltt,n Answers Jto 

information as on 31.3.198$ wal as 
aivep below : 

0) Total Provident Rs. 5260.586 
Fund accumulations: cror es 

(ii) Number of establishments 
covered (unexempted) : I ,S 1,969 

CUi) Nu,nber of subscribers 88,69,837 
(un exempt ed). 

(c) 12~ 743 officers and staff 'A'ere 
employed in the Employees ~ Provident 
ftund Organisation; 

(d) The Government have not received 
any specific complaint regarding int er· 
ference in th c recruitment to class HI and 
IV posts. 

Allotment of Money to West Bengal 
For Rural Development 

Programme in 1984.85 

3059. SHRIMATI PHUlRENU 
aUHA: Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT be 
pleased to state: 

(a) the amount of money anol ted to 
West Bengal for Rural Development 
Programme in 1984·85; and 

(b) the amount spent by Goverom ~nt 
of West Bengal? 

THE MINISTER OF STATE IN THE 
DEPARTMENl OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA. 
KAR) : (a) and (b) A statement is given 
below. 

Statement 

Fimds aJlott~d 10 and spent by Govern-
ment 01 West B~ngal for mojor rural 
development programmes oj this Ministry 
during /984.85. 

(Rs. io lakhs) 

Proaramme Tota) allocat ion Amount 
(Centre and spent 
State share) (provisional) 

--~--... -_....,.----
Intelrated 
Rural De~lop­
_cot Pro,ram .. 2680.00 2392.33 

Nationa) Rural 
Employment 
Programme 

Rural Landless 
Employment 
Guarantee Pros. 

Drought Prone 
Areas 
Programme 

3548.00 2285.6J 

3850.00 1238.00 

435.00 372.88 

Scbem('s For Development of Pulses 
In l\fadbya Pradesh 

3060. KUMARI PUSHPA DEVI: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether Central Sponsored 
Schemes have been launched in the 
country for the development of pulses; 

(b) if so, details of the schemes 
laurched in Madhya Pradesh for the 
development of pulses during the Sixth 
Plan; 

(c) the areas in Madhya Pradesh 
where such centrally sponsored schemes 
have been launched during that Plan 
p~riod; nnd 

Cd) the Central assistance given to 
Madh)a Pradesh and the details of total 
hectares of land brought under pulses 
cultivation in the above plan period'? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRI CHANDULAL CHANDRA-
KAR) ; (a) Yes, Sir. 

(b) The foJIowing CentraJ)y Sponsored 
Schemes were in operation during the 
Sheth PIa n :-

(i) subsidies on certified/truthfully 
labelled seed, rhizobium culture, 
plant protection chemicals, 
equipment and operational 
charles, laying out demonstra. 
tions, and production of 
bfOOdor/foundatiOQ Iced.· 
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(ii) Subsidy on irrilation charges 
and publicity for production of 
pulses during summer. 

(iii) Distribution of . minikits of 
pulses a)ongwith fertiliser free 
of cost to the farmers l1ndet' th: 
scheme of assistance to small 
farmers and mara inal farmers 
for increasing Agri cultural 
production. 

(c) The districts selected under the 
Scheme on Development of Pulse~ were 
Narsinghpur, Bhind Morena, Raisen, 
Chhindwara, Khargone, Hoshangabad, 
Jaba·lpur, Raipur, Bilaspur, Sagar Durg, 
Mandsaur Ouna, V idisha and Ujjain and 
under the Scheme of Assi!'.tance to Sman 
and Marginal Farme i"S for Increasing 
Agricultural Production, the enqre State 
was covered. 

(d) The Centr~l as~istance given to 
Madhya Pladesh under Centra lly Spon-
sored Scheme on Pulses Development is 
Rs. 224.844 and a portion of the amount 
released under the Centrally Sponsored 
Scheme of As~istance to Small and 
Marginal Farmers For Increasing Agricu 1-
tural Production was used for distribution 
of minikits of pulses. 

(ii) The land brought under pulses 
cultivation in \ he State during 6th Plan 
period is as under ._ 

Year Lakh hecfares 

1980-81 4S.8 

1981-82 48.6 

1982 81 St.3 
1983 .. 84 SO.3 

1984·85 47.9 
(Provisiona)) 

Survey Regarding Popularity of Hindi 
Language TV Serials in Soutbern 

States 

3061. SHaI P. CHIDAMBARAM: 
Will the Mini&ter of INFORMATION 
AND BROADCASTING be pleased to 
stato: 

(a) Whether any study or survey bal 
been made regar din, the popularity 01" 
otherwise of Hindi language TV serials 
among the' viewers in the n,on-Hindi 
speaking States, particu1arly the four 
Southern States; and 

(b) if so, the results of the study Or 
survey? 

THB MINIS. ER OF STATE OF THE 
MJNISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADOILj: 
(a) Yes, Sir. The Audience Research 
Survey was conducted in March, 1985 in 
ten med ium sized towns taking two from 
each zone. In South Zone, Pondichcl'TY 
and Chingalpattu were covered. 

(b) The Survey fifldings indicate fa ir 
amount of popularit} for the Hindi TV 
serials. The peTcent:lgc of viewers from 
P()ndichery and ChengaJpattu viewing Hindi 
TV serials is given in the statement below. 

Statement 

Viewin/? of Hindi TV Serials ill Two 
Towns of South Zone 

Serial Figures are in percentags 

Pondichery ChingaJpattu 

Apnradhi Kuun 51 32 
*Hum Log 85 60 
Khandaan 4S 64 

Ados Pados 31 52 
Yeh Jo Ha i 
Zindagi .2 64 

Note: *Pooled average for episode on, 
Tuesdays and Saturdays 

( Translation] 

Construction of Houses iu Himachal 
Pradesh DurinR Six th Plan 

3062. SHRI K.D. SULTANPURI: 
Will the Minist er of WORKS AND 
HOUSING be pleased to state: 
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(a) the provision made in' the" Sixth 
Five Y car Plan for construction of houses 
tn Him~hal Pradosh ; aDd 

. (b) the details in this regard and the 
Q.\1Dlb~r of house. c,Jn~tructed with that 
amount? 

,THE MINISTER OF PARLIA .. 
MENTARY AFFAIRS (SHRI H.K.L. 
BHAOAT) • (a) R~. 1,148.00 lakhs. 

(b) The information is being collected 
and wHI be laid on the Table of tbe 
Sabha. 

[English] 

Self-Financing Flats in Janakpuri 
Pocket 'B' 

3063. SHRI KESHAORAO PARDHI : 
Win the Min ist eor of WORKS AND 
HOUSING be pleased to refer to the 
reply given to Un starr ed Qu:s~ion No. 
2015 on 8th April, 1985 regarding Self 
Financing FJat' in Janakpuri Pocket 'B' 
and state: 

Cal whether the flats in Janakpuri 
pocket I B' which the DDA expected to 
hand over to the aIlottees by June, 1985 
have not yet been completed and released 
for a)lotm en t ; 

(b) if 8'1, reasons for delay in the 
matter; 

. (c) the target da~e now for handing 
over these flats to the allottees; and 

(d) whether Oo\,ernment will conduct 
an enquiry into the lapses of the DDA in 
this' project and fix responsibility of the 
persoDs concerned? 

THB MINISTBR Of P ARLIAMEN-
TARY AFFAIRS (SHRI H.K.L. 
BHAGAT): (a) Yes, Sir. 

(b), The ft.te COyid "ot be released by 
the taraet date primarily du e to labour 
sbortale with contraotor on aceoullt or 
voor arpaizatlGD of work b7 11i1Q~ 

(c) An efT'orts are . beiDa made ~ 
release the 8ats for aJlotment as soon •• 
possible • 

(d) Notices under relevant cl.u .. .., 
tbe contract for taking penal IOti_ 
against the contractor have been issued 
from time to time and further action wUI 
te taken at appropriate time .fter 
c~m.pJ~tjon of the work besides tatina 
dbclplJnalY action against tbe contractor 
which has aIr eady been initiated. 

Release of Free Sale Sugar From 
Factor'fs 

3064. SHRI SAHEBRAO PATIl~ 
DOl'.GAONKAR : Will the Minister of 
FOOD AND CIVIl. SUPPLIES be pleased 
to state: 

(a) the pol icy in respect of release 
order of free sa Ie of sug:-jr quota of indi. 
vidual sugar factories, month-wjse; and 

I 

(b) whether there j.., any relation with 
. the licensed capacity of a sugar factory 
and actual production? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) The share of each 
faclory in the monthly free saJe reI ease js 
worked out on the basis of uniform 
percentage to free saJe entitlement out of 
the product ion up to a part icu lar date 
prior to the re1ease. Therefore, the 
monthly reJea~e of free sale sugar to the 
factories is related to the actua] produc-
tion and not to the I icensed capacity of 
the factory. 

Assistance to Orissa for Develop-
ment or Cities 

3065. SHIH ANADI CHARAN DAS: 
, Will the Minister of WORKS AND HOUs.. 
ING be pleased to state ,: 

(a) (be policy of Government to as&ist 
the cities/smaIJ tities for development; 

(b) detail. of assistance given to OdS8. 
city.wile durin. the last thrcc years endjnl 
wltb 31 March, 1985; 
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(0) whether the Jaipur elty and Cutta1c 
citY In Otiasa come under the purview of 
.ueb deY elopmental assistance; and 

Cd) it 10, the details thereof and the 
jardsUck prescribed for identiftcation of 
oIdes for development in every respect? 

. THB MINISTER OF PARLIAMENTARY 
APFAIR.S (SHRI H.K.L. BHAOAT) : (a) 
Under the centralJ, sponsored scbeme for 
the integrated development of small and 
medium towns, Central Joan assistance is 
made available to towns havinl a popula-
tion of loss than one lakh as per the 1971 
conlus. A sum of Rs. 55/- lakhs is avai· 
lable for each town under the scheme. 

I' , 

This amount al.o includes assistance 'ot 
low COlt lanlta tion sch erneSt . 

(b) Tbe details ar e liven in tbe .tat,. 
ment below. 

(c) Jaipor and Cuttak townl can be 
considered if a request to Include tbele 
towns under the scheme 'is made by the 
State Government. 

(d) As per tbe luidelines of tbe 
scheme towns with a population of one 
lakh and bolow on the basis of the 1971 
census would be considered. In selectioa 
towns, preference will be liven to dis. 
trict headquarlers towns followed by sub-
divisional towns. mandi towns and other 
imporlant growth centres. 

Statement 

Central assistance r~/eas.d to Orlala town under IDS MT 

Sl. No. Name of the 
town 

1. 2 

1. Puri 

2. Samba)pur 

3. Balasore 

4. Rourkela 

5. Jaypore 

6. Dhenkanal 

Total 

79.82 1982·83 

3 4 

(in lakhs 

5.00 10.00 

20.50 

9.14 9.00 

14.00 

10.00 

12.00 

48.64 41.00 

1983.84 

s 

of Rs) 

5.00 

15.00 

16.63 

21.00 

5'.63 

1984-85 

6 

17.00 

2.00 

5.23 

5.00 

18.00 

18.00 

65.21 

Total Re-
Jease in 
lakhs of 
Rs. 

37.00 

37.50 

40.00 

40.00 

28.00 

30.00 

·21'.50 



Cobltnaetioll of raral GodowDI 

3066. SHRf BIMALKANTJ GHOSH: 
WiJJ tho Minister of AGRICULTURE AND 
RURA.L DEVELOPMENf be pleased to 
state : 

(a) the objectives of tbe scheme for 
estabJishn·,ent of National Grid of Rural 
Godowns and how the cost of construction 
of rura 1 ,odOWDS is met; 

(b) the proposals for construction of 
rural ,odoWD! approved Hit 30 June, 1985 
and the amount of Central subsidy releas· 
ed ; 

(c) _hat success has been achieved id 
West BCDlal in construction of rural 10-
downs and what fiucce~s has been achiev-
ed by the othor States/Union Territories 

. till 30 June, 1985; 

(d) whether West Bengal is lagging be-
hind lOme otber States/Union Territories; 
aDd 

(e) if 10, the reasons thereoC ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) The major objectives of the 
scheme Cor establishment of a National 
Grid of RUlal GOdOWD8 ate as under: 

(i) Provention. (If distress sale of 
food-arains and other agricultural 
produce imme diately after harvest 
at prevaUiol low prices ; 

(Ii) reduction of Joss in quantity and 
quality arisinp at present ftom 
Itorage In sub-8tandard godowDs; 

(iii) reduction in the pressure on exis. 
ting storale facilities on . public 
agencies, cooperatives, etc., par-
ticularly durin8 the post.harvest 
p erioc1 of poak demand ; 

(Iv) reduction Itl the pressure on 
transport system in pOlt .. harvtlt 
period. 

(,) creation ot acklitional opportuol .. 
. tf" Or 'mpJo,meat 'D rural "'Ii 

(vi) briDling the inputs within ~, 
reach of tho farmers: 

(vii) heJpinl in easy procurement ~I 
food-arains by Food CorporatiOn 
of India and other agencies. 

Constr uct i 00 cost of lodowns is met 
50% by subsidy and 50% by loans. The 
amount of subsidy is shared equally between 
the Central and tho State Government. The 
loan component is met by banks. 

(b) Till 30th June, 1985, proposals 
(or construction of 3324 rural godown' 
generating total storage capacfty of 
16,21,801 metric tonnes have been approv-
ed from the inception of the scheme on 
1979· 80 and for this purpose Central IUb-
sidy amounting to Rs. 13,48,10,058 bu 
been released to various States/Union Ter-
rirories. 

(c), (d) & (e) Information is beiDI colle-
cted and will be laid on the Table of tbe 
House. 

Wbeat and rice stocks with Fel 

3067. SHRI MANVENDRA SINGH: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to states: 

(a> the quantity of wheat and rice 
was stored by Food Corporation of India 
as on 30 June, 1985 ; 

(b) the yardstick for checkin, tb. 
quality of wheat and rice and other food-
grains which was stored by F.e.l. upto 
30 June, 1985 to ensure that is upto tbe 
mark of the standard fixed by F .C.I.; and 

{c> jf not, the reasons therefor? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a> The quantity of wheat aDd 
rice held by Food Corporation of India 
on Central Pool account al on 30th JUDI, 
1985, is a8 under: 

Wheat 

125~36 

(Baure. in lakb tonnes) 

Rioa 

,'.5.$ 
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. (b) and (c) The foodfrains stored by 
~ood Corporation of India are tested and 
checked by qualified technical staff at fort .. 
nilhtly intervals, for ascertaining the 
state of preservation of the stocka and for 
undertaking t imeJy dis-jnrestat ion. The 
quality of stocks is judged according to the 
prescribed standards for ,various grains. 

,,''", 

Setting up of TV transmitter Centres 
at Robra aDd Rampur tn SlID I. 

Distt. (H.P.) 

3068. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of INFORMA-
TION & BROADCASTING be p1e&sed to 
state: 

(a) whether some parts of Simla dis-
trict in Himachal Pradesh are not able to 
the programmes of Doordarshan due to 
aon .. settinl of T.V. transmitter; 

(b) whether Government have any in-
tention to set up T.V. transmitter centres 
at Rohra and Rampur in Simla district in 
,Himachal Pradesh; and 

(c) if so, the details thereof and if 
not, the reasons therefor 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION & BRO-
ADCASTING (SHRI V.N. GADOIL): 
(a) Yes, Sir. 

(b) There is no approved scheme at 
present to set up TV transmitters at either 
of the two places. 

(c) The extension of TV service to un· 
covered areas in the country would depeDd 
upon future availability of ru~ources. 

Operation Flood .. 11 

3069. SHRI K. RAMACHANDRA 
.REDDY: Will the Minister of AGRI· 
ctrL TURE AND RURAL DEVELop· 
MENT be pleased to state; 

(a) the proaress made, upto the cod 
of March, 1985 and' monthly thereafter 
upto .~he end or' July, 198' under Opera-
tion Flood II, State.wise; 

Cb) quantity of skimmed milk pow~er 
and hutter·oil recieved as Sift monthly 
from March, 1985 upto July,' 1985 and 
Srate-wis c issued and quantity of each 
cOlllmitted by European Economic Com· 
munity (EEC) for 1985-86 'and subsequent 
year; and 

(c) Statewise financial allocatioD8 du-
rina_each of the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDUlAL CHANDRA-
KAR): (a) A statement·I showiDg the 
State-wise progress made tor certain key 
comparent of Operation Flood II upto 
March, 1985 is ,iven be] ow. The infor-
mation for the months from April to July. 
1985 has not become available from the 
programme implementing agencies in the 
concerned States/UnioD Territories. 

(b) During th c months from March, 
1985 to June, 1985 a quantity of about 
14,646 matrie tons of skim milk powder 
and 500 matrie:: tons of butter oil hat been 
received. However, the information with 
relard to tbe quantity of skim milk powder 
and butter oil received for tbe month of 
July, '1985 and the quantity of skim milk 
powd.er and butter oj) issued by the Indian 
Dairy Corporation during the months March, 
1985 to July 1985 is under compilation. 
Allocation of sift commodities under food 
aid. prOlramme is approved by tbe European 
Economic Commun ity (BEC) on annual 
basis. So rar, no firm commitment hal 
been received from EEC for the )'ear 1985 
aI alto for subsiquent years. 

(c) The amounts diabuned to varloUI 
StateS/Union Torritorios under Operatioa 
flood II :ere ajv.op in StatOOlcat U below. 
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Statemeat 1 

Indicating Stalf1.~6·e progr,sl 0/ ke), CQmponents 0/ operation Flood II up to March, 
1985 (Provisional) 

S. No. State/Union Milk Sbeds No. of Dairy Farmer Member. 
Territories covered Coop. Societies (Lath) 

Organised 

1 2 3 4 5 

1. Andman & Nicobar 1 20 0.01 
Islands 

2. Andhra Pradesh )0 2518 2.15 

3. Assam 1 124 0.06 

4. Bihar 4 765 0.16 

s. Goa, Daman & Diu 1 66 0.06 

6. Oujarat 16 7973 11.50 

7. Haryana 11 2383 1.46 

8. Himachal Pradesh 2 78 0.09 

9. Jammu & Kashmir 1 86 0.04 

10. Karnataka 6 2289 5.74 

11. KeraJa 2 468 0.68 

12. Madbya Pradesh 7 Hi85 0.77 

13. M,harashtra 16 1925 3.83 

14. Orissa 4 28S 0.11 

IS. P"odicherry 1 53 0.09 

16. Punjab 11 . 3818 1.84 

17. Rajasthan (; 2060 1.23 

18. Sikkim 1 107 0.05 

19. Tamil Nadu 9 4249 '.7:1 

20. Tripura 1 61 0.03 

21. Ut tar Pradesh 19 2503 1.20 

,2.2 .• West Benaat 6 978 0.49 
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S1atenieDt II 

I.tllcllling the /,,"ds released u"der Dperation flood 11 to VQt'ious State~/Unlon Terri .. 
torie, Durllt, the years 1982.83, 198J.84 altd 1984-8$. 

(Rs. in Iakh) 

SI .. No. State/Union 
Territory Provisional 

1982-83 J 983-84 1984-85 

I. Andaman &. Nicobar 14.18 2.96 8.02 

Islands 
2. Andhra Pradesb 362.80 592.13 375.06 

3. Assam 22.07 5'.13 55.8S 

4. Bihar 62.34 222.70 133.7S 

5. Delhi 132.~6 2.13 SS.9S 

6. Goa, Daman & Diu 40.04 6.05 4.65 

1. Gujlrat 1427.40 562.65 785.60 

8. Haryana 105.03 151.44 222.20 

9. Himachal Pradesh 10.67 41.35 

10. Jammu & Kashmir 8.'6 16.40 

11. Karnataka 308.00 162.99 

12. Kera I. 139.20 235.64 307.22 

13. Madbya Pradesh 187.17 483.72 951.6% 

14. Maharasbtra 424.24 337.08 356.46 

1 S. Nalatand 1.83 (-)0.83 

16. Orissa 178.57 195.95 172.93 

17. Poodicherry 10.74 12.17 11.82 

18. Punjab 353.04 711.22 556.80 

19. Rajasthan 87.71 1.10 422.69 

20. Sikkim 3.82 18.47 25.00 

21. Tamil Nadu 325.62 378.52 453.34 

22. Tripura 6.68 2 • .50 4.36 

23. Uttar Pradesh 121.96 158.41 319.23 

24. Welt' BeDlat 200.65 261.94 116.8' 
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, W .... t p.rebued: by FCt ,ylnl open 
In Lueknow 

l010. SHRI KAMLA. PRASAD 
RAWAT: Will the Minister of FOOD 
AND CIVIL SUPPLIES be plea8~d· to 
state ; 

(a) the quantum of wheat purchased 
by Food Corporation of ·India which is 
lyin, in the open in Lucknow ; 

Cb) who will be responsible jf t'tis 
wheat lets damaaed by rain water; 

(c) whether this wheat is still beiDI 
stored in the open due to the negligence 
on the part of managers and hisber officers 
of the department; 

(d) jf so, whether any action is beiDg 
~ken against the managers/higher officers 
and if so, the details thereof; and 

(e) if not. tile reasons therefor 1 

THE MINISTER OF FOOD AND ClVIL 
SUPPLIES (RAO BIRENDRA SINGH): 
(a) As on 24.7.198S about 70.000 
MTs of wheat purchased by F.e.I. haa 
been kept in CAP storage in FCI Lucknow 
district well covered and protected by poly. 
then e covers. 

(b) In case tbere is any damare of 
foodjrains in CAP storage due to any lapses 
OD the part of any olicia) approprjate 
action will be taken by the Corporation. 

(c) No, Sir. Stocks are beiDa stored 
in CAP due to shortale space. 

(d) and (e) Do not arise. 

[En,llshJ 

Pilot rroJec:t 10r lIIerease of 'Vbeat Pro-
duction .. Orl ... 

3071. SHRI aAOHAKANTA DI-
" (lAIr-: WUJ the Minister ,of AGRICUL .. 

TUI.J! AND ;RU~AL OEVELOPMENT 
"e ,~oalld to at~tc ; 

(a) whether Government 0' Orissa 
baM sent. proposal to tbe Ce.ntr.'" to 
take up a pilot project In som'e seJected 
blocks of tbe State to "ncrease the produc-
tion of wheat; 

(b) whether the above propo&a I i. 
awa'tinl the sanction of the Centre; and 

. (c) if so. the steps taken to sanction 
the above proposal ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVBLOP. 
MENT (SHRI €HANDULAL CHAND-
RAKAR) (8) Yes, Sit. 

(b) and (c) The working group on crop 
production for 7th Five Year Plan bad 
SUllcsted lakina up of a Centra) Sector 
Scheme for increasing Wbeat Production 
in traditional and non-traditional areas. 
The Scheme has however not beeD appro-
ved for inclusion in the 7th Plan. 

Estab'lshment of TV Relay St.tion 
at Ramagundam 

3072. SARlO. BHOOPATHY: Will 
the Minister of INFORMATION & BROA· 
DCASTING be pleased to state : 

<a> whether there is any proposal to 
establish a T.V relay S!ation at Ram.-
eundam industrial town for the benefit of 
Jakhs of viewers in Karimnogar and Ad i-
labRd Districts; and 

(b) if so, details thereof 1 

THE MINISTER OF STATB OF THE 
MINISTRY OF INFORMATION & BRO-
ADCASTING (SHRI V.N. GADGIL): (a) 
There is DO approved scheme, at present, 
to establish a TV relay centre at aama-
gundam. 

(b) Does Dot arise. 

Flnanolal Assistance to Kenl. for Balfer 
Stoek of Coco .. t ~ " 

3073. SHRI p.A. ANTHONY: Will 
the Mini'ter of AGRI~U.r/rU&E ,.AND 
RURAL DEVBLOPMENT be ~leas'd 10 
It~to ; 



\ Ca), w~et.her Kefa,'a GoverDmeD~ 
~ve .'pproa~~ed the Centre for any finan-
cial •• istance to' make It buft'er stock of 
coconut : and 

(b) if so, the action taken in thie 
reaard ? 

THE MINiSTER OF ST ATE? IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND· 
IlAKAR) : (a) and (b) The Government 
Of kerala have sent a scheme ror price 
sUpport operatioJlS for copra and souaht 
Central assistance for the scheme. Certain 
clarification& have been called for from the 
State Government, which are awaited. 

[ TrQIISlatlon] 

Diar)' Broupt out by F .C.I. 

3074. SHRI VIJOY KUMAR Y A· 
DAV: Will the Minister of fOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the Food Corporation of 
India bus published a diary for 1985 ; 

(b) if so, whether copies of the diary 
have been supplied to the Members of 
Parliarnent ; 

(c) whether the diary bas been 
broulbt out only in English Janauage; 
and 

(d) if so, whether it does not amount 
to violation of provisions of the Official 
Lanauagea Act, 1963 ? 

THE MINISTER Of FOOD AND 
CIVIL' SUPPLIES (RAO BIRENDRA 
SlNGH) : (a) to (c) Yes, Sir. 

(d) No, Sir. 

[EII,lish] 

N.B~C.C. Gr .... a, • II' Cia .. Company 

3076. SHill MOHANBHAI PATEL: 
'WU( the Minister of WORK.S AND 
HOUSING b,e plCascd"tq state: 

(a) whe,tbcr the National Duildin,s 

Construction Corporation bas beeri ~.d~d 
as 'B" Class Company ,w~e.r. 1 Apr.il •. 1985 
and if so. the reasons thor,eror ; , 

(b) Us arad. before 1 Aprp, 198$; 

(c) the reason8 for it, dol1'adin, ; 

(d) whether the gradation has been 
made on the basis of its workinl aDd its 
employees; 

(e) the source from which NBCC obtains 
loans and how much loan has been 
obtained by t he Corporation till the end 
of 1984·8 S ; and 

(f) whether the NBCC is running in 
losses, if so, the loss iticurred by the 
Corporation during the last three years, 
year-wise ? 

THE MINISTER OF PARLIAMEN. 
TAR Y AT· FAIRS (SHRI H.K.L. BHA. 
GAT): (a) to (d) The National BuiJdinls 
Construction Corporation has been up. 
graded from Schedule C to Schedule B 
category w. e. f. J st Aprjl, 1985 baEed 
on man)' factors e.g. its investment, 
turnover, profitabiJity, expansion in areas 
of operation and the complexities and 
varied nature of the projects now beinl 
band] ed by it. 

(e) NBCC obtains loans from Govt. 
of India. It also obtained loans from Oil 
Industry Development Board (OIDB), 
Maruti Udyol Ltd., Nationalised Banks 
includina financial institutions) in India 
and local banks in the country of opera-
tion for local currency borrowinss. The 
corporation has obtained loans (tDclu4ing 
ov:rrdaftl) to the extent of Ra •. 107.1 I 
crores till the end of 1984·85. 

(f) NDCC has not incurred loss durin. 
the last three years. 

PartielpatloD of T.V. otBelall 'Ib "Made 
for Eaeh Other.'" Coateat ArraDled 

by ITC at Madra. 

3077. SHlU HANNAN MPLLAIt: Will 
tbe Minister of INf()~MAT10N .: AND 
BaOADCAS11NO be p1eased to atate : 



SkAVANA 21,1907 (.SAKA): Written .4lUtNr8 2 to 
(&a) whether the officials working in 

T. V. at Mlldars took part in "made for 
each otber" contest arranged by ITC at 
Madras during January, 1985 ; 

(b) if 10, details thereof, and 

(c) the priz.es awarded 1 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD· 
OIL) : (a) No, Sir. No regular member of 
the staff of Doordarshan Kendra, Madras 
bad participated in the said contest. 

(b) and (c) Do not arise. 

Hoarding of Sugar 

3078. SHRI JAGANNATH PATT-
NAIK: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether Government have intensified 
steps to discourage honrdinp of sugar; 

(b) whether adequate imports have 
been arranged and State Govern .. 
ments have been requested to ensure that 
sugar is made available to people at 
reasonable prices through State distri-
butjon channels ; and 

(c) if so, the details regarding the 
quota released in this regard "1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENORA 
SINGH): (a) Yes, Sir. Stete Oo~ern-

ments have already been advised to 
intensify the dehoarding; operations and 
also to ensure compliance with other 
statutory requirements relatina to stock 
bolding limits, time limit for turn-over 
of stocks of 8Ular etc. the licensed dea· 
lers. The period for turnover of stocks of 
sugar by the Jicensed deal en has been 
r educed from 1 0 days to 7 da}'s and the 
transaction between wholesaJer to whole. 
saler accompanied by physical delivery 
hal been restricted to only one such 
traillaction. 

(b) Yel, Sir. It bas already been 
decided to import 10 lakh tonne. of 

sugar which is expected to arrive duriDl 
May to September' 19$5. Major portion 
of the imported sugar is being allocated 
to the State Governments for distri. 
bution through contr oIled chancols at tiled 
prices. 1 he issue price of imported suaar 
for tho consumers has also been reduced 
from below Rs 6/- per kg. to below Rs. 
5.80. p,er kg. 

(c) The Quantl1m of import ed SUlat 
allotted to the State Governments .for 
diRtribution through controlled channel. 
is 75,000 tonnes for June. 1985 aDd 
1,25,000 tonnes for ench of the months 
of Ju1y and August, 1985. 

Companies Defaulting in Deposit of Pr~ 
vident Fund contributions In States 

3079. SHRI R.P. DAS : Will the 
Minister of LABOUR be pleased to state: 

(a) number of companies in different 
States which (ue defaulting in depositing 
Provident Fund contI ibutions ; 

(b) State-wise names of those com-
panies ; 

(c) amount of dues involved; 

(d) whether there is any proposal to 
bring forward shc)rtly a Jegis1ation to pro-
vide for stringent plI'lishment to defauJ· 
ters ; and 

(e) if so, when and the details 
the rcof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN· 
JIAH) : (a) to (c) AI\ on 31.3.198S, about 
8,500 e!\tablishments had defaulted in pay-
ment of provident fund dues. The particu· 
lars of all the defaulting establishments are 
not read ily avails bl e. However, the State-
wise names of unexempted establishments 
which w( re in arrtbTs cf provident fur.d 
dues of rupees one Jakh and above are 
in the stat (ment laid on the tbble of the 
House. [Placed in Library .~ee No LT 
J 349/85J 

(d) and (e) Certain proposals to re· 
move tbe loopholes in tbe extltin, It,.1 
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.nd penal provisio81 of the SPF and 
,MiICcIJanccu8 provisions Act, 1952 are 
:pteaeatly und~r cODsiiSoratioD of the 
'Government and 8 suitable amtDdin, 
Bill will be brought forward as soon as 
'these proposals are finalised. 

~ Dlseate Reslstaace Varletiel of Rice In 
Orissa 

3080. SHRI K. PRADHANI: Will 
-tbe Minister of AGRICULTURE AND 
!.URAL DEVELOPMENT be pleased to 
.tate : 

(a) whether any disease·resistance 
varieties of rice have been developed and 
tried in Orissa particularly in its tribal 
belt ; 

(b) if so, details thereof; and 

(c) the extent to which these varie-
ties have withstood the dreaded insect 
and diseas e pests of rice '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAND. 
RAKAR): (a> Yes, Sir. 

(b) Varieties resistant to major pests 
iO C ri~sa, de vel oped aod reI eas cd for 
pneral cultivation and identified for adap. 
tive trials nre :-

Pest 

GaJlmidse 

Brown Plant 

hopper 
BLAST 

Varieties released 

Shakti, SAMALBI 
NEELA,SARASA 

DAYA 
CR 289 - J208 
(released), lET 

7564, 7613, 7614, 

7261, 7633 (iden· 
tified) 

In tribaJ areas early maturinl vade. 
tles like Kalin",a III and CR. 289.1208 
. \Y1aicb tscape post attack are preferrc4. 

(c) Varieties Shatti and SAMALEI 
witbstood heavy incidence of GaHmidab 
even in endemic areas of SAMBALPUa 
and Bolangir, wbi1 e variety DAY A with. 
stood Brown plant hopper in Puri aDd 
CUUack districts. 

Shifting of TV Centre from l\fuzaf. 
farpur 

308J. SHRI VIJOY KUMAR 
YADAV: 
SHRI PRAKASH CHANDRA : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(8) whether Government have deci-
ded to shift the Television centre from 
MuzafTarpur ; and 

(b) jf so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
NINISTRY OF INFORMATION AND 
BRO~DCASTING (SHRI V.N. GADOIL) : 
(a> Vas, Sir. 

(b) With the augementation of the 
power of TV tran~mittcr at Patna to 10 
KW, the areas at present covered by the 
transmitter at Muzaffarpur shall also be 
covered b)' the high power transmitter 
at Paloa, rendering the lransmitt ("r at 
MuzatTarpur practically redundant. Simi-
JarJy Patna wiJl also have a TV centre 
with production fac;,}itics which will make 
programmes relevant for whole State of 
Bihar including Muzaffarpur area. 

Au thorlsed/U naatborised Aaene les 
Englled in Sending the Labour 

Abrold 

3082. SHRI LA LA RAM KEN: 
PROF. NARAIN CHAND 
PARASHAR: 
SHRI MUKUL WASNJK : 
SHR! JAGANNATH PATTN. 
AIK: 

Will the Minister of LABOUa be plea .. 
sed to state: 



authoti.ed agencies separately, enaaaed in 
.. Ddin •. ttw labourers to foreiaD countries; 

(b) whether Government are aware 
that these agencies a re charging ftom the 
labour en thousands of rupees per person 
for sending them abroad; 

(c) if so, whether Government propose 
to set up one agency in the interest of 
labourers and to stop this practice and start 
the practice of calling lhe persons of partj. 
cular trades requited in foreign countries 
throuah Employment Exchange; anti 

(d) if so, the time by which this 
arrangement will be made ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJ. 
IAH): (a) Authorised recruiting agents 
as on 6.8.1985 are 1,005. The number 
of unauthorised recruiting agents is not 
avaiJable as they operate illega})y. 

(b) Yes, Sir. Some complaints are 
received from time to time. 

(c) No, Sir. 

(d) Does not arise. 

Allotment of Land to Cooperative 
Soeleties Registered in 1983 

3083. SHRI LALA RAM KEN: Will 
the Minister of WORKS AND HOUSING 
be pleas ed to state : 

(a) the time by which Cooperative Hous-
ing Societies registered in 1983 are likely 
to be aHotted land by Dc Jhi Develop-
ment Authority for constructing houses; 
aDd 

(b) the placo where the land Js pro. 
posed to be al10tted to each society along-
with ·the area of land proposed to be a]Jo-
U .. to each case ? 

THB MINISTER. OF .PARLIAMENT. 
ARY AFFAIRS (SHRI H.K.L. BHAGAT) : 
(a) and (b) In regard to requirements of 
Iaad tor the new cooperative ,roup boulinl 
tooIetlel 'rtaf1tered by tho ROIiIU'Ir. eo-

operative Societies in 1383, tbe Delhi 
Development Authority is making eftOrtl 
to identify tbe land for allotment and this 
will take some time. At 'tbis stage it II 
not feasible to indicate the specific time 
which the land could be aHolled and the 
locality for allotment. 

The land is allotted to cooperative 
group housing societies on the scale of 60 
dwelling units per acre. 

Rice Supplied to West Bengal 

3084. SHRI PRIVA RANJAN DAS 
MUNSI: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) the total quantum of rice &upplied 
toWe~t Benge) during 1981-82 1982w83, 
1983·84 and 1984·85 for statutory ration. 
ing areas; 

(b) the varieties and the price at 
which it was sold to West Bengal Govern-
ment in thos~ yers; 

(c) whether any complaint was recej. 
ved from West 8ensal Government about 
the quality and price of rice; and 

(d) if so, the action taken thereon? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The quantity of rice allott. 
ed to West Bengal from the Central Pool 
is given below :-

Year 

1981 

1982 

1983 

1984 

1985 

Quantity (in lakh 
tonnes) 

20.55 

16.40 

13.30 

13.20 

8.80 (Till 
August, 1985) 

Information on Contral Pool ri ce dis. 
tributed in tbo ltatut01'1 rationina at." 



of' Weat Bengal is not avaUable with the 
CeRtra) Government. 

, (b) The three broad vadet les of rice 

Variety w.e.f. 
1.1.1981 

generally issued to tbe State Governmenta, 
in(:ludina West Benlal, and tboir issue 
prices, which are uniform for all the 
States, are as under: 

(Rs/QtJ.) 

w.e.f. w.e,f. w.e.f. 
1.10.198 J 1. 10.1982 16.1.1984 

------._____---- ..... --------_ ...... _--__ ----------------
Commn 

Fine 

Superfine 

16S.00 

177.00 

192.00 

(c) and (d) As stated above, the isssue 
price of Centra) Pool rice is uniform 
throughout the country. A compla;nt was 
received in January, 1985, stating that th e 
quality of the Punjab variety of par-
boiled rice despatched from Northern 
India was not good and mostly unaccepta-
ble to the consumers. On investigation 
it was found thBt the resistance from 
the consumers was due to the fact that 
the rice took much time to cook. In view 
of this, the despatches of the Punjab 
variety of par-boiled rice to West Bengal 
hal been discontinued. 

Bureau for Coordination Between Air 
and Doordarshan ProlP'ammes 

308S. SHRI PRIYA RANJAN DAS 
MUNSI : Wiil the Minister of INFOR-
MATION AND BROADCASTING be 
pJ eased to state: 

(a) whether Government propose to 
set up a bureau for meaningful co"ordi-
nation between AIR and Doordarshan 
programm es : 

(b) if 80, when it wiU take sbape; 
and 

(0) if not tbe reasons thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (~HRI V.N. QAD-
gIL) ; (a) No. Sir. 

175.00 

J 87.00 

202.00 

188.00 

200.00 

215.00 

(b) Does not arise. 

208.00 

220.00 

235.00 

(c) There is complete coordination 
between the two media un its in the 
exchange and utilisation of important 
programmes and coverages. Inter-media 
coordination in respect of common policy 
matters wherever necessary is achieved at 
the level of the Ministry of Information 
and Broadcasting. 

HUDCO Loans for Construction of Rural 
Houses Ourings Sixth Plan 

3086. SHRI JAODISH AWASTIilI; 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the total amount of Joans liven 
by HUDCO for construction of rural 
houses durins the Sixth Five Year Plan 
period, year-wise; 

(b) tbo total number of rural dwellin. 
units constructed with HUDeO loaD8 
during the same period, year-wise; 

(c) State-wise location and cost of 
6uch onits; and 

(d) detail. about area, location, cost, 
number of dwellins units of rural houliD. 
Schemes, that have been aanctioned dur-
Ina 1984-85 ? 

THE MINISTER OF PARLJAMSN-
TAl\Y AFFAIRS (SHRI H.K.L. BHA· 
QAT) :' (8) AmQUDts of lOaD N.DOtJ_ 
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by HUnCO for the construction or rural 
house., .,turina the Sixth Five-Year Plan 
period are as under ~-

Year 

1980 .. 81 

1981 .. 82 

1982·83 

1983·84 

1984·85 

Amount of loan 
sanctioned (Rs. in 

crores) 

Total 

23.47 

31.94 

33.14 

47.93 

47.10 

183.S8 

(b) Year-wise figures of rural dwell .. 
jngs sanctioned by HUDCO during the 
Sixth Five Year Plan period are as 
under :-

Year 

1980 .. 81 

1981·82 

1982 .. 83 

1983·84 

1984·85 

Total 

Number of dweJ). 
ings sanctioned 

J,56,461 

1,57,869 

1,74,140 

2,01,385 

1,76,128 

8.65,983 

Out of these~ 5,80,373 dweJling units 
have already been completed and another 
1,55,846 are in prOjress. The cons-
truction of the rem;lining dwelJiDI units 
is yet to be started, 

(e) A statement I containing the 
requisit e information is given below. 

(d) A statement II containing the 
requisite information is liven below. 

Statement I 

STATES 

1980-81 Andhra Pradesh 

Bihar 

GuJarat 

Haryana 

Karnataka 

Kerala 

Punjab 

Total: 

DwelUngs 
S~nctioned 

1200 

10000 

38900 

3161 

58200 

40000 

5000 

156461 

Average cost per 
dwelling unti 

(Rs.) 

4000 

4000 

3900 

3986 

3550 

4000 

3910 



~"t ~, Itlen ~,.'w,., Auoust J~. tti$ "";"8 AMHrI 2~O 

1 2 3 

1981 .. 82 Andhra Prade~h 34700 3144 

Bihar 5000 4000 
~ 

Gujarat 20500 3928 

Karnataka 10200 3896 

Madhya Pradesh 3040 39'70 

Orissa' 30000 3667 

Punjab 9397 3990 

Rajasthan 18180 4000 

Tamil Nadu 17852 4000 
--------

Total: 157869 ----
t 982-83 Andhra Prade~h 53109 4000 

Bihar 15000 4000 

Gujarat 44885 3910 

Karnataka 30000 4000 
Kerala 11600 6000 

Madhya Pradesh 6969 3946 

Punjab 2261 5970 

Rajasthan • H)316 4000 ----
Total: 174140 ----_ 

1983·84 Andbra Pradesh 49482 545S 

Oujarat 21838 S037 

Karnataka 45540 4022 

Ker.la 23800 6000 

Madhya Pradesh 10647 3954 

Rajasthan 20994 5887 

Tamil Nadu 15000 6000 

Maharasbtra 14084 2700 

Total t lQ138S -



STATES 

ADdbra 
Pradesh 

Gujarat 

Dwellings 
Sanctioned 

20382 

46835 

Karnataka 30186 

Kerala 

Madhya 
Pradesh 

21500 

413 

Maharashtra t 9217 

Orissa 7000 

Rajasthan 8212 

Tamil Nadu 22382 
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Statement n 

Avorage cost 
per unit (Rs.) 

6000 

4902 

S06~ 

6000 

3874 

2700 

5671 

5979 

5951 

Districts covered 

Mababoob Nagar, Ranga Reddy, Anantapur~ 
East Godavari, Cuddapah, Vijayana.aram, 
Srikakulam. Nellore, Visakhapatnam, Adila-
bad, Kurnoo). 

Vododara, Mehsana. Bharaudi. Khtda, 
Rajkot, Dbavnagaf, Amreli, Banaskantha, 
Valsad, Junaladh, Gandhinasar, Surendra 
Nagar, Jamnagal', PanchmahaJ, Ahmedabad, 
Kutch. 

Shimoga. Bangalore, Bidar, Kodagu, Dbar-
wad, Chitradurga, Tumkur, KoJar, Uttara 
Kamnara, Chickmaaalur Raichur Bc1aaum, 
Bijapur, Mandya, Dakshana Kanada. 

Pa]ghat. Quilon, Pathanam, Kozhikode 
Wynad, Kottayam, Idukki, AUeppy, Canna-
nore, Trivandrum, ErnakuJam, Trichur, 
Malapura, Kasargode. 

Khandwa, Betul, Vidisha. 

Beed, Nasik, Amaravathi, Yavatmal. Buld-
hana, Nnndcd, Abmebnagar, Cldohiroli, 
Ormanabad, KoJhapur, JaJlaon, Solapur. 
Latur, Bbandara. Jalna, DhuJc, AkoJa. 
Wardha, Sansli. Auranasbad, NalPUr 
Chanrapur, Satara. 
Thana. 

Cuttaek. Puri. 

Raiaad, Parbhaal, 

Churu, Pali, Banswara, Bholpur, Jhun.Jbunu, 
Kota, Ja)ore, Nagpur. 

TriruchirapaUi, Pudukkottai, Salem, Perlyar, 
ThiruneJieli, Kanyakumari, Cbin.leputtu 
Madurai, R.amanatbapuram, Coimbatorc. 
Nilairiel, North Areot, Dbarampuri,· Soutb 
ArCQI, Thanjavur. 

Total 116528 ----
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1984·8S 

1 

Andhra Pradesh 

Gujarat 

, Karnataka 

Ketala 

Madhya Pradesh 

Maharasbtra 

Orissa 

Rajasthan 

Tamil Nadu 

'Total 

CIMUre of Labour Intensive Industries 

3087. sHRI ANANDA PATHAK 
Will the Minister of L~BOUR be pleased 
to state what steps h'lve been taken 
against closure . in labour iot ensive 
indust lies like Coir, Cashew and Tobacco 
in Kera)a, Karnataka and Andhra 
Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
T. ANJIAH): According to information 
received from th eState Oovernments, 
there have b~n no closures reported, of 
units in Cashew and Coir Industry in 
Andhra Pradesh and Coir and Tobacco 
Industry in Kera1a. However, in Andhra 
Pradesh, the State Government have 
refused permission under the Industrial 
Disputes Act, 1947 to the management of 
ITC Ltd. to close down some of the 
branches of its ILTD Division in the State 
aaalast which the management has tiled a 
writ petition in the High Court of Andbra 
Pradesh where the matter is sub.judice. In 
Karnataka, according to tbe State Govern-
ment, there has been a slump in cac;hew 
prooeising due to tbe African countries 
eatablishina their own Cashew Processing 
Plants. Similarly, with the Tobacco Board 
takinl over the work of procuring and 
araelin. of leaf tobacco in the State, the 
Lear Division of the ITC Ltd. as well as 
lome other processing factories in the 

2 

20383 

4683S 

30186 

21500 

413 

19217 

7000 

8212 

22382 

176128 

3 

6000 

4902 

S06S 

6000 

3874 

2700 
5671 

5979 

5951 

private sector have closed down their 
operations. According to the State 
Government, these closures eculd not be 
averted. In the ease of the Cashew 
Industry in KeraJa, the State Government 
have established as an experimental 
measure the KeraJa State Cashew workers 
Apex Industrial Cooperative Society to 
prevent closure of Cashew Units. 

Setting up of Warehouse In Haldia 

3088. SHRI SANAT KUMAR 
MANDAL : Will the Min;ster of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) Whether Central Wareh.usin, 
Corporation has sin~e cleared tbe West 
Bengal Slate Warehousing Corporation's 
prC'ject for setting up of a S)OOO tonne 
capacity warehouse in Haldia; 

(b) if so, when; and 

(c) if not, the reasons for th e deJay 
and how long will it take to clear it 80 
that construction work could start? 

• 
THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (RAO BIRENDRA SINGH): 
(a) The Central Warehousinl Corporation 
bas c()nsidered the proposal of the West 
Denial State Warebousiol Corpolation 
for construction of a War chousl of S ,000 
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tonnes capacity at Raldia and no t 
approved of it. 

(b) and (c) 00 not arise. 

[Translation] 

Conference on safeguarding of consumer 
Interest 

3089. SHR( C. JANOA REDDY: 

DR. A.K. PATEL. 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the details of vi ews expressed and 
the recommendations made at the two day 
conference held at Vigyan Bhavan by his 
Ministry on safeguarding the interest of 
the consumer; 

(b) the reaction of the Central Govern. 
ment and of each State Government 
thereon; 

(c) whether Government have studied 
the laws preva} ent in oth er countri eS in 
this regard and whether Government 
propose to introduce similar Jaws in India 
as weI1; if so, the details of the scheme; 
if not, the reasons therefor; and 

(d) the details of the effective steps 
taken or proposed to be taken to strengthen 
the public campaign for safeguarding the 
consumer interest? 

THE MINISTBR OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b) A Two-Day 
National Worksbop on Consumer Protec-
tion was held on 11-12 March, 1985 by 
the Ministry. It recomm ended concerted 
efforts by Government, trade. industry and 
voluntary organhations to protect th e 
interest of consumers and genera. e 
coniumers awarenceS. It also recommended 
etrective implementation of consumer 
protection law". The Government is very 
keen to ensure eonsumer protection and 
has welcomed tbe recommendatjons. 

(c) Government bas studied consumers' 
protection laws in other countries and js 
conliderfnl to aet up a statutory 
consumers' proaection Council to ·protect 

the interests of the consumers on m.utl'll 
such as quality, price, weilht,. eto., 
through emphasis on develo~ment of 
consumers' awareness and cOrhbrnofs' 
movement in the country. 

(d) In addH ion to the enforcement of 
various laws on con~umer protection and 
strengthening the public dissribCl~jQn 
system, Government is encour8rPni 
voluntary consumer organisatiOIl for 
creating aWareness amon,st consumers 
and a Iso gives financial assi$tance to 
voluntary consumer organisatjons for their 
activities to promot~ the consumer move-
ment. 

[Engliskl 

Members of Central Board of Trustees 
on Provident Fund 

3090. SHRI PIYUS TJRAKY: Will 
Ihe Minist er of LABOUR be pJeased to 
state: 

(a) names of the members of the 
Central Board of Trustees, a tripartite 
body consisting of five representatives of 
Cent! al Government, fifteen repreSenta. 
tives of State Government of West Bengal, 
six representatives of the organisatjon of 
employees 9f West Bengal and six repre-
sentatives of organisations of employees 
of West Bengal who form the administra-
tive Bod)" to administer the Employees 
Provident Funds and MisceJJaneoul 
Provifijons Act, 1952; and 

(b) the number of meetln.as held .by 
the Board during the Jast three yea,rs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) The Central Board or 
Trustees of the Employees' Provident 
Fund constituted under sectiOD SA 01 
Employees' Provident funds and Mjs-
cel)aneous Prov islons Act, 1952 CODli ••• 
of a chairman, five repre.en'ativea or 
Contral Government, IS repreael'ua1itfve. 
of State Oovernmeots and six roprotent •• 
tlves each of Central Organi,alions of 
employers and emp)oYtfs. A Jilt of tbe 
.Id.tin, m~bers of tbe C'atr.) Board of 
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Tnattees Employees' Provident Fund is 
liYeD in the statement below. 

(b) Tbe Board had four meetinls in 
1982 .. 83, three meetinl' in 1983·84 and 
Ive meetlnls in 1984-8'. 

Statement 

~airman 

1. Sbri T. Anjaib, 
Mhiistor of State in the 
Ministry of Labour 
Government of India. 
New Delhj. 

Members 
Shri H.M.S. Bhatnagar. 
SecretarY, 
.Ministry of Lobour, 
Government of India, 
New Delhi, 

2. Shri Anil Bordia, 
Additional Secretary, 
Ministry of Labour, 
Government of India. 

3. Shri M.L. Mojumdar, 
Integrated Financial Advise r 
Ministry of Labour, 
Government of India, 
New Delhi. 

4. Sbri V. Balasubramanian 
Director .(Budget), 
Ministry of Finance, 
(Deptt. of Economic Aflairs) 
Government of India, 
New Delhi. 

5. Sbri B.S. Ramaswami, 
Director Gentral, 
Employees' State Insurance 
Corporation, New DeIhl. 

6. Secretary to the Oovt. 0 f 
Andbra Pradesh, 
Labour Department, 
Hyderabad. 

7. Secretary to the Govt. of Assam, 
, Lobour Department, 

Dispor (Oaubati). 

~. Seeretary to tbo GoverDmcnt . or Bibar, 

Department of Labour and Emp., 
Patna. 

9. Secretary to the GQvt. 
of Oujarat, 
Labour Department, 
Sachivalaya, 
Gandhi Na,ar, 
Ahmedabad. 

10: Commissioner and 
Secretary to the Govt. 
of Haryann, 
Labour and Employment 
Department, 
Chandigarh. 

11. Secretary to the Govt. 
of Karnntaka, 
Social Welfare and 
Labour Department. 
Bangalore. 

12. Special Secretcry to 
the Government of Kerala} 
Labour Departm ent, 
Tdvandrum. 

13. Secretary to the Govt. 
of Madhya Pradesh, 
Labour Department, 
Bhopa1. 

14. Secretary to the 
Govt. of Maharashtra, 
Industries, Labour and 
Energy Department, 
Bombay. 

1 S. Seer-etary to the Govt. 
of Orissa, 
Labour Department 
Bhubaneshwar. 

16. Secretary to the Govt. 
of Punjab, 
Labour and Employment 
Department, 
Cbandiaarh. 

17. Commissioner and 
Secretary to the Govt. 
of Rajasthan, 
Labour Department. 
Jaiput • 
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18. Seerotary to the 
Government of Tamil Nadu, 
Labour &. Employment 
Department, Madras. 

19. Commissioner & Secretary 
to the Government of 
lJ ttar Prad esh 
Labour Departmen t, 
Lucknow. 

20. Secretary to the Govt. 
of West Bengal, 
Labour Department, 
Calcutta. 

21. Shri R.C. Dult, I.e.s. (Retired). 
Hony, Adv iser SCOPE, 
A/SI Himalaya House, , SInce 
Kasturba Gandhi Marg, I resigned 
l\~ew Dhlhi. 

22. Shri Waris R. Kidwai, 
Secretary, SCOPE, 
A/SI, Himalaya House, 
Kasturba Gandhi Marg, 
New Delhi. 

23. Dr. I.P. Poddc:tr, 
Managing Uir ector. 
Calcutta Silk Mfg, Co. Ltd., 
"Commercial House ~I 
13S-A, Biplobi Rasbbehari Basu 
Road, Calcutta-700001. 

24. Shri D.M. Sethi, 
Secretary, 
All India Organisatien of Employers, 
Federation House, 
New Delhl·llOOOl. 

25. Shri Pratap Bhogilal, 
Chairman, Batliboi & Company ~td. 
Apeejay House, Dr. Y.B. Gandhi 
Marg, Bombay 400023. 

26. Mr. M. Ghose, 
Secretary, 

27. 

Bengal Chamber of Commerce & 
Industry. 
174, Jodhpur Park, Calcutta .. 700068. 

Shri o. Venkatesh (Ex M.L.A.) 
Genera] Secretary INTUC. Ka rnataka 
State Branch, 101.J A, 4th T. Block 
30lh Crorg Jaya Nalar, 
~, .. W)(JJ~ 

. 28. Sbri Samar Chakraborti. 
Secretary, 
INTUC, Denaal Branch, 
177/B, AcharYa Jagdisb 
Bose Road, CalclIlla.70OO14. 

29. Shri Parduman Singh, 
Secretary, 
Punjab State Committee 
of AITUC, Ekta Bhavan. 
Put Jighar , Amritsa,. 

30. Sbri Fatick Ghosh, 
Secr~tary, 

All India Committee, 
UTUC (LS) 48, Lonin Saran i 
(1st Floor) Calcutta.700013. 

31. Shri B.N. Sathey, 
Organising Secretary, 
Bhartiya Mazdoor Sanah, 
Samadhan, Ram Nagar, 
Bombivali East.4 2120 1 J 

Thana District, 
(Maharashtra). 

32. Shri Kisan Tulpule, 
President, 
Mi 11 Mazdoor Sa bba , 
Bombay, Shramasadhana, 
Hindu Colony 1st Lane, 
D. V. Pradhan Road. 
Dadar, Bombay-4000 14. 

Installation of TV Tra08IDltters Nea, 
Narmada Dam Project 

3091. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION & 
BROADCASTING be pleased to stRte ; 

(al Whether T.V. transJ»itters have 
been installed in Baroda and Enroacb ia 
Oujarat State; 

(b) the area covered by tbese ..... 
~mittcrs; 

(c) whether Govern •• ot are .... 



that the area aroulld Narmada Dam 
Project which is equally distant from 
Baroda and Enroach is Dot receiving the 
prOitamme; and 

(d) whether Government propose to 
instal a T.V. transmitter near the Narmada 
Dam Project to cover this backward 
area? 

THE MINISTER Olt' ST ATE OF 
THE MINISTRY OF INFORMATION & 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Yes, Sir. It is presumed that the 
reference is to Bhroach. 

(b) Bach of these two transmitt ers 
bave a service area of about 2000 Sq. 
Kilometers. 

(c) Yes, Sir. 

(d) The extension of TV service to 
uncovered areaS incJuding the area around 
Narmada Dam Project would depend 
upon future availability of resources. 

Edueational Programmes And Sports 
Coverage on A.I.R. 

3092. SHRI B.V. DESAI: Will the 
Minister of INFORMATION· AND 
BROADCASTING be pleased to state: 

(a) whether bis MinistrY has agreed 
to aive more powers to the AIR Centres 
.for living educational programmes and 
sports coverage on All India Rad io; 

(b) if so, whether any directive bas 
been issued to the AIR and lJoordarsban 
for living more coverage for educational 
prolrammes; 

(c) if so, the details thereof; and 

(d) by what time the same are likely 
to be- started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BllOADCASTINO (SHRI V.N. GAOOIL) ~ 
(a) to. (4) Educational broadcasts on 
.,Uabus oriented basis are made from 44 
Stations of AIR •. Such prolramm08 are 
relayed b, 30 more Stations. In the 

matter of these programmes and in the 
arranaement of coverase of sports jn the 
relevant service areas, AIR Stations bave 
full discretion even now. The Stations 
provide suit:,ble coverage to the sports 
items occasionally in their respective 
service areas. They aJso relays running 
commentaries which may be broadcast on 
InternationaJ/national Jevel matches. 

In its draft Seventh Five Year Plan 
proposals, AIR has proposed the setting 
up of educational broadcast units in th e 
remaining Stations jn the nct- work. The 
jmp)emcnt~Hion of the scheme will depend 
upon the final shape of the Seventh Plan. 

So far as Doordarshan is concerned 
cducal ional TV programmes ar e being 
telecast for a duration of 4S minutes on 
all SChool days in Andhra Pradesh, Orissa, 
Maharashtra, Gujarat, Bihar, Uttar 
Pradesh, Madbya Pradesh; Rajasthan, 
Haryana and Himachal Pradesh. U.G.C. 
programmes are also being relayed by all 
LPTs and HPTs in tbe entire net .. work. 
In addition, curriculum oriented scbool 
T.V. programmes are being telecast on 
regular basis from Delhi and Bombay 
Kendras. Enrichment oriented ~duca(ional 

programmes are aJso being telecast from 
Delhi. Srinagar and Madras Kendras. 

It wiIJ be the endeavour of Doordarsban 
to telecast subject to funds position and 
availability of transmission time, additional 
enrichment educational programmes, 

Printing Work from Private Printers 

3093. SHRI KALI PRASAD PAN· 
DEY: Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the printing capacity of 
Government Presses in the country is much 
less than the requirement; 

(b) if so, the facts in this regard ; 

(c) whether hiS MinistrY geta much of 
the printing work done from private 
printers; 

Cd) if so, the nature of work lot done 
from private printiol preases durin, 
1984.8' iD Delhi and otber pl."", ; 
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(c)'the total amount paid to the privat'e 
printing presses during 1984·85 for the 
jobs done; 

(f) whether there is any proposal to 
auament the capacity of Government pre-
sses or to establish more prerses; and 

(g) if so the details in regard thereto? 

THE MINrSTER OF PARLIAMEN· 
TARY AFFAIRS (SHRI H.K.L. BHAOAT); 
(a) and (b) The printing capacity of the 
Governmenl of Indja presses is slightly 
less than the requirement. 

(c) and (d) No, Sir. However, a few 
printing jobs pertaining to the priming of 
P&T forms for Calcutta region, Parliamen-
tary debat e8, reports & periodicals, Ag 
mlrk labels for the Min istry of Agricu) tur" 
were ,ot printed through private printers. 

(e) Expenditure incurred on outside 
printing during 1984.85 is Rs. 25,23,710 
only. In addition, bills amounting to Rs. 
24,98 ,OS 3.1 0 were ahso cleared for direct 
payment by the Ministry of Agticultule 
for the manufacture of Agmark labels. 

(f) and (g) Worn out and obsolete 
machinery is being replaced by high yield· 
ing machines in a phased manner. Some 
proposals for expansi on of the exist ing 
presses and setting up of new presses are 
also under consid!ralion, The existilig 
Minto Road Pross is also being modernis:d 
for quick execution of Parliamentry jabs .. 

Payment to Farme rs for Sugarcane 
Supp lied to Sugar MJlIs In Bibar 

3094. SHRI KALI PRASAD PANDEY: 
WiJl the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state; 

(a) whether some of the sugar mUl~ in 
Bihar have closed down due to their inabi-
tily to pa)' Jar&e amount to the farmers for 
tbe' IUlarcane supplied by them to the 
min. ; 

(b) if so, the detaiJs in tbis regard; 
and 

payment of their dues by the sugar miUs, 
particularly ja respect of closed IUlae mills! 

THE MINISTER OF FOOD AND 
ClVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b) Lauriya, SugaulJ, 
Hathua nnd ~iwan sugar factories in Bibat 
did not work durirg 1984-8's. Another 
factory viz., Par.hl'ukhi factolY has not been 
working since 197's-76. The cane price 
arrears against these factories are as 
under: 

Name of 
factori es the 

Lauriya 

Suga\l)i 

Hathua 

Siwan 

Pachrukhi 

Arrears for 1983-1984 " 
earli er season 

Lakh Rs. 

341.46 

159.08 

366.81 

81.09 

11.82 

(c) Ensuring payment of cane price 
dues i~ the din:ct responsibility of the 
State Governments, who have the necessary 
field organisations and power to enforce 
such payments. The Central Government 
monitors the position, and issues directions 
to State GO'lcrnments; from time to time, 
for expeditious clearance of cane price 
arrears. The State Government had been 
advised to keep a watch on cane price 
payments from the beginning of the season 
itself. 

The Central Government, on irs part, 
bas been taking btcpS aimed at iml'roviol 
the liquidity of the industry to enabJe it 
to 'pay the cane dues. The steps takeD 
over tbe last 2-3 years include liboralisa-
tion of bank credit fa,ilities, reduction in 
bank margins on credit apinst SUlar 
stocks, change in the method of valuation 
of sUlllr stocks to the benefit of tbe indu-
stl)', judicious monthly releases 01 free-sale 
sUlar ,for maintaining desir cd levels Qf 
prices, creation of buffer stockl aaaiost 
wbich tbe industry wal entitled to 100% 
credit in addition to boldinl '01", cCQ. 
BoskteI. way and moaDS adYaD; •• bad aJaq 
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been aranted to a few States, includina 
Bibar, in the context of high cane price 
arrears in those States. 

The Bihar Government has been vigo .. 
rously pursuing the payment of cane pc jce 
to the growers. As on 15.6.1985; the 
overalJ arrears in Bihar for the 1984-85 
season stood at 14.7% of the total price 
a8 compared to 43.7% on the correspon-
diDS date Jast seaSOD. 

The Bihar Government has instituted 
legal p"oceedings against Lauriya.. Hathua 
and Sugauli foctories. Besides the State 
Government are contemplating take over 
of Hathua, Siwan and Lauriya mill:s. 

[ Translation] 

Extension of ESI Scheme to Small 
PowerloolD lTnlts in RaJastban 

3095. SHRI SHANTI DHAltIWAL : 
SHRI VISHNU MODI : 

Will the Minister of LABOUR be pJe-
ased to state : 

(a) whether it is a fact thIt Employees 
State Insurance Scheme has not been 
oxte:1ded to small scale un its of power-
looms anywhere in tbe country; 

(b) if so, the reasons for extending E.S.I. 
scheme to small power loom units in Raja-
sthan ; 

(c) whether Government have received 
any memorandum in this regard; 

(d) if so, action taken in this regard 
10 far; and 

(e) if no action has b(.'en taken, the 
reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINl~TRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b\ The BSJ Scheme 
already covers powerJoom units employiDI 
J'O or more persoDs in most of the States/ 
Union Territories. With a view to exten-
dta, the medical and other benefits under 
the Scheme to work ers in Imaller power-
loom unit •• tbe GoverDlllont of &aj.lthao 

had taken the approval of the Ceptral 
Government in AUlust, 1984. for extension 
of the ESI Scheme to powerloom units 
employing one or more persons. 

(c) The Central Government have not 
received any t pee ific representation alai-
nst extension of the ESI Scheme to sma· 
Her powerJoorn UDilS by the GoverD~ncnt 
of Rajasthan. 

(d) and (e) Do not arise. 

[EnglioS'h] 

Master PlaD for Development of Rural 
Roads in Tribal Areas of Orissa 

During Seventh Plan 

3096. SHRI K. PRADHANI : Will the 
Minister of AGRICULTURE AND RU-
RAL DEVELOPMENT be pI eased to 
state : 

(a) whether any maaster plan for deve-
lopme'lt of rural roads in the tr ibal areas 
of Orissa under the Minimum Needs Pro-
&ramme (MNP) with 100 percentaac 
linkage during 10 year time-frame to 
vilJases with populat'on over 1000 has 
been prepart:d ; 

(b) if 80, the detai Is t,hereof ; and 

(c) the funds proposed to be made 
available in this behalf to the State of 
Orissa during the Seventh Plan 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) and (b) Accordina to the Sixth 
Plan, all tbe villalles with pupulation over 
1500 and SO % of the villages with popu-
lation between 1000·1500 are to be linked 
with roads by 1990 under the Minimum 
Needs Programme (MNP). In tho case of 
hill, tribal, desert and co:...stal areas, where 
the population is sparse, a cluster of 
villages approach will be followed. State. 
are to prepare a master plan for ea~h 
diltrict to achieve the above objective. 

(c) The Seventh Plan is yet to be 
ball .... 
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CostReduetions 'n Construetlon of 
Houses by NBO, RUncO Agencies 

3097. SHRI JAODISH AWASTHI: 
Will the Minister of WORKS AND HOU-
SING be pJea"ed to state: 

(a) whether National Building Organi. 
sation or Housing and Urban Development 
Corporation or any other agency under 
his Ministry have paid attention to research 
flnd planning aiming at devising new tech· 
nology to effect cost rl!duction in th e con-
struction of houses both urban and rural 
and improving their durability by making 
use of the locally available building mete-
rial and also keeping in view the climatic 
conditions and geographical terrains; and 

(b) if so, the details of such technology 
regionwise 1 

THE MINISTER OF PARLIAMEN-
TARY AFP'A1RS (SHRI H.K.L. BHAGAT): 
(a) Yes, Sir. 

(b) The requisite details are given in 
the statement below. 

Statement 

New Experimental Techniques adopted 
in different climatic zones in the coltntry 

I. HOT ARID REGION: 
TECHNIQUES-

1. 23 com. th ick (1 brick thick) load 
bearing walls in 4-5 storeys. 

2. 10 cerna thick 1.6 m. wide prestre-
ssed concrete bollow core slabs res-
ting on prestressed conc. beems. 

3. Pocket connections of precast colu-
mns with foundation (Russian 
Method). 

4. Replacement of 15 % cement with 
ftyash for precast R.C.C. compo-
nents. 

5. Prestressed Cement Concrete beams. 

6. Precast R.C.C. Single flight staircase 
monolithically cast with land ina. 

7. R.C.C. frames for door. and windows. 

8. Preaa.t R.C.C. columns and beams. 

9. Prestressed Concrete frames for 
doors and windows. 

10. Precast Battens and bollow blocks 
for rars/floors. 

11. Precast Channel Units for fioors and 
roofs. 

12. Cellular Concrete blocks and roof 
sJab. 

13. Use of plastic stays for windows. 

14. Use of cement lime mortar for hyde 
rated Jime. 

15. Magnesium oxychloride floor; 

16. Usc of moduJar bricks. 

17. Use of Single Stack System of plum-
bing. 

J 8. Improved method of brick layin, 
and plastering. 

19. Use of PVC pipes for Interna'l Water 
SuppJy. 

20. Use of fly ash in mortars. 

21. Load bearing Concrete Panels. 

22. Lime Surkhi mortar for walJs. 

23. Precast R.C. planks and Joist Sys-
tem of roofing. 

24. Use of Secondary Species of timber. 

25. 2~ mm. thick flooring. 

26. Cement lime plaster in cement lime 
composite mortar. 

27. Doubly Curved Shell roof. 

28. Precast R.C. thin lintels. 

29. Lime Concrete terracine. 

30. Pol)thene D.p.e. 

31. Lean Cement Conc. for foundations 
1:8:16. 

32. Stabilised Soil Cement base for oc 
800r. 

33. Particle board for abutter •• 
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34. Usht . Weisht Rllre,at e concrete 
part it ions. 

35. Under-reamed piles. 

36. Use of tamping machines for tamp. 
ing lime concrete on roof. 

37. Waffle Shell roofing. 

38. 25 mm. thick D.P.C. 

39. t 9 cm. thick brick walls. 

40. Precast ston e bIock masonry. 

41. precast roofing with earth ern khu-
lIers. 

42. FrameJess door with coalter drum 
sheet snutters. 

43. 10 cm. thick Z.shaped brick masonry 
walls. 

44. w.e. Seat NEERI design. 

45. ,Use of Cavity walls. 

46. R.C. Ribbed slab roofing. 

II. TEMPERATE HUMID REGION 

1. Precast R C. Ch,lnnel Units for 
roofing/flooring. 

2. Precast R.C. Cored Units for 
roofina/flooring. 

3. D.P.C in cement mortar 1:4. 

4. Under-reamed pil es foundation. 

~. Precast R.C. ·L' Panel units for 
roofing. 

6. Concrete block cavity walls. 

Ill. HOT HUMID REGION : 

1. Precast R.C. Columns with brackets 
errected and fixed in receSses of 
R.C.C. footings laid in situ. 

2. Precast and prestressed beams resting 
on brackets of th" columns. 

3. First ftoor 81 ab consistinl of compo-
~ite precast R.C. battens and bollow 
cinder blocks. 

4. Preca'Jt and prestressed folded plate 
roof. 

5. Walls of special hoUow cinder 'block, 

6. hallow beams supportin, roof t 
function as rain water gutter also. 

7. 25 c:m. thick (Sinal e brick thick) loal 
ring walls in all S .. floors. 

8. Pr ecast ribbed un its for Ooor s ani 
roofs. 

9. Under reamed piles fOl foundation 
in black cotton soil. 

JO. Use of hyperbolic paraboloid foo' 
ings in soils having low beario· 
capacity. 

1 1. Prestressed precast hyperboioi( 
shell in roof using M·400 concret. 
and steel wires. 

12. Use of lean concret e in foundation: 
and under floors replacing 20 % OJ 
cement by 27.S % nyash. 

1 3. Precast R.C.C. Channel units re, 
placing 20% with 27.5% flyash. 

J 4. Precast cored slabs for roof/floor. 

15. Precast solid slabs for roof/floor. 

1 6. Waffle units for rOOf/floor. 
J 7. External large panels for waU. 

con:.isting of P.C.C. and burnt cla~ 
hoJlow blocks. 

1 8. J nt erna 1 large panel s for walls con· 
si~ting of two leaves of R.C.C. and ill 
filled brick work. 

19. Precast staircase. 

20. Flyash as partial replacement 0 

cement. 

21. Flyash bricks for masonry. 

22. Precast R.C. Channel uni t roof. 

23. Precast R.C. lintels and sun shades, 

24. Precast R.C. frame'i for doors, 
windows. 

2'. Precast R..C. L-Pan roolina. 

26. FJyash block masonry. 

27. Precast R.C. inverted Iibbe4 \lnit 
lOOn.". 
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28. 10 em. laterite, 'Byash flOorfng~ IV. COLD REGION : 
TECHNIQUES -

29. Pressed steel frames and shutters' 
for doors" windows. 

1. Use of Deformed bar:l and de.lan 
on ultimate load theory . . 

30. P.V.C. pipes for water supply. 2. Cellular units supported on partially 
precast R.C.C. joists, 

31. p.e. bollow concrete blocks with 
quartz pebbl e concrete. 3. Use of modular bricks. 

32. Precast partitions with blast furance 
slag aggregate. 

.4. Single brick thick load bearina 
waJls for 4-storeys. 

S. Precast R.C. Channel Units. 
33. Use of Joea1 secondary species of 

timber for doors/windows. 
6. Precast L·Pan roofing. 

7. U~e of Single stack system of plu-
mbing. 34. Precast R..C. Cellular units for roof-

ing. 8. U~e of PVC pipes. 

Local Materials and Consrruelion Techniques Promo/~d 
by National Buildings 

Organisation 

I. COLD REGION: 

Wullinp: : 

Roofin, 

II. HOT ARID 

Wallin, ; 

(i) Sundried brick work in mud mortar. 

(ii) Stone concrete block masonry. 

(ijj> Stone masonry in mud mortar. 

(iv) Brick masonry in lime mortar. 

(v) Dhajji Walling. 

(i) Asphaltic sbeet roof over wooden frame. 

(ij) Asbestos cemeat sheets over wooden 
frame. 

(iii) C.C.I. Sheet! over country wood 
frame. 

(iv) Slat e root'. 

i 

(i) Mud wa)Js plastered with mud mortar 
/water proof mud mortar. 

(U> StabjJjzed brick wall in mud monarl 
water proof mud morlat. 

(tii) 6ulldtied·brick '\ftJ1 ib mud mortar' 
water. proofJn. mud ~ftar •. I 
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C i"v) Brick wal J io mud •• tar. 
(v) R.R. Stone masonry ip mpd mortar. 

(vi) It,ll. Stone masonry in lime mortar. 

(vU) Pr,cqt stone bJock masonry. 

(i) Thatch roof treated with fire 
retardeDt treatment. 

(ii) Tile roof over country wood frame. 

(iii) A.C. Sheets over wooden frame. 

(iv) Brick panels over precast concrete jOi8ti; 

(v) Reinforced brick sJab roof. 
(vi) Stone ,Jab roof. 

ID. TEMPBRATE HUMIDE: 

Wallina ; (i) Clay block masonry in mud mortar 

Roofing: 

(ii) Laterite- soil brick waJ)4i in mud 
mortar. 

(iii) Brick wall in mud mortar. 

(iv) Stone masonary in mud mortar. 

(i) Thatch roof with water proof/ 
fire retardent treatment. 

(il) ManaaJore ti1e roar over wooden 
frame. 

(iii) Brick panel roof. 
(iv) Stone slab roof. 

IV. HOT HUMID : 

WalliDI: 
0) Mud wall. 

(ii) FiUer mud walls with stone pillora. 

(iii) Split bamboo wall fixed in wooden 
frame. 

(Iv) Bamboo reinforced mud wall. 

(v) Brick wall in mud mortar. 
(vi) a.a. 8t_0 w,,1 in m\\41 D'M)ftar. 

(vU) 1.aterite bJ'l,* ~tJt 
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Roofinl: 

(i) Tile roof over woodeD frame. 

(tn A.C. Sheet roof. 

(iti) C.O.J. Sheet roof. 

(.iv) Coconut Leaf Laid over WoodeD Frame. 

(,,) Thatch roof over bamboo frame. 

DBSIGN AND RESBARCl{ SERIES 

J •• Comparative cost studies-Future Bxpansion (or 
.rowin. hous e. 

1-1. Comparative Cost Studies-Building Designs Corridor 
access vs. staircase. 

III. Comparative AnalYSis-Individual vs. shared toilets. 

IV. Cbmparative Analysis-Com unity toil ets vs. 
individual toilets. 

V. Comparative Cost Ana tys is-Land u tjUsation jn 
,leAning telidential layout. 

V(. Optimi'Jation of Housinl Elements-Wa 11 length of a 
toom. 

VII. Optimising the Density in Residential seUJements-
Anlyais of physical Parameters. 

APPLICATION SBRIBS : 

. I. Prefabficatod Brick Panol Iloofin •. 

II. Lime Based Stone Masonry Blocks. 

COMPUTER Afl>BD PLANNING cl DESION : 

I. HUOCO MODEL-Computer based DesigD and Analysis or 
An.Able SbeUer. 

II. HUDCO USBR'S HAND BOOK MATRIX-Land Sub-Division, 
utUlty Network and Aftotdability. 

Se.iDar on Rural Centre aad Settle· 
ments PlanDial 

3091. SHRI IAGDISH AWASTHI 
-- the MIM&ter 6f WORKS AND HOUS. 
~ be ,.. ... ct 10 &Utle : 

(.) *bI CkNlch.toa. arrived at the fOllf 
'.ernie ... on'R.ural Con're aDd ,$old .. 
b PlaoDial t sp:>Q,ored by bis Yioi.tq 

and the Economic and Social CoanDi .. 1oD 
(or Asia and Pacific of the U.N.; 

(b) names of tbe parWoipatiDi eo .. 
tries ; 

(c) whether it WI •• .,.,hUind cIaiitII 
the course of tt.. ...... tltat .. ," 
areater attention bas beeo paid to ' ... 
housilll at tbt OOIt or tural .reat, •• 4 
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(d) if 10, tbe reaction of GO\l ernment 
(hereon? 

THE MINISTER OF PARLIAM~NT· 
ARY AFFAIRS (SURI H.K.L BHAOAT) : 
Ca) The report on the seminar ~n 
'Rural Centre and Seltlements Plaonins' 
orpniscd by the Bco"onllC and So~ial 
Commission for Asia and Pacific. for which 
bOlt facilities were provided by the Gove .. 
rnment of India, is to be finalised by the 
ESCAP. The report has not been received 
from ESCAP. 

(b) Bhutan, Iran, Nepal, Pakistan 
and Sd Lanka participated in the seminar. 
Officers of the Government of India and 
some of the State Governments, among 
others, also participated in the ~minar. 

(c) In the absence of the report on 
the proceedings of the seminar, it is not 
possible to say whether or oat it was em-
phasised that so far greater attention has 
been paid to urban housing at the cost 
of rural areas. 

(d) Does not arise. 

Import of Fertilizers 

3099. SHRI SATYAGOPAL MISRA: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleas-
ed to state: 

(a> what are the ditTcren t quantiti es 
of fertilizers tbat Government imported 
during 1984.8 '; 

(b) the details thereof and amount fft-
volved thereon ; 

(c) whether Government have taken 
steps to import fertilizers during the 1985-
86;- and 

(d) if 50, the details thereof? 

THE M1N'ISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHANDRA. 
'KAR): (a) and (b) The quantities of 
fertiUton impol'ted in 1984-85 are ,iven 
below: . 

(in lakh tOIlDtS) .-------
Urea 36.86 

Di .. Ammonium Phosphate 16.20 

Muriate of Potash 

Ammonium Sulpbate 

Calcium Ammonium 
Nitrate 

Sulphate of Pataah 

Total 

14.25 

0.'1 

0.42 

0.32 ---• ,68.56 

The value of the Imports which includ e 
cost and Ocean freight, is Rs. 1435 crores 
approximate1y. 

(c) aDd (d) Yes, Sir. It would Dot be 
in the public interest to disclose details of 
import of fertilizers planned for 1985·86. 

Industrial RelatioDs Machinery 

3100. SHRI V. SOBHANADREES. 
WARA RAO: wm the Minister of 
LABOUR be pleased to state: 

(a) whether he is aware that the In-
dustrial Relations Machi nery both the 
centre and in State has not been able to 
check strikes, work stoppaaes etc., del-
,pile their best reconciliatory measures; 

(b) the Dumber of strikes etc., averted 
or solved as a result of interyention of 
Industrial Relationa Machinery; 

(c) thc details of strikes etc.. which 
are contjnUina for more than a montb now; 
and 

(d) the number of mandays ) ost during 
the last year ending on 31 March, 198 S 
and financial Joss suffered by Oovernm.:Dt 
during the period? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH): (a) Thero has bccn a .tcady 
decline in the number of -industrial dis. 
pules (strikes and lockouts) from 2,431 
In 1983 to 2,061 in 1984. The Ind •• trial 
aOlatiqu Ma<:biool')' both at the Ceil.", 
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and in the States continues to make efforts 
to reduce work £toppales through ' preven-
tive mediation, conciliation, adjudica.tion 
ard arbitution. During 1984, out of 9,184 
disputes referred to the Central Industrial 
Relations Machinery, 7 ,Its 3 disputes 
were resolved, 4,011 cases in pre-conci-
liatioo proceedinls and the remaining 
tbrough cenciliation and reference for ad-
judication. 

(b) During 1985 (January-July), out 
of 280 strik-es reported to the Labour 
Relations Monitoring Unit in the Ministry 
of Labour, 216 strikes were resolved 
following the intervention of the Industrial 
Relations Machinery. 

(c) According to information received 
in the Labour Relations MODitoring Unit, 
as on 1.8.1985, 49 strikes in establish· 
lIlents employing more than 100 workers 
were continuing for more than a month. 

(d) According to informat ion received 
in the Labour Bureau, number of mandays 
lost during the year ending 31st March, 
198 S is 46.65 million. Information on 
financi~ 1 Joss suffered by Government 
due to loss of mandays 18 not maintained. 

Import of Fertilizers 

3101. SHRI K. PRADHANI Will 
the Minister of AGRICUL TURB AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) the total tonnege of fertilizers im-
portc:d durina tho last three years, (year .. 
wise) ; 

(b) whether it is a fact that the price 
of imported fcrt ili.leri has been cheaper 
than the average retention price of iudi .. 
I eDOUS forti liz erSt 

(0) whether tbe averale retention 
price of some of the recentJy commlSSlon-
ed plants is abnormally biah; aDd 

(d) if so, whether Government propose 
to increase the import of ferlilizen in 
ViOW' of tbo abov. "'''001 7 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF RURAL DEVELOP-
MENT (SHRl CHANDULAL CHANDkA-
KAR): (a) The quantity of fertiJizets 
imported durinl& the last three years is 
given below: 

Years 

1982·83 

1983-84 

1984·85 

Total Nutrients 
Oath tono es) 

11.32 

13.55 

36.24 

(b) The delevircd cost of iudigenous 
fertililers was lower than that the impor-
ted fertilizers including their cost of unJoa. 
ding, bagging, transi/ortation and handling, 
till 1981·R2. However, since 1982-83, 
the delivered cost of indigenous fertilizers 
has been higher than the imported fertili-
zers, due to increase in input costs as 
well as capital cost of the new:y commi-
ssioned indigenous fert ilizer plants. 

(c) The average ret ention price of 
some of the recently commissioned plants 
is higher than tha t of earlier plants maloly 
because of higher capital costs. 

(d) The quantities of fertilizers to be 
imported in a year shaJl continue to be 
governed by the projected d~mand of 
fert ilizers in the country and treods of 
its indigenous protection. 

Ratio of Jel'Y and free saJe Sugar 

3102. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether at present (he ratio fixed 
between levy and free sal e sugar is 60:40; 

€b) whether over the years tbis Ratio 
has not been adhered to strictly; 

(c) if so, the variat ions durinl the 
I{,st three years, year-wise; and 

(d) the impact of the8e variationl oD 
~b •• took pgsitiou of aupr ? 
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TltE MINISTER. OF PooD AND 
CIVIL SlTPPLIES (KAO BtRENDRA 
SIN 0 H.) : (a) No, Sit. Tbe present 
ratio between levy and freesale &Uaar is 
65:35 of the production durin. the seaSOll. 

(b) and (c) Under the incentive Scheme, 
new sugar factories and expansion factories 
are given the bcnetitof hi&her free Fale quota 
thereby increasing tho freesale entitlement 
and reducin& the levy entitlement of such 
factOries. Such conversion of I evY sugar 
as free sale is about 4 to 5 % of total 
production, in each of the lalt 3 ~easons. 

(d) As a result of higher freesale re-
leases given to the incentive and expansion 
factories, tbe freesa)e availability incn;as· 
ed to that extent with corresponding redu-
ction in the levy availability of sUS'lr dur-
in. the season. 

Clamge In ProportioD of Levy Quota 
of Supr 

3103. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government are consider-
ing a change in' the proportion of levy 
quota of sugar or to raise the levy price 
in order to belp proper planning for tho 
survival of the sugar industry; 

(b) whether costin, of levy priee was 
on tbo basis of statutory cane prices and 
tbis does not retlect the actual costs; 

(c) whether nearly two-third of the 
BUlar industry is sick; and 

(d) if 80, Go\' ernment's reaction 
thereto? 

THE MINISTER OF FOOD AND 
CiVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) At present no such proposals 
arc under the cosideration of the Oovera-
mente 

(b) 'the ex.factory prices or J ev)' SUlar 
are determined under the Itatutory pro-
vilion. ot Section 3(lC) of the Bssential 
C::ol1ll1loditiM Act, 19"". which inter-alia 
.tiputatos tble till minimum ftltut." 

sugarcane price should be tak~n iuto' 
nccount in filtin. the levy 'Price. The 
actuaJ cost of production depends upon 
tbe cane price aettally paid by each faet. 
ory. 

(c) and (d) 1 he sugar industry. beina 
a seasonal industry which is subject ed to 
fluctuations on a number of factors includ-
ing agro·climatic factors, pan;mcteu for 
quantifying sickress in tbe industry con-
cretly have not evolved. However, on a 
quick survey made by the Government, 
107 sugar mil1s out of a total of 3'6 
factories installed in the countrY have 
been found to be technicaJly weak. 

Apart from taking over tho: manage-
ment of weak sugar units by the concern. 
ed State Oovelnments under various 
Acts, the Sugar Development Fund and 
the Soft Loan Scheme run by the Indus-
trial Finance Corporation of India and 
the Industrial D e'/cIopment Bank of India 
is meant for modernisation and rehabili. 
tation of such technically weak mills,. to 
make them viable and strong. The COn(,;ern .. 
ed State Governments as welJ as such 
technically weak mills, should therefore, 
take advantage of tbe assistance available 
under the Sugar Development Fund and 
the Soft Loan Scheme. 

Transport SYstem in tbe 80untry 

3104. SHRI B.V. DESAI: Will the 
Minister of WORKS AND HOUSING be 
pleased to state: 

(a) whether Government are in favour 
of both International as!)jstance and dome-
stic financing to assist lrC:l.nsport system 
as a whole instead of private and corpo-
rate sectors; 

(b) whether it is a fact that aft Intet-
national gathedna was cnlted to diFCUIt 
integrated urban transport; 

(c) whether the main thrust of tbe 
conf .... nce was to identify action to be 
taken and prior ity to be tiMed in IOtviDI 
transport Pfob!em ; 

(d) whether Oovernment are "on51. 
derinl to act the roreian aid fot tt ... .,ot1 
1)'lt em iD the ~outttry: and 
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(~) if 80, the otber me.sur. Govern~, 
ment have taken to solve transport system 
in th~ (:ountry '1 

THE MINISTER Of PARLIAMENT ... 
ARY AFFAIRS (SHRI H.K.L. BHAOAT) : 
Cal to (d) Provision of rapid mass transit 
system for metropolitan oities. ensuring 
appropriate intermodel Mix, wou ld involve 
biab capital investments and application 
of advanced t echnolo"y. While formula-
Un, projects, appropriate for the specific:: 
conditions obtainina in a city, various 
options for financial and technicall colla-
boration, including international assis-
tance, shall have to be con~idered. 

The international seminar on intesrat ... 
ed urban transport was held in New Delhi 
on 13-14 July 1985 in association with 
the Rail India Technical and Economic 
Service Ltd.. and the London Transport 
International Service Ltd. The seminar 
discussed a serie'l of related issues pertain-
ing to tra'1spo!'tation poljcy~ integration 
of transport-cum land use planning~ deve· 
lopment and maintenance of transport 
modes and infrastructures etc. 

(e) Regional transportation is Jar,ely 
by rail and road and the continuous im-
provement of these systems are being un-
dertaken by the Min.istries/Departments 
concerned. For urban tran.,portation 
stress is on transportatior. .. cum-land use 
planning. particularly in the larger agglo-
merations. In aU situations augmentation 
of mass transport fleet capacity and their 
proper operations and main tenance is a 
priority. 

Import of Cow. 

3105. SHRI MOOL CHAND DAGA : 
Will the Minister of AGRICULTURB 
AND RURAL DEVELOPMENT be pleas-
ed to state: 

(a) whether Tamil Nadu is importinl 
and air lifting 2.6 lakbs cow, from West 
Germany while Rajasthan Government i. 
impoJtjo. 20 thousand cows from U.K.; 

(b) if so, the detailS of the above 
regardin, pr ice, tranlport charges and age 
condition and items beina exported in 
excbange of the above; 

(c) the other State. in the country 
have imported cows or other animals durin. 
the 1ast two years; the reasonS therefor 
and the cost involved thereon; and 

Cd) whether there is a project with 
Centre or other States to encourage cattle 
gr.owth to avoid dependency upon others 
for such bas ic necessity. if so, details 
thereof 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF KURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) No, Sir. 

(b) Does not arise. 

(c) There was no import of cows by 
other States durin. the last two years. 
However, the following animals were im-
ported for devol opment work durio. the 
last, two years. 

State Year Nos. Cost 
(Rs. Jakhs) 

Sheep 

Rabbit 

Goats 

Pigs 

Uttar Pradesh. 1983-85 
Rajasthan, Gujarat, 
1 & K and Haryana 

Uttar Pradesh 1914 .. 85 

Rajasthan" 1984-85 
Mabnrashtra 

ASlam, Bihar, Kerala, 1983-84 
Karnataka, RaJa, tban 
A Arunachal Pradesh 

1714 

116 

22 

237 

168.'S 

0.90 

Gift 

28.67 

--.---~~~------------------'--------------------------------------~ 
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(d) There 'are a number of Central 
and State Sector Schemes for cattle deve-
lopment in the countr) to improve their 
productivity. The, are al folJows : 

(l) Coordinated Cattle Breeding Pro-
ject (Proaeny Testing) (2) Centra) Fro-
zen Semen Production and Training Insti-
tute, Hesserghata, (3) Cross Breeding 
of cattle with exotic dairy breeds and up-
grading of buffaloes using frozen semen 
tcchni'lues outside operation flood area; 
(4) Assistance to Oo~halas for production 
of cross-bred heifers; (5) Central Cattle 
Breedina Farms; (6) Central Herd Regis-
tration Scheme; (7) Intensive Cattle 
Development Project (lCDP); (8) Key 
VUla,e Blocks; (9) State Cattle Breeding 
Farms and (to) Operation Flood Project. 

Crop Insurance Scheme In Maharasbtra 

3106. SHRI BALASAHEB VIKHE 
PAT1L: Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to s ta te : 

(a) whether Crop Insurance Scheme 
has been introduced in Maharashtra and 
if so, the crops that have been covered 
by the Insurance Scheme; 

(b) what bas been the response to the 
Scheme; 

(c) whether the scheme doe. not 
include cotton and sugar which nre the 
main cash crops of the State; and 

(d) if so, whether Government pro-
po"e to include these two crops since the 
econom) of the State mainly res1s on 
the se crops '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DBVELOP· 
MENT (SHRI CHANDULAL CHAND-
RAKAR): (a) Comprehensive Crop 
Insurance Scheme aR introduced from 
Kharif 1985 has been accepted by the' 
Oovcrnment of Maharashtra for its jrn-
plementat;on. The scheme covered 
cereal. namely, wheat, paddy, and milleh 
and dry}.n" crops name))', pulses and 
oilseed •• 

(b) AU farmers who _c, bave availed 
themsalves of crop loans from co-opera. 
tive credit institutions, commercial banks 
ar.d regional rural ~anks for raiSing any 
of the crops referred to in fOp., to (a) 
above, during Kbarif, 1985 in the 'Defi. 
ned Areas" in the State are covered in 
tbe scheme without any exception. 

(c) and (d) The scheme does not 
COver cotton and sugarcane' crops. At 
present, there is no proposa I to ineludc 
cotton end sugranee crops in the scheme. 

Wages to Workers at Gurada MIne., 
KeonJhar (Orissa) 

3107. SHRr HARIHAR SOREN: 
Wi)) the Minister of ,LABOUR be pleased 
to state: 

(a) the number of workers engaged in 
Ourada min es, Keonjhar district in 
Orissa which Was previously managed by 
Serajuddin & Company and DOW manaled 
by the Orissa Mining Corporation ; 

(0) whether the workers previously 
working under Serajuddin & Company have 
not been getting wages and other ameni. 
ties at par with ~ther workers ; 

(c) if so, the reasons of the discri-
mination in the payment of wageg ; and 

(d) steps taken to bring their wages 
at par with the wages of other workers 
of Orissa Minioa Corporation operated 
mines? 

THR MINISTER OF STATE OF THE 
MlNISTRY OF LABOUR (SHRI T. AN-
JIAR) : (a) The number of workers 
engaged in Ourada minc .. , Kconjhar 
District in Orissa is reported to be 758. 

(b) While 741 workers eDlaaed in 
tbe mines are getting the PI escribed 
minimum waaes, 17 clerical and field staff 
are not pllin, the wales and other amen-
ities at par with orher workers of the 
Orissa Mining Corporation. 

(c) The wOlkinl of the mine is limp}t 
boin, man.,ed b, Orjlsa Mini, Corpora-
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on Ltd. and the lease or the mine is 
ill in tbe nam·e of MI. Seraj uddin and 

;0. and as such the Corplration bas Dot 
ot treated them at par with their own 
'orkers. 

(d) The concerned 17 clerical and 
~Id "staff raised industrial dispute before 
e Assistance Labour Commissioner 
~entrul), Rourkela which ended in fai-
. e. The dj'pute has been referred to 
dust"al Tribunal for adjudication. 

. Vltbdrawal or Prolramme 'Safarnama' 
by Doord arshan 

3108. SHRIMATI KISHORI SINHA: 
i1I the Minister of INFORMATION 
'D BROADCASTING "be pJeased to 
', .. 
,'_' . 

(8) whether R~ilways programme on 
'Sfarnama' was withdrawn by the 
)rdarshan in Ju Jy, 198 S ; 

:b) if so, the reasons thereof; and 

:c) whether Doordnrshan has ascertained 
)ubJic responhe to this programrr e '] 

"HE MINISTER OF STATE OF THE 
'lSTRY OF INFORMATION AND 
ADCASTING (SHRI V.N. GAD· 
: (a) Yes, Madam. 

) The serial has been discontinued 
use of its unsatisfactory quaHty. 

:) No, Madam. 

ath of Children In DDA's VikAspuri 
Park 

09. SHRIMATI K(SHORI SINHA 
DR. O.S. RAJHANS : 
SHRI SRIHARI RAO : 

·11 tbe Minister of WORKS AND 
NO be pI eased to state : 

whether two children died at 
uri park in West Delhi on J uJy 17. 
ue to drownil'l, in a dcp,oss;Qn 'n 
-k ; 

(b) if so, whether this was duo 
to DDA's negligence to fill the pond; 

(c) if so, the action taken as-inst 
the defaulting officials ; and 

(d) the steps taken to prevent such a 
tragedy fn other DDA colonies? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS (SHRI H.K.L. BHA· 
GAT) : (a) Y cs, Sir • 

(b) DDA have reported that the pond 
in question is actually a 'lohad ' which 
bas been in existence for many year. 
even before the development of Vikaspuri. 
The Jand earmarked for development of 
park which included the ]ohad, the sceno 
of the present incident, had been en-
closed on all the four sides by a boundary 
walJ with grill fen eing. The park hal yet 
to be developed. The arca was not sup. 
posed to be w~ed by general public for 
any purpose. However, on the requests or 
the residents recdved by the Engineerinl 
Wing, the 'Johad l was earmarked for 
being fiJled with rubbish/maJba available. 
in Jarae quanlity in the nearby housing 
pocket under construc1ion. The filJing haa 
since been undertaken & is expected to be 
com pI eted soon. 

(c) Chief Engineer (Q.C.) has been 
appointed as enquiry officer 0 enquire 
into the incidents. 

(d) Necessary preventive measures are 
being taken either by providing fencina 
around such ponds and also dispJayiDI 
sign boards in Hindi indicating the area 
as 'OUT OF BOUNDS~. 

Assistance to Slum Dwellers 

3110. SHRI BANW ARI LAL PUR· 
OH1T: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(~) Whether Central OO\'emment havo 
iSlued any guicelines and direction. for 
imrovement of ~Jum8 to the State Govern-

. mcnts ; and 

(b) it £0, the detaifs thereof and what 
further dOft. are bein, made bJ Oo\'~rQ. 



'tDem. to provide 8uftlclent aasistancc to 
tho .. who are livin, in slums ? 

THB MINISTER OF PARLIAMEN-
TAllY AF'FAIR.S(SHRIH.K.L. BHAOAT): 
(a) The Central Government have pro-
vided neceslary auidelines to the State 
Govemments for environmental impro-
vemont of urban slums. 

(b) The -emphasis of the Govenlment 
polley is on environmental improvement 
of slums on site rather than their ma~sj.,e 
'relocation. Under the State seeter 
.cheme of Bnvironmental Improvement of 
Urban Slums, the guidelines for which 
have been provided by the Central Gove-
rnment, basic amenities like drinking 
water supply, sewers and storm water 
drains, paving of pathways, street ligh-
ting and community baths and Jatrines 
etc. are provided in identified slums. The 
,per capita cost of improvement was 
raised from Rs. 1 SO to Rs. 250 with 
etrect from 1.4.1984. 

Since the progress of implementation 
of the scheme was not very satisfactory 
during the first three years of the Sixth 
Plan. Ceotral incentive grants were pro-
vided to Slates during the last two years 
of the Plan for additional coverage of slum 
dwellers. The modalities of implementa-
tion of the Scheme during 7th Five Year 
Plan have not been finalised. 

Rela1!1tion in forward Trading in ~rt­
cultural Produce 

3111. SHRI DIOVIJAY SINH: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the names of agricultura1 commo-
,.dities in which forward trading restrictions 
have been relaxed durin, the Jast five 
years; 

(b) . lbe nreasons for not giving the 
,'lame relaxation to forward trading in 
cotton; and 

(c) the time by whlcb the I\PpeaJs 
.ade b) the trade In thJs re,ard wiJJ ~o 

oopsidered. 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Futures trading has been 
resumed in aur with effect from' 5.4.1'982. 
Trading in the non-transferable specific 
deJivery contracts in afouodnrJt and 
aroundnut oil bas been permitted with 
effect (rem 26.11.1983. Ban on futures 
trading in castorseed has be en lift ed with 
effect (rom 16.4.1985. Futures tradin. 
in potatoes has been allowed with effect 
from 15.S.8S, 

(b) and (c) Facility for trading in 
the non-transfer.hle specific delivery 
contracts in Cotton is available throuah 
10 associations situated at 'Bombay, 
Bhatinda. Ujjain, Indore, Ahmedabad, 
Surat, Broa-:h, Surendranugar, Coimbatore 
and Guntur sil~ce April 1973. 

Remlluerativf Prices for Sugar· cane to 
Farmers 

3112. SHRI HANNAN MOLLAH : 
Will tne Minister of FOOD AND CIVIL 
SUPPLIES be pleased to slat e : 

(a) whether Government al e aware 
that the sugar production in the country 
will continue to decline unless the farmc:rs 
are,given rt'muner:ltive pricts for sugareae ; 
and 

(b) if so, the steps Government are 
considerinJr to ensure remunerative prices 
to srowers 1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRBNDRA 
SINGH) : (a) and (b) Sugarcanc ,avail .. i 
ability is the major fa,;tor havina a 
bearing on sugar production and the 
prices received by the growers, is ODC 
of the factors nft'ecting availability. Con-
sequently, in the fixation of the statutorY 
minimum price of sugarcane pavable by 
sugar rac~orjes, under the Su,afeanc 
(Control) Order, 1966, due regard i .. ~ 
liven to the 'foltowina : 

(i) the cost of ,production of ,SUlar-
cane: 

(U) the return to the trOw.· , .. rn 
.Iter~tiv~ crop • ..,4 the ..... r .. 



trerd of prices of 41,ricultural 
commodities ; 

(iii) the avaiJabiHty of BUlar to the 
consumer at a fair price; 

(iv) the price at wh!ch su(tar produc-
ed from sugarcane is sold by 
producers of sugar; and 

(v) the recovery of SUlar from 
sUJlarcane. 

In actual practice, however, the gro-
wcrs have generally been gctting prices 
much higher than the statutory minimum. 
under the advice of tbe Slale Governments 
or as a result of t'lC operation of tbe 
Bbargava Sharing Formula enshrined in 
the Sugarcane (Control) Order. 1966. 

\Vqe Boards for Newspaper and Sugar 
Industries 

311 3. SHRI B. V. DESAI 
SHRT AMAR ROYPRA· 
DHAN: 
SHRIMATI USHA CHOU-
DHARI : 

Will the Minister of LABOUR be 
pleased to state: 

(a) wheLher it is a fact that Govern-
ment aonounced the appointment of statu-
tory wage boards for employees of News· 
paper industry and for sugar industry; 

(b) jf so, whether Govel nment arC 
in favour of the Wage Board approach to 
settle emoluments of employees in aJJ 
industries ; 

(c) the time by which the two Boards 
are likelY to submit their reports; and 

(d) by wbat time Government are 
likely to implement their recommenda-
tions ? 

THE MINIStER OF' STATE OF THE 
MlNISTRY OF LABOUR (SHRJ T. AN-
JIAH) : (a) Two Statutory Waao Boards: 
on. for workina journal ists aDd the ot.her 
for nOn-journalist emplopeci of newspaper 
iaQuatl}' ba'Ye been set up on 11th July, 

1985. A tbird Wale Board, whicb is non-
statutory, has been set up on 17th luI" 
1985, for tbe workers of Suaar Industry. . 

(b) Gov. rnment ar; of the view tbat 
colJ ec five bargaining shouJd continue to 
govern industrial relations, but whorever" 
necessary wage boards would be establi-
shed for protection of workers" interests 
and maintcnance of indus·tr ial peace. 

(c) and (d) The term of aU the three 
Wage Boards is one year. Gvernmcnt 
will take necessary decisjons upon rccejpt 
of the award of the Boards. 

Request from Maharashtra for Revision 
of Incenth-e Scheme to new Sugar 

Mills 

3115. SHRI BALASAHEB VIKHB 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether the incentives to be 
given to new sugar mills recommmended by 
the Samprth Committee have become in-
effective because of difference beween 
the free sale prlce and levy price as also 
difference in their excise duty; 

(b) whether the finalising of the lev)" 
free quota is often delayed causing diffi-
culty to the beneficiaries ; 

(c) whether Government of Mahara-
sbtra have requested the Central Govern-
ment to revj~e the incentive scheme to 
get over the above difficulties; and 

(d) when tbis request was received 
and the time by which a decision win be 
taken '1 

THE MlNISTER Of FOOD AND' 
CIVJL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) No, Sir. 

(b) No, Sir. Immcdlately after receipt 
of inceDt-ive claims, ftoms new SUIai' 
factories. in the prescribod proforma con-
taininl full reI event data, proviaioDa1 
assesssment of entitlement is made and 
incetltive bonefits allowed on proviaional 

, bali. wbicb... .Uah&lr low" thu1 tb~. 
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entillement. Full entitJed ben efits are 
allowed after spot verificcltion and tinali-
sat ion of the incentive claims. 

(0) Oovernment of Mabarashtr a has 
requested the Central Government to 
f'e"ise tbe incentive scherue suitably so 
that high cost factories are able to meet 
their obliaatioDs to financial institutions. 

(d) The request was received by the 
Government on 13th July, 1984. The 
matter is under consideraHon of Govern-
ment. 

Production of Ginger in North-Eastern 
Region 

3116. SHRI N. TOMBI SINOH: 
Will the Minist er of AGRICULTURE 
AND RUR~L DEV~LOPMENT be 

pleased to state: 

(a) whether specia.l effol ts have 
been made by Government to increase 
the produ( tion of ginger in the North· 
East.:rn region particularly Manipur where 
the soil and tlimate suit the pro-
duction of this crop ; 

(b) if so, the details thc:reof; and 

(c) if not, whether Government pro-
pose to explore the pcssibilities in this' 

relard ? 

THE MINISTER OF STATE IN THE 
DB'PARTMENT OF RURAL DEVELOP-
MBNT (SHRI CHANDULAL CHAND-
RAKAR) : (a) and (b) At present, there 
is no Central or Centrally sponsored 
&cheme for increasing production of ginger 
in the North-Eastern Region. 

(c) The State Government of Mani. 
pur is examining the possibility of star-
tin, gioaer dehydration plant through 
Maotpur Aleo.Industries Corporation Ltd. 
With the eltabUshment of improved mark. 
ctiDa facUities, necossary mealure. for 
o~teDlioll of area UDder alDler will b. 
"teD up. 

Allocation of Funds For De'felopnleat 
of State Capitals 

3117. SHal N. TOMBI SINGH: Will 
the Minister of WORKS AND HOUSING 
be pleased to f>tate : 

(a) the amounts allocated and releast.d 
by Government to the Stat es for the 
deveJopment/construction of their state 
capitaJs; 

(b) wheth('r M anipur, MeabaJaya, 
Nitgaland and 1ripura will be confJid,rcd 
0D a special footing in this relard; and 

(c) if so, d etaU& thereof? 

THE MINISTER OF PARLIAMEN. 
TARY AFfAIRS (SHRI H.K.L. BHAGAT): 
(a) to (c) There is a proposal for a new 
Secretarial Complex in Na8aJand. The 
Government of Manipur has also approa. 
ched this Ministry for improvements to be 
carricd out in the existina capital project 
in Imphal. No amounts have been 
released so far. . 

Proposals for MeghaJaya and Tripura 
will be considered if and when received 
from the concerned State Governments. 

Allocation For Development of 
lmphal 

3118. SH.lU N. TOMBI SINOH: 
W ill the MiDi ster of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government have made 
any allocation for tbe development of 
Imphal city; 

(b) if so, the details tbereof; 

(c) jf not, whether Government have 
received any propo sal from the Stp..te 
Oovernment of Manipur for the develop.. 
ment of the State capital. Imphal; and 

(d) if so, details thereof? 

THE MINISTER Of PARLIAMBN.' 
TARY AFFAIRS (SHlU H.K.L. ' 
BHAGAT) : (al Nos Sir. . 

(b) Does Dot ads,. 



(0) aDd (d) Yes Sir, Manipur Govern .. 
ment requested that a special team of 
officers from the Central Govt. miaht 
visit Manipur to make a detailed study of 
the development problems. The State 
Govt. also sought financial assistance from 
tbeCentral Govt. or through the World 
Bank for the development of the Steat. 
Tbe State Govt. desired that the develop. 
ment of the Capital should be planned 
properly in accordance with the Master 
Plan and a Proj ect Report be prepared by 
the Ministry for this purpose. 

ExtenSion of Manipuri Programme 
Broadcast by Akashw8ni, SUcbar 

3119. SHRI N. TOMBI SINGH: 
Will the Minister of INFORMA TION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government arc consi· 
dering the extension of the Manipur i 
Programme broadcast by the Akashwan i, 
Silchar station from 30 minutes to one 

,hour in view of the demands madt' in this 
bebalf; 

(b) if so, from when; and 

(c' if not, tl}e reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a No, Sir. 

(b) Does not arise. 

(c) The 30 minute Manipuri programme 
now being broadcast from AIR, Silchar is 
composite Programme of talks, music, 
farmini, D ewa etc. covering al1 aspects of 
cultural and other requirements of the 
Manll'uri speaking population. At presept 
the duration of th e programme is consi· 
dered adequate. 

Import And Distribution of Ml1k 
Polt'der 

31l0. SHRrMATI OEETA 
MUKHER.JEE : Will the MjniHer of 
AOa.ICULTURE AND RUR.AL DEVE. 
~OPt4BNT be plea.ed to .tate ; 

'(8) whether Governmont arc receivinl 
Jaths of toones of milk powder 'from 
foreign co~ntrjes every year as lift, 
suppose to be distributed among tbe poor 
and tbose sufferjng from malnutrition; 

(b) if so, the qUllntum of such milk 
powder received during the years 1981,. 
1982, 1983 and 1984; , 

(c) whether it is a fact that a major 
part of this gift is being diverted for 
supplying milk to thG urban people at 
subsidised prices; and 

(d) jf so, what are the details of the 
milk powder received from abr('ad as 
gift (a) distributed among the poor and (b) 
diverted for supplying milk at subsid iscd 
pri-:;es in urban areas during the years 
1981,1982,1983 and 19841 

THE MINIS1ER OF STATE IN tHE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) and (b) No Sir. It is not true 
that Government IS receiving Jakhs of 
tonnes of milk powder from for!ign 
countries every year as gift to be dislri ... 
buted among the poor and those suffering 
from malnutrition. However, as per the 
informatio!l rt:ceived frem Ca\thoJic Relief 
Services, they received under the Indo-
US Agr (ement tbe foUowin8 quanthies of 
milk powder during fhe years 1981 to 
1984 for free distribution to the poor and 
n (edy in the country. 

Year QUli'ntily in MT 

1981 2922 
1982 2316 
1983 1528 
1984 5452 

(c) No, Sir. 

(d) Does not arise. 

Ta.k Force on HousIng In nl •• ter 
Prone Artas 

312.1. SHRI SRIBALLAV PANt. 
GRAHl: Will the Minister of WOIUCS 
AND HOUSING b. ,Iea.ed &0 .tatc : 



ej, 

I, ; 

" I 

2~'· Written AnSWff' AUOUST * ~t 1 ~*5 

,(a) whether Government have reeently 
set up Task Force on housing in disaster 
prone-areas; and 

(b) jf so, the details thereof? 

THE MU'H~TER OF PARLIAMEN .. 
TARY AFFAIRS (SHill H.K.L. 

, BHAGAT): <a) Yes, Sir. 

(b) A Development Group (Task 
Force) has been set up under the Chair-
manship of Director, National Buildins.l 
Organisation (NBO> with 12 other members' 
from various Organisations, Departments 
and State Governmcnls. Its broad terms 
of r eferenc e are : 

(i) Study and analyse type of damage 
and destruction caused to houses 
and small buildings due to 
natural disaster and rev'iew the 
technical measures including 
construction tcchniques, methods 
dod designs evolved by Research 
Institute for putting up houses 
and small buildings that are more 
resistant to natural disaster and 
indicate areas of further research. 

(ii) Identify and SUIiest appropriate 
construction techniques, designs, 
buildina code, methods etc. to 
build new houses tbat are more 
resistant to naturaJ disaster and 
to &trenatheu eIJdsting houses and 
small buildlDgs tbat 'arc considered 
deficient in this regard. 

(iii) Formulate l\,ideJines for bitting 
and relocation of houses with a 
View to framina suitable building 
reaulations in areas prone to 
natural disasters. 

(iv) SUllest specific areas for research 
and development work for 
housing in disaster prone areas. 

Sugar EeoaolD)' 

3122. SaRI SATYBNDRA NARAYAN 
SINHA: Will the Minister of FOOD' 
AND CIVIL SUPPLIES be pleased to 
llate : 

(a) whltb. Natiolltd F4Mler.tiOD of 

Co-operative SUaa( Factories Limited has 
blamed the Government for Ibc prescDt 
state of aLuirs in the sugar economy; 

(b) if so, Government's - feaction 
thereto; and 

(e) whether Government had a dialogue 
with the Federati(ln on supar policy? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) There have been reports to 
this effect published in a number of 
newspapers. 

(b) Government considers that the 
main reason fOT recent increase in ~ugar 
prices is limited availability of injjgenous 
sugar duc to significanlly lower produc-
tion in ]983-84 and 1984-85 sugar 
season as compared to the previous two 
seasons and substantial increase in 
intern_lI consumption from 1981-82 
season onwards. In order to meet the 
situation, Government have dtcid:d to 
import 10 lakh tonnes of sugar rind 
arrange its dist ribution at rrices below 
Rs. 5.80 per Kg. through State Govern-
ment agencies and sale to licensed dealers 
by auction/tender through the Food Cor-
porat ion of India. With th I! exped itious 
lifting of imported sugar by the State 
Govelnments and its ~ale through. auction/ 
tender by Food CorpoT;1tion of India, the 
sugar availabil ity in the open market is 
Hkely to improve further and the prices are 
expected to be cc'ntained at reaSon-
able level. Governme.Jt also feel that all 
sugar miJls whether in the private, public 
or even co·op,erative seClor, have to adhere 
to the discipline of rules and re,ulations 
and hav~ (0 come forward pOiitively to 
help in the maintenance of prices at 
reasonable levels. 

(c) The Federation has been makina 
suuestions and holding discussions with 
the Goveroment on susar poJicy ~rom tilDO 
to tinle. 

C Tramlatlon) 

Alteration of RetaU Sale Price 01 
tbe packqel 

3123. SMRI KAMLA PRASAD'SINGHt 
WU} the Mibhtcr of FOOD AND, 
CIVIL SUPPLIBS bo pl.utd,to'ltaW}:" . 
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(a) whether it bad come to the notice 
of Government that some producers{ 

,Inanufacturers/packers hld been ob!iterat-
iDa, smudging or altering the sale price or 
the 'retails s:ll c p .. i~ e L}dicated' on the 
package or on th c label affixed thereto; 

(b) if so, the act ion taken thereon; 
aDd 

(c) wh ~ther there is any proposal to 
direct the produc.!rs/manufacturers to sell 
their products to a]1 Oil the same terms 
and conditions to check unfa iT trade 
practices and to afford consumers the 
availability of the items at competitive 
prices; if not, the Jeasons thereof? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) No specific compla ints have 
been rec.!ived by the Central Government 
in this regard 

(b) Does not ari se. 

(c) Tl e existing provisions relating 
to the sa 1 c price in the Standards of 
WeightR and Measures (Packaged 
Commoditi es) Ru1es, 1977 nre intended to 
ensure that the producers/manufacturers 
sell their product" 10 a]l OU more or Jess 
on the same term<\ and crmditions and also 
to ensul c that within the limit of maximum 
price mentioned on the package there is 

,healthy competition among trader!l;. The 
Monopolies and Restrictive Trade 
Practices Act. 1969 has belTl amended to 
include specific provisions to curb unfair 
trade practices. 

PurehaSC of Items From Central Govern-
ment Employees Consumer Cooperafive 

Society 

3124. SHRI KAMLA PRASAD 
'SINOH : W ill the Mmister of WORKS 
'AND HOUSING be plea~ed to state: 

(a) whether Department of Personnel 
and A:dministrative Reforms .Oftlce 

I Memorandum ,No. 14/1,4/80. Welfare 
'dated 14.7.81 'made it in.cumbant 011 all 

jCentnil departments. their attached and 
mbotdinatct otBces and other or,ani_ions 
fiDaac«l aQd or controlled by 'llo GovcfQ-

'ment located at Delhi/New Dela 
purchase all items of Stationery, BIeC 
Sanitar) and other Goods from the CCI 
Government Employees 'Conlumet 
operat;ve Society Ltd., New Delhi;- , 

(b) whether all Offices under 
Ministry including DDA are folJowin" 
above jnsh uction and buy in. these ~ 
from tbe Society; 

(c) if not, a Jist of all offices fa 
under his Ministry that ar'e not follo~ 
the above said Order; and 

(d) steps taken to ensure compli 
of the Order? 

THE MINISTER OF PARLIAM 
TARY AFFAIRS (SHRI H. 
BHAGAT) : (u) Y(.·s, Sir. 

(b), (c) and (d) The informatk 
being collected and will be laid OE 
Table of the House. 

(Tran ~'Iat{ on 1 

Profit and loss of Natiodal Cooper.t~ 
Consumers' Federation 

3125. SHIH MOOL CHAND DA( 
Will the Minister of FOOD ANt) c: 
SUPPLI ES he pleased to state: 

(a) the objectives of National 
operative COnsumers' Federation an( 
ext eot to which this Federation 
succeeded in achieving these objectives' 

(b) tbe details ·of the profit earOCt 
10"'8 suffered by this Federation durin 
last t,hree years, year.wise; the re . 
therefor; and 

(c) the total money iavested 
Government in this Peduation; 
r :.eturn Government should have rcci 
from it and the r'etum actually,· 
received by Government durioS tJM 
three years? 

THE MINISTER OF FOOD • 
CIVIL SUPP1.IBS (RAO BlREN[ 
SING H) : (a) The principal object 0 

~at~on'_l Cooperatj" Conau~ra' , •. 
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tion or India Ltd. (NCCP) is to help in 
devdopin. tbe co')surner cooperative 
movement in the country. The federation 
is to usist, aid and counsel its member 
institutions and to faei I it ate their workins. 
The Federation has succeeded, io a limited 
way, in the procurement. buffer stocking 
and distribution of various oonsumer goods 
for the penellt of its member inst itutions. 
The Federation is also providing necessary 
technical guidnnce to its member jnsfilu· 
lions and other consumer cooperatives 
throu.h its Consultancy and Promotional 
Cell. 

(b) The Profit ond lo·s of th~ F edr-ra-
tion a'; per its audit ed accounts of the last 
three years are as under: 
--------_.,---_. ---

Year Net profit/loss Amount in rupees 

1981·82 Net profit 
1982·83 Net profit 
1983·84 Net lo~s 

22,1 J ,g27 
3,69,fJ75 

120.11.900 

The reasons for suffering net loss during 
the year 1983·84 was that the ~r030S 

carninas of the Federation during the year 
could not compensate the sharp increase 
in expenses on e~tabl ishment and finance 
charges etc. 

(c) As OD 30th June. 1984, the share 
capital contributed by Gl)vrnmf!nt of India 
in the National Cooperative Consumers' 
Federation of India Ltd. was Rs. 202.74 
lakhs out of the total ~hare capital of 
NCCF of Rs. 474.94 lakhs. The main 
purpose of providing financia I su pport by 
the Government of India to the Federation 
fs th" overall development of consumer 
cooperatives in the country and, therefore, 
no estimates of financial returns are made. 
However, the Federation paid a dividend 
of Rs. 4,05,480/. during 1981 .. 82 and 
Rs • 1,01,370/- during 1982·83. No 
dividend could be declared during the 
year 1983·84 due to the losses suffered 
by the Federation. 

,ILO Co ... eatioD About Rural Orgaa_tlon 

3126. SHR} MOOL CHAND DAGA : 
Will the· Mini~'er of LABOUR be pJ cued 
to atate : 

(a) whether Government supported 
the I.L.O. CODventio'l No. 141 relating to 
rural organisation and if so, steps taken 
to find out various c!tegories of the 2200 
lakh unorganised rural labourers and to 
improve their social and economic condi. 
tion; 

(b) the names of the States where 
organisations of rural and .la.ndle~s labour 
have since been formed and the law which 
covers these organimtions; and 

(c) whether Government propose to 
formulate any law in this r'egard and if 80, 
when and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) India has ratified ILO 
Convention No. 141. OO\lernmetlt's policy 
is to facilitat e organisat ion of rural 
workers. For this purpose the following 
Schemes have, inter alia, been drawn up: 

(i) A Centrally Sponsored Scheme 
to promote organisation of rural 
workers through appointment, 
training and placement of 
honorary rural organisers at the 
bJock level; 

(ii) Organisation of awareness camps 
through the National Labour 
Institute; 

(iii) Training and education of rural 
workers to increase awareness 
among tbem regarding their 
rights and responsibilities for 
formation of rural worlr era' 
organisati('ns, being implemented 
through tJ-e Central Board of 
Workers Education; 

(iv) Provision of grants· in-aid by the 
Ministry of Labour to trade 
unions and voluntary a,encies 
workinl for organisation of women 
workers. 

The Department of Rural Development 
(Ministr, of Agriculture & Rural Dew-
lopment) has under consideration a Jarae 
scheme of traininl and orpnilation of 
beneficiaries of tbe 20"Point PtOlrammo 
particuJarJ, the 1'Wal worker,. 
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(b) Trade unions can be formed by 
the rural labour, under the Trade Unions 
Act, 1926. Trade union! of agricultural 
workers ha.e been' registered in Bihar, 
Ker.la, West Bengal, Oujarat, Uttar 
Pradesh aod some other states. 

(c) The Central Government has no 
proposal to enact any Jaw in this behalf. 

Use of high yielding variety seeds 
In Agricultural ,Production 

3127. SHRI SOMNATH FATH : Will 
the Minister of AORJCULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(8) whether expansion of area under 
fieldina variety (HYV) has been an impor-
tant component of the strategy for increas-
ing agricultural products; 

(b) whether farmers in th~ remote 
areas are gettini high yielding variety 
seeds at a reasonable rate and at the ap-
propriate time; and 

(c) the manner in which tho farmers 
are kept informed of these new variety 
seeds ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (aJ and (b) Yes, Sir. 

(c) The farmers are kept informed of 
the ~ew varieties through Training and 
Visit Extension System, broadcastiog on 
radio and television and pubHcit) by 
newspapers, 'bulletins and pamphlets etc. 
To make aware the farmers, Agricultural 
UnivtrsiUea, Research Institutions and 
S'ate Departments of Aariculture orpnise 
kiun .melas, Kisan. GOlhties, Alriculturc 
BMibittoDl and field Days otc. T~e '"<)I 

of Dew varieties are aJso supplied to the 
farmers under minikits to see the perfor. 
mance of the variety at farmers' field. 

[Trans lotion] 

Persons Imparted TraIning uDder 
TRYSEM scheme in Vttar 

Pradesh 

3128. SHRJ HARISH RAWAT : 
Wil1 the Minister of AGRICULTU.RE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(8) the number of persons imparted 
trnininp; under TRYSEM Scheme in Uttar 
Pradesh during the years 1983·84. 1984. 
85 arid 1985-86 upto date and expenditure 
incurred thereon during the above period; 

(b) the number 0: tr ained persons out 
of them who have set up their business or 
industry; and 

(c) \\ hcther the State Government 
have any scheme to help the persons 
trained under this programme in settina up 
their own busir.ess within a stipulated 
time? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOp. 
MEMT (SHRI CHANDULAL CHANDRA. 
KAR) : (a) and (b) A statement is given 
below indicating the number of persons 
imparted training, expenditure incurred 
on their train ing, and the number of train-
ed persons who were self-employed durin, 
1983-84, 1984-85 and 1985·86. 

(c) The object of this scheme is to 
train rural youths for self.employment 
after trainin, is permissible. While every 
effort is made to equip these youths with 
skilli necessary for the purpose, no fixed 
time frame can be Jald down for enabUn, 
",em to ,et .If/waF emploJment, 
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Sate.ent 

Year Number ·of persons 
imparted training 

1983-84 23,446 

1984-85 26,606 

1985.86 2,227 
(April & May) 

Setting up of Cow Farms In Hilly 
Areas of U.P. 

3129. SHRI HARJSH RAWAT: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pJea!itd to 
state: 

(a) whether the cows received in aift 
from Eurol'e which are useful for the hiJ1y 

areas will be kept in the cattle falm at 
Sitarganj (Uttar Prade8h) ; 

(b) if so, whether more fi1rms on the 
pattern of this farm will be set up in hilly 
areas of Uttar Pradesh; and 

(c) jf so. details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEPART-
MENT (SHRI CHANDllLAL CHANDRA-
KAR): (tl) National Dairy Develop-
ment Board has identified SitaJganj as 
one of the possible locations for setting up 
of a farm for the cows if and when re-
ceived as gift from Europe. 

(b) and (c) There is no such proposal 
at pre~ent. 

[Engl',rh] 

Import and Export of Feature 
Film. 

3 J 30. SHRI PRAKASH CHANDRA : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
,tate : 

Expenditur e incurred 
on train ins 
(Rs. in Jakhs) 

215.78 

263.39 

(This in forma tion 
is monit ored 
quarterly) 

, 

Trained persoBl 
who were self. 
empJoyed 

16,768 

18,174 

748 

(a) the value of raw film imported 
by Indian producers during tbe year 
1984 ; 

(b) the quamtum of foreign exchanle 
earned by Motion Pic.ture Export Asso-
ciation of America by exp<'rtina the 
Indian films during this period; 

(c) the number of Indian films ex-
ported during 1984-85 upto 30 June, 
1985 ; and 

(d) the foreign exchange earned in 
respect of export of films; 

THE MINISTER OF STATE OF THE 
MINISTRY OF INrORMATJON AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) the value of raw films imported by 
accredited dealers during the finllDcial 
year 1984·85 is RS. 9.10 crorC's. Informa-
tion about the value of raw stock that 
n.igbt have been imported by the Indian 
producers Rgainfit replenishment ) ictuses 
issued to them against export of cinema-
tograph ~i1ms «('xl"osed) is not' avaiJabJe. 

(b) Nil. 

(c) and (d) A statement ,ivir, '·be ill-
fOl1llation is .iven~belo\\', ... 



Statement 

Export 0/ film during TAe Period for 1.4.1984 to 30.6.1985 

Export of films Export of Video right 
of films 

Period No. of films Value as per No. of films Value as 
exported shipping in respect per shipp-

bills (in of which ing bilbs 
lakhs of Rs.) video riahts (in lakbs 

1 2 3 

1984-85 525 693.85 

from 1.4.1985 136 128.95 
to 30.6.198S 

ILO Recommendations for jobs to Women 

3 J 31. SHRI M. RAGHUMA REDDY : 
SHRI DHARAM PAL SINGH 
~lALIK : 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government's attention 
has beeD drawn to the news item appear-
ina in the hHindustan Times" dated 11 
July, 1985 wherein International Labour 
Organ isaUon bas called the Members to 
adopt measures to promOte the employ-
ment o~ women and provide them equal 
opportunity irrespective of the rate of 
arowth and conditions in tbe. employment 
market; 

(b) If so, the details thereof; and 

(0) the action proposed to be taken 
to pro.id~ jobs to women in all the 
Central Government Departments and 
Public UndertakinKi with the detials 
thereof 1 

THE MINISTER OF STATE Of THE 
MINISTRY OF LABOUR (SHRI T. ANJlAH) 
fa) to (c) Yes, Sir. According to Provl-
.... ' R.ecord· of InternationaJ Labour Coa-
tcreooe June 1985, lbe CoaferCD.G" adoPt-

were exported) of Rupees 

4 5 

163 155.76 

27 24.41 

cd a resolution incorporating the specific 
conclusions on the question of Equal Op. 
portunities and Equal Treatment for Men 
and Women in Employment. The authen-
ticated text of the resolution has not been 
received from the 1.L.O. so far. Govern-
ment would take appropriate action on 
receipt of the authenticated text. 

Educated Unemployed Persons 

3132.SHRI M. RAGHUMA REDDY 
SHRI OHARA \.i PAL SINGH 
MALIK: 

Will the· Minister of LABOUlt be 
pJ eased to state : 

(a) the number of educated uncmplyod 
pers~ns, Matriculate and above quaJified 
on the live registers of Employment Ex-
changes in the country as on 30 June, 
1985; 

(b) whether this figure is steadily ria-
iDS every joar; 

(c) if 10, the rea.sons thereof; 

(d) whether any programme has since 
been chalked out to provido more Job • 
to tho uDemployod ponoos ; aDd 
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(c) if so, extra funds allocated for the 
purpose? 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) The 1at est available 
Dumber of educated (Matric & above) job-
seekers, a1l of whom are not necessarily 
unemployed' who were on the live register 
or Employment Exchange as on 31.12. 
1984 was 12S.4 lakhs. 

(b) The number of educated person~ 

(Matric &. above) who were on the live 
resister of Employment Exchanles during 
the last five years are given below: 

Year 

1980 

1981 

1982 

1983 

1984 

Number in 
lakhs 

81.6 

90.2 

97.7 

111.6 

125.4 

(c) The vacancies, suitabl e for the ed-
ucated, notified to the EmpIo}ment Excha-
nges is not commensurate with the increase 
in the educated job-seekers registered with 
employment exchanges. 

(d) During the Seventh Five Year 
Plan, ,employment is to be treated as a 
direct focal point of policy. The plan will 
have a National Employment Programme 
which will cover target groups, including 
the educated unemployed. The genera-
tion of gainful employment t hrouab in-
tearation of sectoral produ~tion plans with 
employment plans and enJaraement 
of Obi ina employmet proarammes 
would also bo emphasised. In .d4ttloD" 
S~btlD" will continue for promotin, .. If 

employment in economically viable activit-
ies backed up by the requisite trainin" 
credit, marketinl and oraanisational 'link-
ages. 

(e) According to available informaCi-::-n, 
the total allocation in the central sector for 
1985 for Integrated Rural Development Pro-
gramme (lRDP), Training of Rural Youth 
for self.Employment Programme (TRYSEM) 
National Rural Employment Prolramme 
(NREP), Rura\ Landless BmploY!Xlent 
Guarant ee Pro~ramme (RLEGP) and 
o;cheme for providing self·employment to 
educated Unem'ployed Youth is Rs. 1010 
crOres. 

3133. SHRI M. RAOHUMA REDDY: 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether Palekar Award has been 
implemented by all Newspapers establish .. 
ments ; 

(b) if not. the details of Newspapers 
that have not implement ed the Award so 
far; and 

(c) the action proposed to be taken 
against such Newspapers that have not im-
plemented the Award? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c) The responsibility 
to ,secure implementation of Puckar 
Award rests with the concerned State 
Governments/Union Territory Administra-
tions. A, per the reports furnished by tbem 
from time to time, the Ilewspapers listed 
in the statement below have not imple-
mented Palekar Award. The reports indi· 
cate that State Govemments/Union Terri-
toIY Administrations are takina lola1 aDd 
persuavisc measures to have the Awar4 
Impl em OIlted. 
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Statement 

SI. No. State/Union Newspaper esta bl i. Remarks 
Territory shments which have 

Dot implement ed 
Palekar Award 

1 '2 3 4 

1. Andhra Pradesh 1. Samacharam, -Th e management bas 
Rajabmundry. been served with tho 

notice for non-imple-
menting the award. 

2. Circar Express, These estbJishments 
Kakinada. have completed ono 

year Circulation fe-

3. Godavari Times, ccntJy. Notices have 
Kakinada. been issued for pay· 

ment as per orders. 

4. Zamin Ryot, -Prosecuted aD 

Nellore. 27.4.84 

5. Times of India -Cases in Court. Pay. 
ing as per interim 
orders of the Courts. 

2. Assam 1. Dainik Janam .. I Case filed in the 
bhoomi. I Court. , 

2. Saptahik Janam· I 
bhoomi I 

3. The Dainik J~ga· J Because of poor fin~ 

sankha I anela) conditions, 
I these arc unable to 

4. Dainik Sonar 
, implement the orden. 

, Cachar , However, persuasive 
I measures are be· 

S. The Coti I ins taken to lot tho 

I orders implemented. 
6. The Pranto Jyoti 

I 
7. lbe DaJam 

, 
I 8. Th e Jugasakt i 

9. The AkaJa I J O. PtaDtta Samaobar 
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1 

3. 

4. 

5' 

2 

Bihar 

Oujarat 

Jammu It 
Kashmir 

AtiGu$'t 12, 1'9*~ 

3· 

1. Search Iilht 

2. Praoip. 

3. Vi&bwa Dandhu PatDa 

4. Dbarat Mail Patnl 

5. Atmakatha Patna 

6. Pratah-Vayu Muzaffar-
pur 

7. lodino 

1. Times of India, Ahme-
dabad 

2. Akhand Anand, 
Fo.rtnilhtJ)'; 
Ahmedabad 

3. Oujarat Kesari, 
Surat 

J. Srine,ar Tim el 

2. Dail), Aftab 

3. Nawai Sabba . 

4. Daily Khadimat 
• 5. D..ily Bxcel.lor. 

1I1Dm\l. 

I 
I 
I 
I 
I 

~.,. ....... ~'4:~ 

4 

eale ·in Court and 
Paying as per interim 
orders of ·the Court. 

L ega I a ct ion has been 
taken. 

-Writ.filed in Patna 
Hi gh Court alaiost 
the implementation 
of the Award in res· 
pect of Katibs. 

-Case in Court. As per 
directions of Supr. 
me Court, 75 % of 
waps as recommen-
ded by Palekar Tri-
bunals are heinl paid 
by th e maDaaement. 

-Manalement has mo-
·vcd the Supreme 
Court for ~ta)'. Mat· 
ter is pending before 
the Court. 

-First year of Publica-
tion. As such, out of 
purview of tbe 
Award. 

Legal Action i. be. 
inl taken. 
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J. Dainiak Gaokari. 
Ahmednagar. 

2. SamacbarBharati, 
N •• pur. 

3. Samacbrr Bbarati, 
Bombay. 

4. Dainik Desh Doot, 
Naslk. 

I 
I 

S. Dainik Matantar. I 
Nasik. 

6. Dainik Bharamar, , 
Nasik. , 

l. NiJ ·Ka Anand, Pune. 

2. Daink Rashtratej, Pune. 

3. Daink Jiwala, Satara. 

4. Dainik Sarvamat. 
Sbreerampur, DisH. 
Ahmedna,ar. 

5. Hindustan Samacbar. 
Co-op. Society Ltd. 
NalPur. 

6. Hindustan Samacbar 
Bombay. 

7. Alloeiated Journa-
listl Ltd. (~.tioaal 
JI,raJ", BoIbbay) 

, 
I 

4 

Partly Implemented. 
Prosecution hal beeD 
Jaunched. 

Not Implemenled. 
These have been Pto-
secuted. 

Prosecution hat been. 
ft I ~d in tbe Court 
The said prosecution 
bas been chaJlen,eP 
by th e maoaaemeot 
by .) ,) eeia 1 wr it petI-
tion tn the Hilb 
Court, Bom ba, on tbe . 
,round of tbe Juri. 
sdiction of the Court. 
Hilh Court bal aiVeD 
the Itay order. 

Sbow cause notice 
islued. PrO .. cutioD 

,o.r co".'d.,.' ..... 
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1 2. 3 4 

Mabarasbtra 1. Bennet Coleman & Co. I Filed Writ petitions. 
Contd. Ltd. Bombay I PayiDI as per the 

J Ord er of Court. 
2. Nav Bharat Hinidi I 

Dairy, Nagpur , 
til> 

7. Madhya Pradesh 1. Qainik Jaaran Rewa I D.A. Orders not 1m-

I pJemented for which 
2. Dajnik Bandviya prosecution bas been 

Samacha r Rewa. I launched. 

3. Sapta hik Samaya', I Sidhi. 

4. Dalnik Jawan I 
Bharat, Satna , 

S. Dainik Indore Sama- I 
char, Indore. , 

I 
6. Dainik Navjeenvan, I 

Bhopal. r 
.\ 

7. Dajnik Bhaskar, , Prosecution has been 
GwaJior I launched for non-

impl ernenting Orders. 
8. Dainik Janbodh. I ShahdoJ. 

9. Dainik Satpura.wani, I 
Bhopal. I 10. Saptahik Cbarveti, 
Bhopal. I 

11. Saptabik Ayaz, Bhop~l I 
12. Saptahik Move on, I 

Bhopal I 
13. Saptahik Krishl Jalat, I 

Bhopa 1. I 
14. Madhya Pradesh 

1 Sahkari Samacbar. 
Bhopal. 

IS. Daioik J'Tav Bharat Case in Court Payin. 
Indore. ' as per Interim ordor. 

01 tbe Cour~. 



1 2 

Madiaya Pra-
deab Contd. 

8. Manipur 

9ltA V ANA 21, 1907 <.I.4KA) 

3 

16. Dainik Nav Bbarat, 
Raipur. 

17. Dainik Nav Bharat. 
Jabalpur. 

18. Dainik Nav Bharat, 
Bhopal. 

19. Daily M.P. Chronicle, 
Bhopal. 

20. Daily M. P. ChronicJe, 
Raipur. 

]. Prejatantra local Mani~ 
puri d:1ily. 

2. Toknsa (Daily). 

3. Pokna pham Da ily. 

4. Huyyen Lanpad Daily. 

S. Thuzakna Tree 
Weekly. 

6. Manipu~ Mail Da irY. 

7. Simanta Pratika Daily. 

8. Naaarik Pantha Daily. 

9. Manipur Herald D:liJy. 

10. Manipur News Daily. 

11. Aoouba Samaj Daily. 

12. Manaba Daily. 

1 3. Pathou Daily. 

14. Sana Leibak. Dan,. 

I 5. KhoJlao Dally. 

16. Chin.tam Datly. 

17. tbou DaU,. . 

4 

Being very small 
newspapers, these 
are unable to imple-
ment the Awrrd. 



1 

9. 

10. 

11. 

12. 

2 

NIlaland. 

Orissa 

Punjab 

Tamil Nadu 

AUGUST 22, '985 
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1. Nagaland Times. 

2. Ur~ Mail 

3. Platrorm. 

4. Nagaland News Review. 

5. Kohimn Weekly Ltd. 

t. Prajatantra. 

2. The Swarajya. 

3. The Dioalipi 

4. Hirakhand. 

S. Dainik Asha. 

1. Daily Milap, lullundur. 

2- Daily Hindi Milap, 
Jullundur. 

1. Amudha Surabi 

2. Glama Rajyam. 

MAORASLAWJOURNAL, MADRAS 

Tripura. 

3. Kalaimagal 

4. Manjari and other 
Labour Case Books. 

RAM NATH PUBLICATIONS, 
MADRAS 

s. Picture Post. 

6. Pesum Padam. 

1. Jalran. 

2. Taioik Sambad. 

, 
J 

I , 
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These are rUb on co-
operative basjs and 
due to financial diffi-
culties are unable to 
imp1ement the Award. 

D.A. orders not im-
plemented. Prosecu-
tion launched. 

Prosecution launcbed 
for Dot implemen· 
tin. the orders. 

Efforts are beina 
made to get the 
Award implemented. 

Partially implemented. 
Action taken to jmp. 
lement in fun. 

Action being taken. 

Piled Writ Petitions 
in Madras . Hiab 
Court. 

Filed Writ Petitions 
if" Madra. Hil» 
Court. 

Efforts are beiDl 
made to Implomenl 
tbe Govennnent 
Orders on ,aletar 
Jtf;COm ..... 'io .. , 
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1 2 3 4 

4. Daily Desher Ketha. 

5. Manuch. 

6. Gana Samb~. 

7. Dainik Oanadut. 

8. Ganaraj. 

14. Uttar Pradesh. 1. Daink J agran. I Case filed in Court 
Kanpur. I against recommenda-

I tions. However, pay-
2. Dainik Jagran, I ing as per court :8 

Lucknow. I orders. 
I 

3. Dainik Jagran, I Al1ahabad. , 
4. Dainik Jagran, I 

Gorakhpur. I 
I 

5. Dainik Jagran Jhansi. I 

6. Daink Veer Bharat, Being Prosecuted. 
Kanpur. 

7. Dainik Din Rat, Are hejnl 
Etawah. persuaded to imple-

ment the Award. 
8. Dainik Pratidin, 

Lucknow. 

9. M Ifg Chhetr a Balia. 

10. Dainik Madhya YUI. 
Banda. 

11. Vaun Duot Buland-
shaher. 

15. West Resp1. 1. Ghazi Urdu daily. J Leaal action is boing , taken. 
2. Abshar Urdu Daily. I 
3. Lok Sovak. 

4. Rozana Hind (Urdu 
Daily). 

5. 1_01 DaUy (Urdu Dail,) 
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West Benlal 
Gootd. 

16. Delhi 

3 

6. Asre Jadid (UrdU Daily). 

7. Azad Hind (Urdu Daily). 

8. Jan Sansar (Hind i). 

9. Chal'te Chapte (Hindi). 

10. Economic Times. 

11. Dainik Akrashan. 

J 2. Malantsntar Patrika 

13. Janania Bengal Da ity 

14. Ganasakti. 

MIs BBNNBTT COLEMAN 
& CO. 

1. Times of India. 

2. Nav Dbarat Times. 

3. Sandhya Times. 

4. Boonomic Times. 

5. Youth Times. 

6. Paral. 

1. ,Sarita. 

8. Dioman. 

I 
I 
f 

I r , 

I 
I 
I 

4 

Case in Court. 

"Have DO regular Jou-
rnalist or non.journal-
ists. 

This is an publication 
of C.P .1. and stafl' are 
the workers of part 

and not its employees. 

They will implement 
wb en the finanoial 
position of the paper 
improves. 

This is run by C.p.f. 
(M) and all staff are 
party cadr e. 

Piled writ petition in 
Delhi Hiab COUtt. 

However, payiol as 
per interim court ord· 
ers. 
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SHAMA/SUSHMA OROUP 

Delhi-Contd. 9. Sham •• 

10. Sushma. 

11. Dano. 

12. Khilone. 

13. Mujrim. 

14. Daily Dawat. 

DELIHI PRESS PATRA 
PRAKASHAN 

1 S. Sari~a. 

16. Mukta. 

17. Caravan. 

18. Champak. 

19. Women's Era. 

20. Bhoo Bharati. 

21. Crib Sbobba. 

22. Surya India. 

23. J'anyul· 

24. Sandhya Samachr. 

25. Delhi Recorder. 

26. HindU8tan Samachar 

I 
I 

I 
I 
I 
I 
I 

I 
I 
t 

I 
I 
I 
I 
I 
I 
I 

I 
I 

~; 
i~' 
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Paying as per mutual 
qroement. 

Not imp! emented in 
respect of Katib8. 

Paying more wages 
than Govt. orders on 
recommendatioos. 

Have decided to imp.-
lement the Govt. ord-
era from 1.1'0.10 but 
have requested tbe 
staff to wait till fID. 
ancial poaitioo of tbe 
"cDC, "plOY ... 
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Remunerative Prke. for Marginal Dry 
Land Farmers 

\, 3134. SHRI M. RAOHUMA RE-
DDY : Will the minister of AGRICUL. 
TURE AND RURAL DEVELOPMENT 
be pJeaeed to state : 

(a) wbethez: he is aware that marginal 
dry land farmers are not getting remune-
rative price! for tbeir produce; 

(b) if so. whether Government pro-
pose to constitute a commission/society 
to help th ese farmers to get good return; 
and 

(c) if so, details of the const itution of 
the commission/society and steps tak en so 
far to help the dry land farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHAND-
RAKAR): (a) The agricultural price 
policy of the Government is aimed at 
ensuring remunerative prices to all cate· 
gories of farmers including marginal dry 
land farmers. For this purpose, the 
Government announce each season, tak-
ing into account, inter.alia, the recommen-
dations of the Commission for Agricul-
tural Costs and Prices, procure-
ment/support prices for major agricultu-
ral commodities and organise purchase 
op~rations through Public and Coopera-
tive agencies including State aaencies. 

(b) and (c) Do not arise. 

Setting up of a Mushroom Development 
Centre witb UNDP Assistance 

3135. SHRI V. TULSIRAM: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
atate : 

(a) whether a Mushroom Develop· 
ment hal beeD established in the country 
with the assistaDQe from U ND P ; 

:(b) if 50, tb e l~catiOD of the COD tre • 

(c) tbe states' which have been selocted 
for d.volopmeat of Muabtoom and how 

much financial assistance will be provided 
to those States ; 

(d) whether Andhra Pradesh has also 
been selected for production and develop-
ment of mushroom in the hilJ)' areas of 
the States ; and 

(e) if so, details thereof and how 
much financial assistance will be provided 
to Andhra Prad esh ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVEI.OP· 
MENT (SHRI CHANDULAL CHAND· 
RAKAR) : (a) and (b) A Central Mother 
U.lit has been established at Solan . in 
Himacbal Pradesh with UNDP assistance 
for training supply of compost and spawn, 
and post-harvest packing of mushroom. 

(c) to (e) the project for development 
of mushroom in Himachal Pradesh with 
UNOp assistance was implemented from 
November 1977 to October 1982. Another 
Project for development of mushroom in 
Himachal Pradesh, Jammu & Kashmjr, Uttar 
Pradesh and Karnataka with N etherlandJs 
assistance is contemplat ed for an amount 
of Rs. 1.25 crareS for all the four states. 

Production of Cocoa 

3136. SHRI V. TUlSIRAM: Will the 
'Minister of AGRICULTURE AND RU-
RAL DEVELOPMENT be pleased to 
state : 

(a) total area in the country under 
production of cocoa as on 30 June, 1985 ; 

(b) the total production of cocoa in 
the country annually during each of the 
last three years; . 

(c) the estimated area under cocoa 
cultivation in Andhra Pradesh ; 

(d) whether there is any proposal 
under consideration to inc::rease this area; 
if so, details thereof; and 

(e) number of farmers liven trainiDJ 
00 cocoa growiog in each of such State. 
particularly in Aadbra Pradesh 1 
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THB MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) ': (a) there is no official esti-
mate of area under cocoa in India. How-
ever, the area in the major producing 
States roughly estimated during 1983 .. 84 
ia as ullder : 

s. No. State 

1. 
2. 
3. 

Keraln 
Karnataka 
Tamil Nadu 

Area in 
hectare 

18,200 
4,300 

600 

(b) Authentic data on the production of 
cocoa are not :lvailabJe as it is not a fore. 
ca.t crop. However, rough estimates of pro· 
ducrion of dried cocoa beans for the last 
3 years are as foHows 

Year 

1981-8,2 

Production (in 
tonnes) 

2200 
1982-83 3000 
1983-84 4000 

(c) Negligible. 

(d) No such proposal is under consi-
deration at present. 

(e) Under the Central Sector Scheme 
for tbe development of cocoa in Kerala 
and Karnafaka 900 farmers were trained 
in 1984.85. This Scheme is not beina 
implemented in Andhra Pradesh. 

Distribu tJon of Mlnikits 0 f Pulses in 
Andbra Pradesh 

3137. SHRI V. TULSIRAM: Will 
tbe Minister of AGR.ICULTURE AND 
RURAL DEVELOPMENT be pJeased to 
state: 

" (a) wheth er to popuJadso the improved 
varieties of pulses, Government introduced 
distribution of . Minikits of pulses to the 
tarmora iQ the country; 

(b) if so, the number of Minikits dis-
tributed in the State of Andhra Pradesh: 

(c) the extent of the favourable effects 
on the production of pul~es in the Andhr. 
Pradesh State as a result of 'distribution 
of Minikits ; and 

(d) whether Government propose to 
include more items in tbe Minikits, if so, 
details thereof and if not, tho reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOp. 
MENT (SHRI CHANnULAL CHANDRA-
KAR) ; (a) Yes, Sir. 

(b) The number of minikits distributed 
in Andhra Pradesh during 1984-85 are 
detailed below :-

Schemes 

1., Central Sector 
Scheme on Mini-
kit Domonstration 

No. of M inikits 
distributed 

18,585 

2. Centrally Sponsored 35,~45 
Scheme of Assista-
nce to small and 
marginal farmers for 
increasing Agricultu. 
ral Production 

(c) With tbe combined efforts of 
various development Schemes including 
minikit distribution, the production of 
pulses in Andhra Pradesh State bas incre. 
ased from 4.1 Jakh tonnes in 1980·8 t to 
5.1 lakh tonnes (estimated) in 1984-85. 

(d) There is no proposal to include 
more items in the minikit as the existing 
items are considered sufficient to meet the 
aims and objectives of minikit distribution 
prO&I&mme. 

PUot Project For lacre_lIn, ProduetJoD 
of Wheat In ADd ..... Pradelb 

3138. SHRI V. TULSIRAM: Will 
the Minister of AGRICVLTURE AND 
aURAL DEVELOPME~T be l»lea$ed to 
Itat~ : 
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(a) wbOfber thoro is some proposal 
UDder tho consideration of Governmont for 
solectina some blo:ks in the State of 

] ADdbra ,Pradesh under the Pilot Project 
1 Scheme for increasing the production of 

wheat in tbat State; 

(b) If 80', details thereof during the 
t firat half of the Seventh Plan period; 

Cc) the time by which the work is 
expected to start; and 

(d) bow much financial assistance will 
be provided to the State for the purpose? 

THB MINISTER OF ST A TE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) No, Sir. 

(b) to (d) Does not arise. 

Constitution of Panels For Selertion of 
SpoDsored Serials aDd Films Telecast 

on Doordarshan 

3139. SHRI ANANTA PRASAD 
SBTHI : Will th e Min ister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether Government have decided 
to constitute two panels, one in Bombay 
and the other in Delhi conaistiol of 
eminent person~ io various fields for 
selection of sponsored serials and films for 
telecast on Doordanban; and 

(b) if 80, the detail. regarding the 
compositioD and guidelines, if issued, in 
this relard ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGfL): 
Ca) and (b) The composition of tbe 
Committee for selection of films for 
telecast on Doordarshan is presently beinl 
reviewed to make it more broad-based by 
anoctattna Doa-official eminent persons in 
various fieldS in it. 

The matter reaardlna composition of 
the ptlnel and auidelioea for it is under 
QODsiderat lon, 

Malpractice. in trade' of .... tlaI 
COllUllodltles 

3140. SHRI SANA T KUMAll 
MANDAL : Will the Minister of FOOD 
AND CIVIL SUPPLIBS be pleased to 
state: 

Cal positive mealures taken by Govern .. 
ment a,ainst unsC1'upulous persons indul-
gina in malpractices in trade of essential 
commodities including wheat, rice, susar 
and edible oils; and 

(b) the steps being tllken to prevent 
unethical trade practices like hoarding, 
black-marketing and to maintain supplies 
of essential commodities? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : <a> and (b) Action against unscru-
pulous persons indulging in malpractices 
in trade of essential commodities such as 
hoarding and blackmarketing, is heinl 
taken continuously'" the States/Union 
Territories under the Essential Commodities 
Act, 1955 and the Prevention or Black-
marketinr and Maintenance of Supplies of 
Essential Commoditie3 Act, 1980, so as to 
ensure easy availability of essential 
commodities to the common matter 
reasonable priCes. The Central Government 
has also been writin. from time to time 
to aU the States/Union Territories for 
vigorous emforcement of the provisions of 
these two legislations and bring to tbe 
anti~sociaJ elements among the trade. 

De barring on NCCF from rece" Ittg 
import LleeDces 

. 3141. SHRI BHOLA NATH SEN: 
Will the Minister of FOOD AND CIVIl~ 
SUPPLIES be pleased to state: 

(a) whether tbe National Cooperative 
Consumers' Fed eration of India (NCCF) 
was debarred in January this year by the 
Joint ControJler of Imports and Exporta, 
~ew D_elhi from receiviDI import licences. 
Imporhna under open pnera! licence or 
alloto:-nt of imported loods throuab 
canahllD, 'apncy. 

(b) it 80, what breacb/irre,uJarity "' .. 
committed by NCCF. 
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(c) other steps taken by Government 
in the matter; 8nd 

(d)' the present position? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINOH) : (a) to (d) The Deputy Chief 
Centroller of Imports & Exports has 
debarred the NCCF from receivjnl Import 
licence for 5 (five) licensing periods 
namely, 1984 to 1988 on the ground of 
violation of licensing conditions which 
stipulated that imported dry fruits should 
be sold in consumer packs through Super 
Bazars. The NCCFhas preferred an appeal 
against this order. 

Second TV Channe J for Sta tes 

3142. SHRI V.S. KRISHNA IYER: 
Wi}] the Minister of INFORMATION, 
AND BROADCASTING be p!eased to 
'tate: 

(a) whether Government of Karnataka 
has made 8 demand for a second television 
channel for States; and 

(b) if so, the reaction of Governm~nt 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION & 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) No, Sir. 

(b) Does not arise. I 

Supply of Ragl and Jowar at Subsi-
dised Rate Under NREP in 

Karnataka 

3144. SHRI V.S. KRISHNA IYER; 
Will tbe Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) Wbether Government propose to 
give rail and jowar at subsidised rate to 
poor labourers under NREP in Karnataka, 
i~ view of tbe fact that it is their staple 
food in the State; and 

(b) if so, wbether Government propo,~ " 
to ,Ive the .. - lubaidy to State for a ... 

and Jowar as is beiDa aJJowed for rice IIld 
wheat? 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (u) Acco;'ding to the guidelines of 
National R ural Employment Programme 
(NREP) the coarse &ra ins like Jowar, 
Bajra, Maize and Ragi may be distributed 
by Stat e~/UTs to WOr kers engaged 00 
National Rural Employment (NREP 
works provided the States/UTs concerned 
can procure the same locally. 

(b) As per the present guidelines the 
proportion of subsidy in case of coarse-
grains would be the same a9 the proportioD 
of ~ubsidy fof' wheat. The actual amount 
of subsidy will ha,e to be worked out in 
ellch specific case. 

International Children Film Festival 

3145. SHRI V.S. KRISHNA IYFR: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the time and the place where the 
International Children Film Fe9tival will 
be heJd ; 

(b) what wi)) be the composidon of 
the Committee to organise the festival: 

(c) whether Members of Parliament 
wilJ be included in the Committee; 

(d) tbe amount earmarked for tbo 
above festival; and 

(e) how many children films will be 
screened in the festival. 

THE MINISTER OF STATB OF THE 
MINISTRY OP INFORMATION &, BROAD-
CASTING (SHRI V.N. GADGIL) : (a) The 
4th International ChiJdren's FUm Festival 
of India will be held at Banaalore from 
14th to 23rd November, 1985. 

(b) A Itatement is liven below; 

(c) No, Sir. 

(4) The Cbildren'" film, Sccioty, India 
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wbicb is oraanisins the festival has ,a 
budget of Rs. 23 Jakbs for the Festival. 

(e) Over 1 SO children"s films' from 
different countries are expected to partie 
cipat e in the festival. 

Statement 

, 4th lnterlflltional Children's Film Ft'srival 
0/ India at Bangalore·Composition of 

The Committees 

Organising Committee 

Chairman 

Members 

Chief Minister of Karnataka 

1. Minister of Information &. 
Tour ism, Karnataka. 

2. Minister of Education, 
Karnataka. 

3. Minister of Child Welfare, 
Karnataka. 

4. Chief Secretary, Karnataka. 

S. SecretarY, Ministry of 
Information and Broad-
casting, Government of 
India. 

(\. Joint Secretary (Films). 
Ministry of Information 
and Broadcasting. 

7. Secretary. Information & 
Tourism, Government of 
Karnataka. 

8. Secretary, Finance Govt. 
of Karnataka. 

9. Chairman, Children"s Film 
Society of India. 

10. Mayor of Banlalore. 

11. President, Film Federation 
of India. 

1 2. Presid ent. Karnataka Film 
Chamber of Commerce. 

1 3. President, Karnataka Film 
Director"s AslOOie tio~. 

14. President, Karnataka Cine 
Artists" Association. 

1 S. Commj~sioner of Police. 
Bangalore. 

1 6. G en. Mann let, Telephonetl, 
Bangalore. 

17. Gen. Mannger, RaUwa,s. 
Southern Railways, 
Madras. 

18. Oen. Manager, Inter. 
national Airports Authority 
of India, Banaalore. . 

19. Co 11 ector of CustomJ. 
Bangalore. 

20. Station Director, Door-
darshan Kendra, Bangalore. 

21. Station Director. All India 
Radio, Bangalore. 

22. Editor, Prajawan i, Banga-
lore. 

23. Editor, Kannada Prabha. 

24. Editor. Hindu. 

25. Editor, Indian Express, 
Bnnga)ore. 

26. Editor, Decoon Herald, 
Eangawre. 

27. Editor, Dimeo. Ban,alore. 

I 
28. Shri T.S. f 

~arasimhan , 

29. Shri S.S. 
Ou)zar 

30. Dr. J.P. 
Das 

r , , 
I 
I 

Non-offi-
cial Mem-
bers of the 
Executive 
COl' neil 
of CFSI. 

31. Chief Executive Officer, 
CPSI 

Member/ 32. Director, 4th International 
Secretary Children"s Film Feltival. 

33. Shri L.N. Suri, Dy. 
Secretary (Finance) ~Jni .. 
try of Inrorm,~ion and 
J)roadcasth'l· 



34. Shri J .C. Dangwal, Dy. 
Secretary (Fifms). Ministry 
of In(orma tion and Broad-
casting. 

35. Director of Information & 
Publicity-Government of 
Karhataka. 

Executive Committee 

Chairman 

Members 

Minibter of Information & 
Tour ism, Karnataka. 

1. Secretary, Information & 
Tourism, Kam<ttaka. 

2. Jt. Secretary (Films) 
Ministry of Information 
and Broadcasting. 

3. Chairman, Children"s Film 
Society, Iedia. 

4. President, Film Federation 
of India. 

S. Pr~sjdeDt, Karnataka Film 
Chamber ofeommerce. 

6. Commissioner of Police, 
Bangalore. 

7. Commissioner of Municipal 
Corporation, Bangalore. 

8. General Mana&cr, Tele-
phones, BangaJore. 

• 9. Co Hector, Customs, 
B'lngalore. 

10. Divisional Rai1way Mana-
ger, South!rn Railway, 
Bangatore. 

11. General Manager, In ter-
national Airport .~uthority 
of India, Bangalorc. 

12. Manaaioa Director, Karna, 
taka Tourism Develop. 
m cn t Corporat ion. 

13. Station Director. 'Door-
darahan Kendra, Banplorc. 

14. Station Director. AU India 
"'dio~ B ... alor •• 
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15. Commissioner of PubHc 
Instructions, Bangalore. 

16. Shri T.S. Narasimhan. 

17. Chief Executive Officer. 
CFSI 

18. Membcr·Secretary.Director. 
4th InternutjonaJ Child-
r en"s Film Festival. 

19. Shri J.C. Dangawal-
Deputy Secretary, Ministry 
of Information and Broad-
casting, New Delhi. 

20. Shri L.N. Sur', Deputy 
Secretary, Ministry of 
Information & Broad-
casting, New Delhi. 

21. Shri S.S. Guizar 

22. Dr. J.P. Das 

23. Director of Information & 
Publicity, Government of 
Karnataka. 

T~lc('a&t of Programme for Rural Masses 

3146. SHR.I P.R. KUMARMAN. 
OALAM : Wi II the MINISTER OF 
INFORMATION AND BROADCASTING 
be pJ eased to sta te : 

(a) whether there are complaints from 
the rurul masses that most of'tbe entertain. 
ment programmes on Tel cvision are beirig 
directed towalds the urban population; 
and 

(b) if so, whether Government propose 
to teJevibe more programmes 1ike Hum 
Lo& which would appeal to the rural as 
we 11 as urban masses? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) No, Sir. No such specific complaints 
from rural maSSe8 ha\e been received. 

(b) Doordanhan is makill8 c:ont inuous 
.. etta to lDIko togiaU, reJcvaat 6Oda.lf 
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lite 'Hum Log', throuvh its own produce rs 
a~ well al sponsors and outside production 
alenchw. 

( Translation] 

Special Grant to Rajasthan for Drinking 
, Water Facility 

3147. SHRI VISHNU MODI : 
SHRI SHANTI DHARTWAL : 

Will the Minister of WORK~ AND 
HOUSING be pleased to state: 

(a) whether it is a fact that Govern-
ment has considered a ~chcme for providing 
facility of drinking water in all the villages 
tn Rajasthan: 

(b) if so, the number of such villages; 

(c) whether special grant was given by 
the Central Government to Rajasthan 
State for .;tarting this scheme; 

(d) if so, the deta Us thereof and the 
number of the villages benefited from it; 
aDd 

(0) if not, the reasons tberefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K.L. 
BHAGAT) : (a) and (b) According to the 
survey conducted by the State Government 
at the instance or the Centre, 19803 
problem villages were identified as on 
1 .. 4.80. These villaaes were required to be 
provided with at least one source of safo 
driDkioa wat er by the end of the Sixth 
Five Year Plan period, i.e. 31.3.85. 

,(c) Yes, Sir. 

(d) The Government of Rajasthan was 
provided Central grants amounting to about 
Rs. 122.70 crores during the Sixth Plan 
period under the Accelerated Rural Water 
Supply Proll'amme and Incentive scheme 
tor covering probl em villages. This was 
1ft addition to the reSources available to 
tb. State under the Minimum Need. 
Proatamme. 

'Under tbe Accelerated Rural Water 
"Wly Proaramm. HCI lDoentive Sola em e, 

the Government of Rajasthan provided at 
least one source of safe drinking water in 
78C9 villages during tbe Snub Five Year 
Plan period. 8234 v ilJases were covered 
by them under the Minimum Needs 
Programme and other proarammes in the 
State sector. 

( c) Does not arise. 

[English] 

Involvement of KVle in IRD Programme 

3148. SHRI DIOVIJAYA SINGH: 
Wi1J the Minister of AGRICULTURE & 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether in the recent Khadi and 
Village Industries Commission report, it 
is mentioned that one of the reasons for 
non-achievement of their target is the poor 
involvement of KVle and its subsidiaries 
in the Integrated Rural Development 
Programme; 

(b) whether Government are consi-
dering to involve KVle and its subsidiaries 
more actively in the Integrated Rural 
Development Programme; and 

(c) if so, tbe details there of ? 

THE MINISTER OF 81 ATE IN THE 
DEPARTMENT OF RURAL DEVELOp. 
MENT (8HRI CHANDULAL CHANDRA-
KAR) . (a) to (c) The Government has 
been implementing the "Industry, Services 
and Business'" component under the 
Integrated Rural Development Programme. 
The Khadi & Village Industries Commission 
has been assigned an irt"portant role in 
this regard. All concerned have been 
instruct ed to make this Programme a 
success. 

Extension of Medical Facilities to Retired 
Workers 

3149. SHRI CHINTAMANl PANt. 
GR.AHI : Will the, Minister of LABOUR. 
be pleaa'ed to state: 

(a) whetho" GovorlUDll1' bavo take 
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any decision to extend medical facillties 
to the ret ired work erSt 

(b) if 80, wh ,ther Government have 
already initiated steps towards that direc-
tion, and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
M[NISTRY OF LABOUR <SHRI T. 
ANJIAH) : (a) No, Sir. 

(b) and (c) : Do not arise. 

Target of Cotton Production h' 
Seventh Plan 

3150. SHRI CHTNTAMANI PANI .. ' 
OR AHI : Will the Minister of AGRI-
CULTURB AND RURAL DEVELOP-
MENT be pleased to state : 

(a) the target pro;>osed for cotton 
production in the country by the end of 
Seventh Plan ; 

(b) whether any nalional strategy has 
been evolved for ach ieving the target; 
and 

(c) if so. the particulars .thereo f 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRI CHANDULAL CHANDRA .. 
KAR) : (a) 9 S lath bales. 

(b) Yes, Sir. 

(c) (j) AcceJ erating spread of improv. 
ed teChnology with special em-
phasis on use of certified seed, 
optimum agronomic practices 
and integrated pest manage-
ment. 

eli> Expansion of irriaat ed area 
und er th e command of Icriaa-
tion projects ; 

(iji) Increasins area 
Yieldin, VarJeti. 
brid •• 

under 
and 

hiah 
Hy-

IlIStallation of Sbortwave Traasmltter of 
AIR at Leb 

J1SJ. SHRI P. NAMGYAL : Will 
the Minister of INFORMATION AND 
BROADCASTIN G be pleased to state: 

(a) whether in view of larg~ area of 
Ladakh, tbe present 10 KM medium wave 
transmitter of AIR, Leh, cannot cover 
the entire area part icuJarly during day 
time; 

(b) whether the people of the reaion 
have been demanding installation of a 
short wave transmitter in addition 10 the 
present medium wave transmitter; 

(c) whether, steps will be taken to 
instal a short Wlve transmitter there ; 
and 

(d) jf not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
~~INISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGJL); 
(a) Yes, . Sir. Due to its limited ranae, 
the 10 KW MW Transmitter at Leh 
provides primary grade day lime selvice 
to Leh and its surrounding areas only, 
and is not able to cover remaining parts 
of Ladakh. 

(b) Yes, Sir. 

(c) to (d) In its draft 7th plan, A II 
India Radio has included a scheme to set 
up a 10 K W SW transmitt er at Leb. 
Implementation of this scheme wiIJ, how-
eve.r, depend upon the fina1 shape of the 
7th Plan. 

Private Godowns Constructed for 
F.e.I. in Maharasbtra 

3IS2. SHRI VUAY N. PATIL : Will 
the Minist er of Food and Civil Supplies be 
pleased to state : 

(a) The norms tbat are adopted while 
allowing private part ies to construct 
aodowDs for F.e.l. ; 

(b) how many sucb godowns have beell 
COQstructed in Maharasbtra and their 
capacit1 : 
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(c) whether full capacity is utilised; 
and 

(d) if not, the percentage utilization 
'thereof during each of the last three 
years? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLJES (RAO BIRENDRA 
SINGH) : (a) The Food Corporation of 
India had started a scheme in J 976· 77 
for construction of godowns by private 
parties. That scheme is not cur,ellt]y in 
operation. The main tf'rms and conditions 
of that scheme were as follows: 

(0 private parties were to construct 
the godowns on their own 1 and ; 

(ii) the godowns were to be construct-
ed according to the ~pecifications 
prescribed by the Corporation ; 

(iii) 75 % of the ~ost of construction 
was to be provided by th: banks 
in the form of Joan to the parties 
at concessional rate of interest 
and 2S % of the cost of construc~ 
tion was to be met by the party 
concerned; 

(iv) the godowDs so constructed were 
to be taken on hire by the Food 
Corporation of India on 3 to S 
an d guaranteed-occu pa t ion bas is; 
and 

(v) rent was payable at 40 paise per 
sq. ft. per month for a godown 
jn rural arCa~ and 50 paise per 
sq. ft. per month for ~ godown in 
urban area. 

(b) 66 godowns with a capa~ity of 
2.57 lakh tonnrs were constructed in 
Maharashtra under tbat scheme. 

(c) and (d) The average percentage 
utilisation of the capacity hired under 
that scheme in Maharashtra during the 
Jast three years was as follows: 

Year 

1982-83 
1983-84 
llJ14-85 

Average percentage 
utilisation 

EvaluatloD Programme of lRDP 

3153. ~HRIMATI JAYANTI PAT. 
NA1K : Will the Min:sfer of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state. 

(a) whether Government launched 
programme for evalJation of IRDP ; 

(b) if so, the results thereof; 

(c) whether reduction in the number 
of beneficiaries ul.der th e IR OP from 
600 to 200 in every Blo(.k per year is 
contemplated; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) Government of India have 
commissioned a number cf evaluation 
studies of IRDP. 

(b) The main results of two studies 
completed so far by National Institute of 
Urban Affairs (NIUA), New Delh: and 
Programme Evaluation Organ isalion (PEO) 
of the Planning Commission nre gi~en 
below: 

(1) the study conducted by NIUA 
covered two districts, All eppey in Kerala 
and SambaJpur in Orissa. The results indi. 
cate that coverage of SC/ST families cern. 
pared favourably with their proportion in 
the total population in the two districts. 
The stud) by PEO covered 66 blocks in 
33 districts spread Over t 6 states. Its 
main results are : 

(i) 49.42 % of the sample beneficiaries 
were able to achieve an annual income 
level of Rs. 3500/. and above after their 
coverage under IRDP ; 

(ii) over 88 % of the sample- beneficia-
ries reported increase in income as a 
result of tbeir coverage; 

. (iii) 90 ~ expressed the view that the 
prO'lramrne had led to an increase in tbeir 
family omp 101m ont • 



SRAVANA 2l, 1907 (SAKA) 

(iv) 77 % of the resp)ndcnts stated 
that their consumption level had increal-
ed and 64 % felt an improvement in over-
all social status ; 

(v) 40% of the llIampJe beneficiaries 
be lonled to the scheduled castes and 
tribes; 

(vi) some of the deficiencies pointed 
out relate to administrative and organisa .. 
tional set up like frequent transfer of 
staft', lack of inter-se.!toral linkages; low 
level of per c.lpitl investment; wrong 
identificat ion of some beneficiaries etc. 

(c) No, Sir. There. is no such uni-
form reduction to 200 contemplated. 

(d) Does not arise. 

DairY Development Projects in Orissa 

31S4. SHRIMATI JAYANTI PAT ... 
NAIK : Will the Minister of AGRICUL-
TURE ANn RURAL DEVELOPMENT 
be plea sed to state : 

(a) whether some Swiss-aided Dairy 
Development Project" prepared by Nat ional 
Dairy Development Board are under 
impl ementat ion in some States; 

(b) if so, the name of such States; 

(c) whether any of the Dairy Deve-
lopment Project is under implementation 
in Orissa; 

(d) if so, the name of the areas in 
Orina covered under this programme; 
and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULI\L CHANDRA-
KAR) : (a) No, Sir. 

(b) Does not arise. 

Cc) to (e) Operation Flood II is under 
implementation in Orissa. The Prolramme 
envisages' an outlay of Rs. 966 Jakh and 
covel'ale, of four districts, namely, Cuttac::k, 

Pur;, Dbenkanal and Keonjbar witb a 
view to orlaDisinl about 520 villatle level 
dairy cooperatives with a farmer member-
ship of over 78,000. 

Commission on Agrkulture Cost and Pra 

31S5. SHRI BIRINDER SINGH : 
Will the Ministfr of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state" : 

(a) what is the basic necessity/reason 
to institut e a commission on 'Agriculture 
Cost and Prjces~ doing away Agricu1ture 
Price Commission; and 

(b) whether the newly formed body 
wiH ensure that the concept of "Support 
Price" shall be substituted or replaced by 
a more reasonable price policy taking 
into consideration the Consumer Pric~ 

Index and the cost of production of 
crops? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA. 
KAR) = (a) The A&ricultural Prices Com-
mission has been re-designated as Com-
mission for Agricultural Costs and 
Prices. 

(b) Support prices give an assurance 
to the farmers that in the event of a 
decline in prices caosed by temporary 
glut in the mark et, their interests will be 
protected. The Commj~sion for Agricul. 
tural Costs and Price" while recommend-
ing the minimum support prices, keeps in 
view the need to provide incentive to the 
producer for adopting improved techno-
logy and for developing production pattern 
broadly in tbe Ught of national require-
mt'nts. Accordingly, while recommendina 
the price policy and the relative price 
structure for different agricultural commo-
dities, the Commission takes a compre. 
hensive oYer-view of the entire structure 
of the economy of the particular commo-
dity, including its production and Price 
trends, available data on cost of pro-
duction of tbat crop. chan.es in the input 
prices and the likely effect of the price 
policy on t~e rest of tbo ~cono.,. .,.,rt •• 
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clllarly on U~e cost of livinl" level of 
wa.lles and industrial cost structure. Be· 
sides, the Commission also takes into 
account the level of administered prices 
of the competing crop as well as changes 
in tbe terms of trade between agricultural 
and non-agricultural sectors. Thus, the 
farmers are assured of remunerative prices 
and the present price policy is reason .. 
able. 

Allocation of Funds to States under IRDP 
and DPAP 

3156. SHRI BIRINDER SINGH: 
Will the Mini-aer of AGRICULTURE AND 
RURAL DEVELOPMENT be pte~sed to 
state : 

(8) the ~tate.wise amount of funds 
allotted to the Stat es under Integrated 
Rural Development Programme & Drought 

Prone Areas Proll'ammes during the year 
1985-86 : 

(b) whether Government propose to 
make these programmes permanent; and 

(c) if so, whether this will include 
Nat ionaI kural Employment Programmes 
& Rural Land tess EmpJl)yment Guarantee 
Programme? 

THE MINISTER OF STATE I~ THE 
DEPARTMENT OF RURAL DEVELOp· 
MENT <SHRI CHANDULAL CHANDRA .. 
KAR) : (a) A statement is liven below. 

(b) and (c) Integrated Rural Develop-
ment Prograrr,me and Drouaht Prone 
Areas Programme as also the NatiollaJ 
Rural Employment Programme and Rural 
Landless Employment Guarantee Pro-
gramme are likely to continue during the 
Seventh PIa n period. 

Statement 

Central allocati(ln of funds under lRDP and DPAP during 1985-86 

81. StatesjUTs I.R.D.P. 
No. 

(l) (2) (3) 
-------

1. 

2. 

3. 

4" 
5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Andhra Pradesh 

Assam 

Bibar 

Oujarat 

Haryana 

Himaebal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Mabarashtra 

Man.ipur 

1333.16 

688.60 

2624.20 

798.55 

220.62 

155.32 

274.89 

863.28 

670.fi6 

1881.40 

J 528.93 

63.21 

(Ms. in Jakhs) 

D.P.A.P. 

(4) 

414.00 

324.00 

258.00 

54.00 

7800 

426.00 

29400 

444.00 
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13. 

14. 

J5. 

16. 

17. 

18; 

19. 

20. 

21. 

22. 

23. 

24. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Yeah.J.)'a 

Na,aland 

Or iSla 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesb 

W':8t BonsaI 
U.T.s 

A &. N Islands 

Arunachal Pradesh 

Cbandilarh 

D. &. N. Haveli 

Delhi 

G. D. &. Diu 

Laksbadweep 

Mizoram 

Pondicberry 

All India 

IDeeDU.e BoDas to 'armerl In Punjab 
))grID. R.bl Crop 

3157. SHRI BIRINOER SINGH: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMBNT be 
pleased to state? 

.( / \ 

(a> tbe total amount involved in the 
payment of Incentive Bonus to the far-
metS 'of PuDjab on wheat procured dur-
lD, tIM ..... 1'8$-86 • 

3 

85.4& 

'0.14 

793.82 

10.04 

1388.43 

82.88 

3413.62 

1701.64 

22.32 

214.26 

4.46 

4.46 

22.32 

53.56 

22.32 

89.28 

17.86 

20593.42 

Wrltt6" A"8Wra ~ 22 

4 

234.00 

180.00 

258.00 

522.00 

204.00 

3690.00 

(b) whether this amount was shared 
by the Central .. nd the State Governments 
or the Central Government made the whole 
payments alone ; and 

(c) whether the same type of incen. 
tives would be provided for the prOCUre-
ment of paddy in future al80 ? 

THE .MINISTER OF STATB IN THE 
DBPARTMBNT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHANDRA. 
~: (a) Tbe Go~erDmeDt or Punjab 
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t • ' • '.~ \, '"." Wr(tt'~ ~"~.I!'f' 'H 
5 bas indjcated that the' total cost invo Ived 

in pa),ment of incentive bonus to 'the 
farmers of Punjab on wheat procured dur-
ing the rabi 1985·86 was Rs. 32. 3~ 
crores. 

(b) Th e Government of Punjab bad 
incurred the expenditure. 

(c) Does not arise. 

LfcenC!es Riven for setting up of Sugar 
Mills in Cooperative Sector 

31~8. SHRI BJRINDER &INGH: 
Will the Minister of FOOD AND SUP-
PLIES be pI eased to state : 

(a) number of new licences given to 
each State to set up sugar mills in co-
operative sector during the last five years; 

(b) how many of them have been com-
missioned during their stipulated period; 
and 

(c) whether some of them have asked 
for extension of commissioning period; if 
so, how many of them have been given 
the e~tension ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIR ENDRA 
SINOH): (a) A Statement gIV1n[; the 
State·wi~e details of letters of intent/ 
licences issued for setting up new sugar 
mills in Cooperative Sector during the 
last five years i8 given below. 

(b) and (c) Out of 50 Letters of intent/ 
licences issued. 18 sugar factories have 
been commissioned. The validity periods 
stipulated in the licences/letters of intent 
of these 18 factories were extended from 
time to time after examining each indivi-
dual case, on merits t ill these factories 
went into production. 

Statement 

Sl. State No. of new J etters 
No. of intent/licences 

.,. Uttar Pradesb 9 

~~ 
I, •• 

Ma h.raf:6btr'_ . ) : ·za 

·3. Punjab 

4. Tamil Nadu 2 

5. Gujarat ,z 
',j 

6. Kamataka 

7. Orissa 

8. Madhya Pradesh 

3 

2 

1 

9. Haryana 3 

10. Dadra & Nakar Haveli 1 

Total: 50 ---
Damages fo Kharlf Crop for Want 
of Monsoon in Northern DI.tricts 

of Ka rna taka 

3159. SHRI NARS1NG RAO SURY-
AVANSHI: 

WiJl the Minister of AGRICULTURE 
AND RURAL DEVELOPMfNT be 
p1 eM,ed to ~ tat e : 

(a) whether it is a fact that due tQ 
delay in the onset of Monsoon the Kharif 
Crop had almost withered and it is too 

r • late to save the crops in Northern DJS-
tricts of Knrnataka ; and 

(b) if so, the measures taken by the 
State and the Central Government to face 
this drought thr~at ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOp •. 
MENT (SHRI CHANDULAL CHANDRA- . 
KAR.) : (a) and (b) The Govern'ment of 
l{arnataka have ~ubmitted a rnem( randum 
on Sth August, 1985 seeking Central 
assistance for relief measures in tile areas 
affected by scarcity' condit;~ns. A Central 
Team will be visiting the State shortly' to 
assess the extent of damages Ian d measures 
reqdh'ed ~foi' m'eeting the situadon.. . r' .) , 

Projects Constructed by N, D.C.C. 

3J60. SHRr1v. K.S. RAD:: Win '~~" 
Minister of, WO~S AND ltO"~l~a' ,~R', 
pleased to stat~ : 



(a) the detaiJs of projects being constru-
cted . ." tbe National Building Construction 
Corporation in various countries as on 
30 June, 1985 alongwith total contracts in 
the country ; 

(b) whether some of the projects are 
behind schedule and it so. the possible 
dates of their completion ; and 

, (c) the measnres tak en to avoid losses 
being incurred? 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS (SHRI H.K.L. BHAGAT): 
(a) and (b) Statements I II ~re given 
below. 

(c) The following measureS are being 
taken to centraJ : 

(i) time of completion of the projects 
through improved project management 
systems; 

(i i) muterials through inventory control 
and their purchase at competitive"rates ; 

(iii) finance through quicker realisation 
of outstanding dues and proper cash flow 
mana gemen t ; 

(iv) productivity of men, pJant and 
machinery. 

Statement I 

OVERSEAS PROJECt 

P.D. tRAQ. Details as on 30.6.85 .' 

.~. Name of the Value of Revised va1ue Date of Originul Likely No. Project Contract Contract Commence- or extend .. Date 
meut of ed date of . of com-
progress completion pietion 

of Projet 

1 2 3 4 5 6 7 

1. Hotel at Mosul 8.750 8.950 14.08.80 25~8.85 30.09.85 
I 

2. Hotel at Bokan 2.650 2.904 15.11.80 14.5.85 30.09.8S 

,3. University work 0.290 0.915 17.06.82 28.02.83 31.08.85 I 

(new) 

4. B.S.T. +Slar 2.248 2.363 04.05.82 14.06.83 31.07.85 

. $. C .. ~.B. wqrks 0.516 0.675 31.1 2.81 31.0S.82 31.08.8 S 

S. Railway Project 20.862 20.862 29.09.82 28.04.84 31.12.85 

7. Railway Project 1.288 1.228 31.01.85 30.01.86 31.01.86 Kubasla 

At,L VALUES IN MID'. 'MUlI(,Of, Iraqt' DIa' •• ., 
f" 
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P.D. LIBYA 

1 2 3 4 

1. 120 Bed Hospi. 7.294 9.147 
tal at Ghat 

2. Ancillary works .. 0.338 0.241 
School Hostel 

3. 54 Houses at 2.592 2.592 
o bat 

4. 12 Houses at 0.465 0.465 
Tunin 

5. 12 Houses at 0.465 0.465 
Kala)a 

6; Health Centre' 0.587 0.587 
at Barkat 

7. 8 Schools & Store 8.155 8.154 
at Ghat 

8. Nurses TRG Cent 6.869 6.869 
&: 60 Dr-'s QTR 

t. Poat Office & 0660 0.660 
Telc. ExchaDlc 

10. Dispensary at 0.490 0.490 
Fiuat 

21. Stadium at Barkat 0.500 0.500 

12. Ouber Public 3.843 3.843 
Suildinp Ghat 

t 3. R.oad work at 2.115 2.175 
Beraain It Idree 

ALL VALUES IN MLD. Million Libyon Dinars 
NYS-Not yet started. 

5 

21.08.77 

02.03.85 

16.03.82 

01.03.82 

25.02.83 

01.12.82 

March' 83 

22.02.84 

15.09.84 

1 S.Ol.8~ 

N.Y.S. 

15.09.82 

Itt, ''''11 .Ans.", ~2A ' 

Details as on 30.6.15 

6 7 

30.06.85 31.08.86 

01.03.86 31..03.86 

25.05.84 31.-12.86 

31.1284 31.12.85 

30.06.84 31.12.85 

06.11.83 31.12.86 

•• 

31.03.85 •• 

14.02.86 31.12.86 

15.09.85 31.12.8! 

31.03.86 31.03.86 

•• •• 

31.12.84 31.12.'85 

•• ......Dat .. of comp1etioD dopeadl upon rel ... e or fuDdI bY olito, ••. 



NEPAL WORKS 

1. BIR Hospital at 341.000 
Katbmaodu 

ALL VALUBS IN RS. LAKHS. 

400.000 

KANNA WORKS: YEMEN ARC\B REPUBLIC 

1. 774 Housel 
at Dbamar 

59.366 59.366 

ALL VALUES IN MYR. Million Yemeni Rials. 

Wri"e" Answers ~ 30 

Detail as on 30.6.85 

05.02.84 04.02.87 04.02.87 

Details as on 30.6.85 

09.12.84 APRILJ 86 APRIL' 86 

statement II 

HOME PROJECTS 

P.D. Bombay Details as .on 30.6.85 

S. Name of the Value of Revised Value Date of Original Likely 
No. Project Contract Cont,ract Commence. or ElKteod· Date of 

ment of ed Date of Comple-
Progress Completion tiOD 

of Project 

1 2 3 4 5 6 7 

1. H.A. TY. EXT. 11.00 11.00 13.05.85 12.11.83 July 85 
PH II Baroda 

2. leMR Bombay 65.50 85.98 01.11.81 31.03.84 Sep' 85 

3. NIH H Bombay 250.00 315.00 19.08.83 19.08.8,6 March' 86 

4. H.zira Oas Tor- 116.42 135.00 March'84 March'S' July'85 
miDaJ.. Surat 

5. B'TYPS QTRS. 146.05 129.'S 26.03.84 2$.11.84 July'S 6 
Tbal. Project 

ti. B'TYPE QTRS. 0.00 104.06 04.01.85 30.09.85 30.,09.8' 
1'ia1l ProJ ect II 

'~,~ >' 



)3. ~':Jtt'" A ~w,,~ AtlObst 12, ij8-~ "'rill,,. Jn6w.~' 3Jf 
1 2 3 4 5 6 7 

7. C'T'YPE QTRS. 31.33 28.65 01.01.85 30.04.8' Aug'SS 
THAL Project II 

8. Telecome Fac- J 19.25 119.25 01.09.84 31,08.85 Sept'8" 
tory Jabalpur 

g. Press at Nasik 200.00 239.00 05.11.84 Sept'S' Dec'S' 
10. F.C.I. 1611.00 1344.00 Feb'SS May'86 May'86 

GodowDs 

ALL VALUE IN RS. LAKHS. 

C.E. NORTH ZONE 

Details as 00 30.6.8'. 

1. Akhnoor Bridle 59.00 59.00 Dec"8 Dec;'St Oct.'86 

2. Kota Bridle 116.00 204.00 JuJy'78 Sept'8' Oct.'Sli 

3. Kota Chimney 75.00 98.00 Jul),"79 Oct'80 June'8, 

4~ mISL Hardwar 270.00 347.00 Oct'82 March'8S Aug'S' 
'(Old Wbrt., 

S. BHEL (New 224.00 224.00 March'SS Fcb'87 Feb'S7 
Works) 

G. Pinish ins 108.00 116.50 May'82 Oct.'84 Oct"S, 
Works Panipat 

7. II C C. Chimney 51.00 62.43 May'82 May'84 Au, .. '8$ 
at Panipat 

8. Lab. Bldg. 2.69.36 270.92 Sept.'83 23.03.85 31~'12:8$ 
i1oi' ONOC 
Debaradun 

,. Air Field 150.00 ISO.S9 AUI.'84 13.08.85 AUt.:~'$ 
,- Work.' Amrit.ar 

- , 
10. acc Plio 421.00 421.00 April'S' Oct.'S! Oct.'S':, 

I , ''W<irk' aartilJ, I) 
\ ;. : ' 

All Val .. ID as. Laths. .• ~ t 



~.t "t:#I., A~~,f. SR.A~~~ ~I • .. ~~9"'· 1~L4) W'II.('~ ~I(~~~ ~~1 

C.E. SOUlll ZONE 

D etais as on 30.6.85 

1. HAL BaD,alore 92.30 94.30 Sep'83 Feb~8S Au_'8.,., 
(New Work) 

2. 3000 TPD 902.00 981.00 Oct."82 31'12.8" Dec"8' 
Cement Plant 
Tandur 

3. Khammah 272.00 272.00 16.05.84 31.10.84 March'86 
Chern. Refiner)' 
Manu.~ 

4. DesiSR Fac- 396.40 396.40 J,n'85 July"86 Jld),'86 
tory- Sipcot 
Madras 

S. Sipcot Factory 48.73 48.73 April'85 Dec"8' March'86 
Qtrs., Madras. 

6. R.C.I. Work 271.00 271.00 April'S' Dec'85 Dec'S' 
Hyderabad 

7. I.M.H. Work 12S.00 128.00 
Hydernbad 

8. F .C.I. Godowns 
(S.~.). 1360.00 1360.00 Feb'8' Peb'86 JUne~.6 

ALL VALVES IN RS. LAKHS. 

C.E. DELHI 

DetaiJs as on 30.6.8' 

1. C.P.W.O., 327.00 327.00 JuJy·79 02.07.80 Sept'8' 
Qtrs, New 
Delhi 

2. 100 MOD, 510 10 630.00 Oct.a:80 15.03.83 Sept'S 5 
Shahdara 

3. Scopt Phase 1441.00 1427.00 Feb'82 July"S4 Dee'8' 
II New' Delhi 

4. IAAI Pa)am" 829.40 ~oo,.oo Au,-Sl l'.O2.8~ lulf" 
~CW ."ll\i 



S3S ",Itt,,. ".,.,wi"; . AOOUSl tl. '198S "','''e" A" .i'W~" j~, 

1 2 3 4 S 6 7 

5. TV Tower 285.00 303.50 May"S2 Dec'S3 Sept'S 6 
Pitampura 

6. BHEL Qtra. 140.00 150.00 18.02.84 Noy'S4 Sept'S' 
NoicSa· Phase J1 

7. I P H Works 182.00 281.00 28.02.85 Feb'SS Peb'S8 

8. 40 MOD 
'Kesbaupur 1080.88 1080.88 Dec'S2 Sept'8! May'86 

9. ISBT 855.90 855.90 June'S4 June-'87 June'87 

10. Lok .. Nayak 200.00 200.00 June'84 D~c'85 Dec'S' 
Society 

11. Sataywati Colleae 90.00 90.00 March'84 25.06.85 Sep'S.5 

12. Karnataka 51.00 51.00 Nov"84 28.05.86 28.05.86 
Bhavan 

13. Tamil Nadu 115.00 115.00 13.04.85 13.11.85 13.11.85 
Pavenion 

14. Bal Bhawan 45.00 45.00 June'8! March"86 March 86 

IS. S.B.S.C. 160.00 160.00 
Building 

16. J.N.V. Housin, 375.00 375.00 
Society 

11. Rajya Sabba 308.00 308.00 May'S? 
Society 

ALL VALUES IN RS. LALKHS. 

C.B. CALCUTTA 

Details as on 30.6.85 

1. O.M.C. 298.89 7:0.00 Peb'7! March'84 ,Sep'SS 
Oauhati 

2. I 0 C Gaubetf 191.22 194.,S Pob'S3 Sept~83 Sept'S' 
A GSPL 
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1 2 3 4 6 7 

3. N E H U 500.00 500.00 Feb l 84 AUS'86 Oct l 86 
SbiJlong 

4. Hotel 103.00 100.00 27.03.84 26.U3.85 Juoe'86 
Brabmputra 

5. F.C.I. Godown 1285.00 800,00 March'85 April'S 6 

6. MTP IX 255.36 200.00 June'81 Oct'85 Junc'86 
Calcutta 

7. MTP X 1053.00 I J 25.64 Feb'77 March'81 Dec'85 
Calcutta 

8. MTP 14/C 270.00 270.00 Sept'82 Oec l 84 Dec'85 
Calcutta 

9. MTP 151A-n 127.00 100.00 Oct'82 May"'S4 June'SS 
Calcutta 

10. Ballastless 21.99 8.27 Au&/82 Oct'83 Sep.'SS 
Track (ESPL) 

11. CST C Kasba 107.00 109.00 June'S I July'82 Dec'8S 

12. ColaAhat 714.00 800.00 Peb'82 Oct'84 April'87 
(4,5,6)-11 S&O 
Work 

13. Coal Handling 371.00 451.92 May'82 Nov.'83 JuJy'SS 
Plant Anapara 

14. Lodge at 27.00 27.23 Nov'83 May'84 Dec'8S 
BctJa (Bihar) 

15. Chimney 320.64 33'.72 28.05.84 June'86 Sopt"86 
Sinarauli 

16. Brahamputra 23.97 23.97 July'84 August'8S Augu«it'85 
Board Wk. 
Gauhati 

17. Pilinl Work 56.46 55.47 Oct'84 May'SS July'8S 
Coal India Ltd. 

18. KTPP Township J17.10 129.30 Sept"8 .. Feb'S 6 May'S6 



1 3 

19. O.C.M.R. 112.50 
Port Blair 

20. BLT·l'A .. Il 4.'6 

21. KTPP 400 KVA 181.31 

22. DSP Township 320.48 

23. BOPT Calcutta 34.56 

24. Boundry Wall 8.00 

25. KTPP Drainage 45.34 
I &. II 

All Values in Rs. Lakhs 

C E. ANGUL ----_._ .. ,,, ---

S. 
No. 

Name of the 
Project 

Value of 
Contrnct 

1. Pot-Line B&D 714.23 

2. l.owcring of 92.00 
Water Table 

3. Cast H Ollse 265.68 

4. Township Type 100.54 
'I)' 

5. Non Plant 
Struct ures-I&II 

244.91 

6. '.0\.' Tpye 342.94 
Quarters 

7. Water Sllpply & 
Sew Nelco TIs 44.00 

8. Pradeep Worles 554.09 

All Values in Rs. Lakh8 

4 6 7. 

... 
4.'6 May"85 JuJy'8S July'SS 

181.31 April'8S April'86 April'86 

320.48 

34.56 March'85 March'86 Mu!c~'8~ 

8.00 Aprl]'8 S Nov/8S Nov.'15 

48.00 Dcc."IS 

Details as on 30.6.86 

Revised Value 
Contract 

Date of 
commence-
ment of 
progress 

Original of 
(xtend(.d 

date of com-
pletion ot 

pr()ject 

Likely 
date of 
comp-
letion 

725.00 20.12.82 May'S 5 Oec'8S 

110.00 3 1.12.82 May~85 Dec 85 

265.00 10.02.83 May'84 March'84 

115.00 30.07.83 March"85 May'8S 

2S0.00 23.11.82 Jan"85 Jan'86 

3S0.00 07.03.84 Mar'S5 Dec"&S 

44.80 May'SS March/86 D.ec'S6 

5.54.09 30.01.8S 30.04.86 



lan,brt or Ilms for Chl1dtea 

3161. ~HRI LAKSHMAN MALI_ICK: 
WiU 'the Minister of INFORMAT10N AND 
J'tkO~DCASTINO be pleased 19 state: 

(a) whether Government have deci· 
ded to import some films for children; 

(b) if so, the details of the sugges-
ttons made by the Advisory Body reg1fding 
suitability of films for children; and 

Cc) hames of countries from which 
films are being impor ted? 

THE. M[NlSrER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. OADOIL) : 
(a) and (b) The Children's Film So~i ety, 
India, an autonomous Society gett jog 
grants-in-aid from the Ministry of Infor-
mation and Broadcasting is already impor. 
ting films, which it consid '!rs suitab!e 
for cbitdren. There is no 15cparate AdVI-
sory Body to suggest suitabliity of films for 
children. 

Cc) During the last three years (1982-
83 to 1984·85) films were imported by 
the Childreil'S Film Society, India from 
China, U.K. and Yugo.;lavia. During the 
year J 985-86, the Society proposes to 
import films from Bulgaria. In add ilion" 
some film~ may be selected for import on 
the basis of entries in the for thcomin~ 
International ChlJdren's Film FestIval of 
India to be held at BJngalore in -November 
1985. 

[Translal ion J 

Rent charged by DDA from Coal 
D('pots 

3162. SHRI BAN\V ARI tAL HAIR WA : 
Will the Minister of WORKS AND HOUS-
ING be pleased to slute : 

(a) the rules governing the allotmeot 
"Of plots for coal depots for the benefit of 
the rosidents {If the colonies built by the 
De1bi Development Authority ,in DoJbi; 

(b) the lizes of the plots a)11otted for 
~oal depots io J.l. Colonies, Janata Fleta 

Written Answers 3 4~ 

Colonies, the coJonies under SPS Scheme, 
LIG and MIG colonies and the rents 
charged from the allottees 'separately; 

(c) whether the rents 'are different in 
each area whereas plots are utilised for the 
same business; and 

(d) the maximum and miniOlun monthly 
rent charged for the coal depots on the 
plots measuring 125 sq. yards a1Jotted 
in Delhi by the DOA ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI H.K.L. BHAGAT): (n) 
to (d) The information is being co II ect cd 
and wi)) be lnid on the Table of the 
House. 

Units Producing Oil from Rice 
Bran 

3163. SHRI E. AYYAPU REDDY: 
WiJI tbe Minister of FOOD AND CIVIL 
SUPPLIE~ be pleased to state : 

(a) the number of industria) units 
producing oil from rice bran; 

(b) their location and the total instal-
led capacity of these industrial units; 

(c) whether the rice bran oj) has be en 
found by Japanes experts have a high 
nutritious value; and 

(d) whether there are proposals to 
encourage the expansion of the rice bran 
oil producing uni ts ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (ttAO BIRENDRA 
sINGH): (a) and (b) There are 139 
industrial units prosently producing oil 
from rice bran with an installod capaoity 
of 6400 M fs. per day in terms of rice 
braD. A stat em ent show ing S ta te .. wise 
distribution of these units aloDS with in-
stalled capacity is aiven below. 

(c) Rice Bran oil it rich in o.sent ial 
Poly Unsaturated Patty aQid aad, thus is. 
Dytritivo oil. . 



(d) There is no restriction on the ex-
pansion of rice bran qil producing units 
and tbeir number is increasing progressi-
ve)y. 

State ~ 

Andhra 
Pradesh 

Assam 

Bihar 

Gujarat 

Harrana 
Karnataka 

Madhya 
Pradesh 

Maharashtra 

Orissa 

Statement 

Number of 
units 

33 

2 

4 

4 

14 

13 
8 

4 

4 

Punjab 20 

Raj asthan 2 

Tamil Nadu 10 

Uttar Prad eah 13 

West Bengal 6 

Cbandigarh 1 

Pondicberry 1 

Total 139 

Per day cap-
acity in 
terms of 
rice bran 
Un Metri::: 
Tonnes) 

2,031 

33 

111 

252 

450 

783 

402 

336 

90 

798 

75 

282 

519 

199 

19 

18 

6,400 

Source: These fiaures are based on 
tbe Solvont Extracted Oil return received 
to the Directorato 0' Vanaspati, Ve8~tft.ble 
Oil. " Fatl. 

A ....... c:e for De'felo,ment of SIn.n 
aDd 1\fedium TOWDS in Ori,. 

3164. &HRI GIRIDHAR OOMANGO: .. 
Will th~ Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the names of the amall and medium 
towns in Orissa which are receiving assis-
tance from his Ministry for QvoralJ deve-
lopment of the town; 

(b) the amouot released to the Govern- , 
ment of Orissa during Sixth Plan. for these 
towns and funds distributed by the Govern-
ment, town-wise; 

(c) whether some more towns of Orissa 
are going to be included in tbis scheme 
during Seventh Plan; and 

(d) if ~o, the names of the towns as 
suggested by the Government of Orissa? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI H.K.L. BHAGAT): (a) 
and (b) The foHowing six towns have 
received assistance during the 6th Five 
Year Plan under cen trally spon~orec1 ... 
scheme for the integrated development 
of smalJ and medium towns. 

Name of Town Amount Released 

1. 

2. 

3. 

4. 

S. 

6. 

Puri 

Sambalpur 

Balasore 

RourkeJa 

Jeypore 

Dhenkanal 

(Rs. in lakhs) 

37.00 

37.S0 

40.00 

40.00 

28.00 

30.00 

(c) and (d) During the 7th Five Year 
Plan the Government js proposlDl to fn-
crease tbe Dumber of towns for various 
Stat ea and Union Territories. However, 
the towns to b~ QQvered etQ., are Yet to bo 
deoi'ed. , J • 

/' 
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laelu.loa of Land Rero~ Acts In the Ninth 
S~beclule 

3165. SHRI G1RIDHAR OOMANGO : 
Will the Minister of AGRICULTURE & 
R.URAL DEVELOPMENT be pleased to 
state : 

(a) whether some States have recently 
suggested for inclubion of more Land Re-
(orm Acts in the Ninth Schedute of the 
Constitution; 

(b) if so, the names of the States; 
and 

(c) steps taken in this regard 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL CHAN· 
DRAKAR) : (a) Yes, Sir. 

(b) and Cc) Proposals received from 
Andhra Pradesh, Bihar, Gujarat, Hima-
chal Prade~h, Karnataka, Orissa, Madhya 
Prfidesh and West Bengel arc under nor· 
mal scrutiny. 

Levy Sugar Released for Public Distribution 

3166. SHRI Y ASHW ANTRAO 
GADAKH PATIL : Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased 
to state : 

(a) whether Government have released 
Jevy 6ular during 1984-85 for public 
distr ibution in tb e country, if so, the 
quantity thereof released in each month; 

(b) whether Government propose to 
live price difference between the Jevy 
sugar prices'determined under order No. 
GSR 5 SeE) ESS/Com. dat ed 31 January, 
1985 and GSR 382(8) ESS/Com. Sugar 
dated 24 April, 1985 to SUiaf factories; 
and 

(c) if so, how much price difference i~ 
payable to sugar factories and tbe period 
by which the amount wi)) be aiven to 
SUlar f.actories ? 

THE' MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRE.NDR,~ 
SINGH) : (a) Quota of l.vy a",ar was ro. 

leased at the rate of 3.13 Jakh tooDO' 
per month since October 1984 except for 
the months of June and AUlust 1985 
when an additional quantity of 50,000 
tonnes each was released for festivaJs. 

(b) and (c) The Jevy suaar prices noti. 
fied under order No. GSR 382 (E)/£ss. 
Com./Sular dated 25th Aprit, 1985 in 
respect of sugar factories in Maharashtra 
Zone already contain an element of. adjust. 
ment to the extent of Rs. 3,81 per Quin-
tal out of a price of Rs. 334.35 per 
quinta] for S-30 grade sugar. Since this 
difference has already been built up in the 
price notified on 25 .. 4.85, the queslion of 
giVmg it separately to the suga'r factories 
does not arise. 

Claims for Holding Buffer stocks of sugar 

3167. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
FOOD AND CIVIL SUPPLIE~ be pleased 
to state : 

(a) the number of claims aild amount 
of subsidy payments for holding buffer 
stock of sugar sanctioned by Government 
so far and the number of such cases pend-
ing with the Government for finalisation; 

(b) whether Government have taken 
any steps to complete the work of claim 
verification, jf so, the details thereof; 
and 

(c) the time by whicb the claim 
amount will be released to sugar factories? 

THE MINISTER OF FOOD AND 
CIVJL SUPPLIES (RAO BIREND.RA 
SINGH): (a) Out of the claims received 
upto May, 1985, subsidy claims for 
1611 quarters pertaining to the period from 
December, 1982 to June. 1984 have beon 
admitted for payment. The amount of 
subsidY invol'led in tbese claims was RI. 
50.85 crores. There are about 1084 claims 
pcndin.l!i for lettlement. 

(b) and (c) The release of sublidy on 
account of these claims depends on tbe 
corr'ectness of the claims submittod by tho 
sugar factorios. It is,' tberefoce, dillicuJt 
to lpocify aoy U .. scbodul. 'for rete ... 
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r in respe.:t or all the sugar fact-
:ft'orts Brt", however, beiDa made 
cle the veti6cvtion of these claims 
,usly. 

easel Threat to Ground nut and 
BaJr. crOPI in "aryana 

:. SHRJ CHINT A MOHAN :' Will 
ister of AGRICULTURE AND 
DEVELOPMENT be pleased '0 

'Ihether there is a possibility of 
hreat of diseases to the ground-
I b.ljra crops in several d istricls of 

r so. the details th ereof show ing 
er from pe~ts to the above two 
other States; 

whether two pest control schemes 
In launched by Government of 
with the financial support from 

re anJ if so, details thereof; 

IVhether similar assistance is being 
to other States and ifso, details 
State-wise; and 

,he total crov-wise estimated an-
oss from pests in the country in 
lte and the support given by the 
lurin'l tbe last three years, State-

: MINISTER OF STATE IN THE 
rMENT OF RURAL DEVELOP-
SHP.I CHANDULAL CHANDRA-

(a) and (b) The possibility of 
d disease incidence in crops In-
~:rl)undout and bajra could never 
; out. However, t" a\'ert the 
~hreat of diseases to groundnut 
a crops in tho districts of Haryana, 
::rop health moo;tozin8 is beinl 
)ut by the Central and State Sur-
,~. 

Jndcr the 'CentraJly Sponsored 
for Control and Eradication of 

Id Diseases of AariouJtural Impel-
~h,dinl Weed Control in Endemic 
tho. GoVOfDl1lCllt of India has 
~dmtoia'radY4 apprgval to tho " cx-

tent of RI. t 1.7 S lakh fOt the control of 
white srub and Ra. 40 Jakh for the con-
trol of Phalarrs minor weed in wheat 
crOp during 1985-86, to Government of 
Haryana. The said assistance is ptovided 
to extend subsidy to\\arcls the cost Of 
pesticides as well as operat ional charles. 

(d) Under the Scheme -as mentioned 
against parl (a) &. (b) of the Question, 
the Government of Irdia has provided the 
financial assistance of R~. 1020 41 lakb 
to v~rious States during the Sixth Five 
Year Plan, as per details given below: 

Sr. Sta tejUT 
No. 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujdrat 

5. Haryana 

6. Himachal 
Pradesh 

7. Jammu & 
Kashmir 

8_ Karnataka 

9. Kerala 

10. Madhya 
Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Tripura 

19.' uttar Pradesh 

Tot.d ast:,istance 
prov ided dudng 
Sixth Flvt\ Y tar 
pJan 1980-8S 

(h. Rs.) 

45,74,965 

63,498 

14>85,000 

34,34,96" 

1 ,74 , 3 0, 205 

53,51,295 

J,91,29,887 

22,93,787 

16,12,500 

j2,67,12' 

45,01,312 

1,28,000 

96,850 

41,21,635 

1,97,21,938 
27,61,092 

53,99,969 

3,06,750 

41.84,811 



20. 

21. 

22. 

23.. 

24. 
HIL 

West Ben .. 1 

Delhi 

Goa, Daman &. 
Diu 

Mi~oram 

Pond;ch erry 

2,95,500 

80,80S 

2,16,000 

84,610 

9,86,50,0 

5,13,000 
.-__ ----,-.. ... ' ~-.------~~--, .. --

from peats in the country due to inheront 
complex nature of such an assessment. 
HO\lever, sample 8urv~y studies of 22,0,00 
farming families conduct by rhe National 
Council of Applied Economic a,search 
(NCAER) in 1977 hale indicated that 
plant diseases affected about 5 % of the 
cropped area, the highest incidence bein, 
12.5% on Bajra and lowest 1.8 % in 
Jowar compared to 15 % area affected by 
insect"pests. The support liven by the 
Central Government for control of insect 
pest and weeds under tbe scheme as m~n. 
tioDed agaipst part (a) & (b) of the ques-
tion durin, the last three years may be Setn 
as under : 

Total: 10,20,41,999 

(e) No precise statistics is avaUab) e to 
quantify crop wise estimated annua 1 losses 

Sr. State/U.T Financial aSSistance given by the Govt. of India 
No. -----.._---...... --...-....----.__.--..--.-._~_._---..... ----....... 

1982-83 1983·84 1984,,85 Total 

1 2 3 4 5 6 

1. Andhra Pradt:sh 7,50,000 3,75,000 7,00,000 18,25,000 
2. Assam 9,000 4,500 13,500 
3. Bihar ) 4,85,000 14,85,000 
4. Gujarat 6,43,500 4,95.000 8,42,546 19,81,046 
s. Haryana 48,12,813 41,25,000 43,92,250 J 33,30,063 
6. Himachal 6.92,250 

Pradesh 
9,80,000 22,'0,000 3?,22,250 

7. ~a~~p & 39,99,666 55,38,000 31,80,000 127,17,966 Kashmir 

8. Karnataka 8,49,800 10,66.000 19, J S,800 

9. Kerala 3,00,000 1.50,000 6,00,000 10,50,000 

10. Madhya Pradesh 9,96,875 2,75,000 12,71,875 

1 ~. Maharasbtra 4,74,500 36,07,000 40,81,500 

12. Manipur 37,500 18,000 55,SOO 

13 .• Me,balaya 85,600 85,600 

14. Oris8a 10,50,,500 10,50.000 7,11,239 ~.,J 1,7.J~ 
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15. 

16. 

17 . 
.. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2S. 

2 3 

Punjab 48,00,000 

Rajasihan 6,45,000 

Tamil Nadu 4,50.000 

Tripura 78,750 

Uttar Prade\h 

West Bengal 90,000 

Delhi 30,246 

Ooa, Daman & 62,000 
Diu 

Mizoram 47,000 

Pondicherry 2,20,000 

H.J.L 

Total: 2,16,74,600 

Non-Observation of Fire Safety 
Measures Jo VJkas Sadan, New 

Delhi 

3169. SHRI INDRAJIT GUPTA; 
Will the Minister of WORKS AND HOU-
SING be pJeased to state: 

(a) whether DDA"s Vikas Sadan, 
New Delhi, ignored fire safety measures 
and recommendations of the Standing 
Fire Advisory Committee when fire broke 
out; 

(b) if so, the details thereof; and 

(c) those respons ibJe for the fire and 
for shifting the offices before providing 
fire saftty measures ? 

THE MINISTER OF PARUAMEN. 
TAllY AFFAIRS (SHRI H.K.L. 
BHAGAT) : (a) to (c) The Enquiry Commi .. 
ttee set-up by the Lt. Governor of Delhi, 
baa pointed out certain deficiencies in fire 
filbting arr aogemellts in Vikas Sadan. 
The DDA ba vo ensurtd that tbe remedial 

4 , 6 

36,90,700 48,00,000 132,90,700 

3,55,000 6,78.406 16,78,406 

8,90,400 27,77,500 41,17,900 

78,000 1,56.7S0 

9~97.S00 27 ,50~OOO 37,47,500 

90,000 

9.000 27,S59 66,805 

29,500 91,500 

47,000 

J ,93,500 2,24,500 6,38,000 

5,13,000 S,13,000 

2,43,09,800 2,50,00,000 709 .. 84,400 

measures suggested, althou,h not manda .. 
tory for th i.:; buHdinr, are being strictly 
enforced. 

Further investigation has been handed 
over to CBI. 

Allotment of HUncO Flats 197' in 
Shalimar Bagh 

3J70. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
WORKS AND HOUSING be pleased to 
sta te : 

(8) whether any draw for aJJotment 
of HUDCO fta ts 1979 Scheme for ShaU-
mar Bagb has so far been held: 

(b) if Dot, tbe reasons thereof; and 

(c) wh en the fiats a t Shalimar Baah' 
(HUnCO 1979 SCheme) are likely to be 
ready"for allotment '1 

. THE MINISTER OF PARLIAMEN. I 
TARY AFFAIRS (SHRI H.K.L. BHA:-
OAT) : (a) Ye8~ Sir. 
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(b) Question does not ariae. 
.. 

'(0) Of'the total 1779 HUDCO pattern 
flatl" ill Shalimar Balb, ooly 37 S flats 
have Jet to be completed. These win be 
ready for allotment by December, 1985. 

implementation of Seeds Act by States 

3171. SHRI V. SOBHANADREES 
W ARA RAO : Will the Minister of AGRI. 
CULTURE AND RURAL DEVELOP-
MENT be pleased to st at e : . , 

(a) whether some States and Union 
Territories are not yet enforcing the pro-
visio09 of Seeds Act passed in 1966 to 
ensure quality seeds to the farmers; 

(b) if so, the steps Government pro-
pose to take for implementation of the 
Seeds Act in these States; and 

(c) steps Government propose to take 
to produce and distribute quality seeds to 
the farmers in respect of rice, wheat, cot-
ton, pulses and oilseeds etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVBLOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR): (a) Some of the provisions 
of the Seeds Act, 1966 come into force 
in the whole of India in September, 1968 
and the remaining provis ions came into 
force in the October, 1969. Majority 
of the States/Union Territories where the 
size of the seed trade is sufficiently lar"e 
have developed their own infrastructure 
for enforcing the provisions of the Seeds 
Act. However, there are some States/ 
Union Ton~itorie8 such as Andaman and 
Nicobar Islands, Arunachal Pradesh, 
Chandiaarh, Dadra & Nagar Haveli, Lak. 
shadwoep, Moghalaya, Manipur t Mizoram 
and Nagaland where: seed distribution is 
very little and the same is mainly done 
b, the Departmont of Aariculture itself 
aad hence they have not felt the need 
of lettinl;uP a seed law enforcement 
praani •• tion. 

(b) Ttio prosross or the seed Jaw en-
forcement is· beina constantly monitored 
and all the State Govornments/UnioD 
rorritoriOl bavo beeD advilOd to 40QQiGt 

sufficient number of Seed Inspectors, to 
e.tablisb Seed Testing Laboratories and 
to appoint notified Seed Analysts in theee 
laboratories. Various State seed te.ting 
loboratories have been strengthened 
during the Sixth Five Year Plan and tbere 
is a provis ion for str ength eDing of more 
State seed testing loboratories in tbo 
Seventh Five Year Plan. 

(c) The Government of India have 
already taken num':3cr of steps to increase 
the product ion and distribution or tbe 
quality seed to tbe farmers in respect of 
rice. wheat, cotton, pulses and oilseed' 
etc. The main steps are-launching of 
the National ~eed9 Project in co]Jabora· 
tion with World Bank, creation of tho 
sufficient seed proces~ing facilities, scien-
tific storage facilities and strengthening 
of the infrastructure for production of 
breeder seeds in Agricultural Universities 
and leAR institutions. Close monitotina 
of the production as well as distribution 
of the seeds is a'so being done. 

AgitatloD Notice by F.C.I. Employee. 
Union 

3172. SHRI KALI PRASAD PAN. 
DEY: 
SHRI AMAR ROYPRA-
DHAN: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether th e Food Corporation of 
India Employees Union bas given agita-
tion notice on 16 JuJy, 1985 for commen-
cing the agitation from 19 August, 1985 
onwards; 

(b) if so, details of the demands and 
the reaction of Government OD each of 
the demand; 

(c) whether Government are taklnl 
any steps to t1iscuss/negotiate on tbe 
demand charcter of the Union ; and 

(d) if not, 'what alternative step' aro 
being taken to sort out these demands ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRllNDt\A 
SINOH) : (a) Yes, Sir. 
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. (b), (c) and (d) Major demands of the 
. Union relate to payment of interim relief, 
o,ertime allowanco,· time.bound promo-
tion policy. relulariaation of casual wor-
kcl'$ etc. The FCI Management have 
been negotiating with tbe Unionl for an 
amicable settlement keeping in view tbe 
overall policy of the Oovt. in regard to 
public enterprises and the framework of 
ru los and regu lat ion s of F .C. I. 

Advanced Research Centre for HortIcultu-
ral Crops 

3173. SHRIMATI USHA CHOUDH-
ARY: Win the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pl eased to state: 

(a) whether the Indi1n Council of 
Agricultural Research propose to set up 
advan.ced centres for research on man· 
goes, bananas, mushrooms and flor i· 
culture; afld 

(b) if so the location of these resea-
rch centres and other details in this 
regard? 

THE MINISTER OE STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAK~R): (a) The Indian Council of 
Agricultural Research h~s already establi-
shed a Centrai Institute of Horticulture 
for Northern Plains for research on 
mango, as well as a National Research 
Centre on Mushroom, durina the Sixth 
Plan .period. Besides, therer is proposal 
to set up a National Research Centre 
on Banana and a National Research 
Centre on Orchids dnring the seventh 
plan period subject to clearance from the 
Planning Commission/Finane.:. 

(b) The Central .Institute of Horti-
eulture for the Northern Plains is located 
at R chmankhera, near Lucknow (Uttar 
Pradesh) and the National Research 

. centre on Mu~hroom is located at Solan 
(Himachal Pradesh). Howc\cr, the loca-
tions for the proposed National Research. 
Centre on Banana and the National 
Research Centre on Orchids have Qot 
been de~idcd 80 far. 

T. V. Rei., B.,tien. 'PaaJl 

3174. SHill HUSSAIN DALWAI: 
Will tho N:inister of INFORMATION a 
BR.OADCASTING be pleased to state : 

(a) the coverage of TV relay station. 
Panji on its CODlplet ion ; and 

(b) th;! time by which it will be in 
operation? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
GIL): (a) On its augmentation to 10 
KW power, the TV tran~mitter at Pananji 
shall have service range of about 120 
kms. 

(b) The transmitter at Panajl is ex-
pected to start functionir.g on augemen-
ted power next year. 

Development of Deep sea Fishing Harbour 
at Corhln 

317S. SHRI T. BASHEER : WilJ the 
Minister of AGRICULTURE AND RU-
RAL DEVELOPMENT be pI eased to 
state: 

(a) whether there is any proposal to 
develop a deep sea fishing harbour at 
Cochin during the Seventh Plan to trap 
marine resources of Arabain Bea ; 

(b) if not, the reasons thereof; 

(c) whether any memorandum has 
been received to th is effeet ; and 

(d) if so, details thereof and aJso 
action taken the reupon ? 

-If' 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGR:ICULTURB AND 
RURAL DEVELOPMENT (SHRI CHAN • 
DULA~ CHANDRAKAR) : (a) A deep 
sea fishmg harbour at Cochin has already 
been constructed at a ~Olt of P s. 4'0.91 
lakhs as revised in January J 9 83. 

(b) to (d) Do Qot aria,. 



I.eluston of indian Language Newspapers' 
AIIoelation in tile Wage Board for Wor-

kin. Journalists and Non-Journalist. 

3176. SHRIMATI PATEL RAMABEN 
RAMJIBHAI'MAVANI: Win the Minister 
of LABOUR be pleased to state: 

(a) whether Government have received 
any representation for inclusion of 
Indian Languages Newspapers" Assocation 
in the proposed wage board for working 
journalists and non-journal ist in News· 
paper industry 

(b) it so, whether Indian Languages 
Newspapers Association was represented 
on the first' and second Wage Boards; 

(c) if !JO, the reasons for not including 
the Association in tbe Waae Board this 
time; aDd 

(d) whether the matter of inclusion 
of representatives of newspaper industry 
was referred to Registrar of newspapers, 
Press Information Bureau and State Tn-
,dinl Corporation? 

THE MINJSTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN· 
JIAR) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d) A representative of the 
Indian Languages New'ipapers' Association 
has been nominated on both the Wage 
Boards set up for WorkiDg Journalists and 
the non·journalist employee,; of N ews-
paper Industry. 

Cotton Cultivation In \.f.P. 

3177. KUMARI PUSHPA DEVI. 
Will the Minister of AGRICULTURE 
AND RU&AL DEVELOPMENT be 
pleased to state: 

(8) ,he efforts made by Govornment 
to bring more area under cotton culti"a-
dOD in Madhya Pradesh ; 

(b) tbe total hectaros of land in 
Madhya Pradesh that have been brouabt 
under cottoa cultivation io tbe last 
tIant ~oan i aDei 

(e) the assistance given by the Centr: 
to Ma dbya Pradesh for this purpose ? 

THE MINISTER Of' STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAND-
RAKAR) (a) Government has 
made eJorts to bring more areas 
under cotton cultivation in Madhya Pra-
desh by disseminating tenchnical know-
bow, organising demonstrat'ioDs and subs. 
idising certific:d seed and plant prot ecUon 
equ ipmonts. 

(b) Year 

1982 .. 83 

1983·84 

1984·85 
(estimated) 

Area under Cotton 

(Lakh ha.) 

5.80 

5.79 

5.39 

(c) Under the Centrally Sponsored 
Intensive Cotton Development Programme, 
Government of India released Rs. 19.83 
lakh in 1982.83, Rs. 23.21 lakh in 1983-
84 and Rs. 35.93 lakh in 1984.85 as 
50 % Centra) Share. 

Allocation for Development of Horticul-
ture 

3178. SHRI E. AYYAPU REDDY: 
WiU the Minister of AGRICULTURE 
AND RURAL DEVELOPI.'vfENf be 
pleased to state: 

(a) the allocations made for develop-
ment of horticulture during the Jast three 
years; 

(b) the horticultural products export-
ed from India raw or finished; and 

(c) whether any research and develop. 
ment programme has beeD initiated or 
carried out for the purpesc of preserving, 
canning and juice making of fruits like 
mangoes, oranacs, lime, grapes, appJes, 
apric;ot, berries aod luava etc. ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVF'.OP-
MJiNf (SHt\I CHA.NDU~ CHAND-



RAKAR) : <a) An amount of about Its. 
15 crore was allocated for the develop-
ment of Horticulture by tbe Centre during 
the last three year •• 

(b) The important horticultural pro-
duce exported from India in the raw 
form are mangoes, onions, potatoes, etc. 
and III the processed form are mallio 
Juice, canned and de-hydrated ve,etables. 
pickles. chutneys, etc. 

(c) Yes, Sir. 

Closure of Modern Rice Mills by FeI 

3179. SHRI P. CHIDAMBARAM: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is a proposal to 
close down the Moder n Rice Mills run by 
the Food Corporation of India. and 

(b) if so, the reasons therefor ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b) The management of 
the Food Corporation of India has decided 
to close operations of its Modern Rice 
Mills due to econom 'c non-viability. 

Installation of T. V. Transmitter at Koda-
ikanal 

3180. SHRI P. CHIDAMBARAM 
Will the Minister of INFORMATION & 
BROADCASTING be pleased to state: 

(a) whether Government are aware 
of the intensify of dissatisfaction among 
the TV viewers in Tamil Nadu (except 
Madars city) on their inability to \iew 
programmes telecast from the Madras 
Kendra; and 

(b) it so, the time by which Govern-
ment will complete the instal1ation of the 
TV transmitter at Kodaikanal1 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFOilMATION & BRO· 
ADCASTING (SHRI V.N. GADOIL): (a) 
The Government have been receiving 
requests from tim e to timo for relay 
fit prOitamDlOl producod at 'DoordatdIID 

Kendra. Madars by tho t~~U~r ,at 
Kodaikanal. . 

(b) The transmitter 'at Kodalkanal 
bas srarted functioning on tria 1 basis 
at the increased power of lOKW. However. 
the microwave link between Madars and 
Kodaikanal is expected to be provided 
during 1986 to enable it to take TV pro-
grammes produced at Madras. 

Lanluage LessloD from T.V. Statio. 

3181. SHRI E. AYYAPU REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pJeased to 
state: 

(a) whether the T.V. Itations in the 
non-Hindi speaking State will take up the 
programme of teaching Hindi to the 
viewers atleast twice in a week and 
whether the T.V. stations in the Hindi 
speaking States will be directed to take up 
teaching of other Indian language to the 
viewers ; and 

(b) if not, rea sons for not providing 
such programmes, necessary for National 
integration? 

THE MINISTER OF STATE OF THE 
MINIST~Y OF INFORMATION AND 
BROADACASTING (SHRI V.N. GAD .. 
GIL); (a) No, Sir. There is no such 
proposal at pre4ient under consideration. 

(b) Language teaching prolrammes 
do not lend themselves favourably to 
visual presentations and as such are not 
considered suitabt'e for TV telecast.Door-
darshan, however, telecasts sever~l pro-
grammes, in various formats, which pro-
pagate the messale of national integra. 
tion. 

Rise In Price of SUlJlr in Eastern RelfoD 

3182. SHRI BHOLA NATH SEN : 
Will the Minister fJf FOOD ·AND CI. 
VIL SUPPLIES be pleased to state: 

(a) whether open market price ot 
sugar in the Bastern Relioo hal looe 
u'P durioS the past two mont hs ; 

(b) if 10, tho details t~oreof • 



(0) tb~ reasons for increase in' the 
'OPen market prict of sugar in the Bas-
tern Rqion ; and . 

(d) the steps taken/proposed to con-
trol the prices? 

THE MiNISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b) There was some in .. 
crease in the open market PI ice of sugar 
in the country including Eastern Region 
in the last two months. The wholesale 
BUlaf prices in some of tbe important 
marlcets in Eastern Region since May, 
1985 are given in the statement below. 

. (c) The main reason for risc in the 
prices of market sugar in the country 
including Eastern Region is the significant 
fall in the sUlar production in 1983-84 
and 1984.85 seasons from the record 
Jevel of production achieved dudoS 
1981-82 and 1982-83 seasons coupled 
with constant ris ~ in internal consumption 
from 1981-82 season onwards, resulting 
in limited availability of indigenous sugar. 

(d) To meet the gap between demand 
and supply of sugar it has aJready been 
decided to import about 10 lakh tODnes 
of sUfiar fOT arrival during May to 'Septe-
mber, 1'98S. Major portion of the impor. 
ted sugar is being aHocated to the State 
Governments for distribution through eon-
trolled channels at fixed prices. The issue 
price of imported sUgar for the consumers 
has also been reduced from below Rs. 
6/- per kg. to below Rs. S.80 per k,. 
Imported sugar is also beiDg Bold by th" 
Food Corporation in open market apin!t 
auction/tenders. 

The Hberal reI eases of levy aDd free 
sale sugar have improved the supply 
position of sugar significantly. With the 
increased availability of sUlar toaetber 
with the regutatory measures being en-
forced on the sugar factories and liconsed 
deaJers, the prices of sugar in open mar-
ket have already sbown a faJ) recently and 
ar e expected to come down to reasona bl e 
1 evels. 

Statement 

As OD Oauhati Patana Cuttack Ca.lcutta Agartala --- --- -- _- --- ---
(C-30) (C-30) (0-30) (0-30) (0-30) 

3.S.8S 610.00 580.00 580.00 575.00 610.00 

10.5.85 610.00 600.00 595.00 580.00 610.00 

17.5.85 620.00 600.00 600.00 N.R. 650.00 

24.5.84 628.00 600.00 600.00 600.00 600.00 

31.5.85 640.00 600.00 595.00 N.R. 600.00 

7.6.85 6S0.00 60S.00 610.00 N.R. 600.00 

14 6.85 665.00 588.00 60S.00 N.R. 6S0.00 

21.6.85 710.00 605.00 625.00 6SS.00 6S0.00 

28.6.85 720.00 640.00 615.00 N.R. 700.00 

'.7.85 690.00 638.00 620-00 N.R. .785.00 

12.7.85 690.00 648.00 6S5.00 N.R. 780.0' 

19.7.85 690.00 655.00 N.R. 710.00 880.00 

26.7.85 7'0.00 660.00 660.00 N.R. 880.00 

2.8.85 7'0.00 662.00 N.R. 730.00 860.00 

Nalt .. - Nat reDarl.d. 



Reports of Commission on Agrleultural 
COl" .ad Prices on Prlee Poliey for Crops 

3183. SHal BHOLA NATH SEN': 
Will the Minister of AORlCULTURB 
AND RURAL DBVBLOPMENT be 
pI eased to state : 

(a) whether Government bave received 
reports of the Commisaion on Agricultural 
Costs and Prices on the price polic;y for 
paddy, pulses' oilsee-ds, raw jute and 
auaarcane for the current financial year; 

(b) if so, the details of the reports 
aod rcx;ommeodatioDs of the Com-
mission; 

(c) what is Government's reaction io 
the matter; and 

(d) steps taken/proposed to be taken 
in this relard ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND· 
RAKAR): (a) to (d) The Commission 
for Alricultural Costs and Prices has sub-
mitted its Reports on (i) Price Policy . for 
Kharif Crops covering Paddy, Kbarjf 
Coarse Cereals, Kbarif Pulses, Kharif 
Oilseed! ; (ii) Price Policy for Sugarcane ; 
and (iii) Price Policy for Raw Jute for 
1985.86 season, The Oovernment have 
announced the· statutory minimum price 
of raw jute for the basic variety of w-s 
Grade in Assam at Rs~ 2.1 S per quin-
tal for 1985·86 season as recommended 
by the Commission. The recommendations 
of tbe Commission in respect of otber 
kharif crops and sugarcane are under con .. 
siderltion of the Government. 

FlsIaing Project Report on GopaJpur Fish-
inl Harbour in· Orissa 

3184. SHRI K. PRADHANI: Will 
tho Minister of AGRICULTURB AND 
RURAL DEVELOPMBNT be pleased 
to .tate : 

(a) wh~ther Central Institute of 
Coastal Bngineerina for Fishery. Banga. 
lore ha~ completed and submitted the 
project r aport OD Gopalpur IshiDI . barbour 
la Ori ... ; 

(b) if 80, its broad features thereof 
and bow 1001 it. will take to start work OD 
the project and capital out Jay i.Dvolved; 
and 

(c) if not, tbe time by which the 
Report is likely to be submitted '1 

THE MINISTER OF STATE IN THB 
DEPARTMFNT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) Yes Sir, in July 1985. 

Cb) and (c) The project envisages a 
total investment of Rs. 1247.87 lakhs. 
The fishing barbour is designed for acc6m-
rnodating 100 ftlihiDI veslI eTs of 10m and 
20 fishing vessels of 1.5 m. It is estimated 
that 5320 tonres of fish and t 180 tonnes 
of crutaccana would be landed after com-
pletion of the project. 

The project report has been received 
recently in July, 1985. 

Settlnl up of FeI Godowns at Parappana. 
ngadi 

3186. SHRI M. RAMACHAND. 
RAN: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the extent of investment on the 
foodgrain storag e godown at Tikkoti in 
Calicut District, Kerala and its tota 1 
storase capacity; and 

(b) whether Government have taken 
a final decision regarding the setting up 
of a Food Corporation of India god Own 
at Parappananaadi in M~lpppuram diS-
trict of Kerala ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (8) The Food Corporation of 
India is constructing a godown of 40,000 
tonnes capacity at Tikkoti in CaJicut Dis-
trsct KeraJa l at an estimated cost of about 
RI. 3.4 crores. 

(b) No such proposal is under conli-
deration of the Corporation at present. 

PraWb Proctuc tion 

3187. SHRI S.,KRISHNA KUMAR: 
Will the Minister of AGRICULTURB 
AND RURAL DPVELOPMENT be 
plult4"O .tate·1 

• I ' 
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(a) the annual production or prawns 
in the countay from tbe sea and inland 
brackiah water for tbe lalt five years ; 

(b) tbe area coyered by brackish 
water prawn culture; and 

(e) measures taken for production and 
distribution of prawn seed? 

'tHE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) to (c) Information is being 
coJlected from the States and shaH be 
placed on the table of the Sabha. 

Mechanisation of Boats for Fishermen 

3188. SHRI N. DENNIS: WiJl the 
Minister of AGRICULTURE AND RU. 
RAL DEVELOPMENT be pleased to 
state: 

(a) whether there is any proposa] to 
help traditional fishermen to mechanise 
their traditional boats and catamarans; 
and 

(b) if so, the steps taken in this 
regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SliRI CH-\N. 
DULAL CHANDRAKAR) : (a> and (b) 
There is no specific proposaJ with the 
,Central Government in this re8ard. 
However, traditional fisherm.:n arc assis-
ted by the States/Union Territories 
throuah Schemes of subsidy and lOan for 
mochanisation. A Central Sector Scheme 
for Introduction of Improved B,cach 
Landini Craft and UparadatJon of Small 
Scale Sector is also being implemented. 
Proarammes of National Cooperative 
Dev,lopment Corporation for Fisheries 
also cover mechanised boats and motori-
aatioD of traditional fishina craft throuah 
·sUpply of Outboard motors. Subsidy 
available under lnterated Rura) Develop. 
ment Pl'oaramme i8 a]so being utilised 
by States for mechanisation of traditional 
oraft. 

laaport or Aar.leultural Produtfl 

3189. SHRI PRAKASH CHANDRA: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) the oames of· the A.ricultural 
Products and lllC quantity of each of the. 
imported durinl the yoar 1983.84; and 

(b) the pl:rchase price of each pro-
duct and the rat. at which it is bejDa 
sold? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVBLO~ 
MENT(SHRJ CHANDULAL CHANDRA. 
KAR) : (a> Imports of selected essential 
agricultural commodities durin. tbe year 
1983·84 areaiven below: 

Item ---
Wheat 

Rice 

Vegetable oils, 

Quantity : In "000 tonnos 
Value: Rs. in crores 

Quantity Value ---------_ --
2142.3 507.12 

328.1 80.00 
1001.3 540.98 

fixed (edible oil) 

(b) The information is being collected 
and will be laid on the TabJe of tbe 
House. 

Annual Construction of DweJlln, UnJts by 
DDA 

3190. SHRI SATYENDRANA&AYAN 
SINHA: Will tbe Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether DDA has deCided to 
buiJd 1,00,000 dweJJjn, units in a year a. 
reported in the Statesman of 12 Juno, 
1985 ; 

(b) jf so, whether it has tho reSOurces 
to do 80 within a bud,etary allocation of 
Rs. 169 crotes; 

(c) whother itl orpnisatfonaJ structure 
and. land availability aro COmmensurate 
with tbis tar(let of "C~i.ve~Dt. aDd 
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(d) it D'ot, ateps taken to aUlD tho 
capability with the objective? 

THB MINISTER OF PARLIAMENT. 
ARY AFFAIRS (SHRI H.K.L. BHAOAT): 
(8) Yes, Sir. 

(b) Necessary provision is beiDI made 
in the budget. .. 

(c) and (d) About 60,000 houses arc 
uader various stages of construction. 
Several new housing pockets have been 
identified recently which would cover 
about 3S,000 houses to be taken up, in 
pbases during 85-86. Ano.ther 85,000 
houses are under process of which the 
work is likely to be started during 85-86 
and completed in phases during 1985.86 
and 86·87. To cope with the additional 
work, Engineering dePartment is being 
further expanded to achieve the ta rget. 

Reservation for SC & ST for Allotment of 
Shops uader Slum Department 

3191. SHRI BANWARI LAL BAIRWA: 
Will the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether there is any reservation 
for SC and ST for allotment of shops etc. 
in various areas undcr slum Department. 

(b) if so, tbe details thereof; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF PARLIAMENT. 
AR. Y AFFAIRS (SHRI H.K.L. BHAGAT) : 
(a) Yel, Sir. 

(b) There is SO per cent reservation 
ror Schedule Castes under tbe Slum Depart. 
ment's scheme of cODstructiQn of shops/ 
stalls for/squarters of different resettle. 
mcot Colonies. 

(c) Does Dot arise. 

Deaalllld for FlCCI about Prl.ate Trade" 

3192. SHRI SATYENDRA NARAYAN 
SINHA: WUl the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
atate : 

(a) whether Government have leon 
the news-item in tbe fBcODomlc Times' 
of July 16, 1985 wherein Federation ot 
Indian Chamber of Commerce and Industry 
bas demanded same treatment fOl private 
traders al is beina liven to tradera in 
public di .. tribuUon system; 

(b) if so, Government"s view OD this 
demand; and 

(c) whetber FICCI has represented to 
Government on this point? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDIlA 
SINOH: (a) Yes, Sir. 

(b) The Government does not aaree 
with the views of the Federation of Indian 
Chamber of Commerce and Industry. 

(c) No, Sir. 

Licence to Sell Panghat Vanaspat) Gbee I. 
Dellal 

3193. SHRI KAMLA PRASAD 
SINOH : WiJI the Minister ot FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that there is 
no licence to sell any vanaspatj all ee in 
Delhi except on Paughat Vanaspati 
Ghee; 

(b) if 80 the reasons thereof; and 

(c) the steps taken to delicence the 
sale or Panghat with immediate effect ? 

THB MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENORA 
,SINGH) : (a) NOt Sir. Accordina to Delhi 
Administration any person who stores for 
sale at anyone time edible oils In quantity 
e.ltceediDI S quintals of all edible on. 
taken to.ether is require4 to obtain a 
Iic"Dce under the Delhi Bdible ona 
CLic.ocJn. and CODaro) Order, 1971, 

(b) aD4 (c) Do Dot arllo. 



la.llon 01 Are .. , fa Nattoa.' Capital 
R.ealoll 

i' 

~194. SaRI C. MADHAV RBDDI: 
Will the Minister of WORKS AND HOUS-
ING be pleased to stat e : 

(a) tbe areas proposed to be included 
in the National Capi tal ROsion ; and 

1 (b) whether there is any opposition 
from the concerned States like Uttar· 
Pradesh and Raryana in this rClard? 

THE MINISTER OF PARLIAMENT. 
ARY AFFAIRS (SHRI H.K.L. BHAGAT) : 
(a) The area coming within the 
National Capital ResiOD are indicated in 
the schedule appended to the National 
Capital Region Planning Board Act, J 985. 
A copy of the fltatement is given below. No 
new areas are proposed to be included. 

(b) No, Sir. 

Statemeat 

The deSCliption of the National 
Capital. 

RelioD :-

1. DELHI 

The whole of the Un ion terrotory of 
Delhi. 

2. HARYANA 

(j) The whole of District of Our-
8aon comprising the Tchsils of 
Ouraaon, Nuh and Ferozepur-
Jhirka. 

Oi) The whole of District of Farida-
"bad comprisiD8 the Tehsils of 

Ballabgarh, Pa]waJ and Hatnin ; 

(Ui) The whole of District of Rohtak 
OOnlprisinl the Tehans of Robtak, 
Jhajjar, Bahadurgarb, Meham 
and KosJi ; 

(1;,) The .eJe of District of Sonepat 
C'omprisir .• 1he T,ehsjJs (If Sonepat 

and. OOUDa ; and 

(V) PaDipat Tehsil of District of ~ar.. · 
oaJ and Rewari Tehail of District 
of MohiDd~rlarh. 

3. UITAR PRADESH 

(i) The who) e of Distri ct of Bulpd-
shahr cOn;lprising the Tebsils of 
Anupshahr.. Bulandshahr, KhurJ4' 
and Sikanderabad. 

(ii) The whole of District of Meerut 
comprising the TehsiJs of Meerut, 
Bagpat, Mawana and Sardbana; 
and 

(iii) The whole of District of Obazia. 
bad comprising the TebsiJs of 
Ohaziabad and Hapur. 

4. RAJASTHAN 

(0 The whole of the following Teh-
sits of Alwar District, namely, 
Behroor, Mandawar, Kishanlarll 
and Tijara ; and 

(U) Part of Alwar Tehsil comprising 
the area bounded in the raorth by 
the Tehsi) boundaries of Manda-
war and Kishangarb, in the east 
of the boundaries of Tehsi 
Ferozepur-Jhirka of District Our-
gaon, Haryana and Alwar Tebsil 
in the south by the Barah river 
right up to Urnran Jake in tho 
west, and then foUowin. the 
southern boundaries of Umran 
Jake up to the junction of Umran 
lake and Stat\: Hiahway frorn 
Alwar to Bairat and from thOD 
on west by nor th-west acrosa the 
ridge up to the junction of the 
Teh sil boundar ies of Alwar aad 
Bar.sur. 

Welfare of FJsberrQen In KeraJ. 

3195. SHRI K. MOHANDAS : WUl 
the Minister of A 0 RICUL TURE AND 
RU,ttAL DEVELOPMENT be pleased to 
to state: 

(8) whet.her Goverr.mcnt have Any 
specinl scbeme for the welfaro or tho 
ft.llfrmtD in Kerala ; aDd 
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(b) if 10, the details thereof? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF R.URAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA. 
'KAR) : (a) and (b) The Government have 
no special scheme in Kerala aJone for the 
welfare of fishermen. However, two Cen-
tra l1y :1ponsored Scheme~ (i) Subsidy to 
Group Accident Insurance for active 
fishermen and (Ii) Techno-Socio-Bco-
nomic Survey of fishermen community 
have been launched b1 Central 
Government in 1983·84. The Schemes 
have been implemented in Kerala along 
with other States/Union Territories. Ano-
ther Central Scheme of National Welfare 
Fund for Fi!\hermen has also been intro. 
duced in t 984 .. 8 S for all t'1e States includ-
ing Kerala. 

H'l'llan ~ettlement8 In Rural Areas 

3196. SHRI CHINTAMANJ PANI. 
GRAHl: Will the Min ister of WORKS 
AND HOUSING be pleased to state: 

(a) whether there is any wen regu-
lated programme of Rction for plannin'g 
and implementation of human settlements 
in the rural are::l.~: an<t 

(b) if so, the particulars thereof 'I 

THE MINISTER OF PAR Ll AMENT· 
ARY AFFAIRS (SHRI H.K.L. BHAGAT): 
(a) and (b) Ye~ Sir. 

One of the regulated pro,rammes on 
human settJements in the rural areas is 

. ~To allot house sites to rura I ram iii eS 
who are without the:n and expand pro-
grammes for construction assistance 
to them. 

This scheme was initiated in 1971 in 
the Central Sector aDd transferred to the 
State Sector in 1974. It is a part of the 
Minimum Needs Prolramme, also included 
in the New 20 Pofnt Program'me in 1982. 

Tbe scheme was intended to benefit the 
landless agricultural workers and vi1Jaae 
artisans who do not own nny land what. 
soever nl"'icu1tural or otherwise in the 
fural arcll. 

IaeeDtl,el to Fi_rmeD 

3197. SHRJ HUSSAJN DALWAI: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleas-

ed to state: . 

(a) steps taken to provide assistance 
to smaU fishermen for their sllbsistanee : 

(b) wheth,er Government have liven 
. assurance to the small fishermen to evoJv, 

a package scheme of incentives for them; 

(c) the sa) ient features of that packaae 
incentive scheme; and 

(d) when it is likely to be brQulbt 
into force? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA. 
KAR) : (a) The fishermen aTe a4Jsisted by 
the State~/Union Territories, through 
schemes of subsidy and loan for acquisition 
of fishing boats, nylon yam, p:ear and 
other fishery requisites. Some of the States 
hs\e their own welfare shceme "hich in- I 

clude Jean season relief and subsidised 
hOlJsing. Goverenment of India have jntro-
duced a scheme for subsidising the Groop 
Accident Insurance premium for active 
fishermen who are members of Coopera-
tive Societies/Federation/Welfare Organi-
~ations. A scheme for conducting Techno-
Socio- Econosmic Survey of fishermen com-
munity has been launched by the Govern-
ment. Another scheme of National Wei· 
tar Fund for Fishermen bas also been 
approved. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Development of Sugareane GrowJne Area. 

3198 .. PROF. RAMKRISHNA MORE: 
WilJ the Minister of AGHICULTURE 
AND RURAL DEVELOPMENT bo pleas-:' 
cd to state : 

(a) wbether it is a tact t hat produc-
tion of sugar hal falllG due 10 doolin, In 
.uaarcane supplies; aad 



(1)) If so, the steps beiDI taken to in-
crease tbe 8ugarcane arowinl areas? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHIll CHANDULAL CHANDRA· 
KAl\): (a) Yes, Sir. However tbo produc-
tion of sugar dUling 1984·8S is estimated 
to be higber than Jast year. 

(b) It is tbe endea\'our of tbe Govern-
ment to increase tbe production of sugar-
cane mainly by increasing the productivity. 
However, it is envisaged to increase the 
area under sugarcane marginally in poten-
tial tracts during tbe 7th PI an period. 

Implementation of Industrial Disputes (Amen-
dlllent) Act, 1982 

3199. SHRt P. CHIDAMBARAM: 
WUl the Minister of LABOUR be pleas. 
ed to state: 

(a) whether all the provision. of the 
Industrial Disputes (Amendment) Act, 
1982 amending the Industrial Disputes 
Act, 1947 have been brought into force; 
and 

(b) if 'not, the reasons for not bring. 
ina into force the said provisions? 

THE MINISTER OF STATB OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) No, Sir. 

(b) Sections 2(c), 7 and 22 of the 
Industrial Disputes (Amendment) Act, 
1982 have not been brought into force for 
the reasons given below: 

(i) Section 2 (d In view of the 
5ugg..:stions and view-points of the 
various interests concened, the 
matter calls review. 

(ii) Sections 7 and 22 The rules for 
f,ettina up of Grievance Settle-
ment Authority have not been 

tla "!ilod. 

Virus Dileases la rice variety NLR.9674 
in Audbra Pradesb 

3200. SHRI C. SAMBU: Wi! J the' 
Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to' 
state : 

(a) whether the rice vari ety NLR.9674 
raised ia Addanki, Mortur, Parchir, 
Chirala Taluks of Andhra Pradesh was 
affected by virus diseases viz Tunara-, 
Virus and the produce for the year 1984 .. 8' h:.i' been only ] eS8 than 10 quintals 
per hectare; 

(b) if so, remedial measures taken for 
supply of rice seed in place of NLR-9 674 
for 1985·86 by agricultural research de'. 
partment; and 

(c) the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL, 
CHANDRAKAR): (a) Variety NLR 
9674 was affected by Tungro-Virus in 
these taJuks during 1984·85. In Tungro-
Virus affected fields, yield was reduced 
to IOta 1 S quintals per hectare. 

(b) aod (c) Rice variety NLR-5293 
which is resistant to the Virus is being 
propagated in place of NLR 9674. Other 
resistant/tolerant varieties like IR-20, 
Rafna, Mashuri, etc., are already popu· 
lar in Andhra Pradesh. Efforts are being 
made to evolve hiah potential varieties 
resistant to Tuniro.Virus disease. 

Price Control Measurel 

3201. SHRI R.P. DAS: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to stat e : 

(a) whether Government have since 
declared its st :rn price control measures 
which Include arrest of bJackmarketeers 
and profiteers under tbe Nationa) Security 
Act; 

(b) if 80, tbe details of the action 
initiated under the said measures includtol 
detaUs of arrOita made since tl\cn; gel 



(0) the impact of the said measUl'Ol on 
tbe ,teadBy raisioS price JiDe ? 

THB MINISTER OF FOOD AND 
CML SUPPLIBS (R.AO BIRENDR.A 
SINGH) : (a) to (c) The main thrust of tbe 
Government pol icy is to increase the pro .. 
duction of essential commodities, parti. out..., t;be ones ~hich are in short supply. 
Tbe Public Distribution System is bejng 
__ mlioed and e~pandod. Some of tbe 
OIMDtiltol commodities are imported to 
supplement the domestic supply, The ex-
port of e8a~ntial commodities is regulated. 
Continuous action is being taken against 
the blackmarketeers and' profiteers under 
the' Bssential Commodities Act. 1955 and 
tit" Prevention of Blackmarketing and 
Maintenance of Supplie!ll of Essential 
Commodities Act, 1980. As per available 
information, during the first six months 
of the current year, 2404 persons have 
been arrested under the Essential Commo-
dtties Act, and 40 persons have been 
ordered to be detained under the Preven-
tion of lttackmarketing Act. These mea-
Bures are expected to keep the prices of 
essential commodities in chock. 

Area of the Country Prone to soil erosion 

3202. SHRI SUKH RAM: Will the 
Minister of AORICUL TURE AND RURAL 
D!VELOPMENT be pleased to state: 

(a) the tota 1 area of the country 
which is prone to soil erosion; 

(b) area treated so far and the cost 
thereof; 

(c) whether Government have prepared 
ot propose to prepare a comprehensive 
plan to tack Ie this problem; 

(d) if so, the share of Himachal 
p'radeah of such land (Le. prone to soil 
erosion) and the estimated cost involved 
ia treatJna this land in order to sav ~ parti-
cularly the hydroelectric Dams from silt-
iDI; and 

(e) how i. this experditure loina to 
be fioanced? 

THB MINISTBR. ,OF :;TATB IN THE 
DEPARTMBNT OF RURAL DBVBLOP· 

. MBNT (SHRI CHANDULAL CHANDRA· 
KAR) : (a) ErosioD al a natura. proccss is 
.oinlon aU over the COtIDtry. H~'r, Mi. 
per report of the National ComaalSlioll ott 
A,riouiture, area subjected to accoterate4 
erosion by water aad wind is eltlmated to' 
be about 150 million ha., while total atea 
subject to soil erosion and otber land 
deltadation process. i,. estimated at 175 
mimon ba. 

(b) Till 1984.85, an area of about 
29.38 million ha. bas been treated by 
various soH and water conservation mea-
Sures both under Sta(e and Central Sector 
schemes, at a cost of about Rs. 1200 
crores. 

(c) Government have continued durin. 
1985-86 the proJrammes to contcol soU 
erosion of alrieul tural and Don-agricultural 
lands, 1 educe siltation of major and 
medium reservoirs, constructed for gene-
ration of irrigation and hydro·electricity 
moderate flood havoc in the produ~tive 
plains and restore degraded and under-
utilised area to obtain additional land 
stock for productive management, etc. 
A larger and diversified proaramme has 
been proposed for implementation durin, 
tb e Seventh Plan to enbance productivity 
of land, generate employment opportunities 
in rural areas and maintain beneficial 
reJationship between land and water c),clo. 

(d) and (e) In absC(nce of a compre-
hensive survey, exact of extent problem area 
in Himachal PradeSh which are subject to 
soil erosion and land dearadatioD as well 
as total estimate of cost of treat in. , such 
areas are not available. However, the 
higher siltation rate in the Govind Saaar 
Reservoir and heavy silt load from the· 
watersheds indicate that erosion is exten-
sive and seri~us. 

Besides State Sector scheme, Central 
assistanc c bas been provided to Himacbal 
Pradesh tbrouah the fonowin. scbem,cl : 

0) Soil conservation in the catcb-
ments of River Valley, Project. 
of Bbakra aDd Bcu. 
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(Ii) In~lrat cd wat er8be~ mamag.ement 
io plood-prone River catchments 
ot' Upper Yamuna. 

(ii i) Soil, water and tree conserva· 
tion in the Himalayas. In J 984-
85, the progress made in 
Himachal Pradesh is as follows: 

State Sector 

Central Sector 

Total 

Physical Financial 
(lakh ha.) (Rs. in crores) 

0.89 

1.88 

2.77 

20.71 

29.79 

50.50 

Action Regarding Insurance against crop 
loan Granted by Banks 

3203. SHRI MANORANJAN 
BHAKTA: Will the Minister of .AGRI· 
CULTURE AND RURAL DEVELOp· 
MENT be pleased to state: 

(a) whether Governmenl have tak ~n 
any actiolJ regarding insurance agalUst 
crop loan granted b) the banks durin" the 
current year 'as. mentioned in his budget 
Ipee.h; 

(b) if so, the details of the districts 
wbicb come under its purview; 

(c) whether the Andsll1an district has 
taken any action in this regard; and 

(d) jf not, the reasons therefor? 

THE'MINISTER OF STATE IN THB 
DEPAftTMENT OF RURAL D'BVELOP· 
MENT (SHRI CHANDULAL CHANDRA .. 
KAR): (a) In accordance with the ann'ou-
nc-ement made by the Finance MitJi'st or in 
his budlet speech, the details of a compre-
hensive Scheme of Crop InsuraDcc com-
mencina from Kharif 1'985 were worked 
out. The scheme is operated by tho Gene-
ral Insuranco Corporation of India itt 
collaboration with tho Stato Governments. 
All, farmers availinl or crop loanl from 
O .. ,_..ti.... CommetolaJ BaDtI aod 

.. Resional Rural Banks fOr raisinl the 
crops, namely. rice, wheat. miJlets, 
Oilseeds and pulses in the 'Defined Areas' 
in tbe States are covered under tbe 
scheme. 

(b) The scheme is applicable ror rais-
ing the aforesaid crops in tbe 'Defined 
Areas' in all the State which have take" 
action to implement the scheme with effect 
frol11 Kbarif 1985. 

(c) and (d) The Union Territory of 
Andaman and Nicobar Islands have not 
taken action to implement the scheme 
from Kharif 1985. They have not indi-
cated the reasons for not starting the im-
plementation of the scheme. 

11.00 brs 

SHRI O.G. SWELL (ShilJong) : I thank 
you for havina given me the permission 
because I had written to you. You know 
chat in South Africa things are loina 
very badly. The war against the abomi. 
nable prinCiple of apartheid is reacbinl 
wide proportions. The whole world is 
exercised about it. 

MR. SPEAKER : I have &ot it. 

SHRI G.O. SWELL: Even President 
Reagan is forced to impose economic 
sanctions against South Africa. 

MR. SPEAKER: That is Dot the 
way. You have already sent your Short 
Notice Question. I wiJl consider it. 

( Interruptions) 

MR. SPEAKER : I said I will considet 
the ways and means how to do it. W. 
shall lee. I will consider it. 

PROF. K.K.. TEWARY (Bu~r)': The 
raoist Governlllcot of South Afri~ il tr,-
ina to drive a wedae betwoon the Oov.,n 
ment of India and Indians 00 tho oae baad-
and tbe persecuted Blacks ot South Africa 
and other AfricaD Countries. I want tho 
Mildl'or to make·. atat.mete. 



Mit. SPEAKER : I will cODsider it. 
I am already with you. 

PROF. K.K. TEW ARY: Please ask 
the Home Minister to make a statement. 

MR.. SPEAKER: I ha ve alreadY 
written and I will ask him. 

SHIll INDRAJIT GUPTA (Basirhat): 
About the destructton of Gandbiji"'s old 
settlement, School there, Kasturba Oandhi 
museum and all tha tt peop1 e 8re very 
much aptated. 

MR. SPEAKER: I realise your fee l-
ings. I will take it up. I have aIr eady 
asked. 

SHRI INDKAJIT GUPTA: It should 
not be delayed. 

MR.. SPEAKER: I have alreadY ini. 
tiated witbout a moment's delay. 

5HRI INDRAJIT GUPTA: Wby 
don"t they make these statements on their 
own 1 Have tbey to wait till you pull 
them up '1 The whole country is agitated 
about it. 

pR.OF. MADHU DANDAVATE 
(Rajapur): Within three days Indla is 
aoinl to celebrate independence .•.. ' . 
(Int."uprlons) 

[ Translation] 

MR. SPEAKER: I have already 
laid that I shall see to it. 

[En.llsh] 

PROF. MADHU DANDAVATB: 
There is a news tnat 1 00 per~ous trained 
by Pakistani Intelligonce, are lik ely to 
cross into India, attack tbe 15th Auaust 
fUDCtionl and plant Khalistan Baa··· 

MR.. SPBAKBR : I know that. You 
can live me somethinl else. I have lot 
10" Catlina Attention. I will See bow 
thIDa' Can be done. 

P&OP. MADHU DANDAVATE: What 
is )'our objectioD 'l it iii as bacl as wba't 
iI baPP-- ill AIr fA. 

MR.. SPEAKER : My objection is it 
is a contemplation. It is a conJectur e. It 
milht or miaht Dot happen. It is a hypo-
thetical question. I think the Govern-
m ent will take care. 

PROF. MADHU DANDAVATE: 
About South Africa, a statement should 
come from the Minister. 

MR. SPEAKER : I am already with 
you. 

SHRI THAMPAN THOMAS (Maveli. 
kara) : In Kerala about 4 lakb~ of Oo~­
ernment emplo)ec4i i. eluding ilazetted 
officers are no strike .•.••. 

(Intert uplions) 

MR. SPEAKER: Not aJlowed. It is 
a State subject. 

SHRI M. RAOHUMA REDDY (Nal-
Banda) : What about the ilIegai Brahma· 
chari Nagar in Haryana 1 I have already 
writt en to you. 

MR. SPEAKER It is a State subject. 
They will deal with it. Why do you 
worry? 

SHRI INDRAJIT GUPTA: There 
is a Itatement by an olticial spokesmJ.D of 
the Brithh Government sayi~g that the 
issuina of Kbalistani currency and passports 
an Britain is not considered to be illegal by 
the British Government. What is the posi. 
tlon '1 1 hat means they will allow it to 
BO on ? 

MR. SPEAKER: 1 have already 
allowed everytbing which has come on 
the subject. I wLI allow furthor also. 

SHaI INDRAliT GUPTA 
British Government is play-inll a 
&ame. 

(Interrruption~) 

[Translation] 

The 
dOllblo 

SHRI RAMASHRAY P&.ASAD 
SINGH .. (Jah¥abad) : ! Mr. ,S,.-; 
Sar, I had also Ilvea Ilotlo. of aa bDpor\-



ant maUer to ytlU and JOU had Jiven an 
a •• urance on 7th. Have you not received 
tbe"'racts in that connection so far '1 

MR.. SPEAKER. : The assuranGe 
itaads. I am ascertaining the fncts. 1 
shall inform you on receivjnl th e facts. 

[En,lisla] 

Even 'hurryJ takes time. 1 cannot help 
it. 

Now, papers to be laid on the Table. 

12.05 hrl. 

[English] 

PAPBRS LAID ON THE l'ABLE 

Eertilizer (Co.trol) Amendment Order, 1985 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOP:vfENT (S. BUTA 
SINGH): I beg to Jay on the Table a 
copy of the Fertiliser (Control) Amend-
ment Order, 1985 (Hindi and English ver .. 
aions) publiRhed in Notification No. O.S. 
R. 604 (E) in Gazette of India dated 
the 23rd July. 1985 under Sib-section 
(6) of section 3 of the Essentia I Commodi .. 
ties Act, 1955. rPlac~d in the LlbrarYt 
See No. LT .. 1300/SSJ 

Coal l\ffnes (Amendment) Regulations. 1985 
and' Metalliferous l\lines (Amendment) 

ReguJatlolls, 1985 

THE MINISTER of STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 

. ANJIAH) : I beg to lay on the Table a 
copy each of the fol1owinl Notifications 
(Hindi and English versions) under 
section 61A of 1he Mines Act, 1952 :-

(1) The Coal Mines (Amendment) 
Roe,utat iOIlS, 19,85 published in 
Notjncation No. G .S.It. 614 (E) 
in Gazette of India dated 30th 
July, 1985. 

(2) Tbe Metalliferous Mines (Amend-
Olat) ..... lation •• . 198S publishod 

in Notification No. O.S.&. Ci 15 
(E) in Gazette of India dated the 
.30th 1uly, 1985. [PJaced in 1 .. 1b. 
rary. See No. LT.130 1/85] 

AD ... al Report, Review on the workl.. 01 
Indian lnstffute of Mass Communication, 
New Del .. ' 8IId Sfatement for delay In I a),' III 
these paper and Report or the Work Ing 
Group on Software for Doordar.haa 

(Volume I aDd II) 

THE MiNISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. QADOIL): 
I beg to lay on tbe Tabl e :-

(I) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Jnstitut e of Mass 
Communication, New Delhi. 
for the year 1983-84 a100a 
with Audited Accounts. . 

(ii) A copy of the Review (HincH 
and Ehglish versioDs) by the 
Government on th e workiog 
of the Indian Institute of Mass 
Communication. New Delhi. 
for the year 1983-84. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. [Placed in Library. 
See No. LT-1302/s5J 

(3) A copy of the Report (Hindi and 
English versions) of the Working 
Group on Softwar e for Doordar· 
shan (Volumes I and II). [Pleased 
in Library. See No. LT-1301/Ss1 

Reylewon the working of Madhya Pradelb 
State Alro .. lndustrln Development Ltd .• 

Bhopal 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVBLOP-
MENT (SHRI CHA,NDULAL CHAND-
RAKAR) : I beg to lay on the Table :-

( 1) A copy each of the foll\\'oiDI 
papers (Hindi aDd Ena1ish vers-
ions) under section 619A of tbo 
Companiol Act, 1~S6 :-



[Bbri ChaftduJal CbandtlkarJ : 

(0 Review by tbe Government 
00" tbe wOlkin, of th·e Madhya 
Pradesh State Aaro-Industries 
Dove)opmeD t Corpcna',io,n 
Li.tied, BAopaJ. for tho year 
197.7-7J1. 

(il) Annual Report of ~e Madhya 
Pradesh State Agro-Industries 
Development Corporation, Limi-
.ted, Bhopal, for the year' 
1977-78 along with Audited 
Accounts and t be commcQts 

, of the Comptroller and Audi. 
tor General .hereon; 

·(2) A statement (Hindi and English 
versions) showing reasons for 
delay in 1aying the papers mentio-
ned at (1) above. [Placed in Lib-
rary. See No. LT-1304/8S] 

(3) A copy each of the roHowing 
papers (Hindi and English versions) 
uDder sub-section (l) of 5ection 
619A of the companies Act, 
19'6 :-

(i) A statement (Hindi and Eng-
lish versions) of affairs of the 
Banana and Fruit Deve;lopment 
Corporation, Limited for the 
)'ear 1981·82 and tbe period 
from 1st April to 26th April, 
1982. 

ot) Audited Accounts of the 
Banana and Fruit Development 
Corporation, Limited, for the 
year 1981-82 together with 
comments of the ComptroJler 
and Auditor Genera) thereon. 

(iii) Jl6view by the Comptroll er 
and Auditor OeD eral on the 
accounts of the Banana and 
Fruit Development Corporation, 
Limited for the year 1981·82. 

(tv) Audited Accounts of tbe Banana 
and Fruit Development Cor .. 
poration, Limit ed, for tbe period 
from 1st April to 26th Aprj)~ 
1982 tOletber with commonts 
of the Comptroller and Auditor 
Oeneral thereon, 

(\') Review by the Comptroller' arid 
. Auditor General on tho accou-
nts of the Banana and Prult 
Development Corporation Limi. 
toe! for the period from 1st 
April to 26fh April, 1'982. fPJ .. 
ced in Library. See No 'LT· 
1305/8'] 

. NotMlcatloD Under Central Esc ise Rule I, 
1944 

THE MINI&TER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I bea to 1ay on the 
Tabl: a copy each of the following Noti· 
fication (Hindi and Eng) ish vers!ons) iaau.ed 
under the Central Excise Rules, 1944 :-

(1) O.S.R, 623 (E) published in Ga~e­
tte of India dated the 1 st AUlust, 
1985 together with an e:lplanatory 
memorandum regardins exemption 
to oraments and the like articJes 
made of lold or silver or both, 
whether or not set with stones or 
aems (r eal or art i ficiaJ), or with 
pearls (real, cultured or imitation) 
or with all or any or them, aDd 
manufactur ed by goldsmiths or 
silversmith s from the whole of 
the duty 0 f excise leviable thereon. 

(2) O.S.R. 624 (E) published in 
Gazette of Jndia da'ted the lit 
AUlust, 1985 together wltb aD, 
esplanatory memorandum makins 
certain amendment to Notification 
No. 43/8,-CB dated the 17th 
March, 1985 80 as to fix effective 
fetes of exciso duty for t)'res or 
size F78·1S at the rate of llu-
pees 3 '0.00 per tyr e ·for ra),OD 
trres and Rupees 400.00 per~ 'yre 
for nylon and radical tyres. 

(3) G.S.R. 626 (S) published in Gaze-
tte of .India dated the 1st AUlust, 
t985 toaether with an explanatory 
memorand um regardiul exemption 
to IOods. -otb er than sandal wood 
oil, fallinl under Item No. 68 of 
tbe pirst Schedule to the Central 
Bxcises aad Salt Aot" IP4·4 and 
ole.led {or b('Q). CQll6\11XlptioD 00 
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Or after the 1 st day of April in 
any financial year by or on behalf 
on a ·manufacturer from one or 
more factories in the case of fir!t 
clearances of the said goods upto 
an aggregate value .Dot oxceedmg 
rupees twenty lakhs from the 
whole· of the duty of excise levi-
able thereo1l. [PJaced in Library 
See No. LT-1306/S5] 

(4) O.S.R. 627 (8) published in 
Gazett e of India da t ed the 1 st 
August, 1985 together with an 
explanatory memorandum regar· 
ding exemption to goods faJling 
under Item No. 68 of the First 
Schedule to the Central Excises 
and Salt Act, 1944 and manufac-
tured in a mme from the whole of 
the duty of excise leviable thereon. 
[Placcd in Library, Sec No. LT· 
1306/85J 

lZ,14 brs. 

ESTIMATES COMMITTEE 

[ English] 

Second Report 

SHRI CHINTAMANr PANIGRAHI 
(Bhubaneswar) : Sir, I beg to pre~ent the 
Second Report (Hindi and English versi .. 
ons) of the Estimates Committee on Action 
Taken by Oo~ernment on the recommenda .. 
tions contained in the Eightieth Report of 
t"te Committee (7th Lok Sabha) on the 
Ministry of Home Affairs-Administration 
of Union Territory of Delhi-Part I-Law 
& order. 

12.11 hrs. 

CALLING ATTENTrON TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

Reported MIllIDI of Two Pritately-Owned 
CarlO Ships in the Bay of Bengal 

1'! 

IIHRI llAMSW AROOP RAM (Gaya) : 
Sir I I : .. 11 the attention or the MiDistor of 

Shipping and Transport to the followinl 
matter of urgent public importance and 
request that he may make a. statement 
thereon :-

"The reported missing for a long time 
of two private]y-owned Indian Cargo 
Ships in the Bay of Bengal with a 
number of crewmen (I board and tho 
action taken by the Government in 
regard thereto.'" 

THE MINISTER OF STATE IN THB 
MINISTRY OF SHIPPING AND TRAN-
SPORT (SHRI Z.R. ANSARI): Two 
vessels m.v. :~itya Nanak' and m.v. 
'Nityn Ram' belonging to Maini Shippfnl 
Company, Bombay have been without 
radio contact since the 21 st of June, 1985 
and arc prec;umed missing at sea. 

M V. 'Nitya Nanak' was commanded 
by Capt. K.D. Pllri, Senior Master and 
had a cr~w of 23 persons. The vessel 
sailed from Kandla on 5.6.1985 for 
ea tcutta with a cargo of 3440 tonnes of 
salt. After fouching Colombo for supplies 
and rcpairs to its communication equip. 
ment and the radar, the vessel left Colo-
mbo on 18/19 June, 1985 for Calcutta. 
On 20th June in the afternoon the Master 
sent a message to his owners stating tbat 
fre~h holes had developed in No. 1 
h01d and watt'r was gushing in .• On 21st 
June at about 0830 hours the vessel radi-
oed to the owners that there was some 
ingress of w~He' into one of the holds and 
the Captain had decided to make for 
Madras. The position of the vesseJ at this 
point of time was about 90 nautical miJes 
east north-cast of Trincomalee. No fur-
ther message was received from the ship 
thcreaftej, The vessel did not reach Mad .. 
ras and on 26th June, J 985 the owners 
through their agents informed the Prin-
cipal Officer, Mercantile Marine Depart-
ment, Madras, about the disappearance 
of the ship. On further inquiry it was 
noted that the Master had also sent a 
message on 12th June also stating that 
there were two leaks below water level. 

M.V. 'Nitya Ram' left Calcutta on 
17.6.198S for Tuticorin with 5182 tons ot 
coal. The vessel was commanded by Capt. 
Sbartna and bad a crew of 21 persoo,. 
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[Sbri z. R. Ansari] 
At about 1000 brs. on 18.6.1985 this 
vessel reporteJ by radio message to own .. 
eri that there was some ingress of water 
into one of its holdS. However, at about 
t'>920 bu. on 21st June the Master in-
(armed tbe owners that be bad been able 
to cope up with the ingress of water and 
was proceeding to Tuticorin. The expected 
date of arrival at Tuticorin was 25th June, 
1985, but when this vessel also did not 
reach on 27th June, the agent" informed 
the Principal Officer, Mercantile Marine 
Department, Madras, on 28th June, 1985. 

Searches and rescue operations were 
put into operation from the 21th 
June 1985 onwards and ships of the Coast 
Guard and Indian Navy steamed on the 
track which these two vessels would have 
taken. In addition, ship.; in the vicinit~ 

were requested to keep a sharp look out 
for these ships or for any tife boats, elc. 
As the above searches did not yield any 
resu~t, the Naval aircrafts were also pre-
ssed into service and an extensive area 
of a radios of 200 nautical mHes around 
the area from where tl,e ships were repor-
ted missing was searched but no trace nor 
any wre.:kage was found upto 6th July 
when the aerial search was suspended. 

The Director General of Shipping 
alerted the Ports of the East Coast and 
the "\ndman & Nicobu Islands to keep a 
look-out for any sign of debri~ from these 
two ships. Our missions in Bangladesh. 
Maldives, Sri Lanka and Sinsapore were 
also requested to approach the local autho-
rities for information 'on these two v~ssels. 

The Director General of Shipping 
after declaring the two ~essels as presumed 
missthg at sea ordered a stat utory enqu iry 
under Section 360 of Merchant Shipping 
Act. on 15.7.1985 and as provided \lnd~r 
the said A~t hhs moved the Chief Metro-
politan Magistrate, Bombay, to conduct 
an enquiry into the casualty. The primary 
object ivc of this statutory enquiry is to 
throw li"ht on the caus'! of the casualty 
and to consider ste"s to prevent such casu· 
alties in future. 

Perusal of certain documents obtained 
during the course of iovesti.,ltions by tbc 
Director Goneral of Sblppin" speciaU, 

those r elatinl' to th e radio messaaes ex-
cbanged between the m.v. Nity. Nanale 
and the owners of the veMsel tbrouah the 
Madras Coastal Radio Station of PAT 
warkin. on the maritime bnnds. revealcd 
hat in spite of. three radio messa,es about 
leaking ship and water enterinl the holds, 
a reply message was sent by the own er of 
the vessel on 22.6.85, through posta) radio 
to the Master that he was re]ying on him to 
make it to Calcutta direct. This message 
from Owners could not be transmitted a8 
ship had lost radio cont:lct. The ownen 
of tbe vessel were aware of the fact that 
fresh holes had developed in the vessel and 
the difficult condition that m.v. Nitya Nanak 
was p'aced in.. The action of the owners 
in directing the ship to proceed to Calcutta 
showed c~Jlousness and criminal negligence. 
Besides that, at this stage it was incumbent 
on the owners to inform the authorities 
~nder Section 358 of the Merchant Shipp-
mg Act of the difficult position the ship 
was in. The delay in intimation to the 
Sf'1tutory a uthorit ies in charge of safe~y 
of life at sea for 5 day.; caused the delay 
in commencing search and rescue operations 
immediately after the disaster. 

Further enquir} revealed that the 
owners were aware of the defective main 
transmitter when the vessel was in Colombo. 
The ~ame could not be repaired due to )a~k 
of spare parls. This aspect also waS not 
reported to [he authorities. 

Government are of the view that the 
owners had not exercised due care in the 
matter. Accordingly, Director General 
of ShipPing hll\ lodged an FIR wirh the 
Central Bureau of Investigation to jnvesti· 
gate the criminal negligence of the owners. 

The International Maritian!i\ Bureau, 
London had also been approached to carry 
out investigations to determine if there,is a 
prima fa::je cac:e of fraud in the matter. 
That agency are however of the view that 
in as much as both the casualties involve 
the disappearance of the entire crew aDd 
no other information has sur fa ced. DO 
useful purpose will be served by coUlDlercial 
invest iaations at thil It",e. Jiowc"er, 
the 1MB has egreed to keep the Govern-
ment of India informed of devel __ ent. 
in tbis oase which they ma)' CUil) e _I. 
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In vicw of the casu'lities suffered by tho 
two ships of ~ini Shipp in. Company at 
the S'Bme time, the remaininl three ships 
8Qd three inland barges of this owner have 
been brought iOlO Port and are under in-
veltigation to ensure thilt they are main-
tained in a sea-worthy state. 

I fully share with the members of this 
House and the relations of the crew, their 
grief, anxiety and anguish regarding the 
whereabouts of the crew members of these 
two vessels. 

SHRI SHANTARAM NAIK (Panaji): 
There should be di~cus:lion under Rule 
193. In the ca!i.e of Kanishka aU Sorts 
of discussion\ w~re held. Here the ques-
tion is also of missing or two bi~ ships. 

MR. SPEAKER : You cannot ask any 
question. I cannot go aga inst the rules. 
Not allowed. Please sit down. Take 
your seat. 

(Interruptions )** 

SHRI S. JAIPAL REDDY (Mahbub .. 
na8ar): May I know whether it is a fact 
thclt the company which owned the ship 
has been paid insurance? 

MR. SPEAKER: You Clnnot ask a 
question. I will ask on your behalf. 
Don't worry_ This is a serious question. 
What action have you taken? Has the 
case been register ed ? It is a criminal 
negligence. Is th ere any hanky-panky about 
paying the compensation and all that? 
That should also be looked into properly 
and those people should also be brought 
to book. It is highly agitating lhe mind of 
the people. It is a question of life. How 
can they be allowed to be so eallou;;? 

[ Translation] 

C\H.R( RAMS\V AROOP RAM (Gaya)! 
Mr. Speaker, Sir, I congratulate you also 
for taking up this matt cr very seriously. 
It does not relate to sinking of tW\J ships, 
i.e., uNitya Nan~k" and "Nitya Ram" 
()nly. The owner company-Many Shipp. 
i~, Co.-i"as sunk five ships. 

MR. SPEAKER: So. it is an old 
story! 

SHR J RAMSW AROOP RAM: It is 
an old story. 

MR. SPEAKER: It has been done 
habitually and deliberately. 

SHRI RAMSW AROOP RAM: Mr. 
Speaker. Sir, we feel that the owner of 
this Company should be arrested immedia-
tely and thereafter an inquiry shou1d be 
conducted. They sunk the "Nitya Angad" 
which was carrying rotten onions to Dubni. 
They sunk "Nitya Arjun". Thf'Y also, 
sunk the third sh ip 6Nitya Amar' near 
eochin coast and after this they have now 
sunk 'Nitya Nanak' and Nitya Ram". 

MR. SPEAKER: All the ships have 
disappeared and they are still running the 
Company and are still free. 

rEngilish] 

Are they st iJ lout and free? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): It is not a 
fact, Sir. 

MR. SPEAKER I see. 

MR. CHANDRA PRATAP NARAIN 
SINGH (Padrauna): What is not a fact? 
How does the Minister say it is not a 
fact? 

[ Translation] 

SHRI RAMSW AROOP RAM: Accor. 
ding to an unofficial information received 
by me, this company has sunk 5 ships and 
Government have formally informed the 
House that they are takina such and such 
action. Through the hone Speaker, I would 
Uke to urge you to understand tile serious-
ness of the matter. Manny Shippin, Com-
pany should have been banned earlier. 
In your repJy you have stated that Wht'll 
wat~r was entering ·'Nltya Na1lak n , an 
intimation to thi, effect was liven by the; 
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[Shri Ram Swaroop Ram] 
Captain but the Company did not fake any 
action. Tn ere is a big mystery behind all 
this. Merely filing the F.I.R. will not 
SOfve the purpose. I do not want to go 
into the statement made by the D.G., 
Shipping Transport. You should under-
stand the seriousnesc; of the matter. What 
is the power working in Manny Shipping 
Company that is drowing the men and 
sinking the property of the country and no 
8Qtion is being taken against it? I would 
like to say that it is not a Shipping Com-
pany but a company which kills men 
and destroys property. You should pay 
attention towards it. 

t would like to draw your aUent ion to-
wards one thing more. I would like to 
know the name of the offi~er who issued 
the fitness certificate on the day when the 
ship sailed into the ocea'n and this accid-
ent occurred. You have made no men· 
tion about it. No mention about the dat e 
of re~ipt of fitness certificate has been 
made in your reply. I fee 1 that you ar e 
not very keen about this question. You 
have given just a formal rep1y and you are 
saying all these things in the House in a 
formal way. You have admitted in your 
speech that negligence was there. Due 
to whose negligence it had taken place; 
was it due to the negligence on the part 
of the crew or of the officers whu issue 
fitness certificate? 

You have made no mention in your 
reply about the action proposed to be taken 
by you against those officers. If there were 
certain defects in both these ships then at 
least you should have told that these ships 
were not fit for operation. You have not told 
whether anybody has issued fitness certi-
ficate or not and if fitness certificat e was 
issued, who was the b~ujng authority? 

Thirdly, three ships namely (1) Nitya 
Anaad, (2) Nitya Arjun and (3) Nitya 
Amar were sunk earlier also. I would 
liko to know whether Government have 
lome information about the mystery behind 
tbeir sinking; whether your department 
is aware of it or not; whether an inquiry 
wa. conducted in this regard? If so, the 
facts that came to tho notice of Oovern-
m~Qt? I wOUlg Ijke tQ know whether 

GOvernment had taken any action alainst 
the company on the basis of these facts ? 

I agree that )OU have filed F.I.R. and 
an enquiry was conducted by C.B.I. It is 
a question of humanity. It is a national 
issue. You should see to it that there 
are people in our country running ShippiDI 
Companies-the people in whose eyes 
life of a man has no value. I would like 
to say that such peopl e should be titd 
with a rope around their waist and paraded 
on the roads of Bombay. (Interruptions) 
If you do not take such action 8pinst 
these traitors, and put them being the bars, 
I shall term it Governmenes impotency. 
Three similar accidents took pJace earlier al-
So. It is the fifth accident. You have not taken 
any action so for. In normal course. You 
have filed F I.R.with a Bombay Magistrate. 
How many days will it take to conduct an 
enquiry? What is your de partment doina? 
Your D.O. says that he has sent the mess. 
age but no action has beeD taken even 
aft er 11 days. It is very sad thing. 

Sir, I do not want to make some special 
speech in this regard. You have made 
the hon. Minister conscious of the whole 
thing. After this there remains nolhin& 
for us to say_ But I would like to know 
whether you will arrest the people of this 
company and send them to jail and whether 
compensation will be given to the families 
of those 44 Crew members of these ships 
who have been drowned? 

MR. SPEAKER: You say whether you 
would arrest them. Why do you not ask 
why these peopJe have not So far' been 
arrested? They are still out and free. 

SHRI RAMSWAROOP RAM: This 
is what I have to ask. I would like to 
ask 3 questions, Vou are feeling much 
disturbed •..• 

MR. SPEAKER: He wiJI 110t feel 
disturbed. He will aive rep]y. Now you 
conclude and let him speak. 

SHRI RAMSWAROOP RAM: Do you 
propose to put the owners of the tbree 
ships sunk earlier and the owners of the .. 
two ships bebind bars? What compensa-
tion hal bCOD liven by )'ou to tho familiOi 
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or crew members who lost their lives '1 
Thirdly, wha t steps are proposed to be 
taken by you to prevent such accjdents in 
future? 

MR. SPEAKER: In your statement 
you have mentioned many things-

rEngli~h] 

fCThe action of the owners in directing 
the ship to proceed to Calcutta showed 
callousness and criminal negligence. 
Besides that, at this stage it was in-
cumbent on the owners to inform the 
authoritie~ under Section 358 of the 
Merchant Shipping Act of the different 
position the fhip was in. The delay 
in intimation to the statutory authori-
ties in che.rges of safety of I ife at sea 
for S days caused the delay in com-
mencing search and rescue operations 
immediately after the disast ero''' 

This is a clear case of murder.. .• It 
is a calc 'Jlated and pre-mcdi tated attempt, 
which is something which we should not 
overlook. Take action in the matter. 

SHRI S. JAIPAL REDDY: It is a 
massacre ; 44 people were there. 

MR. SPEAKER.: That is what it is. 
Horrifying I 

( Trandationl 

SHRJ Z.R. ANSARI: Sir, the facts 
avaiJable with me and the steps taken 
by government in regard to the matter 
under discussion have been mentioned in 
the statement. Nothing has been conceal. 
ed. (Interruptions) 

So far as seriousness of the matter is 
~onccrned, I have stated in my statCiPlent 
that there is no doubt that it is a very 
serious matter-a very sad on e. The 
,fammes of crew memb~rs are very much 
worried. We aU have sympathy with 
them. 

There ate two or three questions. I 
rna,. tell the hone Member that there is a 
)it Jack of information with him. The three 
.... ,. reforfod to have Dot beOQ $unk. One 

of them is in ehiit tagong. It bas been 
detained there and the crew told that the 
ship could not sail further until the certi-
ficate of its worthiness is there. All of 
them are in diJapidated condition. One of 
them ha~ been grounded in Gujarat. None 
of these ~hjps has totally disappeared. 
It is not that there whereabouts are not 
known at all. The shjps which arc in view 
have been detained at the port1S and an 
enquiry is being made to ascertain their 
sea worthiness Are their certificates 
wrong? Weare conducting an inquiry in 
regard to those certificates also. D.C., Shipp-
jng will conduct tbe inquiry. Certificates 
ale LImed by two agencies. Cel tain certj. .. 
ficatcs arc issued hy D. C., Shipping. 
There are 4 certificates. Two of them 'are 
issued by the Director General, Shipping 
and two certificates ••.• 

MR. SPEAKER: Ansari SahIb, sup-
pose a) I these things have been done. 
Certifh:ales aJ~() •••• 

SHt{I Z.R. ANSARI : Sir I feel no 
point wilJ remain unanswered after I 
complete my reply. It will certainly take 
time. Two certificates arc issued by classi-
fication societies which are international 
societies. Classification Sociel ies have made 
lapses; they have issued wrong certificates. 
We are making an inquiry into this issue. 
Unless all the documents are not gone into, 
the things will not become clear .. After 
the ~tudy of the documents it has come to 
the notice that • certificate issued by 
the Certification Society is valid for a period 
of 5 years, but the owner of the ship is 
req uir ed to get the ship inspect cd after 
every 24 months to ascertain its sea 
worthiness. This owner did not get its dry 
docking completed for 36 months i.e., 3 
years whereas the sHpulated period was 
2 years. Besides, jf dry docking was not 
done after two years, he should have sent 
a report to this effect. D.C., Shipping can 
aive permission for it after conducting the 
requisite inquiry. But this classification 
Soci cty j ts elf ex tend cd ita per jod without 
estimating the D.C., Sbippina. It haa a t80 
come to liabt. Weare ascertaining more 
thina about tho conduct of this Classification 
society as to where aDd what type of 
miltakes it has committed. If aDYbody is 
found at fault aaywho.re, he oaD be blaok" 
listed • 



AUoUSt Il, i 'as 
[Shr i Z.R. Ansari] 

Sir, I would like to submit to you and 
to all the hone Members that I am equally 
concerned with this matter and 1 would 
lik~ to give you an assurance (Inlerrllplions) 
••. We shall get the matter thoroughly 
enquired and the persons found guilty will 
not be spared at any cost. We shall not 
apare anybody found guilty whether he may 
be our officer or owner of the company or 
tbe Clauification Society. 

The han. Member bas given certain 
suggestions that the persons should be tied 
with a rope-it is clear that he has used 
these words under emotional stress. 
Secondly, I am not an Emperor who muy 
luide action after getting the person tied 
with rope .•• (lnterruptions) 

SHRI RAMSWAROOP RAM: When 
you say tha t the ent ire fau I t is 0 r t Ila t 
company .•. 

(Inttl ruptlons) 

SHRI Z.R. ANSARI: This country is 
administeled by laws and rules ............. . 
(Interruption ... ) 

SHRI RAMSWARUP RAM: It should 
have not bee .. despatched at all because if 
a poor man wa~ involved in it, he would 
have been behind the bas long ago. Now-a-
days poor man is put behind the bus under 
Section 107 and no action is being taken 
against the, criminals responsible for 
causing death to 44 persons .•• 

(I nterruptiom) 

. MR. SPEAKER : Such big lawyer~ 

are sittina here aJso ...... (lnterruptions) 

SHRI RAM SWAROOP RAM: D.G., 
should also be prosecuted. Cases against 
other3 also 'Nbo are responsible for this 
should be instituted. 

[£legllsh] 

M~. SPEAK.ER: Please ait down. 
\Iou are Josin.1 your own case. You are 
1iJb~iQ' apiBlt yourseJf. Why don't you 
lit and liat en DOW ? 

[ Tran,latlo,,) 

SHRI Z.R. ANSARI: I was sayin, 
that .i~ was the duty of our Ministry. 
As soon as those facts came to our 
notice and we came to know about it 
from the radio message and the document. 
-apparently, it takes sometime to acfutinize 
them. there is a set procedure for that, 
we are also required to Bet the opinion or 
the Law Ministry as to whether a cas e 
can be entrusted to C.BJ. for inquirY 
durjng the course of Maghtcrial Inqurhy 
after the Statutory Inquiry is over. We 
obtained clearance from the law Mini~try 
and moved the Home Ministry immedia-
tely thereafter. When the Home Ministry 
gave us the cieardnce and when we came 
to know that the case should be handed 
over to the C.B.I., We handed over the 
caSe without delaying it even for a day to 
tbe C.B.I. which i~ the bi~gest inves t il3-
tiDg machinery in the country. A F.I.R. 
was filed with tbem. Now, maintenance of 
of Law and order is not the responsibility 
of the Ministry of Shipping and Transport 
Bnd in that case we shall, certainly, have 
to seek the assistance of the Law and 
01 dec machinery which has been set up 
by this august House, by our hon. Mem .. 
ber!, and that machinery is Home Min is-
t'ry, Police Force and the C.B.1. These 
are the thre e diffierent organs. But. we 
referred the case to them without any 
delay without being prejudiced. We 
share YOlJr anxiety and that of the fami-
lies of the crew l\lembers who have dis-
appeared mysteriously, whose where abouts 
are not known as if they have disappeared 
into the Space or vanished into the 
womb of the earth. We are also equally 
worried about them, we are also much 
pain ed and I would like to assure you 
that we sbaH not spare any effort on our 
part and nobody wil1 be spared In this 
conn,c:tion. 

MR. SPEAKER : Please take your $cat 
1 have read your para 8, which 1'),1-

[Etrqlishl 

., Further enquiry reveaJed that the 
oWners were aware of tho defective main 
transmitter when the Vessel was in Colo-
mbo. 'Fbi aame Gould not bo repair. ._ 
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to Jack· of spare parts. This aspect allo 
was ·not reported to the authorities. 

Government are of the view that the 
owenrs had Dot e'l(erciseJ due care in tbe 
matter. Accordingly Director General 
of Shipping has lodged an FIR with the 
Central Bureau of Investigation to investj .. 
aate the crimina1 negligence of the 
owenrs." 

[Translation] 

In spite of all these things, if they are 
roaminl free, have you asked from the 
Home Ministry or the Law Mjnic;try why 
they 'were roaming free like that. This 
11 an importnnt aspect which has not been 
replied to by you ..• 

[English] 

You should ask the Home Ministry, if 
the Home Ministry is nnt cooperating. 
You must understand the fact that this 
sbould be tackled with a firm hand, with 
a clear mind nnd you !lbould have a very 
clear concept about it. 

SHRI Z.R. ANSARI: Sir as far as 
this Ministry of Shipping and Transport 
js concerned, Jet me have my say, that 
it is both clear in its mind and firm also. 
The facts which I have gi,\ten'n my state-
ment indtcate that whenever those t~ings 
come to Ught, Ministry of Shipping and 
Transport have I.st no time in taking all 
those lepal steps which ought to have 
been taken; and it moved the Home 
Ministry aud it filed an FIR with CDI 
to investigate into the c. iminal aspect of 
this whole episode. Now, Sir, I earnestly 
hope that CDI and Home Ministry ~ill 
certainlY expedite the matter and, bring 
to book tbose person'l who are culprits. 
Actually about the portion which you 
Sir" have read, these are the lapses which 
have been there. 

MA. SPEAKER: Lapses have I cd 
to that. Talk to him and aet his coopera-
tion. 

SHRI·Z.R. ANSARI : Sir, he is al. 
toad, ~ore. be is my senior coJlea,ue., 

It is with his a~sistance th·at we can pr0-
ceed again~ such people. 

SHRI KAMAL NATH (Chhindwara): 
Mr. Speaker, ~ir, we are grateful for 
the interest you are showing in tbis mat ter 
and the importance you are attaching to 
it. The mrnth of June was a traJic one 
for us. We had the tragedy of Afr India, 
and we had the tragedy or two ships dis-
appearing. In this case, there arc two 
ships belonging to the same company; 
to tbe same owners which disappeared at 
the same time; no debris are found. no 
material was found, nothing is found. This 
prima facie appears to be suspicious. I 
do not think you need CDI: or yoa need 
nny wisdom or any expertise to' realise 
it. Here were two ships, one sailtng out 
on the 5th June and the other saiHna out 
on the 17th lunc. The last radio contact 
of Nitya Nanak was on the 21st JUDO. 
Then, uptil the 26th June, there was no 
radio contact. Nobody knew anything 
about it. So, for five days, nothing hap. 
pened about this st-ip. Then we come to 
Nitya Ram. The Nitya Ram lost radio 
contact on the 21st June and tbe ship did 
not reach its destination till the 27th June. 
SI); in one case for five days, and in the 
other case for six days, there was no 
radio contact. These radio messages 
arc not sent privately; tbey are sent 
through Government a1lencies. They are 
sent through the transmjtting Department 
of the Government, whjche~er Ministry 
it may be. We are concerned With tbe 
Government. We are not concerned with 
the Ministries. It is true the ministries &re 
administratively responsible for it. But 
saying that this Ministry or that Depart .. 
ment is responsibJe- I do not think is 
the answer to this problem today. So, 
Sir, these two ships for 5 days were 
without radio contact; nobody knew that 
was happening; and now, when we have 
the Minister's statement, a]J the blame 
is on the owners. BIamina tbe owner is 
only one part of it. It is important that 
we focus on their responsibilities and 
on what the Govt shouJd have done, what 
is the due care and the due safety measu-
res tbe~ should have becn taken. We 
also have the Director-General of Ship.. 
pina, a bu.e Department ; it is Dot one 
man ; we havo the Mercantile Marino 
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Department. These are huge Departments 
having massive buildinS. These people 
are supposed to do something. What are 
they doing? For five days, the ship 
disappeared. There was silence over it. 
I persona lty tri ed to enquire in the 
first week of July about wh8t waS happe-
nina to the ship. When I did not get the 
answer, I wrote to the Prime Minister. 
He immediately replied back, saying that 
he has taken up this matter with the 
Ministry of Shipping and Transport. 
To me it appears that only then any· 
thing started moving. Only then the 
Director.General of Shipping or the 
Mercantile Marine Department acted on 
this. So. just saYing that we have the 
Mercantile Marine Department, the 
Director General of Shipping and that 
certificates are to be issued, etc. is not 
enough. They are good for record, and for 
fin ing up files. In re'ltity and in pracr ice, 
we have to be pragmatic and sincere 
about it. I don't think this i!l the kind of 
response which should come right now. 

To me, it appears that this is not 
only negligence on the part of owners. 
There appears to be some colluSion, 
because when for five days no radio contact 
is there, the Director-Genera1 of Shipping 
keep~ quiet; the Mercantile Marine 
Department S3VS : "We do Dot know 
anythingu • Is this not collusion ? This is 
not merely a case of dereliction of duty. 
This is not merely a case of ne~lect. 
This appears to be a case of col1usion. 
Has the Minister applied himself to this? 
Has the Government looked into this, 
viz. that may be, there was some Collu .. 
sion between some officers in any of these 
departments, and the owners? We all 
know that the Director-General of Ship.. 
pinl Jays dOwn some minimum standards, 
minimum equipment which is rcquired to 
be carri ed in these ships. Was this 
min imum standard fonowed? Govern-
ment is not there just tolay down 
things. Government is there to enforce 
them. Was this enforced 1 Were these 
minimum standards, minimum equipment 
which a ship has to carry with it, enfOt'c-
cd? What is the machinery to enforce 
it doing You are the user .. D epa rtmeot. 
Huge outlays are made. Hulle Budget 
arant. ure ,Iven. Fer what? If two 

ships disappear, and we do not know' an) .. 
thing abC'lut it. this appears to me to be 
a very strange situation. 

There must also be rogulations-I am 
sure there is - Ukc planes which have 
to remain in constant touch whith the 
COntrol Tower- that ships also have to 
remain tn touch. a'\ far as I know; once 
a day, Once a day, they have to 
r emnin jn touch with the radio contact. 
When for five days there was no radio 
contact did anybody act on it. Some-
body should have acted. It is not a 
question just of 2 or 3 days ; it was for 
five days, and in another case for six 
days, there was no radio contact. So, 
this rule under which once every day a 
ship ha s to be in touch Dn the radio, waf; 
not followed. Then. you did not need 
the owners to tell you that tbe ship has 
disappearrd. The deprutment concern("d 
knew that the ship had diuppeared, and 
the department concerned knew that 
there was no radio contact. 

The Minister said something about 
the certificate of sea-worthiness. There are 
four certificates of sea .. worthiness. There 
is the Safety Construc(ion Certificate, 
the Safety Equ ipment Certificate, the Load 
Line certificate, and a Radio TelegJ apby 
certificate. Two of them arc issued by 
Jhc society, i. c. by Bureau of Veritas, 
and t~'10 by the Director-General of 
Shippina. About these two which have 
been iSsued by the Director-General of 
Shipping-why weT e they issued? lust 
saying that the other two were issued and 
renewed automatically, docs not mean 
anything. It only means that these cer-
tificates are useless. There is no use 
getting them. They were automatically 
extended. The Minist cr said they were 
somehow or the othn automatically ex-
tended. What does tbis 'automatically 
extended} mean? That means there is 
no agency' with us: or, if we have an 
Bgency, that agency is not doing its job, 
to see tbat a ship must be on tbe seas 
only if it has got a proper ccrtrftcate. 
So, these Irc the questions which 'ale 
bothering \.lS. " 

When, there is sech a Eeri(JUI m,ttu, 
lcferriDI it to CBJ is one Iart or it, 
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There will be an enquiry. You do not 
how Wbat wUI happen. In this 'case, the 
lean:h net only did not yield aoy bodies 
6! debrls.-and there was no semblance 
"f at1 ' accident. There was no oil. Nor. 
mail)" whenever a ship sink~, the oil 
ftoats up. There is DO semblance of an 
accident. or any clue. There is noth ing. 
What has happened to these ships? Have 
they really sunk? Did they actuallY sail 
out? These so-called messages which 
have been e""hanged, we may be just 
concocted. So, do We ne.:d to go into 
this, when we know so much already? 
The CBI is there as an agency to inves. 
tigate ; .... but what is there to investigate '1 
It is possible that the owners who have 
not been arrested, may be hindering in .. 
vestigation. 

In a case when there is negligence and 
just 1 or2 people die, the person concer-
ned i-;; immediately arrest ed. In this case, 
forget the arrest~ and being bailed out; 
there has not even been any effort to 
arrest him. No effort has been made to 
arrest him. This can be a normal police 
case, because criminal nealigence is 
covered und er the Indian Penal Code. 
You do not require a11 these fancy Ship.. 
ping laws. these maritime Jaws th is London 
Board, and whatever they are. You go to 
them ••. 

SHRI INDRAJIT GUPTA (Basirhat) 
Is he abscond ing '1 

SHRf KAMAL NATH: J do not 
know. The Minister wiiJ reply. 

When all these things are there, I 
would like to know from the hon. Minis-
ter very specifically, that when for five 
days in one case and six days in the 
other cato, when there was no radio con-
tact, what did they do? Who was res-
ponsible for 'his ? Somebody must have 
known otb er thfln the owner that there 
was no radio contact. Has that person 
been arrested ? Has he been held accoun-
table? What did the Director·General 
of Shipping do when these ships were 
saUiDa merrily without a proper certifi-
cate? It took only 1 t months to act on 
tbis and tbis is very unfortunate and 
,raBie, WheQ tt.e Air India Ph\QC ~rQ" 

shed, the relations knew (hat tbe 
kith and kin, had died; they knew that 
'here was no surv ivor. But, in this case, 
some of the families had met me and the)' 
do not know what has happened. They do 
not know whether the ship is mis~inl or 
lost. Sometime:ai the Oovt says, tbat tbe 
ship was lost; sometimes they say that 
the ship is missing; sometimes they lay 
that it is presumed to be missing. This ii' • 
more jargon. I do not know the lela) con .. 
notation. J would be grateful if the, hon. 
Minister would elaborate on this and 
answer the couupJe of questions which I 
have raised. 

SHRI Z. R. ANSA RI As far as that 
question of deJay is concerned, the pre-
sent system which is followed is this. There 
are three types of O"essages. (I) Ordinary 
message; (2) 3X message, and (3) SOS 
message. Whenever any SOS messnge or 
3X message is transmitted through radio, 
it is the duty of the person who receives 
it in the Posts & Telegraphs Departmel.t to 
automat ica l1y srnd this message to the con-
cerned department whosoever is reponsibJe 
for that. In this case, had these messages, 
anyone of them, been of these two types, 
3X or SOS, it was the duty of the person 
who had received that message to automa. 
tically send 1hat message to the Director-
General, Shippjng and to Merca:aiJe 
Marine Department. But all these mes-
sages from the Master, dated J 2 and 28, 
21 June, 1985 all these messages were 
ordinary messages, This was a communi. 
cation betwecn the mastcr of the ship 
and the owner of the ship. Actually, in 
the case of the lapse in these ordinary 
messages, it is not incumbent on the 
person who receives those messages to 
transmit those mes~ages to the Director .. 
GeneraJ, Shipping or Mercantile Marine 
Department. It is an ordinary communi. 
cation between the master of the ship and 
the owner of the ship. If the lapse can 
be anywhere it is on the part of the master 
of the ship who ought to have marked on 
the message 3X or SOS or the responsj .. 
bility was that of the own er, and that is 
what I have stated in my statement, that 
t here is a responsibility, accardina to the 
Mercantile Shipping Act that the owner 
irrespective of the fact that be received a 
messa,c, whetner it is 80S Illessale or 
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3X message, whenever he receives any 
message in which be nnds that the master 
bas communicated to him that the ship 
is in difficult situation, it is incumbent 
on him to send that message to the Dire .. 
ctor.Gencral, Shippinp and Mercantile 
Marine Department; that is what I have 
mentioned in my statement that it is un. 
fortunate that inspite of the fact that there 
was communication after commun;cation 
from the master of the ship to the owner. 
he not only not transmitted those messeges 
to the concerned authority, but when the 
Master on 21st June sent a me~sagc to 
the owner of the ship saying that the ship 
was in distrcs.;;, water was gush ing in. "It is 
in a difficult situation and therefore, we 
are making it for Madras, which is the 
nearest Indian port.", the owner sends a 
radio message to the Master of the f..hip 
that he must make it for Calcutta. port. 
This is one point which has been picked 
up after going through the radio messages, 
which indicates that there is something 
fishy on the part of the owner. 

Ron. Member, Shri Kamal Nath is quite 
correct that there i., a delay of five tLJ six 
days. But, delay in what? By whom? 
Delay by the owner, ill this case, to in. 
form the appropriate authorities to take 
action and to make a search. That is 
what I have said in my statement. Had 
these messages been communicated to the 
proper authorities on time the search 
would have taken place five or six days 
earlier. We had no m(ormation; neither 
the Mercantine Marine Department nor 
the DO Shipping. So, that is the aspect 
which is being thoroughly looked into and 
this is an issue which just indicates the 

. criminal behaviour of the owner of the 
ship and that is why we have lodged the 
FIR with the CBI which is the proper 
invesgating authority in this case. 

Now, the hon. Member has just 
suggested that the ships should also, like 
OUf aeroplanes. be in direct contact with 
the shore. Nowhere in tbe world that 
system is prevailing because of many 
reasons. It is only through the radio mes· 
sage that one can know what the position 
or the ship is. At nooo time every day 
most of the ships send a messase, be-
f;~use at that time tbe lonlitude and tbe 

latitude can . be known eaaily, and rr_ 
t~t the pOSition of tbe ship can be .ala. 
bhshed. The Master of the ship sends 
a radio message to the owner and not to 
the Mercantile Marine Department or the 
DO Shippin. It is only for tile information 
of tbe owner that it is sent to in form him 
where the ship is actually lo~a ted. 

Now, because of man) reason s it is 
difficult to ask the ships to send 
messages to the DO Shipping. I can \'ery 
well understand tbe hOD. Member'S 
point. It is a very good suggestion if that 
is pos~ible to be implemented. But due to 
many reasons it is very difficult to keep 
constantly in touch with the ports. 

SHRI KAMAL NATH: There is an 
International Rescue and Reseal ch Con· 
vention \\ hich India has not ratified. India 
has not taken action to ratify it. 

SHRI Z,R. ANSARI: I am coming 
10 that. 

Shri Kamal Nath has referred to the 
Convention going to ratify it. 

The planes are directly in touch with 
some radar permanent ly. when they 
leave the radar afea of one ground C01)-
Ifol station they automatically come in 
the radar area of another station. But in 
the case of ship'\ it jq not possihle because 
of the curvature of the earth. It ic; not 
possible to permanently put them on radar 
when the ~hips are on. the high seas. So, 
as far as this aspect is concerned, it is 
being looked into, to see what further steps 
have to be thken to ensure the safety of tbe 
ships and the crew members. We are go-
ing to ratify that convention that is in 
the pr(\ccss ar.d whatever other steps we 
have to take, and What are the possib Ie 
steps which can be taken to ensure the 
security of our ships, they will all be taken 
jn tbis regard. 

One point, about the certificates. 
There is a statutory provision for issuina 
the c1:rtificatcs. The hon. Member is 
very well informed that four certifi~ates 
~ave to be issued, two by the DO Shipp. 
ID& .and two by th~ Classification Society, 
It ~8 a normal practice the world ove, 
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that those certificates are issued by the 
lOoi eti e •• 

As far as safety construction certificate 
is concerned, I have explained the posi. 
tion by answering the supplcrnentaries put 
by another hone Member. AppareDtly 
there seems to be some misconduct on the 
part of the classification society because 
there is a statutory provision that two 
years after the certificates are jssued, the 
ships must be drydoeked and proper inspe-
ction made. But in this case, dry-dockjng 
was not done for three years, If due to 
any relson it is not poss ible to drY-dock 
after two Years, the period has to be ex-
tended. It is the Director·General, 
Shipping, who can extend the period and 
not the society But in this case, without 
taking the permission, the society just 
extended the period. 

As far as the question of radio tele-
graphy is concerned, the radio telegraphy 
certificat e was bsucd by the DO 
shipping. In one case it waS valid upto 
October, 1985 and another case upto 
August, 8S. This it&el!' shows that the 
certificate was issued with due care and 
caution. But these machineries can be-
come defeclive at any time. Only a few 
months before the expiry of the date, 
the radio telegraphy system was perfectly 
in order. It developed trouble in Colombo 
in its voyage. One main transmitter had 
Bone out of order and it could not be re-
paired because some spares were not 
avialable. In this case the master of the 
,hip and the owner should have intimated 
this fact to the DO Shipping which they 
have not done. 

As rar a8 certificates i&sued by the DO 
Shippina are concerned, there is nothing 
hanky panky. 

,13.00 bra. 

As tar as the certificate issued by the 
classification society is concerned, that 
talpcct is being look~d into. And if after 
the inquiry it is found that the y have 
aken a '111,' )nj dechioD, we 'shall certainly 
take aU necessary s,tepa whicb can be 
,atOll .,.iall tbe olassUloatioll aoOJctJ. 

13.00 brs. 

The Lok Sabha then adjourned for 
Lunch till Fourteen of the clock. 

The Lok Sabba re-assembled after Luncb 
at fhe minutes past Fourteen of the Clock. 

[MR. DEPUTY-SPEAKER in Ihll 
chair] 

CALLING ATTENTiON TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

Reported miSSing of two privately owned 
Cargo ships in the Bay of Bengal-Contd. 

MR. DEPUTY SPEAKER; Now, 
Mr. Saifuddin Chowdhary may speak. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Mr. Deputy-Speaker, Sir, 
my preceding speaker, hon. Member Mr. 
Kamal Nalh. would have done better if he 
had not reveal ed that the Prime Minister 
had writtten to him that action 
would be taken, and after that, the 
Ministry had started moving. If this is 
the rale at which the Department of Ship-
ping is moving, and if that is the result 
of the Prtme Minister's intervention, then 
I am sorry for that Government which is 
supposed to work faster. 

The own er of th c sh ip about whose 
criminal lapses the Minister in his State-
'mcnt has also admitted and about which 
the hone Speaker in his own reason bad 
intervened and brought more seriousness 
on the subject, I am thankful to him. The 
way the who! c thing stood out I strongfy 
feel th~l t there was a quiet conspiracy to 
suppress the whole thing. Had it not 
come in the press and had there been no 
insistence by the Members of Parliamenf, 
then this issue of disappearance of two 
shi ps would have never taken such a kind 
of debat e as this in this House. Now, the 
lapse by the company owner has boon pro .. 
perly pointed out. But as the hOD. SPe'. 
ker wanted to know. the same q ueslion 
alia romaiQI u to whY they arc fitiU 
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not taken to task. Even that could be 
done pending inquiry. They delayed by 
S or 6 days to inform tbe DO. Even after 
that, six more days h,:JVC been taken to 
institute a kind of search on thie; matter. 
Now, altogether 11 days have elapsed 
for which partly the owner is responsible 
and partly the Government is equally 
responiible. This Sbipping Company, 
Maioi, are oot only responsible for their 
illicit business, they h \ve committed fraud 
with the insurance company. but also 
their carelessness with the people who 
were crew members and Captain is known 
to us. And it has been revealed. as has 
been admitted by the Minister himself, 
that in the past in Porbandcr when they 
diverted another ship, that got grounded 
and they claimed insurance. On this par-
ticular aspect of disappearance of two 
sbips, many theori e) are being advanced, 
one theory being tl':e sinking of the ships. 
Much has been told about this. Tbere 
are some other theories also that it could 
have been hijacked by the Tamil Tigers. 
I do not know about it, it is for the Gov-
ernment to teU us as to whether they are 
in the know of things or not, and we have 
to go into all the aspects of the problem. 
I read yesterday in The Patriot some kind 
of a hypothetical write-up that there 
could "be on e Bermuda Triangle Type in 
the Bay of Bengal, in that region, due 
to which the ships disappea.red. 

PROF. MADHU DANDAVATE 
(Rajapur) : It is a patr iotic interpretation! 

SHRI G.G. SWELL (ShilJong): I 
think the high pirates have taken tbe 
Ihip. 

SHRJ SAIFUDDIN CHOWDHARY : 
Who did it, that is for the Government 
to teUlls. But so many things are brought 
up to confuse the whole matter. Now, 
about sinking theory. the Captain sent a 
message to the owner; that was not properly 
taken care of. All this we understand. 
but we do not understand whether this 
wal due to delay or not. 

Why after so many days of enquiry. 
not a lin,l e trace of any part of the ship is 
found, if it has sunk'? We are readina 
lb,se thinas in the new.papers. Wo bave 

been told tbat bad it been sultk, then lome 
wrecks could have been found ftoatln8 00 
the waler. 

Now. the other theory is that it has 
been sold out. Then, the question come •• 
what happens to the crew. In that easet we 
have all been agitated so far aad the 
thing that led us to take up the cause is 
the human aspect. What happer£ed to tbe 
crew, i.e. 44 fortuncless people who bad 
been in the ship? What will happen to 
their fam ilies ? 

There are instances in the early 80s 
that almost 44 ships were baing soJd out in 
thin manner in the Indian Ocean and other 
seas. But at that time, the crow members 
escaped miraculously. Now, in this case, 
we do not know anything about them and 
when We do not get to know any informa-
tion about the crow members, then are we 
to beJie\-e that the owners of the ship 
behave so cruelly that the crow members' 
lives are also put to daniel? All these 
aspects are to be gone into. 

Now, the Minister has said about the 
seaworthine S8 certificate. That certificate 
is being giVC:D to them, to save the ships in 
the sea. Now the doubt that has arisen in 
our mind is, without a kind of collusion 
between some authorities concerned in the 
Government and this private company. 
this kind of negligence and this kind of lapse 
cannot take place. It is beyond four 
reasoning. Now, you have said that our 
authoritje~ can give seaworthioess certjfi. 
cate out of whom D.G. is one. You have 
said about the classification soeiety. What 
is this classification society? It is a 
Government organisation? Is it a privato 
agem .. y? I do not knew. Is obtaining ~ 
cert ificate from a part icular organisatioD 
enough for the owner to Sail the ship in 
tbe sea or they ha .. e to obtain certificate. 
from the four organisations? We do Dot 
know. Here, We suspect collusion and the 
Minister has to take up the issue aDd tell 
us what is the truth behind this." 

Much delay bas taken ,place.', Now the 
Government had liven to the judicial 
mali strate for enquiry aftor one mooth. 
Wben 10 much bue and cry wal raised 
inside aud out.ide the HousII, wo tv .. 



told that tbe CBI had been entrusted with 
the enquiry of the criminal aspect. Will 
that enquiry cover this aspect of collusion 
with the authorities also? J do opt know. 
If that is n(/t dvne, then anothel particuJar 
kiud of enquiry bas to be imtituted. 

, J do not want to take much time of 
the House. I want to come to the Jast 
point. These ~ hipping companies who ar e 
private companies aJ e no t behaving pro-
perly. They are behaving in an illhuman 
manner which has been said by many 
people and the glaring e).ample is the 
Maini companies. They ale still at Jarge. 
That is reaJJy surprising. Now, the point 
is, these companies say, they are running 
in loss. They say, there IS trade recession 
and they may not run thdr companies. 
In this case, when the Government is hav-
jng a bigger organisation, Shipping Cor-
poration of India, will they consider to 
take over this company and run it in a 
proper manner and 1ake over the whole 
shipping operation that is now l'uDoing in 
our cOun try ? 

I want the hon. Minister to reply to 
all those aspcl..ts and not to evad.! any of 
the questions that I have made. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SARI Z.R. ANSARI): I think 
that no fresh point has been made and 
whatever facts I have narrated in my ~tate­
men t and in my earl ier reply to the ear-
lier questions. if you permit me, I may just 
rOpeat the same thing .•. {rnterruptions] 

The theory of col1usion of the officers 
of the Shipping and Tran,port Min istry 
witt, the owner is absurd and notbing 
more absurd can be said about it. It can-
not be substantiated from by th e facts 
which are before us. 

The re&ponsibility is fixed. Either 
some information is given by the Master 
of ihe ship through a radio 
measele and the messenlc is 
automatically liven to the, DO Shippinl 
or eveD the Mercantile Marine Dep.ut-
IDIOt· 'or it i.' an ordinary moaaap to tho 
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owner. This was the responsibility pf tbe 
owenr to inform DO Shipping and Merca-
Dt ile Marine Department. 

I have said in my own statement that 
it was becl\use of the delay in pass ins OD 
fh8t information to those authorities which 
ought to have blen do le by the owners. 
Such opelBtions could not take placo 
earlier and there was a delay of S or 6 
days. I have said in my own statement. 
The theoJ y of coJlusion which is a new 
theory which has been propounded by the 
hone Member is quite baseJess and there 
is not an iota of truth JD it. 

Whatever step!> should have been taken 
by the Ministry of Shipping and Transport 
under (lie Jaw have been taken by them. 

A statutory enquiry has been set up. 
Now the qu estioD arises "by Chere is this 
deJay in filing rIR with the COl. Every. 
body knows that when a magisterial enqu· 

, iry is 00 and jf we WJnt to investigate it 
through some omcial machinery, then we 
have to take the vi,w of the Ministry of 
Law whether we can, in spite of the maai-
sterial enquiry, proceed under that provi. 
sion and then, of course, it is for tbt; 
Home Min1stry to assist in this matter 
because the CHI is not concerned with 
the Ministry of Shipping. All steps have 
been taken. Now tbe Question is 
we have filed a FIR; we have 
to come to the conclu sion that there is a 
doubt in the behaviour of certain persons. 
Till now nothing has materialised. Now 
the mCl!osages indicate that there is some-
thing fishy. 

SHRI G.G. SWELL Doubts have 
been raised. 

SHRI Z.R. ANSARI: There i' some-
thing fishy about the behaviour of tbeowne- :~;, 
rs. That is what J said in my ~tatement 
itself. After seeing those 'mcatages, WI 
took immeditae Sleps to approaoll, the CBI 
and lodle FIR aDd the Cdl ;nqlltr) is OD. 

SHRI 0.0. SWELL: Have lb.ey beeD 
eat eD by the fish? 

SHRI Z.R •. ANSARI: I do Q()LkQ8W. 
It may be oateD by aoybod)'. It"~' . gQ~ of 
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the tbeories out of all those theories wh ich 
every day is coming 1:1 the press. It is a)~ 0 

one of the theories tha~ it has been caten 
up- All these theories are only a crealion of 
the mind of persons without any proof, 
including : tile theory that Tamilian 
have just· hijacked the ship. Thil' is 
also from the Ct:ylon Rad io on the ba~is 
of some report in the Indian press; they 
have ,aid that this is the report that the 
TamiJians havchUacked. So. Sir, all these 
theories; all these write-ups, are coming 
in t he press. The CBI is the proper agency 
to inqiry into all these facts and also to 
inquire into the conduct of this owner. 
How can we say anything about tbat now? 
This hijacking probability is perhaps not 
there because in every hijacking case the 
normal behaviour of the hijackers is that, 
whenever they hijack any plane or ship 
or anything like that,· they normally 
boast about it because the)· want to create 
a sort of terror, tbe intention of creating 
terror is there: normllJ) that is there. 
Some paper has said and Radio C~ylon 
has broadcast that this is also one of the 
tb~ories. But there is nothing positive and 
it is not proper for me to say anything 
now. The only thiog is that a suspic!on 
has been cr ealed in the minds of the 
administration, in the minds of the Mini· 
stry of Shipping & Transport, that the 
behaviour of (he owner was suspicious 
and there seems to be somethina fishy. 
TheIefore, we took that action. 

To the other questions, I think I have 
replied. 

[ Translation] 

SHRI INDRAJIT OUPT A (Basirhat): 
It is all risht. Please sit down now. 

(English] 

SHR.I Z.R.. ANSAR.I : I cannot dis-
bbey my senior colJeaaue, a sonior Mem-
ber of this House. Shri Indrajit Gupta, 
and, therefore, I sit down. 

MR. DEPUTY-SPBAKER : 1 do not 
think in a1l case. you obe)' Mr. Indrajit 
(1:UDt~ .• 

SHRI Z.R. ANSARI: I do not think 
there is any new question to be replied. 

SHRIMATI JAYANT} PATNAIK 
(Cultack) : Mr. Deputy .. Speaker, Sir, the 
sudden disappearance of the two carlo 
ships, m.v. 'Nitya Nanak' and m.v. 'Nitya 
Ram-, is unprecedented in tbe hi.tory of 
Indian Marine Merchant Department. 
Not only the two ships were missing, but 
the 44 precious Jives were alt\o not IJaced 
out. We have had the sad incident of 
Kan ishka, but in that case it was "cry 
well known that the passengers who tra-
vcJled by Kanishka had lost their lives. 
Here in this case. until today, it is not 
known whether tho~e 44 lives have been 
)ost Of they Rfe stil1 alive. The statement 
of the hone Minister does not say what 
tbe Government's aSSessment is of what 
has happened. 

According to the shipping sources, 
there have been 30 major accidents in the 
sea involving Indian merchant vessels. J 
would like to know from the hon. Minister 
whether there has been any such case of 
missing ships -where the wreckage of the 
ships were not found or the persons aboard 
were not found. I am told th"1t, of the 
30 major accidents that happened in the 
past, the case of Kairali bears comparison 
with tbe present myst cry beca!;se that 
ship too disappeared in the Atlantic Ocean 
in 1979. In the case of 1(airaJi-1 do 
Dot know whether it is true or not-the 
cause of accident could be aUribut ed to 
a cyclonic storm and the possibility was 
that the wrecka,e of the ship would have 
been tbrown far-off in the sea. I do not 
know what actualJy h&jd happened. But at 
least that incident sbould have thrown 
some light to be careful about further 
occurrence of such Ca&e8. In the prescnt 
case, these two ships disappeared in the 
Bay of Bengal when the weather was vet)' 
fine for sea .. travel. The ar ea where the 
ships are said to have disappeared is one 
of the busiest sea Jioes throuah which ships 
of various companies or various nations are 
passinl almost everyday. 

I would like to know first of aU Wh-cther 
the ~overDment have taken enoulh pre-
QlUtl0DS, aftor the Kalrali incidence to 
prevellt and ,.we and alao to tau· til, 
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required action regard to non·tracoable 
ships. 

Now, Sir, the Hon'ble Minister has 
stated that the del:1y in intimation to th e 
authority cau4led the de]ay in taking action. 
Sir, I would like to know how the Depart-
ment does not come into the picture from 
tbe very beginning, i.e.. when tbe ~hips 
are in the water. Is there no arranvement 
to keep trace of ships in water? Why 
didn't the, take notice of it and didn"t find 
what had happened? Why' did tbey wait 
for the owner to send the message? 

Now, Sir, the owner was aware of the 
defective transmitter when the vessel was 
In Colombo. That would not be repaired 
because of lack of Sp:l re parts as th e 
Mini§ter has replied. This was also not 
reported to the authorities. Really, it was 
surprisln~ as to how this ves~e] was allow-
ed to go with t"j~ defect. What were the 
authorities doin~ and slipposed to do in 
this case 1 Whether the authorities are 
supposed to see after the incidence has 
occurred, or is there any arrangement for 
the authoritie~ to know that something is 
going on, some defect is being found out 
and som ething should be don e ? I would 
like to ask the Minister as he has now 
stated about the seaw(\rthiness of the ships. 
whether periodical check-ups are being 
conducted by the authorities. I would 
like to know specifically whether the 
Merchant Muine Department is fully 
equipped to che",k up or not. Is there 
any und erstaffing 1 Do tbe Department 
have enough qu,lI Hled surveyors1 Because 
lack of all these things will lead to corrup-
tion. So Sir, whether these machinery is 
enough or nol, such incidence should not 
have occurred. 

Sir, the Minister, in his statement stat-
ed that the owner bas got three other 
ships and those three ships have been 
brought to the port to test their sea ... 
worthine~" What has been found out 
actually? Do these three ships have sea .. 
worth ness? If deflects are found in these 
tht ee ships, whether the Government will 
take it for granted that the missing two 
shipli were also defective? On this ground 

. can the Government exercise any control 
~ aDd puQisb tho owner? Sir, these ships arc 
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Dot found out and, of course, the Min isfer 
ha 8 f'aid that the enquir)· ja goinl on. J 
would like to know specifically from the 
Hon'b1e Minister whether the Government 
has taken any action to fee that the shi'ps 
do not enter into any other country. We 
have 80t so many apprehensions because 
these ships may come in borne other form, 
in some other name and there will be a 
fraud. I would ]ike to know whether any 
action has been taken. Of course, as tbe 
Minister has said, the enquiry will seo 
to it. 

Lastly I would like to know whether 
a thorough enquiry wi) I highlight tho 
1ooph01es in the existjng marine practice. 
Sir f this is ver) much desirable in relation 
to get the information quickly, action 
taken Quickly and necessary precaution 
ensured. Sir, I don't know whether the 
Josses wbich have become very old are 
updated or not. If so, to what extent they 
have been updated. We should not give 
up the inquiry. The Minister should make 
a definite statement as to the reasons of 
the missing ships and steps taken. With 
these words I end my speech and express 
my concern at the missing ships and tbe 
loss of forty-four human 1 ives. 

SHRI Z.R. ANSARI: Sir, I do not 
want to take the time of this House by 
repeating the same reply. So, I w ill not 
reply to those questions which have been 
a~ked and replied earlier. 

There is one question which bas been 
raised and it is about the incidence of 
miSSing ships. During the last five years, 
there were eighteen such incidents world .. 
over. So, this is not something very 
new. 

AN HON. MEMBER: What about 
the number of lives lost in these incidents. 

SHRI Z.R. ANSARI: I have got the 
details and will let you know. In one ship 
about 44 cr ew memben and no trace. 
In another ship 33 Crew members and no 
trace. In yet another ship 3 S crew mem-
bers and no trace. Likewise the members 
are 32, 26, 24, 28. 23. etc . 

(Int.""ptIOlU) 
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So, the world over during the last 

five yeats there were eiRhteen such cases 
and out of these eighteen cases on1y in 
four cases in AUl\lst 1980 some debris 
were found but no crew member or any 
other thing. In one ship some debris were 
round. In an:llher a ship life-boat drifted 
ashore. ({nterruptiolls) In the rest of the 
fourteen ships during these five years the 
world Over there wa~ no trace of any 
crew or anything. This is the position. 
Even then tbat does not mean that we 
should not thoroughly inquire into all 
these things. I have already said .that 
there can be many probabilities and possi-
bilities. One such po~sibility is the crimi· 
nal negligence of the owner of the ~hip 
or some fraud or something else. 

SHRI 0.0. SWEI L: Have you heard of 
Tsunami? Tsunami ma}' be responsibl e for 
the dis-appearance of these things. 

SHRI Z.R. ANSARI: What is Tsunami? 

SHKI G.G. SWELL: Tsunami is the 
under-water earthquake. 

SHRI Z.H. ANSARI: Sir, the hon. 
Member is just givin" story after story 
and probabitit ies aft er probabil ities. There 
nre thousands of probabilities. I think if 
the hone memb er sends me a copy of 
those r-robabllities I will pass them on to 
the investigating authorities, which i~ 

looking into it and also to the C.B.I. They 
will be better persons to invest igate into 
this rna tt er. 

SHRI V. KISHORE CHANDRA S. 
DEO (Parvathipuram): Sir, I have read 
the statement of the Minister and I have 
also got a copy of the same. There is 
nothing new in the stat ement than what 
we have read in the magazines or journals 
and what the newspapers have already 
reported. Well, he took great pain to 
explain what measures have bet:n taken, 
security steps have been initiated to see 
that tbis kind of th;ng doc;s not happen 
in future. Pine, well and good. But You 
must know that what conCCIns _ and the 
entire House is the fa te of these two ships 

, ' and the crew who were sailina in these 
two ships. The hon. Minister has tried to 
dwell 00 a pr~i.e ,~bat this kind of a 

" , , , 

thing has been happening all over the 
world. So it is fine. We wi)) have ~n 
enquiry; it has happened earlier al.,o and 
happened here also and it may happen 
later also and since it is global phenomena. 
Ore of the previous Prime Ministprs bad 
sajd that corruption is a global phenomena. 
Are We going to accept this kind of thins 
because it is a global phenomena or it is 
an inter-tenestial phenomena or whatever 
it is? Theil, he brought out a theory of 
a plane being hijacked because he said 
that normally when a plane is hijacked, 
it creates a sen!4JtlOn and they make 
known about it all over the world. Yes, 
whrn there is a pol itical purpose. Rome 
motive behind it. When the motive itself 
is for a monetary .,.ains, why should 
the whole world know about it. You must 
also be knowing that there are severa] 
cases. 

SHRI Z.R. ANSARI It is called 
piracy. 

PROF. MADHU DANDAVATE : In 
Parliament, it is called defection. 

SHRI V. KISHORE CHANDRA S. 
DEO : But the modus operandi is the same. 

So, the hon. Minister should' also be 
aware of the fact that eartier there have 
been cases where ships have been taken 
and sold as junks in Singapore and Taiwan. 
They have a flourishing business in this. 
AP~ft from that, they claim insuranCe 
money. This on e aspect cannot be comp-
letely ruled out. Hon'ble Minister said 
that there can be no coJIusion in the 
Ministry or in any Department because 
they got the information Jat e and actcd on 
that late, ctc. But before that happened 
seaworthy certificates should not have been 
given to them. They did not deser~e to 
aet that ce,rtificate. Who is responsible 
for this 1 Before the seaworthy certificates 
are issued, the authorities are supposed to 
know the cor d ilion of th c ships. Can we 
not suspect them for having coUuded with 
the owners of the shjps and the concerned 
people whoever may be they ale! I want 
to know from the han. Minister whether 
there were any Ufe boats in tbe Slips Ot 
Qot. The two ships had start ed saiUDI 
from two different places and al'pal'ODU, 
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they disappeared. We uDdersfand that 
tbey:have disa'ppeared in the same place, 
in normal weather conditions. Thore have 
bCeD calcs where ships had to ncgoliat e 
70 ft. high waves and rough weather in the 
sea. But here the report says that the 
waves were 6 or 7 feet high that they did 
not run into bad weather and therefore, 
they could not have collided with each 
other, etc. I do not know. I have read 
about the Bermuda triangle, of course. 
But this is an attempt to create a Maini 
triangle. That is what the whole thing 
looks like toda). 

Sir, what happened to the crew mem-
bers? Did they also sink along with the 
ships? There is a kind of possibility of 
the crew having been pirated along with 
the ship to some nearby ports where they 
have attempted to sell the ship and claim 
insurance. Have you asked the Insurance 
Company not to grant insurance premium 
before an inquiry was a report in today's 
newspaper that 80me insurance company 
in Britain has already accepted the claim 
of Rs. 30 or Rs. 35 lakhs. I do not know 
the correct position of this. Have you 
or have you not unformation the InsuranCe 
ompany that nothing should be liven to 
the owners of these ships until the enquiry 
is completed. Now, Sir, in this Episode 
there is a prima facie evidence to show 
that there was some hanky-panky there 
was something fishy. 

I do not know what the fishy tale is, 
all about but definitely there is something 
more than what appears on tbe face of 
it. You say that you referred the matter 
to the Law MinistrY and then to the 
Home Ministry. The Minister himself 
is aware how the Cabinet functions. It is 
a collective responsibility. You cannot 
palm off the responsibility to one Ministry 
or the other. You are member of the Cabi-
not; you are not a Minister of Shipping on 
your own individual riaht. The Home 
Minister is also here. He can tell us, why 
tbey did not prosecute the owner of t.~e 
ship after the ,disappearance of tbe ship 
and till today we have bad no news what 
happened to the hves of 44 crew m~m. 
bers. Their families have been wonderIng, 
wbether they arc SoioS to return at all or 
Dot.' Aft.r the ship was lost, it took five 

days for the owners of the ship to report to 
the authorities at Madras. NormaU" I am 
told, the ships do not keep contact with 
the Director General, Shipping; tbey 
keep contact with the ports. I would 
like to know whether you have facilities 
at ports for keeping such contacts with 
the ships or not. If you have, whether the 
ports nearby were in contact with the ships 
or not. The very fact that it took five 
days ror the matter of disappearance to 
be reported to the autho. iti es at Madras 
and that too was done by a Jetter through 
a peon, and the families of the crews 
members were not informed at all, aJi this 
points to some kind of a clandestine deal-
ing. In such an event, the first thiDI 
that should have been done was to pro-
secute the owners of the ship as well as 
those connected with the issue of certificates 
etc. Even if you did not have the powers. 
what about your colleagues in the other 
Ministreis? What have the Jaw Minister and 
the Home Minister have to say? The 
Home Minister is here. Let him clarify 
if you are not competnent to do so. 

Secondly, the certificates are given 
not by the Director General, Shippina 
but by Surveyors. Have you got sufficent 
number of Surveyors to do the surveys? 
How w"s the certificate given even thouah 
the ship did not go to the dry dock, which 
is requ ired as per rules? The sh ip had 
not gone to the dry dock for 3 years. 
Was any action taken against the owners 1 

I would like the Minister not to stand 
up and say that he had replied to aU tb~ 
points and would not like to repeal. I 
have ask ed some specific quc)tions. 

You said there was no 3-X mesc:age or 
any SOS message; it was an ordinary 
message. This itself adds more suspicion 
to the mystry. If there was an SOS or 
3·X message, you could have understood 
that the ship waS in danger. Without 
such messaae , how could the ship dis-
appear in the sea? You say that the 
owner of the ship asked the Captain togo 
to Calcutta despite (he hoJes in the ves.sel. 
What does it all mean? What do you 
understand from it ? 

Precisely, I wa'Dt to know, why tbe 
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RQme Mt'oistry has not launched any 
prosecution .,ainst these people. Secondly, 
were there life boat. and other facit itioa 
which other normal ships ought to have 
before they go on sail on this ship? Thir-
dly, what action bas been taken a8ain~t 
the authorities, who issued the certificate 
without the ship havinl gon e to the dry-
dock? Fourth Iy. have you informed 
the insurance company for holding payment 
of the claims till tbe enquiry is over? 
Fifthly, bave you contacted other coun-
tries like Sri Lanka.. Singapore, Indonesia 
etc., to find out about tbe fate of the 
missing crew members? If so, have you 
heard anything from them about the pre·. 
sence of crew members there? 

What about the Classification Society, 
whicb jssue~ certi Deate? Hnve you taken 
up this question with them? Wbat are 
t"eir rep) ies with respect to the queirje~ 
that you have made? 

I want specific replies from the hl1n. 
Minister wirh regard to these questions. 

As rar as the securi y in future is con-
cerned. 1his House can always discuss 
it later on, and the Minis-try after this 
incident will be prudent enough to see 
that such mistakes are not repeated; and 
take suitable measures. 

But at pr\!sent, we are mainly seized 
of thi3 particular incident, the circu:T.s. 
tances under which it took place and the 
fate of the crew members. I would like 
the hone Minister to give categorical rep-
) ies to the questions that I h,lve asked. 

SHRI Z.R. ANSARI: Sirt I have a 
very difficult tusk to perform. When any 
inquiry is on a-magisterial enquiry as well 
the investiga tion by the CBI it is very diffi .. 
cult ror any respon~jble person to say as 
to what are the causes, what is his view 
about the incident and what actually 
happened. The Government Ie; not aware 
of the fact as to what has actual Jy hap-
pened. whether it Is a hijacking or whe-
ther it is a sinking .•• 

SHRI V. KISHORE CHANDRA S. 
DBO: Without even apprebendinl the peoplo 

." . I wbom you sus~eet, how' will you know? 
CRI would inquire later. Berore tbat, 
you could have apprehended or prosecuted 
and cross-examined them. 

SHRI Z.R. ANSARI: I am cominl to, 
tbat. A, far as that aspect is concerned •. 
it is not possible for ft'e \\ hen 1he inqu'r',· 
aDd investigation is Aoing on. to believe or 
disbelieve any of the theories \\hleh have been 
prC'pounded in the Press l'r in the House. 
As far as the CBT Inquiry j!l c<"'ncerncd, 
I do agree that it is a matter of joint r.es-
ponsibility. It was becau~e of tbis fact, as 
soon as this Ministry approached the law 
Ministry aod the Home MinIstry, they 
extended their assitancc ood their machi. 
nery, the CBI, was ordered to look into 
this matler for proper in\'estigat i\')D. As 
rar as prosecution is concered prose-
cution is a later stage. Now. at this stale, 
nobody knows what th e rea lity is, what 
actually has happerd and Sir, the very 
basis of the question what actually hap-
pened is under invest igf, tion. Prosecution 
is a later st age and iI will come after in-
vel\tigation of the matter. If the CDI 
comes to an~' conclusion that thi~ is tb~ 
theory and this is what ~ctLlly happened, 
then only prosecution can take place. The 
COl inquiry. 'ike any other police inquiry, 
I hope will take all the steps that arc 
necessary to bring out the truth. to know 
the truth and then to proceed aaainst 
those persons who have done some wrong 
in this matter. 

Now comes the question of certifica-
tion I have told earl iff that there are 
four certificates which are issued. Two of 
the certificates are issued by the Directot 
General of ShippinS and two certificates 
are issued by the Classification Society. 
Tbere are many clas~ification societies 
which are internationally well-recognised 
and they issue certificates as reaards the 
safety -conHruction and load line. Every 
ship is registered with some clalsificatioa 
society. In this particular case, tbe ~laSli­
fication society was Bureau V~it.s. 

SHRI G.G. SWELL: Norat Veritas 1 

SHRI Z.R. ANSARI: Bureau Vori-
tal. 



SHRI G.O. SWELL: I was an am-
ba,c;sador and I know that Norsk V critas 
is a very com~cteu[ certify in, society. 

SHRI Z.R. ANSARI.! Sir, in my 
Doles. it h; given ai Bureau vcritas. I do 
not challenl'e th e knowledge of the hon. 
Member. It may not be only veritas, but 
it is the competent society. 

PROF. MADHU DANDAVATE: 
Here there is a diplomllic interpretation. 

MR. DEPUTY SPEAKER: This is 
the Minister's diplomacy. 

SHRI Z.R. ANSARI: This is the c1assi-
ftcation soceity which has i~sued a certifi. 
cate in this case. I have already said 
tbat from the records, it was found out 
that there was s(Jme over-doing. Certain 
action has been tuk en beyond its authority, 
by this classification society, by allowhlg 
that particular ship by extending the time 
of dry dock ins without intimating the 
Director .. General, Shiping or Mercantile 
Marino Department. 

SHRI V. K[SHORE CHANDRA S. 
DEO: b there any foreign hand in .. 
volved in it ? 

SHRf Z. R. ANSARI: How many peo-
ple, theory 5hould I rebut or affirmatively 
sa y that. . . . (Inferruptlon~') 

SHRI Z.R. ANSARI: Sir, anything 
is possible. I am not here to rebut the 
bon. MeLllber. Anything is posbible. 

PROF. MADHU D.\NDAVATE Tn-
cluding Opposition. 

SHRI Z.R. ANSARI As far a s I am 
concerned I do not kn')w actually what 
has happened •••• (lnterrllptions) 

PROF~ MADHU DANDAVATE 
Already you know t11a t there is no hand 
of Treasury Benches in this. 

SHill Z.R. ANSARI : At least on this " 
pJlnt we ,arc certain, that t?C Treasury 
BoocbCl t mombers of thIs side are not 
i'Ovo vo~. If at all there 'is invoJvoment. 
U GlIY be from tbat sido. Sir. I blYI ." 

read, said tbat as far as this society is 
concerned, there seems to be some over-
acting, acting beyond ifS jurisdiction, 
beyond its power without intimating tbe 
D.O., Shipping, they have extended the 
period of dry dock. 

Now, Sir, the other question, which 
my hon. frienil has rdised I should say that 
I ha'ie already replied 10 ••• • (Inlerruplions) 

SHRt S. JAIPAL REDDY: You will 
inform the Insurance Companies. 

SHRI Z.R. ANSARI: The Insurance 
Companies iusured ships and this is some-
thing between the In£urance Companies 
and the owners. But normally, tt-ese Insu-
rllnce Companies do not so readily give 
the grants which means without kr,owing 
the actual facts ••. (Interruptions) 

Today, a news it:m is there, rather 
the statement of the owner of the ship 
that the compensation has been paid by 
the Insurance Companies. I cannot put 
much reliance on the statement of that 
owner, but that much I can say 
knowing the fuct that nothing has 
bt:en establbhed and knowing the 
fact that this matter has been discussed 
in the other House and in the press also. 
I shall take up tbe matter with the Insu-
rance Company and the Finance Ministry. 

SHRI V. KISHORE CHANDRA S. 
DBO: Have you contacted any other 
countries regarding the fate of the crew 
members? 

SHRI Z.R. ANSARI! We have alert. 
ed all the neiShbour ing ports, i.e. Singapore, 
Sri Lanka, Bangladesh and MaJdives 
aU countries in the area nearby. The 
statement is regarding crew insurance. 
The crew insurance is altogether a diffe-
rent thing. Tlte other is insurance for the 
ships. The money for whIch the ships are 
insured, wiJI go into the pocket of the 
owner. But the mODey for crew insurance 
WjlJ 80 to the next of kin of tho members 
of the crew who have been Jost. 

The statement is regarding crew insur .. 
aace, and not about ship insurance !Jut 
I 1m ascertainiq what are tho fact&! 
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and t hope that if the insurance com· 
pany bas not paid the insurance amount 
to the owner for the ships, the) will Dot 
take hasty action, without properly look. 
ing into, and without finding out what are 
the relevant facts. 

I think I have done my job, and hope 
that the hone Members will be satisfied 
with this. As rar as aniety and concern are 
concerned; 1 am also a human beina; I am 
8160 as much concerned and as much an-
xious as the hone Members are. 

Thank you. 

E,\,~ENrlAL SBRVrCES MAINTE-
NANCB (A\1ENDMENT) BILL· 

[English] 

MR. DEPUTY SPEAKER : We will 
DOW take up item 9. Shri S.B. Chavan. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COMPA-
NY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRJ ARIF MOHA-
MMAD KHAN) : I beg to move for leave 
to introduce a Bill to amend the Es~ential 
Services Ma intenance Act, 1981-

MR. DEPUTY SPEAKER: Motion 
moved: 

"That leave be granted to introduce 
a Bill to am end th c Essent ial Services 
Maintenance Act. 1981.H 

SHRI INDRAJIT GUPTA (Basirhat) : 
1bough it is not normal to oppo~e a Bill 
at the introduCHon stage, this is such a 
vita) matter that many of us on this side 
feel that it should be opposed. This Bill 
was enacted in 1981, and was subse-
quently giveh Presidential asse~t 00 the 
23rd September. This Aet, as it stand 
lit present, Jays down in clear terms that 
its operation will be only for four years. 

* Published in Gazette of India Ex-
traordiaa17 .rart II, Section 2 dated 
12.8.8$, 

There is no provision in the' Act itself 
that it can ao on being extended, without 
reference to ParHalllent or by Presidon-
tial action. Now, we liIuddenly see in 
the newspapers that ,the Cabinet bas 
decided a few days aao that they. would 
like to extend the operation of tbis Act 
for four years. when tbe Bill has come: 
now, we soe that it is to be extended 
for five years. It means that it is more 
or less a part of the 7th five-year Plan. 
The Planning Minister is also here. M"ny 
things are planned for the 7th Plan" and 
this appears to be one of them. 

When this Essential Services Mainte-
nance Act was first put on the Statute 
Book, I think they will remember that 
there was vehement opposition to it 
from the peopJe against whom it was 
aimed, viz. the working class and trade 
union movement. We ar·e taJkinB about 
21st Century. for modernizing industry 
and introducing new ideas, new technology 
and new approaches to take the country 
forward. But the point is whether we 
can do these tbings along with a piece 
of legislation which is utterly retrograde 
not in the light of the 21st Century, but 
which smacks of some earlier period. 
It is a thoroughly anti-labour, repre-
ssive piece of legisla tion, which is thoro .. 
ughJy autocrat ic in all its aspects. It 
is a draconian piece of legistation, whose 
purpose is to impose a blanket ban on 
strikes. Not only that; even Go-Slow 
is being treat ed as equivalent to a 
strike. 

15.00 brs. 

It me ans if there is a thing like this 
hanging over the heads of the workers at 
aiL times, any time any stIike action 
they resort to even after aiviDI due notice, 
after gOing through negotiations, after 
going through cOnCiliation, after IOinl 
throush the process of negotiation, at any 
stagc, this Act can be invok ed in ordet: 
to ilteaaJis e and ban that strike; it means 
that the colJective baraainina, the whole 
spirit of coil ecHna baraainina. of Dea~ 
tiatioos between thc employers and tbe 
emplOYees, of trY;DI to reach tbrouab 
ne,otiatio08 tome alreement, is all beiDa 
vitiated and prejudiced from the vetJ 
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be_inDins, bocause no employer will 
agree to anytbins, because be knows if it 
comes to the cruflch. government i~ 

there always to d :clar" tbe strike illegal. 

What provision has b:ell prop~sed if 
somebody goes on strike under this Act'} 
The lovernment decides. Government 
means wben it is implemented, it can be 
implemented by any State Government. 
Only the Government of West Bengal 
declared every t'me publicly that they 
would never invoke the provisions of 
this Act to supc>re.is strike against tbe 
workers. The provisions provide that not 
O:1)Y the workers can be imprisoned, can 

be dismissed fro 11 their job summarily 
for hlving taken part in [he strike, but 
officials of the trade unions who are 
SU"P )sed to b, respO:1S ible for so-called 
i !Ie, d stril<.; can be removed from office 
by action of the go~ernn1ent. Therefore, 
this is thoroughly a draconian, anti.labour 
piece of legislalio.l. I was rea lly hoping 
in my mind; now I find that I was 
suffering from some illusion tbat this 
government might decide to I et the Act 
lapse, because if they are suffering 
from wrong theory that the fear of the 
danda is going tCl prevent workers from 
going on strike jf they feel that they had 
some just cause, it did not happen. What 
has happen ed during this per iod of the 
pendency of this Act is this. You had 
the longest strike in the history of this 
country. The Bombay textil strike which 
went on for Ii years took p:ace preci-
sely in this period when ESMA was there. 
On the 19th January, 1982, you had aJl 
India sencrat strike in which at least 
SOper cent of the organized workers of 
the country participated. Many were victi-
mirzed ; many were arrcbted ; many were 
tatbi.charged, because they went on 
strike, because they felt that they had 
some just cause for whjch they were 
fiahtioa· 

In the National Labour Conference 
which was held after the BSMA wa§ pro-
DluaJated. all tbe Central trade unjons. 
except INTUC boycotted that Conference 
in protest aaainst this legislation. I want 
to point out tba t the provision for 
mainte&Dce, lo·calJed maintcnaKe of 
,,,oln'ial au ppliol aud QommoditiOi maiDto-

nance of supplies of the essential commodi-
ties and services is provided for already in 
the National Security Act, specifically 
even in the latest Anti-Terrorists and 
Anti-Disrupt ive Activities Act which was 
passed in the name of Punjab. There is a 
provision cl early lays down in that Act 
that anything which is done which may· 
disrupt the supp Jy of essential goods and 
services,· will come under tbe mischief 
of that Act, and you can be punished 
for two years. How many Acts, bow 
many provisions they would like to have 
in the name of mafntenance of estiential 
services, supplies, I would like to 
know? If this is the concept of the 
government, the Planning Commission 
and the Labour Ministry and all that, 
that this is the way they are going to get 
coopL!cation of tbe workers by permanen. 
tly holding a sword over their heads, this 
is completely against the spirit of demo-
cracy where we are supposed to have 
-parliamentary democracy. You don't want 
collective bargainin" negotiations and 
sett lement. 10,000 factories are Jying 
closed today according to the L .... bour 
Minister and the Industry Minister. 
They have not been closed by the WOf-
kers; they have been clos~d by the 
employers everybody knows. Then the 
essential commoditie3 and production 
are held up by the employers by so-
called closure and lock-out and all that. 
ESMA is not used against them; ESMA 
i,s never used against the employers; ESMA 
IS used only to suppress the right of the 
workers to go on strike if they cannot 
get their demand settled by any other 
way. 'But this is the character of the 
government ; I am not surprised that 
this is the class cbaracter of the government. 
They are pro-employer and anti-labour. 
This is the reaJ substance of the whole 
thing. They may say whatever they'like. 
whatever crocodiJe tears they may shed 
for the workers, when it comes to the-
pinch, they will stand by the employers 
and see that the workers" right to fiaht 
for minimum wageb and the standard of 
living is suppressed. Perhaps tbis is 
an omen. This Bill is comins asain now 
to extend the life of the Act for another 
five years. It is omen of the fact that 
they recoanise. 

That tho1 clQ a4mit ill cboit heart ot 
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hearts that durin, the five years of the 
Severttb Five Year P!all t:lerc is goi:1g tl) 
be tremendous inflation, there is going to 
be price ri!;C and a reduction of the 
workers" real heome, therf' is . going to 
be retrenchment, there is goin~ to be dis .. 
placement of labour and more unemploy-
ment due to thi~ so-called new techno-
logy which is goiug to be imported from 
outside and installed in so many indus, 
tries and therefore they are appt ehending 
that the workers will resist. The workers 
arc not going to allow their jobs to be 
taken away and their incomes to be 
reduced and they are Hke1y to step up 
their trade union agitation, which, I 
believe, is not illcgal, it is permitted in 
this country under the Constitution. 
There is a right to the trade union to 
agitate peacefully for their dem.inds. But 
you want to suppre:iS all tho3e by holding 
tbis out against them. And. therefore, 
I am totally opposed to this, as a negal 
tion of the free spirit of industrial 
democracy which is being talked about 
and this Bill should be withdrawn if the 
Government have any sensc;, let them 
reconsider the matter; if they want any 
cooperation of the workers, let them 
withdraw this Bill and come forward to 
cooperate with the workers. 

SHRI AJOY BISWAS (TripUf.1 Wost): 
I rise to oppose the introduction of 
the Essential Services Mainteoan"e (Amen-
dment) Bill, 1985. This Bill is the 
cLlmulative effect of the anti-labour policy 
of the Government that is beina pursued 
for the last four years. When the ori. 
ginal Bill was passed, at that time, the 
reasoos that were given for promu!gating 
the Act wore, firstly that sOmo vital 
sectors of the national economy were 
showing disqdietina trends; secondly 
that serious developments in the labour 
froot m iaht affc.;t tbe maintenance and 
supply of essential services; thirdly it was 
nooded to check inflation and keep tbe 
wbeels of production running and fourthly 
that no powers were available to tbe 
Contral Government to prohibit strit" ct. 

The orwioal Act has been in operation 
for the last four years and ahe, above 
four reasons were liven at the timo of 
pa"iDa of tbat 1.01. Now. ,YeD .• 1tv rOW' 

years the Act does not seem to have bad 
any effect. I am giving tbe Sautes or 
mandays 'ost due to strikes. In 1978, 
15.4 million man days were 1st, in 1979 
the figure was 35.8 miJJjon mandays, 
in 1980 it was 12 million, in 1981 it 
was 21.2 milUon, in 1982 it was 10.7 
million, in 1983 it was 12.3 million 
and in 1984 1 S. 9 mil lion manday. 
were lost. 

It show') that this Bill has no relation 
wirh the mandays lost due to strike. 
Secondly, the aim of the Bil1 wall to 
check loss of production due to strike. 
In ] 983 the producfion io!s due to strike 
was to the tune of Rs. 247.72 crores. 
In 1984 it came down to Rs. 140.80 
<:rOft·s. It is not due to this draconian 
Act but due to Ihe cooperation and in. 
itiative' of the workers. So, I think, this 
Bill wtl J definitely not heJp to maintain 
good relations between the workers and 
the management. 

ActuaUy this Act has gIven a go by 
to the collective bargaining. The ILO 
declalation is that the right to strike and 
right to collective barlluining are the 
f undam ental rights of the work ers. Recen-
tly, our hone Prime Minister delivered a 
speech in the ILO meeting and he al80 
supported that. Now, you are introducing 
such a draconian Bill whi(.h will delinitcly 
go aga inst the policy of the ILO which 
has been dfclared so many times. There-
fore,.1 oppose the intrOduction of tbis 
Bill. 

PROF. MADHU DANDAVATE (Raja-
pur) : When this Bill was adopted in 
198 t. I was in the House and J stilJ 
recall the debate in which the Minister 
had said that afttf aJl this particular Act 
was not ~oins to last for a very Jong 
time ; it was only for four years. At that 
time, many of us had expressed a doubt 
that we were opposed to the Bill on merit, 
we did not want it to be introduced at 
all and we did not (eel tllat even after 
four years you would not comoo forward 
for the extension of this Att. What we 
said th~D . has come out to be tru·e. 
Actually, Kcordina .to the Qriainal ache-
dule, the Act would bave e.:xpiud OIl 22 
_ ..... r, lj.BS wbeD WI wort ~ II .. 
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our s~nicmt and I)f"bably when we were 
to come for the ne'ltt se~sion; many of us 
would bave plid their obituary reference 
to the Act 00' the very' fint day. But 
today wo find that instead of .ivinl a 
quiet burial to that particular Act, they 
are continuing with it. Again I want to 
warn the Government that it is only an 
en~b1ing provision which gives the 
draconian powers to ~uppIess the workers. 
Ltt me tel] you hurnb'y that you may 
take the powers upon yourself but you 
have not got the ttrength to utilis~ these 
powen ; you have not got the strength to 
crush the working class. A s rightly poin-
ted out by my collenge. you h-"d the 
E!;sentiaJ Strvices Mnintenrrncc Act and 
simulaneO\lS ly for 11 years there W:l~ a 
textile strike in Bombay. J do not want 
to go into 1he meritc; of that strike. In 
spite of that Act 2. S 1:tkh workers in 
text il e m ms went on strike fC'T more than 
11 yeurs. Welc'YOlluhlc toput bchird 
tbe bars 2.5 lakh worker~ 1 To have a 
Bill ani get it converted into an Act is 
one thiong and to have the strength to 
implement it is somet hing el~e. Therefore~ 

remember that even the powers wh ich you 
are t~king, beca\l~e of the strength of 
the w('rking class. you will not have the 
powers to crush tht'm and utilise (hose 
powers a Hogether. 

As far ag the original provisions of 
the Bill are concerned, it will be extended-
for fiye years nlore. You will be surprised 
that not only the workers going on strike 
come within the purview of this BiJI but 
even if a trade union leader or a Member 
or Parliament i~sues a statement extending 
the support to the strike, he is - Jikely to 

, be put behing the bars. If he WJ ites an 
article legally . working out a case, even 
then he is likeJy tfl be behind the burs. 
Therefore, the basic motivation behind 
this Bill and extension of this Act for 
five years mote is to see that the working 
class is suppressed. 

In democratic countries where there 
is 'the value for essential service which. 
are required 10 be maintained; they have 
not taken to the pa t h of adopt ing such 
measures by suppressing the workers. 
Tate .rot instance UK. The~re are sensi· 
tlve services whore they do not want the 

Itrike. In that case, they have evo Ived 
a particulnr machinery of arbitration and, 
djscu~sion where the issues can be settled. 
expeditiously without going throUlb th~ 
t ecbnicalitieC\ which are reQuired for 
every tnduCitry and other s erv ic !s. But 
there it no l'rovision like that here and 
you ~re unilaterally trying to impose on 
the workers some sort of a ban to gn on 
strike even after due notice. That is ·exa-
ct1y the position we are totally oppo~ed 
to. 

Unfortunately, my misfortune hal 
been that in almost a11 draconil'n Bins 
that came befl're the House I wa~ present. 
When MISA was brought. unfortun.tely 
J was there. When the Essential Services 
Bfll wa~ brought I was there. When ·NASA 
was brought I w~s there. Even when the 
last Anti Terrorist and Disruption BilI 
wa~ pa~sed, we were a1so told that after 
all, the situation was tense and they had 
kept the period of implementation as two 
years only. What they are likely to do 
with all other laws is indicated by the 
fact that they are demandint; further exte-
nsion of fivc years. "'hat has happened!n 
the country that has forced them to extend 
the entire Jaw for five years? All that 
they have said in the statement of Objects 
and Reasons is that in the course of 
years this particular Jaw has worked very 
well. It has brought recurify. it has brou-
ght stability. I gave so many illustrations. 
The best is of textiJ e strike. Despi te this 
law, were you abJ e to imp1 ement the 1 etter 
and spirit of the Jaw in the case or the 
textile workers where two and a half lakhs 
of workers went on strike'} If you were 
to implement this law, there would have 
been more jails in Mdharashtra and else-
where where two and a half )akhs of 
workers would have been put behind prison 
bars. And therefore, I would ask you to 
try to live up this stroDg arm tactic and 
try to evolve a machinery and mDdes 
operQndi by which essential services matt. 
ers can be discussed and expeditiously 
settled rathC!r than referring to such t,pe 
of laws. As such even at the introduction 
stale we arc totally opposina this DiU. It 
is not at all a bj. Bil1; it is onJy a two-
line Bill. All that it says is : whatever 
was tbe original Bill, it sbould be extended 
for two years. Since tlle impact of Hli. 
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OD the organised working "t:lass in the cou-
ntry is likelY to be very bad, I to~aJ1y 
oppose this BiU. 

Even if you pass it despite our opl'O· 
sition, I tell you th e worth of the Bill 
by action of the working c'a~s in the 
country is that they are going to tear this law 
to pieces. .By your brute majority you 
may pass it, but as far as the working 
class is concerned, they win throw it to 
the dustbin of history. That is why J 
oppose it. 

SHRI BASUDEB ACHARIA (Bankura)! 
Ira the name of Maintenance of Essential 
Services. Government now wants to 
perpetuate a blnnket ban on strike. When 
the orhtinnl Bill was pas~ed in this House. 
we, of the oPPosition parties, vehemently 
opposed it. We opposed it clause-by c1a-
use. The same Act is now being extended. 
tb~ugh at tha t time an asc;urance WftS given 
that was a temporary measure and that 
Government would not perpetuate that 
measure. Now, they are doing this and 
are perpetuating a blanket ban on the 
strike. Therefore. we are opposing this 
BiU. The right to collective barpaining and 
the right to strike is a fundamental 
right of the workers. 

The Oovernment imposed NASA also 
on the workers though an assurance was 
liven at th e time of its passing that NASA 
would not be imposed on the trade union 
workers. 

Now, there is Anti·Disruptive and 
Anti.Terrorist Act. That can also be im-
posed against the trade union workers, 
and aaainst the working class. In spite of 
having these measu reS at its command, 
still Government· wants to extend the 
Essential Services Maintenanc e Act. In 
spite of the operation of this Act for the 
last four years in our country, lhere were 
as many as 80,000 small and large units 
which are closed. Wby? In those units 
workers are' not striking. They ar, not 
alitating, but the mill .. owner. have closed 
down their miHs, factories and units. 
What has the. Government done aguinst 
those mill owners and in particu1ar those' 
wbo have diverted their funds and made 
their units sick and bally closed thelJ' 

down. Government have ,!lot done anythlDI 
against those owners. 

Since this is a draconian piece or legf. 
slatlon, we Vehemently oppose thll Bin 
at the introdue1ion stage itse-lf. 

SHRI SAIFUDDIN CHOWDHARY : 
(Katwa): Mr. Deputy Speaker. Sir.' we 
came to know about this Rill from the 
newspapers and immediately We raitu·d 
the issue and we want ed to discuss this 
matter in the House so that the Govern-
ment does not bring this particular Bill. 
}lut, now, they tht'mselve~ have COme 
forward with this Bill. We consider this 
Bill to be a draconia n Rill which is Rntj. 
democratic; this kind of Ot"pressive law 
does not hel". Sir, Punjab is a point in 
~and. 1n Punjab what has happened? The 
more the Central Govrrnment dependrd 
upnn administrative mrasures. the more 
the situation worsened there. When wis-
dom dawned on them whrn they took 
recourse to negotiations and democratic 
'process we can find that this, combined 
with other factor 9 aJso, led to some kind 
of a setnement in Punjab. This atmos. 
phere will be jeoparditH d if the Govern-
ment persists through its anti·democratic 
attitlld~, a Government which cannot ensure 
supply nf essential commodities to the 
people despite repeated demands by the 
opposition. We have been teJHng them 
that they should take over the trade of 14 
essentia i items and fix their price' and 
distribute through fair price shops; but 
they just cannot do it. But in the name of 
supplying essential materiaJs·to the people 
of this country you are btil1gina forward 
this Bill. Your only motto is to curb the 
democratic rights of our peop1e. Whom are 
you going to attack? It is the workers 
who did r.o t hesitate to support this 
r-ntj·democratc Goverrment, also when it 
was needed to rafeguard national integ. 
ration whether it be in Punjab cr in ARsam 
or in Gujarat. The working population 
of the country stood by the (1ovcmment ~. 

on such isst:es in the fnteTfst of the nation. 
We canl'ot allow the co)J(ctive barpainilll 
policy to be thrown to tbe wjnes by tbe 
Government, . who come now with a 
draconian ~nl Jike thiA. Our yery appro-
ach is this. You should not clc.te a 
situation wbere the loyal worker I of tbi, 
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country will be forced to go on strike-
Why are they forced to go on strike? 

... ·If you realise this there will be DO prob. 
Jem • .If you behave properJy the working 
class wiH also behave properly. If you 
bebave wro~81y. 4,lnd if you come with such 
pieces of legislation, they will also reply 
in a befitting manner-repeating the history 

; of tbls country-and the people will do 
that in the right manner. With these words 
I oppose this Bill at the introduction 
stale. 

THE MINISTER OF HOME AFFA-
IRS (SHRI S.B. CHA VAN) : AJI the points 
which the Hon. Members have raised can 
be replied to at the stage of the consider-
ation of the Bill, Sir, I have eoouh mate-
riaJ with me by which I will be able to 
satisfy the hon. Members. Of course, I 
know for a fact that the hon. Members 
who are in the trade union activity, will 
oppose the Bill tooth and nail. That is 
why I am present in the House. 

First of all I havG oot been able to 
understand whether there has been a 
correct appreciation of the provisions 
of his Bil1. In 1981 the very same argu .. 
ments were made. Thereafter the matter 
was taken to the court. There is a court 
verdict. Collective bargaining I can 
understand. But is it a fundamental right 
to 80 on strik c ? 

SHRI INDRAJIT GUPT A: Of 
course strike is a means of collective 
bargainina. 

SHRI S.B. CHAVAN : The very matter 
was taken to the court whether this is a 
fundamental ri,ht. There has been a sup-
rem court judlemen~ in wbich they have 
said that nobody-especiaJJy when it is a 
matter of supplYing of essential commodi· 
tiel, and if the production is going to be 
hampered-can possib1y claim that they 
have tbe fundamental right to go on strike 
irrespective of what happens to the nuti-
00.) economy. 

SHRI INDRAJIT OUPTA: But the 
emploYer has got fUndmental right to 

.. close down the factory ! He has that 
fundmontal dsht to keep the factory 
Qlo."", 

SHRI S.D. CHAVAN: I am quoting 
what the Supreme Cour~ has saHd. 

PROF. MADHU DANDAVATB 
Can you interpret that Judgement on how 

we can organise a strike without hampe-
ring product jon ? 

SHRI S.B. CHA V AN: I am coming 
to that. There seems to be some miscon-
c.!ption also on another issue as jf there 
is a total go-by to all the rights which 
the trade union leaders were enjoyiag 
so far. I think hone Member Shri Danda-
vateji has rightly said that this is aD 
enabling provision and is not contrary to 
the Industria I Disput eq Act. 1 he Indus .. 
triat' Disputes Act machinery can be invo. 
ked when ultimatcTy we find that in spite 
of the standing machinery to brin{t about 
some kind of a reconciliation between 
different parties, they have totalJy faiJed. 
There is no other choice, eSfential 
commoditieo;; to the common man is a 
necessity and if it is going to hamper the 
very people for whom we have taken a 
pledge that we will be suppJying the essen-
tial commodities, if that is going to be 
jeopardised by an organised section of 
the society and create con"ditions by which 
~upply of essential commodities becomes 
rather difficult and rather impossible, 
then only the provisions of this Act can 
be invok ed. It does not mean that from 
the very beginning you cannot have a 
machinel y of conciJiat ion, you cannot 
bave an agitation, you cannot call any 
other machinery which has beeD set up by 
the Government. So far as Government 
employees are concerned, they cannot be 
invoked is not a fact. In fact, the entire 
thing is being invoked, we have tried our 
leve] best and what is being termed as a 
kind of weakness an.d not having any 
strength by Mr. Madhu Dandavale is tbe 
fact that all this process takes time and 
Government has been conciljatory on 
certain matters that in sPite of the fact 
that the attitude of srme of the. people 
was not that reasonable, still we did Dot 
invoke the provisions of the Act. If the 
hon. Membtr is interested in findins ont, 
I can Jive the instances of how many 
times the provisions of this Act bahe becn 
invoked. The information I have is tbat 
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over a period of four 'Years it is only in 
30 tim~s and that too in matters which 
are OODlidered very basic and t8sealtial 
that the provisions of the Act have to be 
Invoked. (Interruptions). Just a minut e. 
Let me finish. You can ask if you are 
Dot satisfied. 

In Assam, and Maharashtra, the FCI 
services all over the country, in tbe Union 
Territory or Delhi and in We!IJt Bengal the 
provisions of the Act have also been 
Invoked by UI. do also I can point out 
that in other State also we invoked the 
provisions of the Act. Before taking a 
decision about e~tending the provisions 
of this Bin we have also consulted all the 
State Government Concern ed, and all 
the Union Territories, aDd I can say that 
most or them have recommended that 
tbe provisions of the Act need to be 
extended excepting perhaps West Bengal, 
wbich did not consider it I ecf'S~l':ry either 
to say 'yes' or to say 'no'. They have 
not said whetber they are jn favour of or 
against it. They have kept, quiet, there 
is no reply from them. At (enst to the 
extent I have information, they have not 
replied to this. I have the information 
about Andhra Pradesh and Karnataka also 
and both the State Governments have 
requested that the provisions of this Bill 
need to be extende.] because everybody 
Is satisfied on this that essential services 
need to be maintained. There is nothing 
wrong about it. As all other Stat e Govern~ 
ments have requested for ext ension of 
the provisions of this Bill, so also there 
are some Governments where the Party of 
the Opposition Members of Parliament 
seems to be in power and those State 
Governtments have requested that 'you b~\d 
bettlr extend the provisions of the Dill'. 
On the whole it has been workinll sa ti41-
factorlly. 

And this provision is required fOf con-
tinuiog or maintaining the essential sefvices 
to tbe community. Jo fact, there is no ques-
tion of the Government of India being 
against the workin. class or against the 
collective bargainins principl e which has 
beea considered very sacrosanct. I fully 
endorse ,that view. But at tbe same time 
1 believe that even the working class will 
appreciato tbat for their own dahts, ccr .. 

tain Iy they ha ve every rilht to agitate or 
resort at collective barllaintn •• and at the 
same time, where it is a question of e_l-
tial supply to the common man and if -his 
life is to be affected adversely by an, of 
the action that )OU are goina to take, J 
dont think the working class is also asa.st 
this kind of measure. There is DO contlict 
between the intere~tq of the common man 
and the interests of the working class. 
But at tbe same time. if there are people 
who are trying to instigate and create 
conditions by which whatever essential 
Rervices are being suppJi ed are loing to 
be jeopardised, I don't think there will be 
sufficient justificat ion for them to do so. 

PROF. MADHU DANDAVATE: J only 
hope that at least the working class has DOt 
demanded the extension of this Act. 

SHRI S.B. CHAVAN : Did I say that 1 
I merely referred to the fact that mo~t of 
the State Governmen's have asked for 
extensj('ln. 

SHlI INDRAJIT GUI)TA: The emp-
lflyers have asked for extension. That is 
why, you are ex~ ending the term of this 
A::t. 

SHRI S.B. CHAV AN : This is appJi-
cabJe not only in the case of worlrinl 
class when they go on strike but al80 to 
the lock-oLlts which have been declared by 
!tOH·e of the ownerS of the indus1rial units. 
In both the things, it is applicable and 
that is wby, these provisions can be made 
use of for conditions of that nature. 

One hone Member bas said-I do not 
know whether he is Shri Indrajit Gupta-
that there is a provision for tackling 
matter of this naturp. unGer tbe National 
Security Act. There is a provilion under 
the Anti-Terrorists and Prevention of 
Subversive Activities Act. I think, be will 
kindly remember and we have betn meio-
taining that position that the provisions, A 
of buth the ACfs are not be u~d apinlt 
any of the I egitimate trade union activities 
which have been carried out. That IS why, in 
fact, we have given very c'ear-suidHn1t' that 
the provisions of those two Acta -canDot 
be Invoked ft.ainst the trade union aC1iyi. 
ties. This Essential Scrvioes Maiatenanc;c 



Act is specially meant for supply of essen-
Ual commodities to the community at Jarge 
aad· tbat is why. a ~pec:iMl provision has to 
be made in this Bill. 

SHkI INDRAJIT OUPT A: What 
about the bJ.ackmarketeers and the hoar-
dets? Wou 1d you tak e any action against 
tbem? 

SHRI V. KISHORE CHANDRA S. 
DEO (Parbathipuram): VVhat about the 
producers of essent iaJ commodities? 

5HRI S.B. CHAVAN: I think, these 
were the main issues. About the rest of 
the things, wnen the Bi II is being c9n-
sidered by the House, certainly you 
can put forth your point of view and I 
will reply to the debate. (Interruptions) 

SHRI C. MADHAV REDDI : RO!le-

(]"te,.ruptions) 

MR. DEPUTY·SPEAKER: I will not 
a1Jow anybody. Pl case sit down. 

The question is : 

"That leave be granted to introduco a 
Bill to amend the Essent ial~ Services 
Maintenance Act, 1981." 

The motion was adopted. 

15.34 brl. 

SHRJ C. MADHAV REDDI AND SOME 
OTHER HON. MEMBEKS THEN LEFT 

THE HOUSE 

SHRI ARIF MOHAMMAD KHAN: 
Sir, I introduce the Bill. 

MATTERS UNDER RULE 377 

(T'''ns~Qtion ] 

1. Need to make necessary amendments in 
the Freedom Figbters' Pension Rules for 
tile benefit of ex-servicemen of Indian 

,National Army an:f JndJaD Independence 
League 

S.HRI ZAINUL BASHER (Ohazipur) : 
Mi". Deputy Speaker, lir, I want to draw 
tile attoatioll of Oovornmont to tho dUll· 

culties being experienced by the Armed 
and Ci\lUiao personnel connected with tbe 
'.,dian 'National Army and Indian Indepen-
d :nee League in getting Freedom Pishter. 
S3mman Pension. Like otb<'r Freedom 
Fighterst -j hese people are also required to 
produce certificates of detention upto 
six months or certificates of co-imprison-
ment. The difficulty in their case is tbat 
the personnel who joined the above orp-
nisations belonged to different parts of the 
country and they were detained in differ· 
ent camps/jails after categorising tbem into 
different categories of officers, Soldiers 
and civilians. In a situation like this, it is 
very difficult to produce certificates of 
co.imprisontnent. Records indicat in. the 
terms of their detention are also not avail-
able. The personnel belonging to the 
Indian Independence League were not 
mostly detained in any camp or Jail, but 
they were kept under detention in their 
civi1i<1n quart ers by the police. 

The personnel belonging to MiJitary 
wing were able to aet pension to som ex-
tent on the basis of records of tbe Army 
Head Quarters, but a large number of 
civilians have not been able to aet pension 
so fur. There is no possibility of their 
records bejng made available. If in any 
case, the records indicating their associa-
tion with the I.N.A. and Indian Indepen .. 
dence League are available, the same can 
certify tbeir association with the-se organisa-
t ions, but it is vory difficult for them to 
produce certificate of co-imprisonment (or 
six months. 

The fact is that the fortures, undergone 
such as imprisonment, absconding, deten-
tion, extradiction and 108S of means of 
livelihood fixed in Freedom Fighters 
Satnman Pension Rules as eligibility for 
pension, have all been undergone by 
jmmigrant Indian merely: for joining the 
I.N.A. and Independence Leaaue. Inspired 
by these facts, Government of Uttar 
Pradesh have removed restrictions f('f this 
category of personnel from their Rul .. 
and have decided to Brant pension OD tho 
basis of certified membership only. 

In view of these facts. I requnt the 
Gov crnmoot tbat witb a view to r emovl~ 
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tbe difficulties being faced by the people 
bcloDaing to this category, the Central 
Preedom Fighters Samman Pension Rules 
should be so dmended as to make these 
people eligible for pension on the basis 
of the certificates of their havina formed 
hese organisations only. 

[15.38 brs] 

rEn~lish] 

[SHRI ZAINUL BASHBR In the Chair] 

(II) Need to Provide Central Ass!stance to 
drought-affected farmers of Balasore and 

Mayurbbanj districts of Orissa 

SHRI CHINTAMANI lENA (Ba.Jasorc): 
Sir, very serious situation is arising in 
the nine C. D. Blocks comprising 5 Assem· 
bly Constituencies of Balasore and Mayur-
bhanj districts in the State of Orissa, due 
to unprecedented draught condition. The 
only kharif crop grown in these areas is 
paddy. In the absence of rains til) the 
middle of August, 198 S the paddy p1ants 
in the fields are almost dried up even 
though the plants could be grown by the 
farmers in more than four lakh hectares 
of paddy fields, compri'iing in these nine 
blocks, and this h:ls disappointed millions 
of farmers who are m.linly from small and 
marginal categories. There is no flow 
irrigation in these Blocks. Only very few 
Lift Irrigation points e·xist in some pJaces 
and even those who are not operating as 
these poor, ill-fated farmers have no 
means to depo<)it the water tax in advance 
executing agreements with the Orissa Lift 
Irrigation Corporation Ltd as per the 
existing procedure. Besides, drinking water 
scarcity in tbes'! areas which are mostly 
tituated in sa) ine belts is posing a great 
difficulty. What to speak of human beings 
even the cattle are not getting water to 
drink as almost all pond", tanks, water 
cbannels and rivulets in these areas have 
m01tly dried up due to very scanty rain-
fall till today. Even if there are adequate 
rains within a day or two, it will not serve 
any purpose, as the time for agricultural 
operat ion and transplantat ions of paddy 
cropps i$ almost over. None of the farmers 
9lf these areas bavo ~Qly.red tbeir crops 

due to various factors like ianorance, 
poverty and lack of initJatJvo by the autho-
rities resulting in the farmera luatainioa 
very heavy losses. 

In such chaotJc and very pitiable situa-
tion prevail iog in these areas, J would 
request the Aaricultre Ministry to come 
to the rescue of these million. of poor 
farmers to provide them 811 sorts of help, 
subsidies and grants to grow other crop. 
in their lands and to compensato them 
for the losses they have sustained due to 
such drauaht, as the State Government 
alone is not capable to compensate the 
losses, due to constraint of resources. 

<iii) Steps needed for completing the propos· 
ed bye-pass for tbe National Higbway In 
Quilon Town in Kerala during Seventh Plan 

SHRI S. KRISHNA KUMAR (Quilon): 
Sir, the action to construct a bye-pass for 
the N.H. in Quiton Town in Kerala was 
initiated as early as in 1959. After consi-
dering four different alianments, the pre-
sent alignment was finally approved by the 
Government of India in May, 1978. 

The bye pass is to start from KM 488/ 
972 of the National Highway at Kavarad 
near Sakthi KaJayara in the north and 
terminate at KM 502/804 near Thatta-
mala at the south end. The entire land 
through which the bye-pass is aligned, ex-
cept th" portions where it crosses the 
backwater, is owned by pr ivate parties. 
Hence, land acquisition is a major hurdle 
in the construction of the bye-pass. The 
approximate cost of land acquisition as 
per present land val ue will be Rs. 350 
lakhs and the cost of works will be appro-
ximately another Rs. 350 lakhs. Thus the )l, 

total proj ect estimate will be approximately 
Rs. 700 lakhs. Estimate for land acquisi-
tion has already been submitted to tbe 
Government of India. and the same is 
pending sanction with the Ministry of 
Shipping and Transport. As the extont of 
Jand to be acquired is spread out over 13 
and odd kms., the time required for ac. f 

quLing tbe same win be considerable. 
Hence, if the sanction for the land acqul .. 
shion estimate IS accorded early, acquisi-
tiOD can be started and proceodod a~cor~· 
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ina to the RyaiJabi Jhy of funds. 

The alignment was approved -as early 
as in 1978. and the landowners are put 
to areat difficulties as they can neither do 
any improvements on tbe land nor "is-
pose of the same pending acquisition pro-
ceedings which ha~e been deJayed for a 
long time. The Jand acquisition has, there-
fore, to be taken up immediately and the 
oompensation paid~ 

Tb.is is a long-cherished and pending 
project of the public of QuiJon-and of 
Kerala. It is requeElted that the project 
be started in 198 S ·86 itself and com-
pleted in the VII .five Year plan period 
as a priority project. 

(iv) Development of Vir Surendra Sai 
l\fedical College Burla, Orissa into a 
Central Institute of Medical Learning 

and Treatment 

SHRI SRIBALLAV PANIGR~HI 

(Oeogarh) Sir, the Vir Surcndra Sai 
Medical ~ollegt., Burla, is one of the 
three b1edical Coli eges in Or issa and the 
first of its kind in backward western 
Orissa. Besides about one crore of peo-
ple of the w~stern districts of the State, 
a large number of people from Cbbatis-
garh region of the ne;abbouring State, 
Madhya P,'adesh, depend on the hospital 
attached to this Medical College for their 
treatment. But, although this institution, 
on its completion of its 2S years of 
existence, has celebrated the Silver Jubliee 
this year. it is a matter of regret that it 
bas not yet (,rown into a full-fieged modern 
college and hospital. The multifarious 
difficulti es of the institution stand as obs-
tacles to provide proper treatment to, the 
suffering people of this arca. Thus their 
hopes and aspirations are belied to a 
certain extent. 

From the ex peri ence of its working 
for the last 25 years it is now the com-
mon feclina of the people of this area 
that, unless probabb this institution is 
made autonomous with a separate cadre 
baving attractive salary, staff quarters and 
other resoarch facilities, together with 
.ophisticated arranacments for treatment 
gf difforent disoalos, tbo noble PW'PO" 
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underlyivlJ the cstabJJshmen. of this 
College may be somewhat defeated. Con-
sidering tbe ba ckwardncss of th: area 
where the College is located, with beavy 
concentration of SC/ST population, and 
the inhel ent probl ems of the institut ion, 
it will be proper on the part of the 
Government of India to develop this in-
stitution as a Central Institute of medical 
learning and treatment as has been done 
in other regions. 

(v) Demand for a Higb Power Transmit-
ter at Kakinada in Andhra Pradesh 

SHRI GOPAL KRISHNA THOTA 
(Kakinada) : Sir, at Kakinada in Andbra 
Pradesh thtre is only ore Low Power 
Transmitter and it has a radiated power of 
only 100 Watts. With this power, the 
traDsmitter is able to cover not more 
than 15 kms. 

This transmitter has been installed 
mainly for the benefit of the Jocal people 
Jiving around Kakinada in vilJages so that 
they also have the opportunity of coming 
in the national mainstream and knowing 
what developments are taking place aU 
around them, not only in the country but 
also abroad. But, unfortunately, they are 
still not able to benefit from tho instal· 
Jation of a transmitter at Kakinada due to 
its low power. 

I, therefore, request the Government 
to provide a high power transmitter at 
Kakinada having at least one Kilo Watt 
power so that peop) e in villages all around 
Kakinada can avail of this facility. 

(vi) Need to Entrust tbe Publication of 
Netaji Subhasb Cbandra Bose's Ull-
published Speecbes to the IndJan 
Council of Historical Research 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Sir, it is reported that tho 
unpublished speecbes and articles of Netaji 
Subha~ Chandra Bose have been rcje'Ctod 
for publication by the Indian Council of 
Historical Research. 

The rejected speeches and articJea 
constitute one speech delivored in Loa .. 
aOD in 193J aDd tho otDoI at Tokyo UQiver-
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sity in 1944. \ T'1e article was writl en in 
1941 in Kabul after his escape from India. 

The Netaji Research Bureau of which 
a nephew ot Netaji is the Executive Dire-
ctor. had sent the above materials in 
1983 to the ICHR to enable it to 
publish some rare altic)es of Netaji 
accordina to a plan formulated by the 
ICHR itself during the tenure of its earst-
while Chairman Late Dr. Nihar Ranjan 
Ray. 

In April that 'Year the ICHR replied 
to the Bureau that it was not possible f'.)r 
them to pub lish tholie materiaJs. Several 
protests against the presumptions refusal 
were sent to the ICHR by the Bureau. 
But no satisfactory reply was offered by 
the ICHR. 

This is a very dep)orable situation. 
Netaji Bose is one of the tallest leaders 
of the freedom movement. What he had 
written and said during hU life time are 
a valuable treasure. People of this coun-
try have every right to have access to 
these materials. No one can censor Netaji. 
Hence it is warranted that Central 
Government take the matter with the ICHR 
and make the publication possible. 

(vii) Central Assistance to Karnataka for 
Drought-Affected Areas 

DR. V. VENKATESH (Kolar) Mr. 
Chairman, Sir, Out of 19 districts 17 dis· 
triets in Karnataka State have been affec-
ted by the drouaht. 

Except two talukas in Dakshina Kan-
nanda and Kodagu, the drouaht h'1S 
atfected 1768S villages in 142 talukas. 
Even two taluks of Utter Kannada were 
also affected by the scarcity conditions. 

The Kolar and GulbarIB Distxicts are 
wout affect ed due to less rain fall since 
15 years. 

There is very urgent need for makina 
arran&cmenlS for drink ina water supply 
and public healtb measures, supplemen-
tar)' nutritiOD, veterinary care and fod-
,,~( IUpPl~. 

I strongly urac .upon the Prime MiDi-
ster to direct the concerned authorities to 
send a study team to conduct an on the 
spot assessment of the extent of drou8ht 
and f\ Iso to reJ ease Rs. 50 crores as emer-
gency means of advar,ce immediately. 

(viii) Steps Needed to Accelerate tbe Pace 
of Work on tbe Upper Pral\'ra Pro-
Ject at Ahmednagar, Mabarashtra 

SHRI BALASAHEB VJKHE PATIL 
(Kopargaon): Sir, I take th is oppor-
tunity to draw the attention of the Hon J 

ble Irrigation Minister to the prvbJcrn 
arising out of the very slow p \ce of work. 
on the Upper Prawra Project in the dis-
trict of Ahmednagar. Maharash tra. This 
is a major irrigation project which was 
taken in hand in 1976 as a measure of 
Providing relief to the farmers of an area 
which remains chronicaJJy affected by 
drought. During all these yea~s. the bud-
get estimates were revised four times Bnd 
each time the allocations bad to be 
raised substantially. 

The first estimate was for Rs. 7.S 
crores, the second estimate was for Rs. 
14. S crores, the third estimat e was for 
Rs. 70 crores and the fourth estimate 
which is the current one is for Rs. 102 
crores and yet the project is nowhere 
near the take off stage. This has resulted 
ir. the aggravation of the problems of the 
agriculturists, and III particular the sugar 
industry. Their plight can well be under-
stood by the fact that out of the last 
20 years there was nO production of 
foodarains for 17 years-a fact which has 
been acknowledged by the Planning Com-
mission. As a result, the people of tbe 
taluks of Rawri, Srirampur, KopC\rgaon. 
Sangncr aud Akola are badly hit. 

Every year the Central Government 
has to spend on drought reJief, heavy 
amount is spent on supply of drinkiDa 
water through tankers and other relief 
works. There are no jobs for the poor 
people. The migration from the villaacs 
to tbe towns continues unabated. There 
does not seem to be any hope for the 
poor farmers of these areas unless tho 
irriptiOD p.roj,egt i. c;x)lDQliaaioOld. 
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The Vinagers have voluntarily donated 
land for the command area and yet there 
is no llro~ress. Being a major irrigation 
project, it becomes the responsibi lily of 
the Central Government to complete the 
projoct without any further delay. With-
out the project the a rca cannot thrive. I 
would, therefore, urge upon the Hon' 
ble Irri~atjon Minister to have the pace 
of work accelerated and have the entire 
project eomplet ed within a fixed time .. 
frame. 

(ix) Need to take Permanent, Preventive 
Measures to Save North Bibar from 
tbe fury of Floods Every Year 

DR. G. S. RAJHANS (Jhanjharpur) 
Under Rule 377 I want to make a 
statement on the following matter of ur-
gent public importance. 

As the Ch ief Min ist er of Bihar has 
recently stated the recurring floods in 
North Bihar are primarily due to the fact 
that quite a few rivers originate in Nt'pal 
and there is no barmge or reservoir in 
that country to check the flow of wat er 
into North Bihar. 

A few years ago, at the initiative of 
the Union Government, an expert Com-
mittee on flood protection was set up 
which had recommended that amona other 
measures, it wai necessary to set up 
reservoir projects on Kamla, Kankal, 
Kosi and Basma t i in N epa}. It would 
protect both Nepal and North Bihar from 
the furies of recurring floods. 

Sometime back the executive dire-
ctor of the United Nations environment 
programme, had suggested afforestation in 
tbe Himalayan region of Nepal to check 
soil erosion and severity of floods both in 
Nepal and North Bihar. 

The main tributarie.~ of Ganaa in 
Bihar are SOlra, Oandak. Burhi Oandak, 
Kosi, Basmati and Mahanonda. The 
GaDla is ia tbe water drain in the ,State. 
Usuan~ it remains in hiah spate in the 
monsoon and blocks the drainage§ of 
tributaries. 9 inc e 85 per cent of the 
c.,tcblnoDt a.rea of Ganga and Its tribu-
taries fn North Bihar is outside the 

Children (Arndt;') Bill 

States tbe flood control measures with-
in the State cannot provide full protec-
tion to Bihar. For this the Union 
Government should take initiative so that 
there is inter-State regulat ion of rivers 
and an understandina is reached with 
Nepal to control these rivers at the point 
of their origin. 

15.52 hrs. 

EMP~OYMEN.T OF CHILDREN 
(AMENDMENT) BILL--cONTD.) 

[English] 

MR. CHAIRMAN : Now we take of 
item 1 O-further ~on8ideration of the Em-
ployment of Children (Amendment) Bill. 

Shri Yogeshwar Prasad Yogesh to 
countinue his speech. 

[ Translation] 

SHRI YOGESHWAR PRASAD 
YOGESH (Chatra): Mr. Chairman. 
Sir, I had mentioned in my inconclusive 
speech on Employment of Children 
(Amendment) Bill, 1985 introduced 
by the hon. Labour Minister that 
reputed poets have written in praise of 
the Children. Longfellow has said: 

[English] 

'·You are lovina than all bClllads'" 

[Translationl 

TUM SAMAST KAVYON SB DRI 
SUBHAG HO 

Mr. Chairman, Sir, I would lib to quote 
an instance regardina atrociti es beinl per-
petrated on such child laboureR. In 1983 
some "h ild labourers were sent to Mirzapur 
from Palamau by the middle men, Tbey 
were th: artisan children. wbo ,posses-
sed hereditary and traditional koowledle 
and were employed in tbe carpet makins 
industries. The employers did not live 
them sufficient meals and they were (orced 
to do the work. They were beaten up 
severely 00 committinl some mi8takes. They 
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[Sbrl Yogeshwar Prasad Yogosh] 
were working as a bonded labour there. 
Government have done considerable work 
for tbe aho1ition of bonded labour system 
and a number of steps have been taken 
to rehabilitate them. But no mention has 
been made about child labourers while 
takins steps for bonded labourers. I want 
that a separate category should be formed 
for child labourers and separate arrange-
ment should be made for their rehabilita-
tion. Beisdes, I would like to say tbat 
mostly the bonded child workers are the 
children of bonded labourers and the 
scheme to rehabilitate them is p·roving to 
be impract ica1. The allocation of Rs. 
4,000 made for them should be increased. 
By setting up industries in the nearby 
places, These bonded labours should be 
livon employment there 80 that they may 
become conscious of there rights and fight 
for them. This cate~ory of workers, 
thouah illiterate, is the most vigilant. 

Mr. Chairman, Sir, I would like to 
say one more thing through, you that 
Government should impose ban on the 
employment of these child Jabourers. I 
want that it should be totally banned be-
cause of the child labourer works then it 
will undermine the very purpose of the 
family planning or the family welfare. 
The poor people think that if they have 
more children then later on tbeir children 
will help them in their income. You sec 
that these children become bonded labour .. 
ers in other form. Big landlords keep 
them as bondage by paying them Rs. 200 
to R,. 300 for Sfazin& their cattle and 
in this way they work a'l bonded labourers. 

One thing more I would like to men· 
tion. A committee for the welfare of child 
labour was constituted under the Chair-
manship of Ourupadswami. That commiteee 
bad recommended that a 11 tne departments 
of Governmet should understand their res-
ponsibility and try to monitor the welfare 
of those children who are employed. It 
had also recommended that the minimum 
waaes should be increased. This 
sbould be done to supplement their 
in~ome. I think the report of the commi-
ttee ,is ridiculous because all know what 
difficulties are encountered in getting the 
normal wales e~en. They do not aet the 
norma1 wages in fuU. For :this they have 

to struggle and on the other hand is it 
possible that their wages wilJ be supplo-
mented. When the landlords do Dot pay 
the labourers their statutory minimum 
wales, then how will tbey supplement the 
wales of their children. Disputes arises 
in paying the minimum wales to them 
and the landlords cleverly let them de-
clared as naxalites and managed to get 
Police protection for themselves. When 
this is the condition in regard to the pa)-
.ing of minimum wages then the questions 
of supplementing the wages of child lab-
ourers does not arise. 

I have a suggestion to make Ban 
should be imposed on the cmplC'yment of 
children. Employment based schools insti-
tutions should be set up where the children 
might be given training and all the expen-
diture to be incurred o'!l them should be 
borne by Government so that the children 
are not forced to work as bonded labour .. 
ers or to do some other type of work due 
to poverty. If he works in that period 
then he should get some stipend so that 
his parents' income is supplemented. 

Secondly, I would )ike to submit to 
the han. Labour Minister, that as he has 
taken revolutionary and progressive step! 
in this direction, a meeting of trade union 
repl esentatives and thOSe working in the 
factories, should be called and they 
should be taken into confidence for keep. 
ing an eye on these factOries where such 
children a re working. 

A survey should be carried out in tbe 
whole country to know in which industr ies 
child labourers are enaaged and then effec-
tive steps sbould be taken to rehabilitate 
them so that we may be able to do awa, 
with this baneful practice. 

With these words I express my thanks 
for givin, me an opportunity to speak. 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): Mr Chairman, Sir, I rise to 
support the BiU which has been broulbt 
to amend the Employment of Children 
Act, J 938 and which is under considera-
tion of the House. While supportin, it, 
I would like to live some sUlaesl'ons. 
Our labour Minister has dODe much wOflc: 
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ia ,the trade' 'un ion field. I was ftp~tlna 
tbat ,alOfta with the provision of punish'" 
meftt. be would bring .ncb a welfare 
.. which"may benefit tbe chiJd labours 
ill ,eal sense. But on aoinl through the 
wbole Bill I was surprised that only pro-
vision of puoishment bas beer. increased 
in tho Bill. The Three montbs period of 
imprilonment bas been increased to two 
years and the fine bas been increased to' 
Rs. 2,000 from Rs. SOOt But in my opi. 
nlOn, this will not solve tbe problem of 
child labour. I agree with Shri Yogeshwar 
Prasad Yogesh that the practice of child 
labour should be abolished in our country 
although I know that the child labour 
practice exist in big developed countries 
also. The United Nation Organisation 
has also said that prevention and aboJitiOfl 
of child labour is neither practical nor possi· 
ble. But this is desirable. I, therefore, 
!Uagest that a Comprehctlsive BilJ may 
be brought Jl1 this respect. 

16,00 hrs 

[SHRI N. VENK~ TA RATNAM in 
the chair] 

Mr Chairman, Sir it is true that still 
the child labourer~ are engaged in the 
hazardous jobs. The child labourers from 
Lobardig and Palamau of Bihar were en .. 
laced in the Carpet factories in Mirzapur. 
There they were kept as slaves. They 
were put to work like bonded labour. 
They were not supplied square meals. 
Tbey were resented with great difficulty, 
Tho story of the Plight of the child labour 
Is .amending. They are not supplied 
square meals. They have no cloths. They 
remain naked and hun,ry. This is their 
present condition. I ehaH narrate their 
plisht in a couplet: 

AbhllansOll ki karwar phir spur vytha ka 

J"lIa 
,; . . . 

,Suk" ka sapna ho lana bhlgi palkon ka 
,.,IUI 

,TIl ere- ",a areat disparity in our cou· 
ntry~, On ,the one hand these exist five 
.tar.hotels. The childron ·of bia people 
al ... sf und,er velvet quilt. Durine 8ummer 
&h., . r.Ju ira air-condit iOQ.d rooms, Tho)' 

have sufficient mean. of lood tducat ion , 
sports etc. On the other hand there fro 
chiidrcn of tbe poor. There are child . 
labourers in our country. 111 fDY opinion 
we shall have to eradicate poverty from 
the country for solving the probleltl' of 
child labour. Our late Prime Minist« 
Shrimati Indira Gandhi had' gi\'in a caU' 
'eradicate poverty and lave the country'" 
(Garthi hatao aur desh bachao) in 197 J. ' 
After thiS, when she assumed power in 
1980, she introduced 20-Point programme' 
in the countrY. We do bope tbat through 
this :zo.point Economic Programme wo" 
shaH ,be able to eradicate poverfy from 
the country to a great extent. 

But I would like to know (rom the 
hon. Labour Minister what measures are 
beiJg taken to implement rhe provisions 
of the Employment of Children (Amend-
ment) Bill and who will implement it? 
I find a number of lacunae in this Bm_ 
In this BiU, it is not mentioned what, 
type of rules will be framed under it and 
in What way punishment wi}] be awarded' 
to the defaulters. When the hon. Minis. 
ter gives a reply to the question, he sho. 
uld also give figures to show the number 
of employers who were punisbed with, 
imprisonment and of those who were 
punished wilh fine for emplo)ing children 1 

in hazardous jobs since the enactment of 
Employment of Children Act, in 1938. 

Mr. Chairman. Sir, you might be 
knowing that a committee of Labour 
MinisteIS of four states wall; constituted. 
That committee had gi ven some suggesti-
ons (or so Ivins tbe probl ems of child 
labours after going into it andconducting 
study in this fegard. J would like to know \ 
what action has been taken by govern-
ment on it and whether tbese suuesfions 
ha\'e been impelmented ? 

Mr. Chairman, Sir, tbere js Jntern ... ' 
. tiona1- Labour Organisation on . the' 

international level to solve the problems 
of labourers one of the experts of 
International Labour Organisation had, 
vilited India and studied the probJenss" 
of child Jabour after touring; different 
places. Then he submitt ed various Scbmes 
and other suggestions I would like to 
tQOW wbether an)' action bas bcCD 'o_a .; 
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or not on tbese lugestions and schemes for 
remo~lo, the su'fFerinli of child }labOurer~' 

• " • ~., l' 

",. Cba irman. Sir, th e pr oblol'D of, 
cbiJd(~.bour is ,linked :with poYerty. Altho.. 
UIb the prahl em cannot be erad ieated 
but " can be loh'cd to a areat ext ,co t. 
'..,ulation il on e of tbe biaest probl emil 
01 our Country. If the whote country 
Hopta family PJaJlniq then this prohlem 
GaD aJlo bo sol,ved,. When our Hon. Prime 
Minlater, Sbri RJtjiY Gandhi visited un ited 
SCates aDd other couotries, the comspon· 
deats asked him what was the bi.lest 
problem which lndia wa~ facin.. He 
replied that our bis.est problem was of 
&tOlNioa population. 

Mr. Chairman, Sir, Jf we want to 
solve the problem of child labour, then 
the education of children in the Dge Iroup 
or6 to 14 years and 14 to 18 years 
should be nationalised. It wil J be in the 
intere~t of the countr), as well as it will 
be a great welfare measure. 

Mr. Chairman, Sir, I would Uk. to 
conaratulate the Central Government for 
fOl'l1llllatiul an .ttractive s ;heme of R s. 
45 crores for givinl emp~oyment to the 
luardians of ohild labour. If the lovern· 
ment illlPlemcDt it properly H.en it can 
provide jobs to a good number oI,uar .. 
diana and in this way they can live educa-
tion to their chHdren. 

Mr. Chairman, Sir, it is an irony of 
fate tbat the children of tender aae 
supposed 'to pass this tim c in playinl 
have to work in the hotels and grze loats, 
aA~ buffaloel. I would like to know what 
t~ bon. Labour Minister is loinl to do 
tq' solve tbese problems. 

1 have a sUlleltion that arraoaement 
ot proper and wholesome meat shoud 
be made at such places where child 

,labourers a1so are enlaged t~ere worklDI 
hours should be fixed. Taking works from 
tile chUlern' for more t hun tho fixed 
beurs .llotlld be ,declared a heinous crime' . 
.ad awov i.i~ of impr ilonment u"to' 
5 "·,ead should be made for it. It is ai,,, 
... endal that there should be recreation 
tpptt . for thl children' where t.bey caD 
eAjoy them elves .. ,lao llursue their It.'" 

. ·lIt. QairllNltt. Sir" tlMto IWI. 'a .'.':1 
.ber •. is ve4ic pt'1iOd ,·the ehiWM ,Iff, 
ri«:b .n.4 p04)r u.od to 'putSuO iltcir laud'., 
tOlctb¢r Ul'Gur~uJ, The "~1 .of·Xd .... 
and $udama is weU kaowa. Btlt ....s., 
taa.re it a &reat· d,is,.,lty. OoveJ'QllWftt:, 
have introduced 20. poi", pr~ ... me to, 
remove ·this disparity. This is a l'O\'olMti,. 
OQtl"y step. Unless there is IW .obar .... , 
our social set up aod no s~ -1&4 
econom~ revQJution takes pI,,,,, tU: 
sad pUaht of the ch ild labourer wiJl 
persist. 

With these words. I support ~ 
amending Bill and hope that the baQ. 
Minister will implement my sUlaestieDl, 
for the people's welfare aad for tbe bene .. 
fit of cb iJd Jabourers. 

*SHRI C. JANGA REDDY (Hanam-
konda): Mr Chairman. Sir, though J 
welcc.tne this Bill, I doubt whether it . 
would really s~rve the interests of the 
children. There is a sayi.,g in TehllQ which 
means that neither granny setve~' tood 
nor allow, the boy t.o beg. Sir, tbe 
Government propose to ban worJ,in. 
chiJdren who are above 1 S years duria, 
ntahts and boys below that agc from work .. 
ing tohdly. This Bill provides for tbe 
punishment of ,hO'le employers who emp-
loy the children below IS years ale. But 
how about those peop1e who are in vi)..: 
laies. We come across children who are 
belOW 1 S years carryon every sort of· 
work and helping their parents in their 
professions. What Government are lolnl 
to do about them? There are certain 
industries like safety match indultry~ 
making of candle sticks, and beeclji·iGdus-
try which to a large extent are de'pendeDt 
on child labour. In these days wbta 
parents and their children have to work 
together for their surviva1, what il thaI 
the Government have done for their 
emancipation. What have tbe Oovtrnment 
done 80 far for the childr4.n who work fIr. 

• their brea.c:I. On. ope ha8d the Oov"fPJt)cnt 
are'takin, away . their rillht to woil: and 
on the other no effort is beina made.' 
impart education to tbem. What is tbo 
use of brinling out one l'elisllttoa· ,artor 
another jf they are not .nr.eed prttperl,. ': 

, . i " 

, 'The speech. was od .... Uy ~.'.1 · 
ip lfo1u,u •. 
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ThO' Government could 'not confbrce 'so 
fat; 'e¥eD a' sinal., Act s~ccessfuUy. 'P<)r ... ,ie, 'we had h1troduced compulsory 
1Witnary :t!ducation 10na alo'. But did we 
tmpl'etnent it successfully 'I We have pro .. 
bibitcd' child mutiages through Jeaillation. 
Could we succeed in ib Implementation 'I 
So it is clear that all the legislations made 
t~ tbe past ha~e faUed miserably becaute of 
thojr non.enforcement. Now this Bill is also 
'Oilll to meet the same fate. Sir, when we 
travel in trains Wf! see children conlinl and 
,cleaniol tbe compartment. Aftor clemnin. 
tho compartment they beg for few paise. 
They ,carryon in this way fceding them-
solves with a paltry amount thrown at them 
by passensert'. Tbis is a Iso a common 
siabt at our BUli stands. After banning 
employment of chHJron through th is Bill, 
what 40 Governmen· propose to do for 
these poor chiJrlren? When this Bill is 
pas6ed, no employer will come forward to 
employ children in his establishment be-
cause of the penal provisions. When the~e 
hapless children art: thrown out of emp-
loyment, they have no other method of 
earninl money to, feed themselves, except 
turning out to be a thieves. This Bill may 
prove to be counter productive for the 
Jar • ., nU"Dber of children who are engaged 
in beedi·induslry, match industry etc. So, 
befor~ the Government enforces this Act 
tbey should draw up a programme to take 
care of all such children. These children 
must be taken care of when they are thrown 
out of employment, The Government must 
also think ab;)ut the condit ions of the 
parents who dcpe'1d on their chi1d~en for 
the"r livelihood and do somethlOg to 
improve their condit;~ns. SIr, this Bill 
deals with only w.:uking children. It d?es 
not cover those c~lildren who are helpmg 
their. parents in t heir professions in our 
country side. I ask the Government as to 
how it is 8)ing to deal with Ihls section of 
children. According Lo this Bill, any per-
Ion who employ~ children, attracts the 
peo·al prOVisions of the BIIJS. Bu t how 
about the persons who in a way employ 
tbeir own children, so to lay, to 
Carry on their profcbsions. Whom are the 
Government aoio, to arrest? Whom tho 
Goyern-at will punish? How the Govern-
"ttellt are loin. to· d:al with a cowherd or 
• thepbetd who sends hb child to .araze 
'lI' 00\1'.01'· .lIp? Tb. hoo. Ladr Mem-

ber from Bihar, who preceded me d-'t 
at length about this aspect of tle B~l~. 
How do Government propose to deal wi~ 
the parents in our co'untry Side who en ... e 
their children in their own occupatiOl1l. 
Our agricu Iturists are very much dependent 
on tbeir children. The moment they tet 
up in the morning, these ,hiJdren have to 
do something or the other •• ne rartiler 
may ask his child to take the cattJe oU,t 
for grazing, another may ask his cblld t9 
run the motor to water his fields. Thus tb_ 
children help their parents and are much 
ubefuJ to them. By passing this BiU, t.be 
Government can punish the employers who 
employ children below 15 years. T~ 
canvas is not wide enough to cover tbe 
parents seeking 1he help of their child~O 
to carry out their profession. They escapo 
the net. What is the view of Oovernment 
in this regard. What are they gains to do 
in this regard? How are they goiDI t'o 
deal with these parents. Unless socio-
economic cond it ion s prevai ling in our 
village change, I think this Bill also i. 
doomed to be a failure. So effort should 
be made to change the socio-economiG 
conditions of our village folk. Emphasi'. 
should b;, on briDging about a chanlo in 
the e'tisting conditions. T,ll then no 
matter bow many legislations you may 
enact, they are not going to solve tbo 
problem. Under the provailina condition,. 
I am afraid. Sir. the legislation ma, 
p:ove too difficult to be enforced~ 
Our villagers depend too much 
01 their children. Take for instance how 
the pare'nts depeod aD their children io 
making beedis. Cbildren will assist in 
rolling the loaf or tying it or in any other 
manner. With the assistance of their 
ch ildren the parents can make more boca i. 
and earn mote. How (ar is it justified to 
impose ban on workinl of chiJdr~n in the~. 
days when eVery member has to contr~. 
bute and suppl emeot the income in o~dOr 
to survive? It is alrilht that your intentiOft 
is 10od. But how far the Government can 
expect to enforce tbis I.aisl.tion '" I 
waot th,c hOD. MJnjster to answer this poloe 
in his reply. There are many more lana'll 
scafe industries like those which manufac-
ture calldlr sticks, safety match ele. where 
a larle Dumber of Children are emp)eyltd • 
10 ract tie pateQla or tilt el<leta or ~. 
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[Shri C. Janga Reddy] 
family take their children to their working 
places. Go to a workshop where carS are 
repaired. Yon will find the children working 
as cleaners. The Children join some pro-
fession in their early age, so that b,:' the 
time they are 1 S, they can settle down in 
that profession and stand on their own 
leiS. Now by barJning the children from 
being employed the Government is only 
trying to prevent them from learning some 
trade. When they have no job to do, these 
children groW up only to become thieves 
in their later age. So this bill may even-
tuaHy prove to be counter productive. 
Hence the Government must come out 
'With a positive and productive programme 
to rescue th~ children who are now going 
to lose their jobs. Sir, many hon. Members 
belonging to the treasury benches were 
speaking eloquently about the 20-points 
programme. All tbe)e 20.point programmes 
and S-point programmes or by whatever 
Dame you may call them, have not succeed-
ed in changing the socio-economic condi-
tions of our people. Unless these conditions 
change, the progress of the country 
is not possible. Legislations such as this. 
will remain only on paper. These Acts 
WiJ) prove to be too difficult to implement 
till then. We know too well how I ~gis· 
lations banning cbild marriage and prohi· 
bition etc. have failed miserably in the 
past. The prohibition was introduced ill 
Andhra only to be lifteJ laler. Everyone 
realises the difficultjes of implementation 
after coming to power. Just now the 
Essential Services Bill ha~ been introduced. 
Defending the introduction of th' Bill, the 
hon. Home Minister has said even States 
like West Bengal, Kalnataka and Andhra 
which are being ruled by opposition parties, 
nrC for the ex:ension of the Act. The 
opposition parties had to slage a walkout 
in order to demonstrate their opposition 
to the ~m. The difficulty arises when the 
Act is implemented. What are the resources 
and the administrative machinery thi5 

. Government has got for implementina this 
propo~ed Act. It is alright that the Govern-
ment has prohibited employers from emp· 
'Ioylol children below 15 years. But where 
should those children ~o7 What about 
their future? Our railway platforms and 
Bus Itations will be flooded with such 
children bellini mODe,. Or they will tUfn 
put N bo plok pook;o~s. fbt, wa'l Qovoro. 

mont is only trying to encourago th_ 
unb eaJtby and depJorab1 e trends. So I 
request the hon. Minister for Labour to 
keep this in view while enforcing this 
Act. The children who will be thrown out 
of empJoyment s'lould be properly taken 
care of by the Government. 

Sir, the Government proposes to prohi .. 
bit children who are in the age arou.p of 
15-17 years, work in. during nights. 
Children working in the nisht is not that 
much prevalent in northern States like 
U.P., M.P. but is very much prevalent in 
Southern States like Andhra. In places 
like Hyderabad one can see children emp-
loyed in hotels. working till midnight 
caTrying all sorts of jobs like cleaning. 
serving etc. So I want thjs Act to be 
applied to hot eIs as well. The mercyless 
hoteliers who force the ch iJdren to work 
tilJ midnight must severely be dealt 
with. 

Sir, success of this Act depends on 
various social factors. We must have 
enough schools to provide edrcation to all 
the children. I plead for opening of more 
and more schools which can offer voca· 
tional training to the children. This helps 
children to stand on their own Jegs when 
they grow up. The intent ion of this BilJ 
is good. But there are many hurdles in 
its implementation. The Government must 
gear up all its machinery for the purpose. 
What are the steps the Govern-
ment proposses to take for the effective 
implementat ion of this Act? I want to 
know this well intended measure should 
prove to be a boon but not a bane for the 
millions of the unfortunate children in the 
country. It should not prove the sayin, 
tn Teluiu which means that neither grand 
mother lives food nor allow 5 to beg, lobe 
correct. 

Si r ~ befor e 1 co nelude, I thank you for 
alvins this opportunity • 

[Ent1ishl 

SHRIMATI JAYANTI PATNAIK (Cui-
tac}:) : ){r. Chairman. Sir, this Amendment 
brinls somo chanses in the ofi,inal Emp-
loyment of Chi Idren Amendment Act 
1938, Sir, thi' is to InbaDCo tbe plIl'U,. 
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so that it will have detetent effect on emil-
,layers who violate the provision of the Act. 
I support this Bill, as it i3 expected to go 
a 1008 wny in discour&ging employers 
from violating the provisions of the Act. 
Sir, I know the Labour Minister is concern-
ed in rega rd to this Bill, stiH I doubt 
whether any prosecution will 'be done by 
giving stringent punishments to those who 
are violating this Act, because the number 
of prosecution is less and even in those 
ca~s the Government inspectors ,slate 
that they are reluctant to initiate any 
prosecution proceedings because it would 
result in chlld losing his job. We see that 
we have not yet reached the stage where 
we can ban such chUJ labour. We are 
trying our best to achieve that objective. 

According to the officia I ~tatisti cs based 
on a sample survey in 1983, thl!rc were 
17.36 million working children below the 
"&e of 15. But official statistics also state 
that 2/Sth of the total Indian child popu-
lation Jive in such conditIOn where the 
question of survival comes. Flom this one 
C:ln assure that the true reflection of the 
number of working children in India would 
be nearer to 100 millions. FrOm this, it 
can be said that child labour rema ins 
widespread and very much dl&quieting in 
many parts of the country~ 

Sir, first of all, I want to say that there 
does not exist any overall statistical data 
analysing the occupitional dijtrJbution of 
th:se children or sy _;tematic analysis of 
the actual conditions of their work. I would 
like to say that the MlDlstry must take 
up thi:i action by settintl up a separate 
cell with the cooperatio.l of the Social 
Welfare .v.lilli~try and other concerned· 
Ministry. Some research work hive been 
done which indicate tnat tbe sreat major-
ity of children are, found in asri ~ul ture or 
in small scale industrie>, in workshop", 
in quasi.family Llndertakings in urban areas. 
They work unJer such condition; which 
are detrimental to tbeir health and weI .. 
rare and tbey never go to the school. and 
they drop out. Some Jesislatlon often eK-
cludes some of the occupations also. 
SO, we know that ohild labour is esson .. 
(iaUy a pa:obJem of deveJopment. For 
Jalle famihes, Cblld taboaf is an economio 
f'l'DPulaioQ and at tbo .amo timo tho 
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emplo~ crs find in children the economic 
advantage of a cheap, productive obedient 
and efficient labour force. 

Sir, I would 1 ike to f-ay that India 
was a founder member of the I.L.O. in 
1919 and was a signatory to the fint con-
vention on the prohibition of child emp-
loyment. Since then, it has enacted 
a Jarge number of legislations, 
to ratify the I.L.O. conventions to prohibit 
tae employmtnt of children below 1 S in 
different schools. All' the legislations 
deal with specific sectors and DCJt one of 
them is comprehem;ive in covering all 
occupatjon~. Thus no general law regula-
ting child labour is to be found in the 
Statute Book. So there should be a com-
prehenl)ive law and I am glad to know 
from the Annual Report of Labour Minis-
try which says that as for the decnion of 
the Labour Ministers" confercll~e held in 
September, 1983, a group was set up to 
examine the raising of the minimum age 
of child for entlY into employment and the 
needs for a comprehensive legislation in 
the employment of children. 

I would like to kno...v when the final 
recommendations-which are expected to 
come up shortly-wiil come. Tney should 
come up as early DS possible. The exist. 
ina laws relating to prohibition and regu-
latIOn of employment of children should 
be consolidated into a bingle, comprehensive 
one. 

We have to admit the reality. What 
should be the stral egy1 The :.;tratcih of 
course, should first of all be to elim inate 
child labour. In order LO el iminate child 
labJur, tbere should be an attack against 
poverty and uuder·deveJop'llent of families. 
J:"'or t.tus, we have got the 20·point pro-
gramme, the rural development pro-
gr.lmme and other employmeot programmes 
aJso. But still, we have to look to the 
needs of the children wheLi they are in 
employment. 

For de3iaoin3 program.nes, wotking 
chHdren could b~ classifi"d iato (a) child .. 
rcn Ll w"ge·e.1rniog employment; (b) 
children bound~d Wjt~ artiSaO:i ; (c) child-
ten Jiving and wockioa as unpaid famil), 
w\)rkors. ana (d) CQlhkoo worki III &84' 
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.:dhoo1inl. 

When we speak about children in wage-
earning employment, hazardous occupa-
tions should be identified. The employer 
should be uraed to ensure adequate condi-
tioD;! of work for the children, by enforce-
ment of lerislation, and administrative 
advice. Here, we see that children are so 
employed i.e. in small scale sector, retay 
commerce and domestic service, where 
labour Jaws do' not apply. Sometimes, 
labour administration has Hmiled influence; 
and so, here the cooperation of other 
administrat·ions relating to social services 
is imperative, in fact-find ipg, pubJh;ity 
work as \\ell as relief work. 

There should be some standards laid 
down. If the child is employ~d. it should 
have some trainiog. This standard should 
also be laid down. Each specific cateaory 
which 1 have mentioned here, has it( own 
peculiar problems, which need to be atten-
ded comprehensi\'ely. 

The Gurupadaswamy Committee had 
made various suaaestions" and some of our 
hOD. Members have also SUB'lested certain 
thln&s, I would also like Government to 
brinK out Specific data. The Gurupada. 
&wamy Comm itt eo ha d aJ so SUB ges ted 
tbis • 

About Advisory Boards also, some 
bon. Members have spoken. But in the 
advisory boards, more female members 
Ibould be taken in. 

About streo&lhenina the tnachin cry of 
enforcement also, Menlbers have ~poken. 
This machioery aha should be streollhened. 

Some institutiono I framework should 
be ovolved for ensurina collective bargain-
in, in resped: of the needs (If children. 
for this. Government should initiate a 
<liaIOlu, witb the trade unioas. Besides 
811 thIS, an effective enforcement of Ute 
Apprentic.e Act, and the setting up of 
separato voaUonal elulics and employ-
mc",t bureau Cot ._bilulOD will also be 
'.quited. 

,. Bcaidea thil. a hou,i,.. scheme is very 
.. ~,ar) for ;bikboD. WbOl'e·..... 

number of childl'eD work, they lbould be 
pro'fidcd houunlt and this need ahou14 .,. 
looked into. 

I have spoken that childreo pre 
expoeed to serious hazards, and that 
identification of such jobs is alos aeCcs-
sary. But no c1fort has so far been made 
to lORuiate their employment. This should 
also be taken into consideration. 

Lastly, I want to say that the media 
has a role to play. We know that suffi-
cient fun"s are requ ired for providinll aU 
these things; but the community also has 
got role to play. They should be 
made conscious of,tt. The publicity media 
has a meaningful role in bringjng about 
a greater social consciousness on this evil 
of child labour. Though sporadic efforts 
are beina made, there is no conscious 
planning in this regard. 

We bave the match industry where 
children are empJyoed. Hazardous em-
ployment has already been spoken about 
by some of the hon. Members. Even in 
the carpet industry of U.P. where Rs. 54 
croles have already been given, the child 
benefits only by getting Rs. J-25 for food_ 
and the rcst of the amount goes to the 
babus or other hieber officia.Js. AU the 
needs of children should be looked infO. 
This is a great problem. I must empha-
size on tackling this serious pro),} em. 
Ours is a welfare State and we must think 
of a time-bound proaramme whele a target 
should be fix~d. That is, at least some 
percentage of such children within aparticu-
Jar time Should overcome the probl em, and '0 this extent, it should be limit ed. But 
within this period, we should try to our 

• tail the probl em to some ext ent. some 
percentage of the problem should be dealt 
with, and this should be taken into 
account. I hope the Minister' must look 
into it. With these words. I support tbis 
DiU. 

• [Translation] 

SHRI R.AM BHAGAT PASWAN 
(Rosera) : Mr. Cbairman, Sir, I .rise to 
support the Employment of Children 
(AmeDdment) BiU introduced by . tbe 
boo. L,abom, Ylailtor., It would, " •• 
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been "belt .. if child labour Uberatfoa' 
_I 1JO;uld be presented iOlfeacl of 
BlnplO)meftt of Children (Amendment) 
Bill' as it would belp ensurio, welfare of 
cbildtea special 'y.' Af'cr poin, throuab 
tbis Bill, it is be.J,nl felt that it is Dot 
lOin .. to help in the welfare of ,chi ldren. 

The hon. Minister has been a labour 
leader bimse1f. He has great sympa1by 
with the poor and children. We hope that 
be will bring a Bilt to confer freedom OR 
tbe bond,ed children. 

Today we see that some parents 
spend Rs J 000 per month on their child 
wh-ereas som~ others being very poor 
mortgage their chi'dren to make both 
ends meet. Their chi1dren fall victim to 
hazardous and difficult jobs at~d they do 
not have money for their coffin and 
burial. Such type of di.~parity exists in 
the country. 

Just now hon. Member Smt. Pra· 
bbavati Gupta has said that it is aU due 
to poverty. You should remove these 
causes d Je to which children are subjected 
to haJ;ardous jobs. You should find ways 
aQd means to reI east the children from 
s'avery. 

The present amendment is not goins 
to help much. Those poor people, who 
do not have Vloney to enter into Jitjaa .. 
tion and \\tho do not have bread to eat, 
will not let any beneftt thereby. It seems 
to be a very ridiculous thin, . I hope 
that you want ,freedom for the bonded 
children. All the cbildren call Nehruji a8 
·Chachaji". Mahatma Gandhi has said 
tbey .,re gardens of the nation. Our 
country"s future depends on children. 
Tod.nJ Dot 18 kht bu t crore. of chi Idren 
are half naked and some starved. They 
do Dot pt square meals despite hard 
work. 

We see that children within the aae 
,roup of J 2 to 1 S years pull eyc) e rick-
.""". In Ca,l~uu_ a I,' year 014 ohild 
puU. the ~art as if b, wore a horse. In 
tbia. war the CbUdren e t e .. rk in. iil p Jace 
of .eimala. YOll' 'ahould pa, attention 
to"M'ds ,tbft. 

We te.el that you haYe l(We ;fer tbt1~, 
dren, TI\~r~ ar,~ many Ac~ for bri~.iQl' 
about socia e~onomic parity., but ,,'hew:, 
have not proved, effective. you b,yt 
enacted WJdow Marri.,e AC,t, , ta,n4 
Ceilinl Act, etc. Similarl" You are 101"18 .. 
to m,k e an amendment in th, Act ua4.er 
discussion allO. If a lelislation Is eaac:ted ' 
but not implemented, the very purpOiO I 

of its enactment i. defeated. Similarly, if the ' 
amendment made by yoU fs DOt 
given a practi(.;al sh.pe, it wJII have q9 r 

use. 

You should biriD, a Liberation BiU 
for poor children. Some useful steps 
sbould be taken to brina the people 
above the poverty line. You should impart 
compulsory education to those children 
within the age group or S yean and 16 
years or even 2S yeara ,whose porents 
are living below the poverty line. After 
education you should live guarantee for 
their employment and residential accom. 
modation so that your Children may not 
be a.bJe to indulge in inhuman acts in 
future. 

Today in hot ell and farms, children 
put in work equal to that put in by 
adults from morning til) evenina. You 
should try to prevent 'tbis 'thina. Sir, a 
mother's heart is very big-

"Dev pat kl bhoo/(h Jhan hai, vahQlf hrlday 
kl bhookh na dena, 

Jnlantl ko Jo bani Chakori, Usko Chandra 
Jllmukh no dena, 

Beta btta hai blli mtI se chAin Jato hal 
Do paise ke liye Yldesh meln ma ka din 

gin gill jata hal" 

But when a mother has to face ext«e-
me poverty, she subjects her children to 
slavery. Our Hon. Minister Is a ".eat 
humanist. Our bon. Prime Minister ha. 
also initiated steps under the 20 ' 
point prolramme to lift the poor above 
the poverty line~ So, you should prepare 
a scbeme for those poor Orildren at an 
early date. You have rormulated very 
bllschemea. But who has been . 'ben.fit~d 
by ~b",e bI, "hem~? '", ...... 
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lists have taken benefit of it. The poor 
did not get any ben eftt. I, there for e, 
would like to urse the bon. Minister to 
take effective steps in this direct ion im-
mediately so that all the children in the 
country let equal Treatment and tbese 
nation buildCrs may look ahead for bright 
future. 

With these words, Sir, I conclude and 
tbank you for allowing me to speak. 

[En,lish] 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Mr. Chairman, Sir, all my 
bon'ble colleagues have referred to the 
pJigbt of cbtldren employed in our coun .. 
try. It is a matter 0 f shame that we have 
earned the dubious distinction of being 
mentioned in the I.L.O. Report that in 
India children employed in the matcb 
factories and private mines of Meghalaya 
are among those working in "most in-
human conditions in the world'''. We ha"e 
also earned the dubious distinction of 
being includ,ed in the Same report, that 
nearly 76.S million children were working 
"in inhuman conditions". 

Sir, the p~oblem is weJl-known. But 
then t the seriousness of it or the p~thos 

of it are always to be remembered. 

R.ecently the question of the carpet 
weavers has been referred to very much. 
The Supreme Court appoint ed a committee 
in 1984. They prepared a report of that 
area. They found that these children were 
made to lie down on the rooftops without 
any cover both in summer and in winter; 
they were given only one piece of chapati 
and some watery dal ; that also was 
deducted from their wages and they were 
mad:= to work as bonded labourers from 
the time of tbeir ancestors, not even 
fatbers Or grandfathers, for Rs. 800 or 80 
taken some 15 years alo or so. That is 
bow those ch ildren are working. That 
was aU seen by this commJtter .. 

In the capital itsolt a report of the 
Institute' of Social UDdertakiols says tbat 
about three lakh children are working in 
the. capital for 1 a to 14 bours a day with 
onl)' ~s.,: ,2 as wa,es. In my part of the 

State a110 we often .e~ tbat ""in boteJ., 
restaurant., pla'ntations the situation fl' 
quite serious. All over India amoDI 
plantation laboar it has been .~en tJiat 
among children wales val') from 99 paise' 
to Rs. 3. SO per day. There is neither 
time nor any necessity to dilate on the 
conditions a.t length. But it is good to the 
nation that sometimes at least we remem-
ber in this august House in what areat 
plight our children are. 

A point has been made by many of my 
friends tbat a comprehensive labour law 
about children be brought. I 'lupport t hat. MY 
contention is that a comprehensive labour 
Jaw is necessary but probably very much 
more necessary is the implementation 
machinery. Who is implementing the laws, 
tbat are existing ? J do not see any jm~ 

plemel.ting m::lchinery for that. Who are 
the empJoyees who go to register that 
tbere is child labour ard who go to 
catch them? Nothing evt'r happens, There-
fore, the most important aspect of the 
thing is to strengthen the implementing 
machinery. Instead of strengthening the 
laws, really 8 machinery d~ no'Vo will have 
to be set up with regard to child labour, 
because the Labour Directorates which 
are there in the States, they often remain 
busy with the organised labour. Unless a 
special machinery all along the line is 
built up wbich will exclusivelY go into 
the question of child labour Jaws which 
are there and which will corve in future 
for the benefit of the child labour, noth-
ing will happen. If this implementation 
machinery je:; not thoroughly overhauled and 
new thing is brought WIth pJ enty of wo-
men workers thrown in to make it effective, 
I am sure that reaUy no serious tum ca n 
be brought about in the situation. There-
fore. I would hke to know from tbe 
Minister his idea about the implementa-
tion machinery. What is he loing to pro-
pose and how soon? By what time this ' 
comprehens~ve labour law on chHdern is 
being contemplated and by what time it 
well be brought before the House. 

I wou Jd ha vo been happy bad I been 
able to say that 1et us ban the child 
labour. Unfortunately, in the sDcia",: 
economic condition in which we are' in. 
we are reaUy not iD a position. to baD 
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the child labour as such because that will 
be a big bJow on the poorest of the poor 
families. 'T'b is is the paradox of th e situa-
tion. That bein~, the situation it is realJy 
imperative on the part of Parliament, 
Government and the entire nation that 
serious attention is paid to improve the 
really mO'lt inhuman condition~ of our 
child labour. I would like to know from 
the Minister as to what h is proposals are 
in regard to that. 

[ Translation) 

PROF. NIRMAt..A KUMARI SHAK-
TA WAT (Chittorgarh): Mr. Chairman, 
Sir, I welcome the Emplyoment of Chil-
dren (Amendment) Bill. In the constitution 
also t here is a provision for ban on child 
labour. In J 958, similar law had been 
enacted. But even tod:JY there is no 
dearth of chiJd labour in the country. 
According to a survey there are two crore 
child labourers in the country even today 
and according to present pace their 
member wi]) further increase in coming 
years. It is al~o true th~l child labour 
problem exiC\ts not only in this country 
but also in many other countries. I.L.O. 
has a Iso said that chi Idren le!'s than 15 
years of age should not be emp10yed on 
such jobs. In our country child labour 
problem is very gruve. It is a blot on 
humanity. I wou1d like to say a few 
things in connection with the amending 
Bill. 

First, tbe hon. Minister hai' made a 
mention about the hazardous job but no 
clear definition has been made in this 
respect. Can we not term those jobs as 
hazardons which the chiJdr en do in viUa-
ges'1 Today, you will witness "'hild labou-
rers in every'corner of the country. For 
example, small children work in match-
stick industry in Tamil Nadu. WilJ it not 
be termed as hazardous job? SimilarJy, 
children are walking in car pat industry 
in Uttar Pradesh and Kashmir. They 
work for 12 to 13 hours daily th~re and 
'tbeyare compelJed to wor~ even if they 
"foe I steepy. Can we not term it as hazar .. 
'doua job 1 Similarly, children are 

, e~ed in slate manufactures work, in 
M adb1a Pradelh. Bosides, child laboUJ ia 

engaged in all the hotels beine run, in th. : 
country 10 clean utensilS. You can see 
children rleaning uten:;i1s in hotels. Cae 
this job be no~ termed 8S hazardoUI? 
Similarly, children are exploited in Alfi. 
cultural work in every village and the, 
are paid very Jess wages say Re 1 or Rs 2 
only. In this way they are exploited aDd 
their condit ion worsens. Their physical 
nnct menta) yrowth is not possible because 
they start-working in a very younB age and 
in this way they cannot become successrul 
citizens of the cou:1try. They contact 
diseases in their childhood itself. A 
20-year8 old person is in the prime of hi. 
youth but they look old when they attain 
this age. Death rate is also increasing 
among them due to their exploitation. 

There nre certain other jobs like begginl 
in which they nre engaged. They are 
forced to resort to be~ging aTld they are 
made crippled. A Jaw should be enacted 
to prevent all these things. 

Enactment of law wiJ I not serve any 
purpo~e unless you have got special 
machinery to imp'ement it. I feel that you 
have got no special machinery to detect 
such ca~c~. The greatest question before us 
today is as to why children undertake such 
work. Their parents think tr.at income of 
the child is an addition in family's income. 
I would ]ike to ~jve tl suggestion to the 
hon. Minister and through you I would 
like to reque.;t the hon. Education Minister 
that 'Earn and Jearn, factor shouJd be 
included in the proposed new. education 
poJicv. Such experiments have been made 
in many states where children le~lJn whUe 
doing petty jobs and they are given vocati. 
onal training. Tn thie way they earn a 
Httle to meet their expenditure on books 
and other art icl es. It is essent ia) that in 
our educational policy, besides giviD. 
vocational training, 'earn and Jearn' factor 
should also be inc)uderl. 

I also SUf~est that there should be 
Labour A<tvisory Boards in the Centre al 
we"U as in States. It should 'be the duty 
of the Distric,t Labour Otlicer to ,isi( d.tfe. 
rent places and if he finds that 0li1<t lab-
our has been enRaged somewhere,· he 
shou ld take act'ion in the matter ~ No ,at. 
t~nlio\1 is paid towara!l chi'ld '1a\)ou(. PO-
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"fleDt punishment should be riven parti-
"",arl, to a penon who forces the children 
to .-ort to begainl. The period of proposed 
larprilODment is verry ) eaSt It should be 
lDcteased at last to S years. Unless you 
dO thia. you will Dot be able to reduce 
the number of such persons. One thing 
more. The Central and the State Oove--
rnments will also have to make ar~ange .. 
• ,ents for the rehabl1itation of children, 
wbo will be dislodged from their respective 
jobs. They should be kept in hostels 
wbere they can get occupational training. 
Training Centres ~hould be set up for 
them. 

Mr. Chairman, since you have rung 
the ben, I shall ~e brief. Merely enact-
ment of law will not serve the purpose. 
No social evil can be removed with the 
help of a law. Child Labour problem is 
a social problem. We are required to 
ch3nge OUf approach. Unless we do so, 
this problem will continue to remain. 
Hence, social awareness is nece!>sary. 

While concluding, I would like to 
say, that children are precious assets of 
the country. 1. is the b\lunden duty of a 
welfare state to protect this asset. This 
law is not adequate in this direction. 
So, it needs to be amended. With these 
words 1 conclude. 

SHRI HARJSH RAWAT (Almor'a): 
Mr. Chairman. Sir. Child labour problem 
is tbe biggest problem before our country 
and it is linked with poverty. Prior to me, 
many hone Members have spoken on this 
problem. I would also like to reaterate 
their feelings. 

There are many la ws but the main point 
is bow 'effectively they are implemented 
and to what extcot the enforcement machi-
nery is committed. Parliflment enacts 
laws. But due to lack of Coordination 
between the centre a.nd the States, which 
ar,c Iupposed to implement, these laws 
continue to rema in on paper. Factories 
Acts are not implemented properly. Inno-
oent Child labour is subJected to exploi. 
'tation there to the maximum extent. They 
are not able to even expr ess their 8ut1'er .. 
in.s whereas laws arc there to protect 
them. HoW caQ tbQ raise their voice 1 

Their condftion is very pitiable. V_ 
should pay attention toward this aDd take 
action to implement it with the belp' of 
the States, 

I am not against any law. I w)uld 
like to SlY what Prof. Nirn.ala Kumarl 
Shaktaw~t has said prior to me that unl ea. 
social awareness is created, too much can· 
not be expect ed in this field • 

1.1;.0. and W.S.O have very seriously 
drawn our attention townrd8 this problem. 
We should always keep this in mind tbat 
this problem in our country is linked 
with the problem of poverty al"ld unless 
the prob I em of poverty in our country 
is not solved, this problem could also not 
be solved. We "hould. therefore, always 
keep this in our mind and 1 think, the hOD. 
Minister might be aware of the shortcom .. 
ings in the imp!ementnt ion of law through-
out the country as he is the Chairman of 
the Central Advisory Board and he has 
many sources- for gathering the informa-
tion. He can have better knowledge 
about it, because he has done a lot of 
work in this field and he has many achie-
vements to his-cred it. J would 1 ike to 
submit to him that the provision of puni· 
shment in the current Jaw is so mUd that 
it needs to be made more comprehensive. 
As many other Members have also said 
earlier, a - comrreher,sive Bill ~hould 

be brought before the Parliament and 
various aspects of child Irbour should be 
included in this Jaw and these should be 
got implemented. 

I would like to submit one more point 
that there are certain people in organi.d 
sector. who work as touts between. the 
employer and the child labour. By i'ook 
or by Crook they persuade the parents aDd 
send their children to the· employe,ra and 
they pocket a major portion of their wasos. 
It has to be conSidered a8 to how their 
problem could be solved and how could 
they be released from the clutches of tbe 
toulS. 

In addition, I would also like to tub-
mit that working bours for ordinaay work-
ers are less, but workins hours for .child 
labour are very much. The IIDpIG,en 
,,,dulSe in arbitrar)' manner ad the 
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cl:lildren ,are not abl e to protest in a 
proper manner. They are also not organis-
ed. I would, therefor~. urge the hone 
Labour Minister that a machinery at re-
gional level should be set up which could 
fix working hours and their WJge8 and 
might also look into other matters. 

I would aho like to add that arrcnge .. 
ment should also be made for providing 
education and training to the working 
children and statutoi]y th is rcsponsibi Ji ty 
should be fixed on the employers. If such 
a Jaw is not enacted, then I think, no 
~mploY'er would come forward and say 
that he would make arrcngemcnt~ for 
the education of the child labour working 
under him. 

I would aJso like to say one more 
thing that in 1978, a law was passed in 
this regard and a ban Wc'lS imposed on the 
employment of child labour in any hazar-
dou~ industry, but st jJl they are being 
employed in the hazardous jndustri~s. 
There is alwJ)ls ri:-.k to them and they 
might suffer an), loss and this may jeopar-
dise their entire carrier. I wou1d request 
the bon. Minister that a social security 
scheme should be formulated for the child 
labour in engaged in hazardous industry 
and where t hey might suffer any loss of 
Jjfe and limb. Under such a scheme arran-
gement should be mnde for their mainte-
nance throughout . life. You should work 
in this dir ection. 

With these words. I conclude my 
speech. 

*SHRI GOPALA KRISHNA THOTA 
(Kakinada) : Mr. Chairman. Sir, I wel-
come this Rill. At a tender age when 
they are suppo&ed to go to school and 
learn, many children in the country go 
to their working places to earn theil liveli. 
hood. Employment at such a tender age 
destroys all their' mental faculties. These 
chtldren who work in the industri~s which 
are bazardou'i to health are doing so at 
the risk of their life. But they are com-
pelled to work, for, they have to earn 
loaf or bread for thcir survival. These 
cbildren who enter the fOUT walls of work-

.Cipeeeh was odainallY deleverecl in 
toluau, 

jng pJane ate permanently deprived of ,tbe 
opportunity to acquire any kind of kno~· 
ledge. So, Sir, I weJcome this measure 
which is for the benefit of those unfortu. 
Date children. By preventing them from 
working in industries which arc bazardous 
to health these innocent children can bOW 
be prot cct ed from the diseases. Communi. 
cable diseases spread mainly throulh the 
children. So, in a way this BiU helps in 
preventir'a diseases from spreading arooD, 
(he children. Sir. there are certain draw-
hacks in this Bill. In the prcstnt sodo-
economic conditions prevailing in tbe 
country. the Government have the respon-
sibility to take certain steps for the wel-
fare of the children. It is sad to nole that 
this tiovernment instead of taking positive 
measure~ to help the society to grow, 
is working in the oppositc direction. To 
take away fundamental rights one by 
one, envisaged in the Constitution is an 
exampl e to prOle it. Sir, more than half 
of the population are Jiving below the 
poverty line. Whatever the bead of the 
family carns, is 1,aJdly sufficient enouah 
to feed the entire family. Thus tbe child-
ren' are forced to take up employment~ 
There 3re certain industries Hke safety 
match industry which employ mainly th: 
children. If the children are prohibited 
from employment, then there are certain 
responsibHities on tbe shoulders of the 
Government. The Government must pro-
vide stipend to the children during the 
course of their education. This step will 
create a good impression in tbe minds of 
parents and they will encourage their 
chi1dren to pursue education. To control 
population is also the responsibility of 
the Government. And this is impossible 
as long as the parents cont jnue to be 
under the impression that by produc-
ing 4 children or more they wiJI let 
more income. So, by taking steps such 
as introducing stipend to all the school 
going children, the Government can brioa 
a change in tho attitude and tbinkin, of 
the poor parents. It will coDtribute in 
controlling the population by c~atinl 
a favourable attitude amona the poor in 
the country. 

Sir, there'rtte millions of orphans in 
the country todaY, It is the responsibility 
or the QoverDaoot \0 tUI care of the" 
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orphans. There is no provision whatso-
ever in this Hill for their maintenance 
when these orphans are driven out of their 
,employment, they will resort to stealing. 
Final1y the} will turn out to be hard core 
crimina,Is. Because of the provisions of 
the Bill which invite punishment, no em-
ployer will come forward to provide em~ 
ployment to the children. No opportunity 
will be available to children except steal-
iDl to earn their bread. 

Sir, we need schools, buildings teachers 
etc. to provide educat ion to a.ll the children. 
These facilitit: s now availab1e in this re-
lard are very poor. Hence the Govern-
ment should come forward in a bip' way 
to provide cducatio:l to all children in the 
country. Fol' that tbe Government should 
establish schools in every village in the 
country. All the school going children 
should bave to be provided with food and 
cloth. There should be many more orpha-
nages in the c\.)unlry, so that every orphan 
can be taken Care of properly. They can 
thus be good citizens of thb grcc!t nation. 

Sir, I conc'ude my speech thanking 
you for givins me this opportunity, 

[Engli.vhl 

SHRI N. DENNIS (Nagercoil): Sir, 
while supporting' this Amending Bill, I 
wish to offer a few points. 

Employing child labour is one of the 
unpleasant practices that are followed in 
our country. The magniludc of the prob-
lem could be seen by the fact that one-
third of tbe world child labour is in India. 
Of the estimated 52 million child labour 
of the world. 17 million are in India. 
No State in India is free from this trouble 
and no sector is free from the employ-
ment of child labour. The primary reason 

'is extreme poverty of the unfortunate 
children and tbe sccondr}l rcason is profit 
motive 0 f the exploiting clas4)es. Nearly 
half of the peop! ~ of our country Jive 
below the poverty line. The socio·ccono-
mk: compulsjons resultjng from acute 
poverty forced tbe parents to put their 
children to work to supplement the family 

" lD~ome. Par6nts prefer tbem $0 work in 

factories rather ihbD to send them to 
schools; 

Employers in variouR trades and indus-
tries prefer children to adult workers, the 
reasons beiol that they are cheap compa-
red to adult workers and they won't or-eate 
labour problems. In certain trades like 
carpet making they are preferred as ~etter 
workers .. Children have the aptitude to 
learn the jobs. For the works which do 
not involve any skill or arduous manual 
labour. ~mployers eniage child labour. 
Heinous forms of exploitation are per-
petrated by the employers. The health 
of the working child is severely affcc~ed. 
In match factories children are taken from 
neighbouring villages in Jorries and van 0;; , 

and they Me forced to work in utlhygienic 
cond~tions and they are to handle dange-
rous explosjves. Hard labour and malnu-
trition aff~ct them with incurable disease. 

. They are sent uut of job when they are 
found unsuitable and sick because tbey 
are temporary workers. Similarly, in 
cashew factories their hands are affected 
and skins disfigured. They are not aivins 
them glovcl1 for protection and powder 
to prevent the skin being affected. Child. 
ren are put to work for lona hours from 
sunrise to sunset, for 12 to 14 hours. 
They are not making available free and 
compulsory education as parents prefer 
to send them to work inst cad of s,ndins 
them to schools. 

In respect of accidents, children are 
not compensated e\en while an accident 
occurs during emph)yment or when tbey 
are on duly. There is no opportunity 
for them to become skiJled labourers. 

This amendment htu limited scope. 
· It deals only with 'he quantum of punish .. 

ment. Compalatively striolent punish .. 
ment is given. V jolation of the Act 
could be stopped ;f onl) the penalties are 
made stringent. In this Amendment, 
tbou&h for the first offence a minimum 
period of thre e months of imrisonment 
is made compulsory, for a subsequent 
offence a period of six months of impd. 
sonment . is left to the discretion of the 
court for the reasons to be recorded. But 
there is no provision if the offonce i ~ 
comm itted alain aud alain. 
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This is an amendment to the Employ .. 
ment of children Act of 1938, which W4lS 
adopted before the commenc(mcnt of 
the Constitution. Articles 34 and 39 of 
the Constitution prohibit employment 
of children below 15 in hazardous occupa-
tions and employment. So the employ-
ment of CtllJdren Act of 1938 has bocome 
infructuous. So, what is required is a 
detailed study of Articles 24. 39 god 23 
of the Constitution on this aspect to deal 
with aU sectors of child lclbour for the 
enactment of a cOUlprebensive law on 
child labour. Apart from the above 
referred constitutiond.! prohibit,on, there 
are several other Acts dealing with difft;-
rent aspects of labour. ,For want of lime 
1 am not melltiouing the details of these 
Acts here. These l~gislations have become 
unrealist ic and inetl'ecti v e and have be-
come pap.;:r 1 eghlations. Th.;y are flag-
rantly flouted. L,; nl ess the p,)Vcny striken 
condition IS chan,Jed) children would 
continue to be VICl!n1S of poverty and 
exploitation. 

17.00 brs. 

Similarly tht.: ban on child labour 
would remain only on paper Uldt;sS tbe 
socio economic conditions are changed: 

Parents cannot protect their children 
because tbey are not financially equipped 
to maintain their children. It is 100 big 
a job for tbe Government to eliminate 
child Jabour altogether dt a stretch Imme-
diately. So, the practical aspect has to be 
looked into. That is, either the ban has 
to be implemented etlectively by prJvj· 
ding economic substitution to the paren-
ts or a more reaUstic practic~l approach 
has to be resorted by providing them 
some sort of legal protection or recogni. 
tion so that their llltereSlS are safeguarded 
and prolecled legallY as that of other 
adult workers. Some sort of btatutory 
protection bas to be ai\en to them. Now, 
tbey are not re~oinlscd as part of the 
work force. So. a cUluprehensive lea1s-
laligQ prote~una the children and beiDa-
ina in woUiuc measuros, ha~ to be brouabt 
forward.' But at tbe same time time-
bOund proaramme has to be evolved for 
Iradual elunioatioD of child labour. ~or 
., OQIQtl800t ot we ~JDI)l'OboQIlVO 

. 
legislation covering diffelent aspects of 
child labour, collection of data is nece-
ssary regarding the number of children 
employed in different fields. For this 
purpose, a commission has to be appoi-
nted in this country to go into the aspects 
of child labour in detailed. The purpose 
of such 1 egisJation should be security of 
job, reduction of the duration of working 
hours, reasonable remuneration, campen-
~attjon when they met WIth accidents 
and also other welfare measures like 
tducation. medical facilities and aJutritiou8 
food. 

For the implementation of this pro· 
gramm. a national child welfare benevo-
lent fund should be constituted. There 
should be contribution from emplOYers, 
State Governments and the Centra 1 
Government. That fund should be utilised 
for their safeguard, protect ion and future 
employmen t. 

A scheme also has to be evolved 
accepting the period of child labour 
as aj?prentice labour. That would 
make the empJoyers to choose 
these trained labourers, apart from other 
benefits that the cbHdre.l may get. 

L Translat ion] 

SHRl RAMESHWl:.R NEEKHRA 
(HoshaGgabad): Mr. Chairman, Sir, I 
rise to support the Employment of chiJd-
ren (Amendment) Bill. I woul d like to 
congratulate and express my thanks to tITe 
hon. Labour Minister that he felt the 
necessity of bringirg forward witn a biB 
and he brouaht forward amendments in 
the Dill. 

As many hon. ~fcmber8 have said in 
the floor of this House that the child 
Jabour is lhe product of poverty and 
only because of poverty people send 
their children for wOlkiDg as child labour. 
Bidi is manufactured in our State of 
Madhya Pradesh and 1 ha vo seen that 
when Bldi Act waS paslOd, the owners of 
Bidi factories staitcd the bidi manufac-
turing'work done throuah the contractors 
to circum bent the law. When Bidis w~re . 
manufactured in the facaories the labourer 
,,'od to work io tho faotorl fl'Clmilo" 
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,but whe'l bidi ma"lUf~clurinl .work was 
8top.,ed in th~ fautoric, and (hi., wt)rk 
was handed over to the contractors 
labourers and min )r children were cnga&ed 
for the bidi In loufac.turi 19. worl{ and this 
attempt welc m~de to foil that Act. When 
workis dJne ill thi') lUan1cr, I rail to 
undcrsta ld as to how allY Act could 
be impfrme1teel bo Government? 

Until we inculcate the human f I!el ings 
in the society and we create mass awa· 
kcning through media and untit we ask 
the people to take the note of the fact 
thlt if we emp!oy any chi I\.}, we are destro-
ying his future, we w.)Uld n It be able to 
implement the Act fully. 

It is a problem since time immemorial 
and It has been pro'/ided in Articles 24 
and 39 of the con<;titution that children 
below 14 yearfi of age would not be 
employed, but de5lJitc passing of so many 
Acts, this problem in goin~ on increao:ing. 
Recently a survey was ma.de by Gove;-n-
ment and 1,75,00,000 children were found 
working. You cannot go everywhere to 
stop them from working, This shows th \t 
your Labour Inspectors Are 110t dischar· 
ging their duty properly. Those pevpJc 
in the villages are hara:ised. they do not 
understand the law and no action is 
taken again5t the fJ.ctory-owders. When 
the matter is taken to the Court, a decI-
sion is taken about the age. Doctor is 
already in lea~ue wIth the factorY oW,ler. 
He certifies that the age of the child is 
above 15 years. For wh Jms do you want 
to implement the Act which you have 
brought forward h ~re, Act wt)uld be 
pasCled by the House, but it has to be 
implemented by (he State Governments. 
After the e.uctment of the law, State 
Governments do not fram~ the rules. 
When rules are not rramed, how could the 
Act be imj)lemented Our bon. Labour 
Minister is a great Labour leade.' and he 
is aware of all the in:) and Ol1t~. He 
knows that mill .. owner or factory 
owner always lrjes to circumvent 
the low. I would request the hon. 
Minister that a powerful machinery 
.bouJd be provided under the Act, which 
may award most stringent pun isbmont 
'wxpodhiousl, alaiolt tbea. factory own-

ers \\bo employ children. I am greateful 
to the hon. Minister that be has made a 
provision of punishment in the Act. I 
would also like to submit that there would 
be better implementation' of the, Act if 
non-cognisable Offence is made cognisable. 
With these words, I suppo rt this Bm. 

SHRI GIRDHARI LAL VYAS 
(Bhilwara): Mr. Chairman, Sir I rise to 
welcome Employment of children ~Amend· 
ment) Bill. 1985. 1 would like to draw 
the attention of the hon. Labour MiDi~ter 
towards one point. Through punishment 
has been in~reased through this Bill, yet 
a mistake bas also been made. You might 
have gone through the proviso of th is Bill. 
This proviso has made the entire law 
meaningless. You have said in the proviso 
to the Bi1J : 

[English] 

"provided the court~ for any adequate 
and specia I reaSO:1S to be recorded in 
the judgcm !!nt, impose a sentence of 
impri'ionmcnt for a term of less lha'l 
six months.'" 

[Translation] 

When you have in~luded such a 
prO/iso with this Bill, then any increase in 
the punishment has beel rendered mean-
ingless. This proviso has been added by 
your officers. Your officors are in lea~ue 

with the c lpitalisls, that is why til is 
proviso has been added to the Bill so that 
any influential person < could go scot 
free with the help of the Magistrate. 
Your officers add which a proviso to raise 
the social statu" What is your Labour 
Department doing these days, What are 
its activities '1 What is the number of those < 

people against whom action has been 
taken 1 Your law in this regard is already 
in existence. It h3S been provided in the 
earlier Jaw that jf any person vio'latea 
secttons 3-8, 3-D or 3·E, be shall be 
llunlshabJ: with a fi.1e of Rs. 500. 1 
would like to know how many persons 
have been puni shed by your offioers? 
When not even a sin&le person hal been 
punished under the proviso of earder law, 
in which the;e i$ Ulreldy a provisiOl'1.r 
six months' imprisonment or a fino of as. 
500 the-a tbu. il DO me.nina 0'1_", 
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fnc the amount of fine to RII. 2000 witb 
which a proviso has also been added. 
C01Clequent)y nobody would get the puni· 
shment. Every body would go scot free. 
This proviso empowers the Magistrate to 
diCjchar~e any person without any punish-
ment. He m:ty take a lenient view and 
award the pun ishme,nt ti 1) t he rising of 
the court. What is the need of walking 
such a prov j sion in the BiJJ? You have 
~a id that you have throu~ht forward 
stringent measures, but the form of the 
Rill which you have introduced has ren~ 
derf'd it meaningless. I would, therefore, 
]ike to draw your att ention towards it 
and you should be wary of much officers. 
Labour Department has been fowmed for 
the welfare of the workers and the poor 
and our Government want that action should 
be taken in the interest of worker~ and the 
poor, action in not beinr taken in the 
interest of the worJrers. You may visit any 
place, wheth~r it is nistr:ct Headquarters 
or State Headquarters, YOll will find 
that officers are-·in league with big capita-
Ji"ts. Till now officers ha ve not taken any 
action against these capitalists. Even to-
day r hade asked a question as to how 
much amount of Provident Fund E.S.I. or 
Compulsory Deposit has been misappropria-
ted by these capitalists and what action 
has been taken against them. No action 
ha~ so far been taken against them, no 
capitalist has been punished, nobody has 
been chalJaned so far and no capitaJist 
has been put behind the bars. Your 
Labour Department does not take any 
act ion aga inst them. Rs. 100 crores of 
Provident Fund which should have been 
dcpasited with the Government has been 
misappropriated by big capitalists. A huge 

, amount due for p lyment to the workers 
has been misappropriated or pocketed by 
them. These people deduct the money 
f'rom the wages of the workers, but do 
not deposit it with Gov~rnment and your 
Department remains a mute spectator and 
does not take any action aga inst them. 
When th.s is the situation, you may paSR 
a plethora of Bills, but, the problem is 
not going to be solved. I know it fully 
well that you have very old links with 
the Labour Department and you have 
sympathy in your hear t and mind with 
the COUTse or the workers, but your 
OeplrtftlOnt is v'e1V inactive and does not 
t,ko alU' action aaainst the capitalists! 
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Till such a situation r>ersist., -tIlere Cidl 
not be any welfare of the workers. 

I would, therefol e, like to point out to 
Government that the law made by you 
woul d not yield results unless the imJ)le-
mentation machinery enforces it properly. 
No action has been taken aga inst tbose 
who violated Jaws. So, I doubt whether 
there wilJ be proper implementation of 
this law in future also because your imple-
mentation machinery is such. You have, 
therefore, to think of str eamlinina this 
machinery. 

You said that you want to abolisb 
child labour, but it is not gding to end 
because the conditions in our eouatry are 
such. because we are a poor country and un-
Jess we succeed in removing poverty through 
the 20-point protlramme, -I.,'e shaH not be 
able to solve child labour problem although 
our Hon. Prime Minister and our Govern-
ment are determined to eradicate poverty. 
As long as we remain poor, this problem 
wj1J remain and no amount of laws will 
help. You have to see and you have to 
evo)ve a ~ystem to fix minimum working 
hours for child labourers. We find that 
in hotels and other places ] 4 to 15 hours 
a-day work is taken from the children in 
the 5 to 7 years age group. They do not 
have time to sleep. They are put to diffe-
rent kinds of tortures they face various 
difficulties. SO, )OU at Jeast fix minimum 
working hours for child labour so that the 
employers do not exploit them. so that 
they. ure not faced with any sort of 
accident. 

You have also to fix minimum wase 
for them. What happens today is that 
they are paid the minimum wage for tbe 
maximum work. As several hone Members 
have said bere, you should fix Rs 7 as 
the minimum wage for a chiJd labourer 
against Rs 11 fixed for adult so that he 
is not paid less than this fixed amount 
in any case. Peopl e prefer to emplo, 
children because they take more work 
from them as compared to adult labourers 
to pay them very less. Peopl e know very 
well that chiJdren do much more work 
than adults. The employers take mental 
work from them. Hence the need Cor 
fixation of minimum wa"e. An~ also thoro 
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ts desperate need of makin" some legel 
provisions for their welfare security. main-
tenance, jo\)..sccurity and provision for pay-
ment of compensation in tbe event of any 
accident. You will not be able (0 prevent 
child labour, any amount of legislations 
you may enact, but if they get the above 
facilities, tbeir standard of living will 
improve; they would be able to forge 
ahead and they will get opportunity to 
make progress. 

Arrangement should also be made for 
them to be a ble to study during off·duty 
hours and pass examinations to better 
their career. This arrangement is impera-
tive. I would urge the bon·, Minister to 
bring forward some legis1at ion in this 
regard. Enhacing of penalty and punish-
ment would not help as many hone ~tem­
beTS have said. Yen bring a comprehen-
sive Bill which should incorporate pro-
visions for security and amenities clnd all 
that and strengtben lour implemcr,tntion 
machinery to achieve the official goal of 
welfare of a] I. You also pun your depart. 
ment to ensure proper implementations of 
the law. Onh your department is in a 
position to ensure its implen~en1ation. This 
Jaw bas been made for the [lood of the 
poor, but your department has failed to 
enforce it properly and in turn it is 
benefitin, the capitnJists. ~o T would 
submit that you also strtamlin e the 
working of your department. 

With these words, support the 
Bill. 

[English] 
SHRIKAOAMBUR JANARTHANAN 

(Tirunelveli) : Mr. Chairman, Sir, Though 
I bave to support this Bill, we have to accept 
that the child labour cannot be: totally era-
dicated from our country. Almost all the 
Hon"ble Members accept that our country 
is a poor country nad that chronical poverty 
is .the cause of the child Jabour. With 
this .it is impossible for US to eradi cate 
child labour from our count ry. 

''But', we have to regulate the child 
labour, And that is possible. )n Cottage 
Indu8try and Small Scale Industry, while 
labOur will have to be 'reaulated 
througb Law. and Legislations: In 
tne 'oTlaniled sector ~bUd labo\l[ sbould 
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be. abolished. I say this because even in 
~he Committee Report, it is said that onJy' 
10 the rural area the child ] abour is more 
tban in the town area. But t1.1e exploitation 
of the child labour, whether done in the' 
towns or rural areas, should be deaJt 
with firmly. . 

I have to tell the Hon'able Minhter 
at this stage that this Bill, whether it is 
gOing to help the children or not will 
certainly help the officers conc;rned' 
c.ither to harass the employers or to Ie; 
tIPS from the employers. Therefore. the 
net result out of thie; Bm is nil. Thank Ood, 
at least in the child labour there is no trade 
union. 

We are taJking of child labour. When 
we ale riding on the roadF, whether It is 
national highway roads or rural hipbway 
roads, we are seeing children employed 
theJe in the hot ~un. How many of our 
po tit icirtns or how many Min ist ers bave 
a~ked the concerned engineers or officer~ 
as to why these children have been engaged 
in carrying tar in the hot sun. We are 
talking here, but according to OUf cons· 
cience we cannot say that we have done 
sometbmg for the children. 

To face- the 21st century, we have to 
face only two General Elections more, 
So, ~rce and compulsory education from 
the age of four to ten HI a must, When 
we lay this foundation now on1y~ 
we can bring this Bill boldly. We should 
. give free good to these children at Jeast 
in the noon. I am not i'toasting my State 
of Tamil Nadu. Poverty wilJ go out only 
if we give some food to the stomach. 
Therefore, free noon mea) should be given 
to the children of the oge of four to 
ten while they arc studying. Free and 
compulsory education is the remedy 
for the future India, for the children 
to be free and for us to face the new 
21st century. . 

I wou Id alain say that educat ion should 
be made compu 180ry at 1 eas\ in the four 
major cities of India i~e., Bombay, Madras, 
New Delhi and Ca)cut tao At least here 
the chi Jd labour shouJd be aboliShed com-
pletely. In tbes~ four cities, we have seen 
in the Report tbat eveD under .. thc impact 
of the newly senerated forces, tbero wa.· au 
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unbroken system of rural poor migrating 
to'the urban centre in search' of livelihood. 
We 'should come forward ,to form a new 
Bomba), Madras, New Delhi and Calcutta. 
These (our important cities should be 
first controlled. The ch!]d labour should be 
aboli.hed both in the or.anised and in the 
unocgsnised sectors. Of Iy then we can 
boast that new Prime Minister! the dyna-
mic Prime Mmister has done something 
for our Ichildren. With these, I conclude 
my speech. 

r Transla I jon) 

DR. PRABHAT KU.MAR MISHRA 
(Janjgir): Mr. Chairman, Sir. I support the 
Cnild Employment of Children (Amend· 
ment) Bill. As several hon. Members have 
said. it is the most essential I c."gislation, 
and while going into it two things come 
to my mind. 

Today we find that the child labour 
force comes from rural areas and works in 
cities. This shows that these are the children 
whose parents Jive below poverty line and 
are unabl e to earn their living out or 
their own work. They send their children 
through workers or otherwise to work in 
cities. 

The second factor is our education 
policy. Poor also want to send their 
wards to schools but their resources do 
not allow them to bear the burden of 
education expenses beyond 2nd or 4th 
standard and, therefore, they send them 
to cities. It is an irony that the children 
who arc the future citizens of the country 
arc going from pillar to post in search of 
subsistence and nobody careS for their 
health - and education. It is a very heavy 
obligation on humanity today. 

We cannot solve aU problems by 
makin. legilations. Laws were- there. 
But as the hon. Members, have already 
strelsed, we should educate -t~e people 
enjoin upon locial organisation to propa-
late eradication ,q( this evi~, and we 
should "lad adopt . strict poatqres. Only 
then shall we "e able to Qccomphish tbis 
t~ak. ',~ ,~ " 

Tbit tis an lc1mltted fact, at tbe bOlt; 

Members have said, we cannot stop chil~ . 
labour, but we can t1ke measure. (or' 
their welfare. In this connection, I shall" 
put forth 'some Suggostions. Some miD"" 
mum workiT'g hours should be fi7(ed (or 
child labour. We should conduct a sur-
vey in this regard. They Should be exa-
mined medicalJy every month because 
these children grow as weak citizens due 
to malnutrHion and become a burden on tho 
nation. After huving the survey conducted, 
some Government controlled hostels should 
be built and the financial burden should pasl 
on to those who employ sucb child Jubour, 
Thier medical examination and schooJinl 
should be the concerned of the State. 

No doubt, cur task under the 20 point 
programme IS of lifting the poor above 
poverty line, but it does not envisBlc nny 
special progrnmme for child· welfare I 
shall urge the Labour Minister: to add 
one more point for the welfare of children 
particularly those cO'l1jng from rural areas 
who are living below poverty line. There 
should be positive a.rrangements for their 
education and they should get time for 
time for studies and the burden of educa-
tion should not fa)) on parents. We can 
overcome this problem to a great extent 
with this legislation along with education 
and Co(,pcration of social organisntions. 

I am thankful to you for giving me an 
opportunily to speak. WiI.,h these words 
I conclude. 

DR. O.S. RAJHANS \Shanibapu,): 
Mr. Chairman, Sir, I shall raise two or 
three points in this connection as J hav. ' 
very little time at my disposal. 

While introducing the BiJl, the hon.' 
Min ist cr said-

(Engli~h] 

"It has been observed that under the 
Pi escnt Act in C9Ses where prosecutions 
have b-cen launched and convictions obtain-
ed, the pun ishment has been usually VOl')' 
Jiaht. ! 

, We have, therefore, considtted it 
~e,esBar)' to amtnd Section 4 of Ib, Em-
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ployment of Children Act to enhance the 
peaaJty .0 that it baa a deterrent effect OD 
employees who violate tbe. proviSions 
of the Act. We believe that thiB will go a 
lona way in discouraaing the employers 
from violating the provihions of tbe Act." 

. [Ttcrna14tion] 

I shan be practical. Bihar was under 
President Rule. Bribery was rampant 
thoro prior to President rute. Following 
the President Rule, the bribe seekers said. 
"We shall now be caught, we shall now be 
sent to jail for longer period, so please 
enhance the rate of bribery." You have 
brought this legislation. The employer 
hitherto used to give Re 2 to the worker. 
He will now pay Rs 1 They will say, 'we 
sbaJJ be caugbt, we shall be sentenced for 
such period, so please bear this burden 
ai80.' Hon Minister, Sir, I am categorical 
and practical. This Act will ,proye harm-
ful iMtead of advantagious. 

I was pained at wha t my friend from 
West Bengal said the other day. A con-
gressman could never utter sllch things. 
He asked Mr. Scindia to remove Dihare's 
because they had made the encroachments. 
Where do you waht them to go? Settle 
them in Benltal or elsewhere. No referance 
of Bengal or Bihar has been made from 
the Congress side. Our friend Mamta 
Banerjee is caIJed the Royal Densal Tigress. 
She dOes not discriminate between States. 

The hone Minister had promised in 
June last the introduction of a compre-
hensive Bill. Please bring or comprehen-
sive Bill. A reference ha~ bec~ made to 
the report of Ourupad Swamy Report. 00-
vornment sbould incorporate the main 
points made in ils recommendations. Child 
labour is not a new probl em. This is 
Ii very old universal problem. Child 
labour was employed in textile mills in 
Bnlland when the indUStria) revolution took 
place. It i. from there that this move. 
meat started ; the trade union movement 
was bom there. Tben the need of a 
SOCially acceptable solUtioDs to this probe 
I~ was relt. Bnactment of legislation 
i. Dot a solution of this ''''problem; may 
it be • carpet . 'adultry 01 Kashi or a 
... teltot "'.Ilr, of Sbivatasbf. J r~llc~t 

an incident. 'A riot took· place in ao. 
European country. the kina a~ked the 
Minister what tbe ,people wanted. The 
minister replied that tbey wanted bread. 
T he King said "Tell tbe people, if bt ead 
is not available, they should have caire"". 
The stand of hon Minister that Oov~rn. 
ment enacts laws which provide square 
meals to the children is Dot proper. This 
stand wiJl not benefit anybod)'. 

Sir, I shall now narrate the conditions 
prevailing in North Bihar where man is 
facing starvation. Some middleman from 
Delhi, Bombay or Calcutta goe~ there and 
promises jobs to the people there. The 
people leaves for that place and become 
bonded labour Jat er on. Sir, it Is not a 
problem of thUd labour. It is a problem 
of bonded labour. The starved man does 
not care for any Jaw. Enactment of Jaws 
will not so've the problem. There should 
be some ~llternntive like vocational 
tr-a in ina. 

I would like to tell the hon. labour 
Minister that there are a number of child 
labourers doing varinus jobs for the last 
20 to 25 years 1 Why to look for the 
problem of child labour elsewhere. The 
whole eonstructions industry in Delhi 
engages child labour. 

Pro'Jision 01 enhanced punishment will 
not solve the prohl em of child labour. 
sone economic alternati'Je must be found out 
and the it should be such as is acceptable. 
fa aJl and it should ben efit these peo-
ple in real senSe. 

17.25 brs. 

HALF·AN .. HOU R.DISCUSSION 

[English] 

Increa. In Sick IncIu.trJaI V.lt. 

MR.. CHAIRMAN: Now, the House 
will take up HaJ( .. A~.Hour Discu~ion. 
Shri Priya ka,njan D.. Munsi to ap,eak. 

SHIU PRIY A. llANJAN D4S ,NUMSl 
(BowAb). : Mr. ~i~'t Sir, }" .. 



IteatfuJ to you' that ultim.ueJy the discus-
sion has been admitt ('d. The sick indus-

. trial un"1ts' problem in the country is not 
merely related to a few units and the 
working' class. It is positively contributing 
to ~increase the inflationary ra1 e and directly 
affects the economy of tbe country, the 

i srowth rate, per ca pita income ar..d price 
index, .etc. 

Mr. Chairman. Sir. the picture, if I 
may narrate, is so horrible that it is high 
tjl'De the Governm eDt cam e out for taking 
some action. According to the answer 
available to my question, based on which 
this discucssion jR allowed in this Hom;e, 
the figure is that more than 80,000 \1nits 
are sick as on June 1984 and by this time, 
I apprehend it would have surpassed the 
figure of 90,000. Apart from the sick 
units, there are some closed units in 
Engineering, Jute, Textile, Chemical plants 
and Plastics with an involvement of public 
money of more than Rs. 3.5 thousand 
crores in these sick units and closed units 
and about 4 million peopl c are involved 
in earning their bread and livelihood. Just 
for a while you think of what would be the 
plight and sufferinps of these people and 
the ultimate stake in the economy. inflatio-
Dary rate and the growth rate in the 
country. 

Mr. Chairman, Sir, in the currellt 
year's repolt on industry, it bas been 
stat ed that during 1983.84, production 
from the small scale industries was estimat-
ed to be around Rs. 41,620 croreS provid-
ing employment to over 84 lo.1kh per~ons 

and export earn ing from th is sect or was 
estimated to be R'i. 23 SO crore; represen-
ting about 24 % of the tolal exp.">rts of the 
countrY. This picture is bright. no doubt. 
But if )OU take into accoWlt of 92,000 
sick units and the involvement of 3.5 
tbouiand crores of rupees, then I perso-
nally feel that you C~lDnot justify tbe bnght-
ness of your picture. 

Now, I would giv.: some specific points. 
I will just try to convince tbe Minister be-
fore he &i yes his Ieply today as to how the 
Governmc:nt is not fulfilling its promise 
liven in this Hous", or all east the office~s 
of the department are not oboyina tho 
c1ir.otiVlS of the GovernOlOnt. Now~ tbo 

H. A. iI. b,s.· 41& 

Government bad said on 23rd Jaa'buary in 
rlply to a Starred Que!ltion No. 204 that ': 
(('1r sick units revival measure. will' be " 
,ujded in so many ways ard tn tbis CODDee- • 
Hon I quote : . 

"The fina"cial inbtitutions and banke 
will initiate necessary corrective act19n ' 
for sick or incipient sick unhs bafed 
on diagnostic study. In case of Iro .. 
ing sickness the financial institutions 
will also consider assumption of mapa-
gement responsible whore they are 
confident of restoring the units to 
health.1J 

Now, who is to look after tbese sick 
units? Is it IRBI? Are you aware of ' 
the fact that IRBJ has adopted a decision 
for the ]ast six months tbat they would give 
moo(y to them but tbey are not ready to . 
t'itke the rc~ponfojbiJity of the management ,i 

which they used to do earlier. In the 
case of India MaChinery Gompany of 
West Bengal. which made profit after 'RBI 
took over~ suddenly th~y changed the 
policy of their managerial responsibility. 
SO, )OU are saying something in this House 
and the management is doing somethinl 
separately. I would now like to place " 
an important matter on the Table of the 
House. Sir, you will be surprised that in 
West Bengal, in my constituency. Howrah, 
there was unit called Kalpana BntJineer-
ing Company which had becom e s iek and 
it was managed by your I.R.C,!. The 
I.R.C.1. gave an award of certificate to tbe 
Chairman of the Unit in appreciation of 
the 'I eadership qualities of the management 
and their statT and for improvement per-
formance the Chairman was awarded tbo 
certificate and after J 0 days tho unit had 
become sick. Now, look at how they are 
functioning and bow the Govornment policy I 

is followed and in spite of its best desire, 
it is being flouted. You have said in tho 
statement on 23rd January that thoy will 
report the matter to tho Central Govern-
ment. Now, who will decide the que,Hon 
that the unit should be nationalil~ or 

·The speaker not havin. subiequentJ, 
accorded the necessary permiSsion, tbo 
paper was not treated as laid o~ ~b. 
Tablo. 
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whether any' other. alternate stop is suggest. 

, eel includina the workers' participation in 
'I,he maDalOment in reviving the unit? 
N()w, can you tell us how many reports 
have been received by the Government 
from the Standing Committee in reaard to 
tbe recommendation of either the workers" 
participation in the'manaaement or taking 
over of tb e unit or nationa !ising th e unit 1 

'On,tbe contrary, I would refer to the 
West Benlal State_ whicb is tbe mo\t atfec-

"ted State in the country in the matter of 
lick units, thanks to the performance of the 
State Government ther c. The freight 
equalisation policy which should have been 
withdrawn Joan back has not yet been 
withdrawn. 

Don"t you rcalies that it is contribut-
inl to the sickne~s of the units? Specu-
lation in raw material, lack of energy and 
power are the major factors, and more so, 
the lack of coordin'ltion. I would tell you 
one glaring exampl !. I am sorry, I cannot 
blame the Minister; h~ is like 8 post 
master in this case. Th ese matters are 
dealt with' by the Finlnce Ministry, but 
unfortunately the qu(.·stions are put to the 
Industry Ministry. I would, therefore, 
request him to take up the matter with the 
Finance Miniftry. 

In 1981 t in this Hou~c, a guid eline 
was an1nunced by the Government how 
the) would valuate the viability of the 
sick unit'). The guide1me was that it was 
to be approved by the Small Scale Industries 
Dev.eJopment Bo.ud through a Standing 
Committee. The Standing Committee was 
to recommend the sma II cas es. You will be 
shocked to know that since 1981 Lo 198 S, 
the Standing Committee only operated for 
the textile: industry and the steel industry, 
neither for the jute, nl)r Jor the plastic and 
nor for the engineering industry. Whatever 
recommendations were necessary they 
have made till tod!.l.Y h.lVe not been known 
to the pubHc, not even to the House. I say 
tbat with all c.onfid~ncc. Had it been 
known to' us, what the recommendations of 
the StandillJ Committee are, we could have 
contribut cd to it. It is not known Lo us, 
May be, they h~iVe recommended for 
nationalisatioD of a few units. I would I ike 
to know the fate of the Standing Commi-
ttee. which make recommendat ions as per 
\be Reserve Bank: auide1in •• , 

The Government bas made its policy 
vel'y c·car. I recaJ~ tho finance 'Mini.tor'. 
Budget speech and tbe Prime Minister'. 
posiUve declaration that the bad mana-
gemeot would be thrown out as bad 
currency. Three thousand and five hundred 
crOTes are involved m the sick units aDd 
your pohcy is that bad manaaemeDt 
would be thrown out as bad currency, 
yet you do not interfere; yet you do not 
appoint any Financial Director, or any 
Technical Director to control the produc-
tion. Timely alarm was necessary for 
these units. If, for instance, you are 
providing one crore to one unit, why don"t 
you give them a timely alarm, if you 
find that it is not functioning well, or its 
production is below the target etc. 
Instead, you serve the notice at the fag 
end. I have jU!ltt quoted the example of 
Kalpana Engineering Unit. Similar was 
the case in respect of Indian Rubber, 
whiCh has been donotified. You say that 
you are prepared to nationalise, if thinas 
are sound. Indian Machinery Company 
is a glarding example. It was a company 
which beat every private sector company 
in building aod in manufacturing weighing 
bridge machines etc. and made profit, 
yet that was not nationalised. It is beina 
allowed to &0 on and making itself sick. 
Who is responsible ultimately 1 You say 
Something and your public finflnciaJ 
institutions do someLhing else. Therefore, 
I say that there is no coord;uation between 
the Mlilist ry of Industry and the Mini-
stry of Finance. 

The West BClIgal Assembly unanim-
ously-al I parties-stated on March 28 
that the responsibility lies with both the 
Centra) Government and the State 
Government, whether these industries be 
in Maharasht.ra, Orissa or West Benlal. 
The State GOvernment has a responsibi .. 
lily . I do not deny tbat. But, if there is 
no coordination between the Slate and the 
Centre in this matter involving public 
financial institutions" money, how do You 
expect that the sick industries wjI J eome 
up? . 

I got a paper on this on the eve 
of this session, because ill tbis seSSion, 
you were goiDI to have a Ieaislation 
for tbe revival of sick units. Please mak, 
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cato,orization. You coJlect money and 
live it entirely to the texfile. That will 
Dot be justified. You oi'ttegorise the amount 
for' textile, jute, engineering; chemic::lI.· 
plastic industries etc. An anlount of R'i. 
564 crores has been spent on tcxtile 
industry in the name of adding and itnpro-

.vina the health, whereas You have given 
only Rs. 81 lakhs to all the States for 
otbers as incentivo amount. The current 
report says th.lt during 1983 .. 84, the Cen-
ttal Government sanctioned Rs. 86 lakhs 
to the State Oovernmcnt$ under marg in 
money scheme, reviva I of sick units. It is 
State Governments, p'ural, not singular. 
As against this. R~. 564 ~roreS Invc bet::n 
given only to textile units in Maharashtra. 
This is predsely the point. The malaise 
is being encouraged. 

I would like to know, tlrstly. whether 
your Ministry in coordination with tilt! 
Finance Ministry would jointly review 
the situation nnd adopt a time-bound 
programme to revi'le the sick units as per 
the recommond!ltlOns of the State Govern-
ments, including West Bengal, as also 
the recommondations of the Standing 
CommIttee, jf any. Hecondly, wil) you 
make it a pol icy with the help of the 
financial insti~ut ions to see that during 
the cl earance of the licences for the big 
projects of the privat e owne s, or the 
MRTP Houses or the non .. resident$, it 
should be a compulsory obligation for them 
to add along with those, one or two sick 
units in the respetive Slates 1 You may 

(live them income tax r cHef; I do not 
C~mind. Provide them excise duty reli ef 
I also, so that the burden on n e govcrn-
(ment exchequer will be lesser. Can such 

a policy be tnought of '1 I am saying this 
because the non-residents are coming JD 

a big way with all their moneys in the 
Swiss Hank. and here and there. Why do 
you not Qompel t11 em to talc c up sick 
units also. 1)0 that wkile ,ivins them relit;!( 
on tbe ODe haild, you can act rid of them 
too? But you are not doing' it. 
Kindly thiuk abo ut it. Thirdiy, a 
special fund· may be crc.1ted for the 
ronabili tation and refinancjoa schcme for 
the sick units, specially for the State of 
West Bengal. I say this because this i. 
t110 ~tato which lave a lead t.o Indian 
IDdu.tty QQCO upon a timo. Today, cb. 

same State is a burning ghat of a11 industries. 
During 1969-70, there was the crisis of 
violence. Now, there is tbe critdsofpower. I 
do not like to bring in politics here because 
we can fight poUI kally. but that is a diffe-
lent issue. But ullimateJy, what wilJ be 
the fate of the workers and those cons",-
roers who get tbe products? 

We have not yet decided about the 
smaJl scale industries policy for supply of 
raw material. On a same day, you live 
some financi(\1 support to Bir1as and 
Goenkas as well a8 to the small scale 
enterprises. (f Birlas and Goenkas do not 
pay otT their dues in time, it does not 
matter. They can go and appeal in a court 
of law. But, if these smaJl scale units, 
when they instal their units, have to wait 
for six to eight months to ,et the electri .. 
city al)d to send their products into the 
market about one year time. Why don't you 

. pursue the matter with the Finance Mini-
ster and see that till their products come 
into the market, no interest is I eived on 
them? Otherwise they just cannot survive. 
It is impossible for them to survive. These 
are the fundamental points and jf you go 
deep into them, then ooly there is a 
possibil ity of 1 eviv ing the sick units. I 
am afraid that the pollcy that you have 
adopted in Ylur Ministry is not being 
reciprocated by the Finance Ministry. 
Then, there is always a clash between the 
I ead bank and the public finance institu-
tions. If thc= United Bank of India agrees 
to give money, the IRSJ says 'no'. If tbe 
lRBI san~tlOns a project, the UBI docs I 

not give any help. How can you solve 
this? Do you kilO¥{ the amount of huge 
cash losse.; '! Suppose my scheme is for 
Rs. S crorcs, with the modernisation 
part by JRBJ and working capital part by 
UBf. Do you know the kind of c.)rruption 
that is prevailing in these public finance 
institutions and the banks 1 You 110 on 
talking about terrorists and tycoons. The 
biagest terrorists are the nat ionalised 
banks. Wbat do they do? The connive 
among tbemselves. Suppose 1 am a privi/te 
party and I have an eye on lome lood 
plant, I wi! J inlluence the officers in tho 
baok oot to release the workiol capital 
for it Within six months, in spite of the 
(a~t that it bas boen sanctioned. Such" 
• bUll loal of Glib will be iDQ\U'cod ' ... , 
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it cannot be 'compensated or made up 
within one year. I can cUe the example; 
of hu',dreds of units like this in Bengal 
which are destroyed because of this pol icy 
of the banks. You h:lVC to go very deep 
into it. Mere)) issuing a statem~nt is not 
enough. I beg lou-not merely appeal to 
you-to kindly discus~ this with the 
Finance Minister seriously. Our Prime 
Minister is determined to fight this men-
ace. Why do yOU not give some time to 
it and find that these are implemented 
properly. In West Bengal, for instance, 
if tbings continue like this, I do not know 
what will happen. West Bengal is silting 
on a volcano. A time wi)1 come, jf you do 
Dot solve the problem ;tow, when a crisis 
will come from the workers and that too 
of such a magnitude that it will be beyond 
your control. Now there is time and 
kindly intervene because a time·bound 
programme c'm solve the problem. If not 
thousand of t.nits t mak~ at least a hundred 
units viable by a time-bound programme. 
That WolY, you can do justice to the 
State and to the various other units. I 
will again remind you not to a})ow the 
entire money for a selective mdu~lry, 

say a textile lobby or a sugar lobby. You 
be generous to everyone who suffered the 
most. 

THE MINISTER OF STATE IN THE 
MINiSTRY OF INDUSTRY AND COM. 
PANY AFfA1l{S AND IN THE MINI .. 
STRY OF HO:vlE AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): Mr. 
Chairman, Sir, I appreciate the concern 
which has been ~xpressed by hon. Mini-
ster Shri Priya Ranjan Das MUDSi. The 
fiaures and the data on sick uni ts are 
re aUy disturbing a ld this increase in the 
number of sick units is more significant 
when we compare the figures of 1982 and 
of lattr years with 1981 fiaur es. 

- The sharp increase has been rna inly 
baoause the State Bank of India included 
Small Scale Units in Protected RecaIJed 
Aecounts in it. Hst of 8 ick units which 
were not included in the data furnished 
earlier. Although the number of sick 

L industrial units bas. been increasing from 
,ear to ,Year tn real terms, tho Incidents 
of sickness expressed as percelltaac of 
loans, to outltandio, Qredit has -been 

constant aro\J1ld 8 'pcr cent OVer the Jast 
three years. But, as I stated earlier, we 
,have reason to worry about f·t and we 
should do whatever best is pOssible and 
ensure tbat the units whicb can become 
viable in future, they are restored back 
to health. 

Sir, Government has issued policy 
guidel inca for guidance of Central Mini-
stries. the State Governments and Finan .. 
cia I Institutions 10 October, ·1981 for 
the revival and reh,abilitation of potenti-
ally viable units. The salient features of 
the policy guidelines, I do not think, 
there is need to go into details, yoU have 
already Quoted from the I!tuidelines, these 
guidelines pre there. 

SHRI PRIYA RANJAN DAS MUNSI : 
Guidelines are not folJowrd by the Bank.;, 
that is my point. 

SHRI AR(F MOHAMMAD KHAN! 
Well, so many agencies arc involved for 
implementing these guidelines and the 
Government keeps constartly monj1orinll 
how these guidelines arc being impleme-
nted. Wherever, we receive complaints 
that the guidelines are not folJowed, jf 
they concern the financial in~titut ions, 
tben we take up the matter with tht: 
Finance Ministry; if lhe~ concern the 
agencies of tbe State Government, then we 
take up the matter with the State Govern-
ments, But so many agencies are involved. 

The specific question which Shri 
Priya Ranjan Das Munsi has asked is 
whether )OU would like tot-it. with the 
finance Minister and Sal t out all these 
problems? 

I would J jke to assure the hon. Mem-
ber, that. it is because of tbe joint efforts 
of these Ministries-Finance and Industry 
and Government as a whole that not bnly 
these policy guidelines have bten jltued. 
but various other measures have also been 
taken, 50 that these sick units can be 

(revived. For instance, as the hon. Member 
qouted from the Budget speecb of tho 
FlUanee Minister, now there IS a proposal 
for creation of a specific authority, to 
deal more effeclivc=ly witb the aiQk indus-
triel aDd ,btl wul bo iD tho DaUlt. of. 
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finabcial institution which will go into 
other causes of the si ckness . also. About 
thil, the hone Member has made this 
suggestion whether Government will 
consider the 'Proposal to make it compul. 
sory on the new entrepreneurs to amalga-
mate lick units with their new enterprises 1 
There i!l alreadY a scbeme and Govern-
ment have provided certain concessions 
to assist revival of sick un its without 
direct interventions. 

For this. the Government have amended 
the 'Income Tax Act in 1977 by addition 
of Section 72(a) by whieh tax benefits can 
be given to the healthY units when they 
take over the sick units by amalgamation 
with a view to reviving them. The tax 
benefit is in., he form of carryforward of 
the amalgamated business losses and 
unprovided depreciation of the sick units 
by the healtb} companies after amalgama-
tion. A scheme for pro\- ision of margin 
money to sick units in the ~mall seal 
sector on soft terms. to enable them to 
obtain necessary funds from bU:',kil"g nnd . 
financial institutions. to implement their 
revival schemes has been introduced from 
1st January j983. 

PROF. N.O. RANOA (Guntur): 
From 1983 or 1985 ? 

SHRI ARJP MOHAMMAD KHAN: I 
am sorry I won't be able fo give that now, 
but I will be able to give it later. 

SHRI PRIVA RANJAN DAS MUNSI : 
Make it compulsory for the non-resident 
jovestments. 

SHRI ARIF MOHAMMAD KHAN: 
About the Specht Fund for ftn~ncjng sick 
units. 1 have already stated that Govern-
ment j'l proposing to set up a body to deal 
more effectively with the sickness in indus-
tries. 

SHR( PRIY A RANJAN DAS MUNSI : 
With a time-bound programme. 

SHRI ARIF MOHAMMAD KJlAN: 
That aspect will be taken into aC'OIIpt. I 
am lure .. that while mak.ioe their Pro-
...... , . til. Dew ltody witt .. ely Ie eep I.-..... ioa cia. tboir. :~' . '? 

be a time-bound proaramme. Otherwise, 
there will be no use doinl it. 

Once again I can alllsure the bon. 
Member that Government shares the 
concern which has been expressed by him. 
and that we wiIJ do whatever best is 
possible to s~e tbat we restore at least thl 
viable units back to health. 

SHRI PRIY A RANJAN DAS MUNSI : 
My question has not been answered. One 
Questirn "was: Government is saying tbat 
the public financial institutions witl also 
take pver managements. wheret'er 
necessary. But . IRBI, a public financial 
institution, has changed its policy. They 
~ay 'No, we are not going to take over 
management. We are only giving money.' 
What is your answer in this matter? 

SHRI ARIF MOHAMMAD KHAN: 
The hon. Member is right. That is the 
policy guideline, but he will appreciate 
that the number of sick units is so large 
that even for IRBT it will not be feasible 
to take over the management of all these 
sick units. 

SHRI PRIYA RANJAN DAS MUNSI : 
Not all, but select ed ones. 

\ 

SHRI ARIF MOHAMMAD KHAN: 
We are not deviating. If some cases 
where the flnancial institution is backing 
out come to his notice, we will again take 
up the m!ltter with the financial institution 
concerned; and as I have stated, there is 
a new proposal for setting up a new 
speoific authority. which wi)) take care of 
this subject. 

MR. CHAIRMAN: There are four 
Members in the Jist. I think Mr. Das 
Munsi was quite exhaustive, So, I would 
request other hon. Members to be brief 
and only put questions. 

SHRI AJOY BISWAS (Tripura West) : 
I am happy tbat the issue is beinadis. 
cussed when the en'ire working class of 
Welt Benlal bas decided to obsef\'e a 
token strike. Nine Central trade union., I 

incluc:UOI tbe INTUC have called this 
token strike. On tb.iI day in the next 
mGlltb the~ will be a .'fit. in· 1111 •.. 
",1. Tbe efttJre Wotk!a ..... ' 
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[Shrl Ajoy Biswas] 
ina tbe strike: and tbe Minister 'has heard 
what has been said by Mr Dan MUDSi. So, 
the problem of sickliess in industry is • 
matter of concern to all the Members in 
this House. 

1 think tbe fi.ures aiven in' the Teply 
of the Minister are final one!\. According 
to him, in 1981 the total sickness in the 
small scale industry was 26,7S8. 

SHRI ARIF MOHAMMAD KHAN 
It wal Total. 

SHRI AJOY BISWAS: In ]982, the 
fiaure was 60,173, and in J983, 80,110. 
According to the available data collccted 
by the Reserve Bank of India, the number 
of sick . industrial units as~isted by 
the banks will be more th~n 80,000; 
I think it will be more than 9'.000. 
So, you must und('rstand the gravity 
of the problem. According to the RBI, 
what are the reasons for this? S2 per 
cent units fell sick due to mismanage-
ment and diversion of fund; 23 per cent 
fell sick due to recession; 14 per cent fel1 
sick due to faulty manalement; 9 per cent 
fell sick due to power cut and only 2 per 
cent feU sick due to labour dispute. 

PROF. N.O. RANOA. : What is the 
local lovernment doing there?· Are they 
81eepiDI' 

SHRI AJOY BISW AS : It is the du ty 
of the Central Government. All members 
particulatly from West B~C\gal are concer-
ned about it. Anand Bazar reads as 
follows: 

"The Secretary of the INTUC, Mr. 
Bhiwani Paul said in a statement tb~t 
the MPa particularly Congress I from 
West Benpl assumed the people before 
Parliamentary elections that they would 
try to revive or open their sick mills 
and they are also trying. II 

. SH'tI PklYA RANJAN DAS MUNSI : 
Their government is based on f-ick lovern-
meDt~ . ,_I~ AJOY BISWAS: I am tellinl 

'vc;n Coneress 1 Mrs are allO 

concerned about the sickness of industry in 
West Bengal. Tbey met the Mjnlster, aDd 
we, the 1 eft party. also try to do it. 

In Tripura, there is a jute mill. Today. 
we have to pay bank interest yearly more 
than Rs. 1 crOTe., It is a sma]) concern, 
and we borrow !oan from the bank., 
particularly the financial institutions, and 
they charae 14 per cent, 1 S per Cent and 
16 per cent inter~st; if the bank sand tbe 
financial institutions charge such a hiah 
f8te' of interest, then how the sick 
industry will revive? So, definitely, the 
banks and financia 1 institutions have a r01e 
to play to revive the sick indu!'try. I hope 
the Minister will give a categorical reply 
to my questions. I request the government 
to properly re~jew tbe roJe of RBI and 
other banks and financial institutions with 
the object of mak ing these institutions 
effective instruments in the revival of those' 
sick units. (b) Will the Indian Government 
ditect the banks and the financial inst itu-
tiens to provide need- based workins 
capital for running sick indu ~tr ial units? 
(c) Will the Union Government direct 
the RBI not to Insist on State Government 
guarantee in providing finance to sick 
units for the revival of which the RBI haa 
been constituted? 

18.00 brs. 

The last question is a very important 
one because it concerns a vtry serious 
matter. 

Everywhere the pre-takeover liabilities 
of banks and financial institutions should 
be totally protected along with interest 
when the proposal is injt iated by the Stat e 
Government for nationalisation. The banks 
give money to the private owners and when 
tbe State Government is going to 
nationalise it, this burden also tbe State 
Government bear. This pre-takeover 
liability is a very serious problem. 1 want 
to know whether the Union Government 
will drop this condit ion so as to help the 
State Governments to take over the ~ick 
industries. 

Tbose are my" lpe ci f.c queaticDI .n4 
IUl~nt''''''!rific,· ., l to the~~ 
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MR. CHAIRMAN: You pl ease send 
your list 'of questions to Minister. 

&bri Harisb Rawat. 

[ Trttll81allonJ 

SHRI HARlSH RAWAT (Almora): 
Mr Chairman, Sir, the condition of small 
and medium seal e industries is cau.io, 
anxiety. In Uttar Pradesh also most of the 
sma)) and medium scaJe industries are 
sick. Lakhs of workers are employed 
there. These workers have in a way 
become unemployed fully or partially. 
Government should take steps before the 
situation deteriorates. The area which I 
represent here is a special incentive dis. 
trict. In tbat dhtrict, people estabUshed 
industries on the basis of the various 
incentives which were declared there. At 
present they are lying closed or are in 
the process of beinl closed. When the 
entrepreneurs are asked to establish indus-
tries then at Time the State Government 
declare a number of incentives. But it is 
the work of agencie~ of different State 
Governments to make available incentives 
in time. They do not regard it as their 
social re ;ponsibility because they think tbat 
establishment of industries is a j"b of 
Industry department. It is also tbeir res-
ponsibility to ensure that the industry 
lurvivfS. Most of the industries let sick 
from the beginning because they do not 
let land aDd the Revenue department 
does not cooperate. If tbey aet land then 
the problem of cl cctr icity arises. The 
electricity department does not act prompt .. 
Iy. If the power is made available then 
the financial institution create difficulties. 
They do not help in the matter. The 
problem of raw material and the marketing 
is also th~re. I shall not talk of techn ical 
luidance. The hon. Mi.list er knows what , 
kind of infrastructure they have for it. 
I dJ not want to waste tho time of the 
House by dweJling on this point. I do not 
want to cause further anxiety in the mind 
of tbe hone Minister. J would like to know 
from the hone Mmisler how many small 
and medium scale industries have been 
revi~ed in the different States. If tbe hon. 
Minister lives d:ua about it, then I think 
that out of tho Sick industries, what to 
.~ of oDe pit oeat, eveD 0.' p.~ ~t 

inJustries have Dot beea ,revived. Sucb II 
the di~treSlinl situation ~evaiJfnl. What 
are you Joinl to do in thi. respect. Have 
you undertaken study of luch indultries, 
&tatewise, which can be revived. If any 
study bas been undertaken, whether some 
prOll'amme will be formulated based on 
this study for nursiD, these industries. Por 
the implementation of the programme 
etTectively and in a coordinated manDer 
would be take up the matter witb the 
Finance Ministry 60 that the Financi&1 
Institutions conie forward to .help them. 
I would, therefore, like to know what type 
of programme YOU are IOinl to formulate 
in this reaard? 

[English] 

SHRI PRAKASH CHANDRA (Barb): 
I want to know as to when tbe data In 
respect of small scale industrial units ja 
Orissa for the period ending 30 June, 
1984 will be available with the Reserve 
Bank of India. As we see, the number 01 
sick industrial units in the country is in-
croJsing day by day. A5 per data liven 
by the han. Minister in answer to Starred 
Question No. 208 dated 6 8.85 thouah tho 
increase in sick industrial units is slow 
for the Jast two years yet the figure of 
83597 sick units i.. the country as in 
June, J 9 84 is also a big probl em for indus-
tries in the cJuntry. May I know the cri. 
teria for announcing an industrial unit •• 
sick industrial UJit and what steps Govern .. 
ment had taken to r.-open these sick 
units? HJW many sick industrial units are 
th ;;re in Bibar and out of tb em bow maay 
had been re .. opened upto January 
19851 t 

The fax beD etits on merger of noa. 
viable companies with the healthy oae. 
under Section 72-A of the Incom. Tax 
Act are not sufficient. Tberefore, tbOll 
tax benefits may be increased. May I 
know the quantum of levy quota for sick 
cement units in tbe States of UP and 
Bihar? What sUllestions Government have 
received from various State Government. 
for take over of siQk units? P.case .... 
state-wise details with specific attention to 
Bibar State. 
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[Shri Prakash Chandra) 
etc. are given to tbe employees of sick 
industrial units after their take over by the 
Government? In the end I would like to 
request ,t he Government to solve the 
problem of sick industrial units in the 
country so that production may be increas-
ed and the' industries which are tbe back-
bone of a developing country, would not 
s~uffer on product ion. 

(Translation] 

SHRI VIRDHI CHANDER JAIN (Bar-
mer): Mr. chairman, Sir, first, I would 
like to know from the hon. Minister what 
specific directillns arc being given to the 
Stat~ Governments and the industries to 
avoid sickness in the industries so that 
such situation docs not arise whieh may 
re'sult in the sickness of industry. It is a 
fact that the number of sick indus tries is 
increasing at present. B It what specific 
measures the Government is going to take 
to improve the situation in future not to 
allow the furtner increase in the number 
of sick industries. You have, of course, 
issued guidelines and it seems that those 
guidelines are being flouted. May I know 
'what steps are being tJken again&t the 

. officers who are found guilty in this 
matter? 

Secondly. as you have stated. yvu ale 
going to set up New Specific Authority 

- 'very early. What will be the powers of the 
Authority and how much funds j twill 
bave? What type of Authority wIll it b~ 
and what will be its role in improving 
this condition of sick industries? What 
specific steps wilJ it take? A)I these points 
may be answered in dctai I. 

Thirdly, in my constituency some uye. 
iDa and print ing indu )Iries luve CCl used 
pollution problem. Whenever pollution 
problem arises, trca tment plants are need-
ed to be established to con 1ain it. The 
small and medium fca]e industries nre 
not in a p03itioll to set up these trca tment 
plants. May J know whether the Central 
Governtncn~ or the concerned State Govern. 

, menls or any other authority is ready to 
~e1p them in this resard so that they : et 
up treatment plant to prevent pollulion. 

And if tbese treatment plu" 4UC Dot 

installed or if conditions to instal, them 
are not created, it would further add to 
the pollution and no more industries could 
be set up in future. It has already been 
pointed out that jf these treatment plants 
are not installed, the setting up of indus-
tries will be discouraged. It is a good tbat 
liuch industries should be discourasod. But 
I would l1ke to ask what provisions are 
being made to get treatment plants ins-
taU ed in th e industries which are creatin. 
pollufion. If there is no provision for 
treatment pl~nt!i:, the pollution \VB} go on 
increasing and the industries will continue 
to grow sick. I would, therefore, like you, 
to throw some light on Government-'s 
intention in this rcgvrd and the steps that 
are proposed to be taken. 

Fourthly, some light may also be 
thrown on the progress made in the reba-
biJitatioQ and revival of potentially viabJe 
units as also the steps proposed to be taken 
to make further progress in this field. 

" 

[English] 

MR. CHAlRMAN : The hOD. Minister 
"ill reply now ..•. (Interruptions) 

KUMARl MAMATA BA~ERJEE 

(Jadavpur) : I hao given my lotice before 
Question Hour, Sir. 

MR. CHAIRMAN: No, the Minibter 
will reply now •.•. 

KUMARI MAMATA BANERJEE: 
Why not, Sir? There are some important 
points which I have to raise .••• (Inter. 
ruptions) 

MR. CHAIRMAN: No, your name is 
not there .••. 

(Interruptions) 

MR. CHAIR-MAN: It could noi be 
considered as intimation was rec:eived ~fter 
the commencement of the sitHng of the 
House. That is the endorsement made by 
the office. 1 am very sorry 1 can~()t ,~,low 
)'ou •• ,'. 
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( Interruptions) 

KUMARI MAMATA BANERJEE: I 
had aiven Qotice before Question Hour. 
You please find out. I ha\'e some ampor-
.tant questions to raise. 

MR. CHAIRMAN: No, no. I have 
read out the endorsement of the office ..• 

(Interruptions) 

KUMARI MAMATA BANERJEE: 
Why not, Sir'? 2,000 workers ar e goins to 
die in my constituency. I should be allowed 
to say something about them. 

MR. CHJARMAN : Aft er the MinJster 
has given the reply, I will see. 

THE MlNISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINIS1RY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : Mr. Chair-
man is saying that after 1 have finished 
1he repJy, you can raise your point. 

Sir, I am thankful to Sbri Ajoy Biswas, 
Shri Harish Rawat, Shri Prakash Chandra 
and Vridhi Chander Jain Ji, for the 
concern about the sick industry which they 
have expressed. I also understand the 
pain of Kumari Mamata Banerjee because, 
for instance, the points which Shri Ajoy 
Biswas has raised, were part of the memo-
randum which waS presented by the 
Member of the Legislutive A!rsembly and 
the Members of Parliament from West 
Benlal to tbe Induljtry Minister, my senior 
coil eaguo .•••• • (lmerruptlons) 

MR. CHAIRMAN : Are you prepa.led 
to hear Kumarj Mamta Banerjee"s question 
a160 so that you may cover ber quest ion 
also in your reply? 

SHRI ARIF MOHAMMAD KHAN : 
Yes, Sir, 1 have no objection. 

MR. CHAIRMAN: Then come on. 
YOLI put your question. 

KUMARI MAMATA BANERJEE; 
Sir, I would like to know from the hone 
Mmilter wbethor be i. aware that a {Jarle 

SectiOD of the industries in West Bengal 
are closing down. This ;s a very sorious 
probl em. In my constituency itself, the 
Steel and AJJied Products Ltd. is under 
Jock out since 1979-80. As a result of 
this, the families of about 2,000 workers 
are now go ing to die. 

Already some workers have lost their 
Jives and some are on way to death. 
They are on way for starvation. 
I would like to know whet her the Govern. 
ment has a prop(Jsal to overcome thi .. 
situation, because J have already met the 
West Bengal Chief Minister, Jyoti Basu ••• 

(lnterrupl'ions) 

MR. CHAIRMA~ : I am sorry. Thb 
is not the way. 

AN HON. MEMBER : If you allow 
her, then others also should be allowed. 

(lnlflrruptions) 

MR. CHAIRMAN: This is not rele-
vant. So, the hone Minister may kindly 
continue. 

SHRI ARIF MOHAMMAD KHAN. 
The basic point raised by the han. 
Members are same. The point is that this 
large n!.lmber of sick industrial units is a 
cause of concern not only from the 
viewpoint of employment of those who 
ar e working thel e, but a Iso from the 
point of view various other ang les. 

As I said earlier, the very purpole of 
the guidelines which we have jssued to 
various Ministries, the Slate Governments 
and the financial institutions is that we 
can ensure that all thes e units which 
can become viable in future can be resto-
red back to healtb. 

As J said ead ler, we are going in tbis 
direction in close coordination with tbe 
Finance Ministl}'; and financial institutions 
and we are also seekinl cooperation of 
the Stale Governments. beCause that i. 
most important. It is the State GoverD. 
ment which are bfl8icaJl, responsible for 
the industrialisation of their relpectivo 
States. With tbe cooperatioD of all 
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[Shri Arir Mohmmad Khan] 
these asencios we arc trying to see that 
we are able to achieve our goal and we are 
able to restore as many sick uoits back 

'. to health as possible. 

Relardiol the banks providing workiDS 
capital and the IRBI takina guarantees 
from the State Governments, I would 
like to say that tbe concerned agencies 
have to take thoir own decisions. 

Shri Ajoy Biswas has spoken abou t 
the bank luarantee. Here I would like 
to say that the IRBI asked for the State 
Government auarantee only in cases 
where the State G~vernment insists thc 
IRBI to finance non-viable units. This is 
dODe after taking into consideration vari .. 
ous otber factors and where the IRBI 
considers that a particular unit is not 
10ini to become viable and tbe State 
Government insists U('BI to assist tho~e 

units. In tbose cases the IS BJ insists for 
the State Governm~nt guarantee. 

SHtU SAIFUDDIN CHOWDHARY: 
Discripanc), wiH come in cases where the 
State Governments are .•• 

SHRI PRIYA RANJAN DAS MlJNSI ; 
Suppose, if a State Government itself is 
DOL viab Ie. 

SHRI ARIF MOHAMMAD KHAN : 
Then it is a different question. IRBl is 
a financial institution and tbey have got 
their own experts. 

(lnterruptiomi) 

We have taken up this matter not only 
witb the Finance Ministry, I have repeated 
many times in the course of this discussion 
that this is a continuous process and we 
want the conditions to become, mor e and 
more liberal, so that we are in a position 
to help the hick units more effectively. 

I would like to say a word about tbe 
Industrial Reconstruction Bank of lod ia. 
Tbi. was C:8tabHshoJ under tbe Companies" 
A~t in 1971 at the instance of the 
Government of India for tbe purpose of 
rebabiUtatinl ajUDI industr ial units. 

In order to overcome the inhereD t 
"~uJtjoS which havo boeD faced b1 tho 

IRCI duriog tho last 13 )'ears of ita 
existence which have tended to inhibit ita 
efforts to rehabilitate and reconstruct 
sick; industria) units, Government have 
converted it into Industrial Reconstruction 
Bank of India. The IRBI baa been inves-
ted with effective powers, includinl powers 
to take over the manaacment, lease-out 
or sale of the undertaking as a runntDI 
concern, prepare schemes for reconstru-
ction by scalin. down the Jiabil ities, etc. 

Out of 245 companies aSiisted by Il~BI) 
186 (accounting for 78% of credit tv 
sick units) have been revived and 59 
companies accounting for 22 % of creGIt 
are incurr ina losses. 

In regard to management of sick units, 
the policy is in accordance with the 
guidelines which have been issued to tbem. 
Shri Das MUllSi has totated that in many 
cases they are not aareeing to fo How 
thl! guidelines. We can look into sucb 
cates again. We can ste in such cases 
what can be done. 

SHRI PRIYA RANJAN DAS MUNSI : 
It is okay. 

( Translation] 

SHRI ARIF MOHAMMAD KHAN : 
Shri Virdhi Chander Jain bas asked about 
tbe new policy which we are 101nl to 
formulate. 1 sball deal with it in detail. 
The hon Finance Minister bad announced 
in hIS Budaet speech thal a macblnery 
will be constituted which will look after 
the sick induslri e8 in a better way and 
rejuvenate tbem. A proposal is under the 
consideration of tbe Government as to 
\\hat can further be done effectively io this 
rea.rd. 

[Engli~'hJ 

Vety activeJ)' this is beiDa considered. 
Very soon, I hope, we wi)} be able to come 
to the House with this JeaislatioD. 

SHRIMATI PH\JLRENU OUIJA 
(Contai) : Will it be in thi:; beuioD '1 

( Translation] 

SHRI ARIF MOHAMMAD kHA.~' 
It lD8I be. 
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[Entllsh] 

About the interet rate structure for 
financing of indusrtial units, I think", this 
point was raised by Shri Hariah Rawat 
and Shri Ajit Biswas. 

Interest tate for the financing of 
industrial units is determined considering 
a vari ety of factors. 

Concessiona1 rate of interest is offered 
for settinl up of units by technical 
entrepreneurs or in backward areas. 

As far 8S the sick units are concerned, 
the IRBI is operating a R .!finance Scheme 
through the State Financial Corportions 
for tbe rehabilitation of small industries. 

Under this scheme, assistance is exten-
ded to the borrowers at ihe concessional 
rato of 10 per cent. 

fTranslation] 

The hon. Member Shri Praka~h 
wanted to krow the number of such units in 
Orissa and Bibar. 

[English] 

The question was: How many sick 
units are there in the large scale sector 
and in the small scal e sector? That 
possibly he had asked me. I don't know 
If I have the figure separately available 
with me. But regarding 1982 and upto June 
1983, the figures are here. Is you want 
to get figures for some more years, then, 
I will be supplying them. I will collect 
the information and supply the same to 
the hon. Member. (Intslruptlons) In 
Orissa, in 1982, the total nllmber was 
1438. Large sick units were 3. This 1438 
was the number of SSI sick unit s. In Bihar 
2504 were the SSt sick units. Large sick 
units were 13 in number. 

[Translation] 

Shri Harish Rawat had asked about 
the number of sick industries which have 
been revived? The data pertainiDlZ to 
I.R.B. Is Dot with me. But according to 
my information 5,099 sick industries were 

the s,me which all tbe Members have 
.tated. The hone Member Mamat. 
Banerjee has asked about tbe units located 
in her constituency. This jnformation is 
not with me at prc:sent but I shaH make 
it available to her. The basic thing is 
that aU the hon. Members have expressed 
concern on the hardships being caused by 
the sickness of these unils which is 
affecting employment opportumiti.:s a8 
welJ as our national economy. 

[English] 

SHRI AJOY BISWAS : A condition 
has been imposed about pre.takeover 
JiabiJities. 

[ Translation] 

SHRI ARIF MOHAMMAD KHAN: 
I can only say that the Central Govern-
ment is not only concerned about this 
problem but is trying JeveJ best ..• 

[English] 

SHRI SATYAGOPAL M1SRA: With" 
opt any result. 

[ Tran.'ilation] 

SHRJ ARIF MOHAMMAD KHAN: 
Whatever may b~ the results, I have just 
told you the number of sick units which 
have been rejuvenated. Regarding West 
Benga] I mny submit that ~ previously I 
was representing such area where there 
were a number of sick industria J unih. 
Th~t is why I apprcciat e the amdety 
whIch the hon. Member has expresed 
We are taking our level best that tb~ 
Guidelines and the direclions issued by 
the Centra] Government are followed 
strictly and with the cooperation of 
financial institutions and the State Govern-
ment ~nd the Central Governrnen t, efforts 
ar~ beJ.ng ':lade. to mak e these sick indu. 
tneB vIable which can be rejuvenated. 

[English] 

MR. CHAIRMAN : The House stands 
adjourned till 11 A.M. tomorrow. 

18.28 hrl. 

rejuvenated in 1982 while in 1983 the Tlte Lok Sabha then adj( IJI'lled till Eleven 
Dumber of revived industries was 8,763 01 the clock (Ill 1"UfU!CJ),. AugUJI 13, 
As I bave stated earleir the basic thing is 1985 Sravana 22, J907 (SAXA) 

,rinted by MIs. Vindhya Vasipi Pack.lin,s, Delhi·l100S3 




